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INTRODUCTION 

I, Chairman of the Public Accounts Committee, as authorised by the 
Committee do present on their behalf this 18th Report of the Public 
Accounts Committee (Sixth Lok Sabha) on Supplementary Report of the 
Comptroller and Auditor General of India for the year 1973-74, Union 
Government (Civil) (Pan II). 

2 Sapplementary Report of the Comptroller and Auditor General of 
India for the year 1973-74, Union Gwernment (Civil) was laid on the 
Table of the House on 22-3-1976. The Public Accounts Committee ( 1976- 
77) examined these paragraphs on 30 and 31st July, 1976. Written infa- 
mation in regard to this Supplementary Report was also obtained from the 
Ministry of Shipping and Transport and other Ministries concerned. 

3. The hrblic Accounts Committee (1977-78) considered and finalised 
this Report at theu sitting held on 18 November, 1977. Minutes* of the 
sittings of the Public Accounts Committee form Part I1 of the Report. 

4. 4 statement containing the conclusions/rccommendations of the 
Committee is appended to the Report (Appendix 14). For facility of 
reference, these have been printed ip thick type in the body d the Report. 

5. The Cammittee piace on record tbeir appreciation of the commend- 
able work done by the Chairman and Members of the Public Accounts 
Committee of 1976-77 in taking evidence and obtaining information for 
the repart. 

6. The Committee place on resod their appeciation of tbe assistame 
rendered to them in the examination of the subject by the Comptrdla md 
Auditor General of India. 

7. The Committee also like to urprws their thanks to the ad6icar a# tbb 
Ministries of Shipping and Transpart, Finance, Petroleum and C%auicals 
and Railways far tbc ooopration extended by them in giving information to 
the committee. 



HISTORICAL EVOLUTION OF VARIOUS ROAD PLANS 

1.1. The development of roads has been recogniscd ail over the world 
as a basic and important infra-structure for economic development of the 
country. Roads not only provide important links between the rural and 
suburban areas of the country but also connect the country with othcr 
international centres of trade and commerce. While the demand for ex- 
pansion of road net-work is generally derived from the needs of other sec- 

' tors of the economy, to an extent, the road system also acts as a leading 
factor in stimulating socio-economic developmenr. In fact, it acts as a 
catalyst for the development of backward and inaccessiblc areas. The 
importance of roads is still greater io 3 country like bdia where due to 
geographical and economic factors, industries and other producing units 
tend to concentrate in a particular region while the raw materials for the 
samc and the finished goods for consumption have to be transported to 
and from the various parts of the counq .  This can be achieved more 
cconomicaliy and elliciently. if good and wide roads are available. The 
Royal Commission on Agriculture in its report observed: "The road 
system links up the cultivator's holding with thc' local markets and the 
nearest railway station, while the railway provides the connecting links bet- 
wceo the area of production and consumers of a distance, and between tbe 
manufacturer in the town and the cultivator who purchases his ploughs, 
his fertilisrrs and his cloth."* 

1.2 At the turn of the twentieth century India possessed very few trunk 
roads, barring those built b> the hfoghul and British regimes essentially for 
military purposes Rest of the network consisted primarily of cart tracks 
or bridle paths havlng no hard surfacing except in short reaches. Further, 
there was a prepondcraacc of unbridged paps which caused disnrption of 
communicntions during almost every rainy season. Demand for better 
roads grew mainly dunnp and after the First World War when there was 
a trcmendom increase in the motorised nanspon. The deteriorating condi- 
tion of roads led to thc appointment nf the Road Development Committee 
in 1927. with Shri M R Joyaknr as the Chairman to examine the means 
of developing the road system in the country. Based on the recommen- 
dations of that Committee. a non-lapsable Central Road Fund was created 
by the Government in 1929 by levglng an additional surehare on the sak 
of motor spirit. The Fund was meant exclurively for road develo~mcnt 
and research and for several years acted as the &stay of road proptamara 
--.- ...."---* --- - - --.. .-.- - " -  -- 

+Report nf RoYd Cornmido? on 4 f i d k t ~  ~ I w R I .  p '313. 



in the country. Even though growth of trafiic continued unabated, for a 
number of years following the creation of Central Road Fund no substantial 
increase in road expenditure occurred. As a result, the condition of roads 
gradually worsened. 

1.3. The situation reached a pitch during the Second World War and 
resultcd in the first attempt to unify the road system on an all-India basis 
at the Conference of Chief Engineers at Nagpur in 1943, when a Road 
Development Plan commonly known as the "Nagpur Plan" was prepared. 
The Nagpur Plan was intended to serve the needs of the country for a 
period ot Lwenty years and was estimated to cost Re. 372 crores according 
to the prices thcn preva g. This Plan classified the roads for the first Y time in the country into: 

( 1 ) National Highways; 
( 2 )  Sta?c Highways; 
(3 )  Major District Roads; 
(4) District Roads; and 
(5) Village Roads. 

1.4. The Plan envisaged a balanced development of all types of roads 
in tbc country in such a manner as to increase the road mileap of surfaced 
roads from 88.000 to 1.23.000 milts and unsurfaced roads from 1,32,000 
to 2,08,000 miles. The objective uoderlying the Nagpur Plan was that 
m village in a welldeveloped agricultural area should remain at a distanca 
of more than 5 miks from a main road. 



and unsurfaced, roads ahead of schedule. By the end of th; Second ?hn 
period (1961), the mileage of surfaced roads in the country had risen to 
141,006 and $at.of unsurfaced roads to well above 250,000. Despite this 
expansion of tbp road mileage over the ten years, the road net-work re- 
mained deficient in certain respects, such as unbridged river crossings, 
substandard su;face, narrow carriage-way, etc. About 60 per cent of the 
total mileage consisted of earth roads only. Of the total road mileage 
in the country about 15,000 miles constituted the National Highways but 
only about 2,300 miles of these had a two-lane carriageway; the rest were 
only one-lane. There were also 100 miles of National Highways whlch 
had only one-lane water-bound macadam or low surface instead of cement 
concrete or bitumen surface. The National Highways as well as the State 
Highways had a crust thickness of nine to ten inches which according to 
technical experts was inadequate for the prevailing volum:: and intensity 
of traffic. Moreover, there were numerous missing bridges on the arterial 
routes. On the National Highways alone about 80 major bridges remained 
to be provided at the end of the Second Five Year Plan. 

1.7. The rapid growth in traffic due to changed economic, industrial 
and agricultural conditions during the decade after Independence made it 
necessary to review the Nagpur Plan and to make a fresh appraisal of the 
traffic requirements in respect of roads to carer to the needs of the expand- 
ing economy. Another perspective Plan. popularly known as Bombay 
Plan, was accordingly drawn up by a Committee of Chief Engineers in 
1958, for a period of 20 years. commencing from 1961-62, i.e., the begin- 
ning of the Third Five Year Plan. The main objective of thicr Plan was 
to raise the total length of roads from 3,79,000 miles in 1963. to about 
6,57,000 miles in 1981 i.e. an expansion of about 70 per cent. TO implt- 
mcnt tbr prwisions of this Plan ap outlay of Rs. 5,200 cmes was en- 
visaged. Thc targets laid down in the Bombay Plan (1961-41) are 
under: 



from any type of road. The Plan, as stated by Oovernmcnt, was 90 pro- 
wide a broad guide to the Higbway authorities m the country for f r a e  
their five year Plans, keeping in view the availability of resouces of the 
country, etc." Synchronizing with the formulation of the B~mbay Plea 
the Third Five Year Plan, followed by Fourth and Fifth Plans, covering 
the period upto 1978-79, came into Wig. The cost of the road devc- 
lopment programme under the Third Five Year Plan ( 1 9 6 1 1 6 )  was 
about Rs. 439 crores against a total Plan outlay of Rs. 7,500 crores 
(5.8 per cent). Despite this provision the road system had still large 
deficiencies by the end of the Third Plan. The National Highwaq system 
had over 400 k.m. of missing road links and 17 missing major bridges. 
Of the total length of 24,000 k.m, of National Highways, about two-thirds 
had single-lane width. The State road systems also suffered from various 
handicaps. Besides inadequate road length, the roads in many areas had 
substandard surfaces, narrow width and weak bridges. A number of roads 
originally meant for light traffic required to be strengthened for much 
higher intensities of traffic that had developed or were anticipated to dcve- 
lop. Many economicdly backward regions and hilly arcas had poor com- 
munications. A large number of villages still lacked road links with rnar- 
get t o ~ m  and with one another. In metropolitan cities, the development 
of the road system lagged far behind the growing requirements of traffic 

1.9. After the completion of the Third Plan in 1966 and before com- 
mencement of the Founh Plan in 1969, the country had for the years 1966- 
67, 1967-68 and 1968-69, three annual Plans for the developmen: of 
roads. Due to paucity of funds, very few new projects for the devclop- 
ment of the existing Nat;onal Highways system could be taken up during 
these 3 years. The result was that the existing National Highway Systeln 
had more or less tbc same deficiencies as, those existing at the end of the 
Third Plan. 

1 .lo. The Founh Five Year Plan ( 1969-74) made a provision of 
Rs. 871 crores for the development of roads in the Central and State sec- 
tors out of a total outlay of Rs. 15.902 crores for the Fanth Plan ( 5 . 5  pcr 
cent. At the time of formulation of the Fourth Plan, as mentioned ear- 
I t r ,  the roads system in the country had already large dchcicncics. As 

* 

regards the National Highways, the Plan envisaged the completion of 16 
major missiig bridges out of the total number of 17 such bridges, the 
completion d all the missing links of roads, the improvement of all the 
low grade .sections and the widening of all important sections of the Na- 
tbnal Highways to two-lanes. The progress on the central road pro- 
gramme was, however, slow during the Plan period due partly to con 
strain& d fioanchk femnmm and paw to certain otkc?r masons such as 
the lack of a d v m  @veti#a@ry action on acheam hrdadsd In the Faunh 
plan, orp&thd jlpdeqtu*, p d u m l  Ways, lhorug d nsntial 



road materials etc. The result was that a good number of schemes of the 
Fourth Plan spillad over to the Fifth Plan as continuing scbemes in the 
Central  odd Programme. The Road development during the Fourth 
Plan has been discussed in detail in the subsequent chapters as this forms 
the subject matter of this Report. 

1.1 1. So far as Fifth Plan (1974-79) is concerned, main emphasis 
has been laid on completion of spill-over works of the Fourth Plan. Be- 
sides, provision has also been made for certain new schemes of essential 
character, particularly those relating to safety of the traffic. 

1.12. The Draft Fifth Five Year Plan provided Rs. 1,774 crores (botb 
for Central and State sectors) for roads, but after the mid-term review, 
this outlay has been reduced to Rs. 1.347 crores (3.4 per cent of the total 
Plan outlay of Rs. 39,303 crores), which includes an outlay of Rs. 445.44 
crores for the central roads pro_erammes, as under: 

Programme Rrviscd Plan outlay 

I .  Sational Hiqhways . . .  . .  . . 327.62 

2. Strategic Roads . . . . . . .  38.00 

3. Koadr of Inter-State and ccorlunuc importance . . 30.00 

q. Highway Research and devrlopmcnt . . .  1.00 

0. Special Kwd.  brirlqc works of National signihcance mainly 
f t t r  .cctmd Htny,l~lp bridge ar Calcutta . . . .  2j.W 

7 .  I'ucds and Planu . . . . . . . .  12.82 

1.13. The road length per 100 sq. km. in some of the countries of the 
world is as follows: 

. . . . . . . .  Fmcr  . I42  

. . . . . . . .  USA . Q 
. . . . . .  India 30 



1.14. Asked during evidence, if Government had evolveu a broad 
national Road Plan or a kind of mechanism where on a national basis a 
programme of road construction could be operated, the Director aeneral 
(Roads) has stated in reply:- 

"In fact, right from 1943 itself, even before we gained Indepen- 
dence, this system was there and in 1943, a Road Plan was 
evolved by an assembly of all the country's Highway Chief 
Engineers including the Central Highway authorities and the 
State Highway ,authorit;es and even experts in the Highway 
field outside. That was called the Nagpur Plan which was 
implemented from 1943 to 1956 or so. In fact, this was the 
first plan which gave a very important re-oricntation to the 
Highways policies, Highw administration etc. That was 
when the concept of t / National Highways was really born 
for the first time. This plan was successfully accomplished 
by the end of the first plan period and in the beginning of the 
second plan period. 

The second attempt to prepare a further plan of action for the 
road sectors was taken up by the same kind of assembly of 
all India Highway Chief Engineers and this assembly produced 
around 1958 or so, what was called Bombay Plan. This 
carried the projections of the Highway requirements of the 
country for the next 20 years from 1961-81. In this, the 
Chief Engineers made a very, very well considered assessment 
of what the country would need, taking into consideration its 
dimensions, its terrain problans, its climatic and cnvironmen- 
tal conditions and all other aspects." 

1.15. Aaked further as lo how much of the Bombay Plan, which en- 
visagod a twenty-year programme of road c4crstruction, has been fuWlcd 
ia pnctice, the Director General (Roads) has added: 

"Actually, this Plan had two important aspezts introduced therein. 
One was a formula by which they aseaed likely requirements 
upto 1981. The popdation of various urban centres, viIlager, 
and agricultural eraas, the more &velapad areu aod under- 
developed areas, etc. and auch o t k  facton were bailt into 
that fonaula-tbat by 1981 ow objective would be to brve 
e v q  village of m aud so, po0ataioP whhin ao much dhamx 
amtxted by sane Libd of road." 

1.16. According to the writtca informatkm f u r h k l  to the CommtttsS 
~ ~ ~ y o t S h i ~ ~ g ~ T n s r p a t . t b r u b b b d m i a d i # 1 u ( h  
~ w d ~ m i n t b e ~ ~ . a l o d r b c p m g t r m d c 0 . 3 1 M a Q  .. * 
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1976 in so far as hancial expenditure is concerned and on 31 March 1975 
h so far as phyaical aspects are concerned. 

T-b u laid down in 
%*I-81 Plan 

. 
Scheme Phyrical Financial Physical financial . in 1 

aora) Total Surface 
length (Ra. crora) 

a. State Highways . 1~12,000 1580.00 97,474' 89,501 
3. Major Dirtt. Road . 240,000 1360.00 

5. Classified Village 
Roab . . 3,60,000 630.00 

1.17. I t  will be seen from above that there are shortfalls in the achieve- 
ment of both the physical and the financial targets of the Plan. Clarifying 
the position regarding these shortfalls, the Ministry have further stated: 

"It may be clarified that the Government of India are not com- 
mitted to the aforesaid Plan as indicated on the first page of 
the Plan itself. This was only intended to provide a broad 
guide to the Highway Authorities in the country for fr&g 
their five year plans, keeping in view the availability of n- 
rources, various developments for the economic activities of 
the country, etc. The shortfalls cannot, thtrefore, be com- 
pa rd  with the targets set out in the aforesaid Bombay Plan 
as the achievements are with reference to the availability of 
resources which have to be in any case the factor." 

1.18, In response to a quest:on whether any review of the working d 
the Bombay Plan was made, the Ministry have stated: 

"Sincg the Government of India have not accepted tbe a f o d  
Plan and the actual planning and progmmdn~ bas to proceed 



on the basic of availability of resources, 'the question of Gov-- 
ernment of India reviewing the aforesaid Plan does not tirise." 

1.19. The shortfalls in the ach'evement of the Bombay Plan had also 
been pointed out by the Estimates Committee in their 75th Report (Fifth 
Lok Sabha, April 1975), wherein the Committee have obsebed: 

"The Committee note that the Chief Engineers had in their Plan 
(1959) for the period 1961-81 had recommended that the 
road length in ther country should be increased to 6,57,000 
m k  by 1981 but the present road lcngth is only 3,94,270 
miles and at the present rate, there is likely to be considerable: 
shortfall in achieving the target. Thc Committee fcel that 
cvery possible endeavour should be made to achicvc the tar- 
gets laid down in the Plan of thc Chief Engineers by 1981." 

1.20. Tlic Director Gcncral (Roads) has conceded during cvidencc 
that "the statrmcnt of the Estimates Comm.ttee is almost correct b ~ a u s t :  
there is a definite shcnfall. Ir has not bcen possiblc to keeu to the target 
envisaged in the Plan obviously on ucccwu of lowcr albcdti~nj during thc 
prcvious Plan period and for thc currcnt plan period." 

1.21- 1 . b ~  C~mmitfee note that the fint attempt to unify the mad 
s?stcnl on a i h c ~ i a  basis was made b) the Confcrenrc of the Chie[ Fngi- 
news in 1943 niicn a Road I)evelopment Plan, commonly known as 
Va#ur P h .  rras drawn up to cntcr to the traffic needs of the roustn for 
a prM of 20 )em. The Plan cnvi\aged an increase in the road mileage 
of surtaccd roads from 88,000 to I,t3,000 miles and unsurfwcd road\ from 
1,32,000 to 2,08,000 miles These fargets were ahievcd by the F h t  Fiw 
Year Plan (1956) : c' ~ i t h i n  a period of 13 !ears of lbe comrneuccmcnt of 
the Plan. Aliho~rph il augured well for (he development d mad* in the 
coanw, the Committee do not feel very enfhllsiaslic abuut this iwcornp 
lisbmeai in aq much as tbe Plan was formulated dun% LC pre-lndepen- 
deoce em a d  nahralij had not envisaged the growth of tnlilc whicb was 
to c o w  about iu fbe post-Independence period on account of rapid changes 
in ccowrnic, industrial and agiculhrd fields. Thc C'ogmiitte would, 
W m e r ,  lflc lo point out tbat Government did not take snlficient care 
lo project the lncrersiag t d c  reqoirewats at tbe time sf fmmul:~lim of 
rtrc Find and Sccmd Wvt Yew Plans with t k  m l t  thmt after Ibe cempk- 
a s  O# tgc swoad nus b 1961, tbt d o n d  Bighwsys m nLsb imPrc 
bt n d w y s  & LL. mumtry rere dBt ddkitnt in S K V ~ ~  npl(r, f@I a& ~~ * e r e ,  sbs- mface, - clFefiffcuaY' *. 
~ * o . l ~ ( L r n ~ m ~ m o r ~ ~ n t h * * l ~ ~ ~  
r ~ & l l ~ i r ~ l n r r y r . ~ r c . r * @ a l a H l l a r a J r ( t o ~  
p r V r d * L . d * * ~ m Y a - .  



132. Thc Committee furtlser note that h (bbaf Q.m 4 by ale Indi. Hishway Chief l h g b e m  Q 1958 for a perfod of 20-years 
(.196141) envisaged a0 increase of tom lalleage of noads ~JI fbe country 
fmm 479,000 d e s  h 1961 to 657,000 miles (10,52,000 km) in 1981 at  
an estimated cost of Rs. 5,200 crores. Tbe Committee are concerned t i  note 
that there have been marked shortfalls in physic4 and financial terms of the 
Plan as tbe total mileage of roads as on 31 March 1975 stood at 8,%,078 kms 
(which include 4,09,485 kms only of surfaced roads) and the expedtum 
incurred was Rs. 2,316.37 crores tiU 31 March 1976. The Comdhe  nole 
that similar shortfalls have been highlighted by the Audit in the Plan relating 
to various States, such as Assam, Bibar, Gujarat Mabarashtra etc. Govern- 
ment have conceded that shortfalls. It was submitted by the representative 
of the Ministry during evidence that Government were not committccl to the 
Bombay Plan and the projections contained therein were intended to pro- 
vide for a broad guideline to the highway authorities in the country for 
framing their Five Year Plan. The Estimares Committee in their 75th Report 
(Fifth Loli Sabhd, .ipril 1975) too while pointing out the shortfalls had 
recommended that every endeavour should be made to achieve !he targets 
laid down in the Plan. 

1.23. ThC Committee consider tbat as building a network of roads 
capable of deaiing with the growing traffic wed5 of the countq ii. bound to 
tnke a long time, it was necessary for the Central and State Golernments 
lo haw prepared a master plan with a schedule of priorities. T h i q  master 
plan had nccessaril! to c o w  not on!! national hiqh~a!( and other Ccntrailq 
qonsorcd road<, hut State rodds, going right down to village roads. Had 
such a plan ltecn srprmed and priorities determined, it would $a\e hern a 
comparutiwl sEt!iple lash tu dc.tcrmine what should be don2 during cach 
Plan period. Lt2pin? ifi mind the resourcer mailable. If the Bombay Plan 
was not tossiclerccl scceptnhlr to the Central and State Governments it would 
have been amended or replaced. Lack of an approted plan to be imple- 
mented as socb, unlmc changed by a conscious decision, has ~ l d o d t d g  
contributed to the present siiuation where roads (both CentrsUy financed 
a d  State) werc apparentlv selected for constracti~n or development witbout 
&e comMtration of their importance tis-a-vk other roah,  rods asd 
bridges mncfioncd or under construction or improvement h v e  l~ngulqbcd 
tor k k  of fuads while new works were taken up or pmj- @en 
were nut lctsally taken up. "m 



work it b a~n&l that State Gororn~~ats ahodd pni- M y  h cYr 
~ d i b c w d & n u l h a n # . o : ~ i k T b c C l c l ~ ~ ~ l d  
take tbe lead mat oaly becaum its role in ovcnO planning but coasfde- tk 
outlays made and be iq  L u m d  on Nahnal Highways, C011.bil roads a d  

mads b e i i  bunt under other on gohs pmgrammes and Scberpca 

1140 Tbe C k U l l i b  amcede allOCafh11 Of Morifkr M d  deEhd0~ 
.on wbat should be built or improved ia any given period are mattem whidh 
need detailed wasideretion keepiug in view chPnging quirements  and 
avr.UnMIICp of resources. However the Committee would recommend that 
the following guidelines should be accepted for reasons explained r p h t  

Incmpletr msds, bridges etc. sboald be givea the bigbest priw 
rity, anless &ere is a C O ~ ~ ~ I I S  decision that the work in pro- 
gress was to be abandoned or treated as compIe4e withoot 
further oaflay. Tbis is llc~eesac~y to ensure that resources me not 
blocked for loag perhds and incomplete assets do not deteriorate 
witboot use. 

Priorities o w  dkaled sboald not be changed lightly or fn- 
qmdty.  This is l ~cess~rg  so that the tecLnical staff can do tbe 
plubbaprg work in an orderly frsbion witbout fear of their 
work going w e .  It k P)so anlkfpated that rPorks d l  then not 
be slarled witboot the preli- work h~mey,  SOU t d .  dedgn 
dmatioa etc.) king done property. 

(a) WhUc the lOntg-temn o v d  pEpa can be ta&en note of all ow re- 
quirements, in tbe five gear and a a a d  plans only those works 
sbowld be prcrPidtd for wbicb funds are likely to be ovailsbk. 

1.25. Tbe armagemeat for d t o r i a g  devdopmcat of rolds a b  d 
sbcngfkniag. D d f d  recomecDAPHner m regiwd to Netionrl Highways 
d Cenbrlly ftuamed rods are Iqivca h hter cbeptcrs of this Report bat, 
more finerally, tbe CommMte consiQr tsrt nnmbdq the hapkwmbdlolr 
d a p ~ a ~ d r o d d b e o c e c p M m o l l c s r r c r r t i d p u ( d p b n a i a e .  It 
rfpcrn that tbc U h n  Govtrnlsbot and some, if not all W e  GommwN9 
r r ~ L s p t f o l l y r m r r o f w b t h r r s d l y b s ~ ~ b b p l c r # r l ( k I & a  
a r r d i c d k r . 7 L t s b t h b ~ n a s d b y t L c i a r d c q u ~ t e ~ ~ p p ~ .  
~ ~ c o W p b e r i ~ d ( o d n g . l . l d u ) a I I * . . R E C ~ )  
d m  f e d  M w b k  tach C O V ~  6r, a d  Jba)d bc. d k d p  e o a c + d  
v d t I I . . r a r i n ~ t o ( I r . l , h * b r ~ o " t a b u * .  
~ t ~ ~ d , ~ i r ~ . t k ~ n * d r l , b r & ~ n r r . * d h 4 b * l u a  
U h e L - @ ? r  -* 
~ - ! - - - ' T d * ~ . k y . ~ m - - -  
~-~r.~pbs,mb-rkrC*JICI(.Id. '-- - ---1 @ Q? WIyed work m lad W b m  wpbzud .F.- --. 
~ ~ ~ ~ . ( ~ * ~ * + & A ~ d r ~ a  



THE PLANNING PERSPECTIVE 

4i) National Highways at the beginning of the Fourth Plan Projeds 
spilled, over from the Thltd Plan. 

Audit Patagraph 

2.1. In April 1947 the Central Government assumed responsibility for 
hvclopment of National Highways, which then numbered 34 and bad a 
total length of about 21,440 kilometres (including missing links). By 
the end of the Third PI= the length of the National Highways had increased 
to about 24,000 kilometres comprising 45 National Highways (henceforth 
NHs). Expenditure on construction and development of NHs during 
the first three Plans was Rs. 27.32 crores. Rs. 42.84 crores and Rs. 128.83 
crores respectively. In physical terms, this involved construction of 2,816 
kilometres of missing links, improvement of 17,120 kilometres of low- 
grade sections to single lane blacktopped roads, widening of 4,800 
kilometre to twelane carriageway and construction of 140 major bridges 
( i e .  of length exceeding 200 feet each). In the three annual plan years 
1966-67; 1967-68 and 1968-69 further amounts to Rs. 23.30 crores, 
Rs. 15.68 crores and Rs. 12.71 crores were spent on construction and 
development ~f National Highways involving construction of 105 kilometres 
of missiog links, 1,728 kilometres of improvements and widening and 28 
major bridges. Thus, in all, upto the end of March 1969, Rs. 250.68 
crores had been spent on construction and development of NHs. In the 
Tbixd Plan there was a sharp increase in the funds provided from Rs. 48.50 
crores originally provided for development of NHs to Rs. 137.20 crorts, 
due to special road development programmes having been taken up, these 
being the mad works taken up under IDA credit (Rs. 28-57 crora), the 
emergency roads programme (Rs. 42 crores), the coal roads progamm 
(to overcome the transport bottleneck in movement of coal) and tbe 
additional bridges a p e d  to by the Planning Commission for being taken 
up in the Third Plan. 

2.2. Besides expenditure on NHs, expenditure of the order of Rs. 22.16 
cram was also incurred on other Centrally-aided roads to the tpld of t '  
Second Plan, and in the Third Plan further Rs. 39.34 c r m  had bcen 
provided. Duriy the t h m  annual plans 1966-69, an amount of Rr 73.91 
mores was provided. 



2.3. The emphasis in the development of National Highways till com- 
mencement of the Fourth Plan was mainly on removal of basic deticiencits 
like construction of missing links and major bridges across the unbridged 
river crossings and improvement of low grade sections. Widening the 
carriageway to two lanes and strengthening of pavement was taken u p  
only in limited lengths. At the commencement of the Fourth Plan, the 
road pavements of National Highways were generally 20-30 centimetres 
thick, and mostly single-lane, i.e. 3.66 metres wiae black-topped surface. 
There were a large number of old bridges which had been designed with a 
maximum load-bearing capacity of 12.2 tomes (the approximate weight 
of the heaviest road-roller). It was considered by Government that with 
increasing number of heavier vehicles coming on the major arterial roads 
the defects in the highway system needed rectification over thc National 
Highway network. 

2.4. On 1st April, 1974, there were in all 55 National Highways. The 
lengths of the following ten of them were more than 1,000 kiometres: 

S. No. Nn Route 
No. 

Length in kitometmr 

Coming from Madras v h  Vijayawada, Mi 5 meclts NH 6 at Bharagara 
and, thoo, tbat is the route to Calcutta. National Highway 6, corning from 
Calcutta, mcets NH 3 at Dhulia and, Qus that is the Calcutta-Bombay 
route. From tho point of view of tra& jlllenfity, Natioaal Highways 2, 3, 
4, S, 6, 8, 24 and 28 are the lnat impwtant. 



2.5. under the Constitution, the Government of India are primarily 
responsible for roads declard as National Highways and all roads other 
than National Highways in the States are essentially the responsibility of 
the States concerned. With regard to National Highways the position 
b that the total length of the National Highways in the country as on 
1 April 1976 was 28,870 kms and a sum of Rs. 576.22 crores was spent 
since 1 April 1947 on the development of National Highways. The Plan- 
wise expenditure is given below: 

Rs. Crow 
- 6 -  -.- 

. . . . . . .  (i) Pre-plan period (1947-51) 6.00 

(ii) Fint Plan period (1951-56) . . . . ' .  27.32 

. . . . . .  (iii)' Second Plan M o d  (19~6-61) fl.84 

(iv) ThirdPlanpcriod(ig61-66) . 123.58 

(v) Interregnum period (1+69) . . . 48.36 

(6) Fourth Plan period (1$p74) . . . 216.94 

(vii) Fint two yean of the Fifth Plan (1974-76) . . . . 1 lr .18  

2.6. The table below gives the length of National Highways at the 
beginn@ of each five-year Plan i.e. on 31-3-51, 31-3-56, 31-3-61, 31-3- 
69. and 3 1-3-74:- 

--- - .- -- . -  A*-.- . 
v 

Length of road as on 31 st hlarch (In k w )  

-- --.- -- ------- 
1947.  . . .  . . . . 
1951 (1st Phn! . . . . . . . .  z9.255 

1956 (2nd Plan) . . .  . . . . .  2%*55 

196 I (3rd Plan) . . . . . . . .  *.* 
19% (4h P W .  . . . . . . .  %'=' 

1974kjaPI.n).  . . . . . . .  w7+ 
-3.1-- 

Ih cludu 51 Lm on account d digamen? of NH I 7 betwe.cn Ke kdlr Ed B: mkur p.1 



2.7. The table below gives the infohation regarding the p.d4tti. 
Plan NH works which were not completed by 31 March 1969 and thus 
spilled ova to the 4th Plan: 

No. ofjobs Anticipated Financial Expenditure P v a n  No. of No, d workn 
apilkd catirnated outlay re incurred 0f-Y- workammp lplllrd. 
overto' c a t  q u i d  to the ture unth leted dur- over to 
4th Plan cornpkt. ! ropect to in* thr4th 5th Plan 

the works total a- Plan (I 969 1 
in 4th Plan p e n d i m  74) 

in 4th Plan 

(Rs. crorcs) (Rr crora) (Rs. mres) (4th Plan) 

2.8. One hundred and forty-one works which spilled over to the 5th 
Plan included 22 works that were physically completed during the 4th 
Five Year Plan period but could not be shown as completed because 
financial adjustment against them were still to be made. The various 
reasons furnished by the Ministry of Shipping and Transport for these 
spill-over works are:- - 4 ,  

(1;  Delay due to land acquisition whew court injunctions, repmcn- 
tations arc involved. . . . . . .  . . . @s@ 

(2 )  Delay due to non-availability of labow and materials . . . fix06. 

' S o d  . . , $41  Ka. - 
2.9. Asked to state the status of cheoe spill-over works;, the MinirUy 

in a writ[- note bave stated:- 
"Out of t b w  141 works, 133 works wm to be completed within 

the 4tb Plan period aad tht remaining cigbt ware to be c -  
plctcd by March 1975. As pa the revised Wpt dates it h 



expected that - most of the4c works will be cka- by 
end of 1977. It m y  also be mentioned here that at present 
only 78 works arc in progress and others are physically 
completed." 

-.I 

2.10. According to a subsequent note dated 2 May, 1977 received 
from the Ministry, the physical progress as on 31 December, 1976 of the 
78 works is as under: 

- 
No. d prajectr Complaed 

100 per ant gogg p a  cent Below go 1 Porition not Hdd in' 
per cent incKuted .beyroce 

*I t  inclub 15 worb in rapect of which the p r o p s  is 50% or lee. 

2.11. Tb following outlays were provided in the 4th and 5th (re- 
vised) Plans for completion of spill-over works of the earlier Plans: 

(Rl. in arra) 



Audit paragraph 

2.13. The Ministry of Transport (Roads Wing) undertook a survey 
of the NH system in 1968. The deflcienc;es were inventorised and, based 
on the survey, a programme of new works on NHs was proposed to be 
taken up during the Fourth Five Year Plan, i.e. 1969-74 (Table I). Some 
revisions were made due to reassessment of the financial resources likely 
to be available during the Fourth Plan and theae have also been indicated 
in Table I. The classes of works in Table I have been shown in the order 
of priorities laid own by the Central Advisory Committee on Road 
Plaming and the Standing Committee on Roads of the Transport Deve- 
lopment Council. 

2.14. By far the largest part of the proposed outlay was on the items 
of widening and/or strengthening of single-lane sections to double-lane 
sections, strengthening existing weak double-lane stretches, construction 
of missing links, and onissing major bridges, which accounted for just over 
59 per cent. It was expected that as a result of outlay of Rs. 293 crores 
on new NH works in the Fourth Plan, there would'be no missing links 
or major missing bridges at the end of the Fourth Plan (except the P m -  
ban strait bridge between the mainland and Rameshwaram island on 
NH 49), nor would there be any low-grade sections. From about one- 
third of NH's length being double-lane at tbe beginning of the Plan, 
it was expected !hat the- full length of theexisting NH system wmld be 
made fit for two-lane traffic by undertaking widening of a further 4,800 
kilometres and by providing hard shoulders over 11,200 kilomctrts. 



NEW WORKS ON NATIONAL HIGHWAYS PROPOSED TO RE TAKEN UP DURING THE FOURM 
FIVE YEAR PIAN 

Plrtimatd -1 Proposed Percentage As revised in Outlay Puan  
[Rs. oqpndly outlay in d Q L  5 July I&* m*odiu d d  

m cram) 1V Plan to total 
(h. in Plao outlay 

Julv Wt0t . l  

crom) 
M9(& - 
iacrona) j outlay 

n c-tipts miu.ing d o r  briciga . . . 18 17 No. 12-00 4-10 17 Nos. 1s-00 . . 4 - 1 0  

1 I m ~ a c a t  e,loy-@rufereetianr . . . . 3 480 Kmr. 3-00 1-02 560 Kms. 4-00 1-36 . ,  - 

4 Recoartm&@wHenhq weak misting major bridgcr . 37 136 Nns. I e1.00 7 - 1 7  1ooN08. no-m 6-83 ' 
1 r  I . 

5 Smngrbenung trirdng weak doublelane strctchs . 33 3,100 Kms. 29.00 7.50 S e  3 below. 
' I .  ' . 





2.15, Other Ckntrdly4nanced road development programmes were 
also iocluded in the Faurth Plan. Tbe road development in the Centrat 
sector waa ,for Rs. 418 crorcs, composed of the foUrmving:- 

Fourth Plan outlay 
Propard 

(Rs. in Croru) 

1. National Highways . . . . . .  20' 45 

2. Lateral Road Project (LRP) . . . . .  22.69 

3. Centrally-aided S%te Roads ol economic cr inter-State impor- 
tance . . , . . . . . .  10. 120 



~trcngthcning NHs, ninety-four works over a length of%6,938 Jdlometres 
iof NHs were identified for b e i i  taken up on priarity basis as follows: 

No. of N.H. Kilomatrea No. 0fN.H. Kilometres . 

[Paragraph 2 of the Supplementary Report of C&AG.ifor-.tbe .year 
1973-74 (Para 11)--Civil] 

2.17. At the instance of the Commi(toc, the Ministry of !$hip&; and 
Transport (Roads Wing) have inter alia furnished the progres..made up 
to 31 December, 1976 of the following schemes sanctioned during tho 
4th Plan:- . - 
- . " . .  - 

3~-t2:~1)76 
Kms.. Kms. Kmr, - . , .gar.: -_----- - 

I. Cm*!rrtr.;.~q Mlriinq Links . . . 4.40 497. 21  1 1  t 

*This includa 57 Kms. of Farraka Rarrrqc 
appmacha. 

2. Impmvrmrntta low grade wetioh. . & 29" I fl ?I  I 

3 3trengthmiq abting weak douw lam - -  - 
stretches*". . . . . . 3120 2 m g  59 1 . .  . t w  

1*?7 . , 4.. Widrmry: + u q @ h &  d a i y l t  Ian: . ; - -- -. - .. . . -_ *, * k 1 . m  
, mdkna t-0 h e  - . - . . ? ~ n o  6251 . S ~ t & ~ w ~ ~ ~ t + ~  

5 ~ I ~ n & b 3 h l m n Y < w i t h a \ n r t r r n ~ m -  ' " "' . * -' -* ** 

mp) . . . . . . . - 37% :a# 1965 
L 



2 1 
2.18. f i e  extent of deficiencies on the eve of the formulation of the 

Fourth Plan was assessed in the "Report of the SubCiroup on Roads re- 
quirements of the Central Sector under the New Fourth Five Year Plan 
(l96G74) " as under: - 

"On most highways, the roadways and pavements are narrow, 
shoulders on single-lane roads are structurall~ weak, incapa- 
ble of carrying heavy traffic. Many bridges and culverts are' 
narrow and weak, needing replacement. Sections passing 
through towns are heavily congested. There are several un- 
bridged river crossings and missing links even on the main 
road network. On National Highways alone, there are about 
250 miles of missing links, 17 unbridged major river crossings 
(including the Pamban crossing on National Highway No. 49 
Madras) besides numerous weak and narrow bridkes and 
culverts. Further there are weak and inadequate pavements 
extending over long lengths in the National Highway sys- 
tem." 

2.19. It will be seen from Table I that under the outlay of Rs. 293 
erores for new works on National Highways, which were proposed to be 
taken up during the 4th Plan, the allocations were broadly made as under:- 

: i;  Kemovai of drficiencim in Road system . . . . 28- 00 

( i i i '  .4dtlitional facilitim to catrr Tr r traffic . , . . . . 186.00 

':; ' Sliuc. items and Road makinq machinery and quipn~vnt  . . . ig. 00 -- 
Total . . . . .. . . .. . *93'oo 

For removal of deficiencies under (i) above, it was pruposed to con- 
struct 440 Kms of road missing links, 17 missing major bridges and im- 
provement to 560 km. of lowrgrade sedians. 

2.20. According to the infdrmation fwdsbed to the- Committa".by the 
Minjstry of Shipping and Trans*, the deficiencies generally found in the 
4th Plan period in the project estimates and execution of Natiooal ~ i k b w a ~  
works (Roads and Bridges) are as under: 

. . .. . . -  . . . . 
~ i c i d  Works . . 

A. Lapses and deficiencies in, the, fortqulrrtion 01" Mad projecw - . . 

(h) Drawings not preparcd to proper xales. 



(c) Details of horizontal and vertical curves not s h o w  HFLs atc. 
not indicated on lagitudinal sections. 

(d) Infrequent cross sections leading to under/over m w n t  d 
quantities. 

(e) Levels not correlated to GTs bench marks. 

(f) Incorrect hation of deck levels of culverts with respect to 
adjoining sections resulting in humps etc. 

(g) Confusing picture regarding subgrade levels/road levels etc. 

U. Deficiencies in the data for &sign 

(a) Information with regard to Hms, its determination; History of 
flooding data regarding water table etc. not given. 

(b) Information about terrain etc. for justifying selection of speed 
standards, vertical profilm etc. not 'furnished. 

- (c) Soil investigation data to the required frequency and covering 
important parameters not furnisbed. 

(d) Hydraulic details for cross drainage structures not given. 
(e) Present condition and load carrying capacity of structures pro- 

possd for widening/reconstructim not given. 

(f) Traffic data in appropriate form not furnished. 
(g) Incomplete details d the e x i h g  pavement and the ridhg 

quality where strengthening is proposed. 

' - (a) Omission of important itcms and addition of un-necessary items. 
(b) Irrcorroct assessment d quantities aod povisioa of qumbhs . . 

of itcms not conforming to sj~~ificati<w. 
(c) lacorrect asac6sment of tbe q d r s w n t  of levelling courre. 

(e) Abcncc of analysis ot ram far itMu not povidcd in tb6 
rcbedplsr. 



8. Lapses and deficiencies in the execution of road projects. 
(a) Inadequate compaction of earth work. 

(b) Substandard materials collected. 

(c) Profiles both horizontal and vertical not upto the mark 
(d) Departure from the approved specifications etc. 

B. Bridge works 
1. Inadequacy of Sub-surface and Hydraulic investigations. 

2. Inadequate investigation for the Siting of Bridges. 

3. Provision of Small spans with Intermediate Priers A---ss 
perennial Irrigation Canals. 

4. Poor quality control of works. 

5. Selection of contractors with adequate resources and technical 
know-how. 

2.21. A Departmental Committee was constituted in 1973 by the 
'Ministry of Shipping and Transport on the initiative of the Planning Com- 
mission to go into the economical and efficient execution of the construc- 
tion and maintenance of highways in the country. The Committee sub- 
mined its report in 1974. Referring to the importance of the Report of 
the Committee, the Director-General (Roads) has stated during evidence:- 

"This brings out what has been deficient or wrong with our Highway 
execution system. We are a11 serious as to what should be put 
in to increase the capability of Highway authorities to come 
to the expectation of the nation." 

2.22. Tracing the genesis of the present bottle-necks and deficiencies of 
highways in India, the Report inter-aliu states:- 

"Constraints of resources has been the major bottle-neck for this slow 
rate of progress. Due to the large backlog. accent in the post- 
Independence period has primarily been on consolidation and 
densitication of the road net-work along old alignments, rather 
than on removal of geometric deficiencies along these. Another 
factor which has reinforced this state of affairs is the deliberate 
policy of stage construction practised since the last few decades, 
by which roads of pre-automobile era have been widened and 
stragthenid at the same place as traffic on them developed. 
It requires little imagination that originally such tracks and 
roads were constructed hastily without bothering about thc 
niceties of horizontal profile. design of pavement or othar 



geometric features. In days gone by, earth work was done. 
with any soil available at sight and usually without any tesu or 
compaction except that might have been provided by the 
running traffic. Result is that original deficiencies like poor 
riding surface, low grade-line weak sholders and standard 
geometrics continue to plague the country's road system even 
though outwardly many roads have changed markedly as regards 
width and the quality of surfacing. Ignoring the few well- 
p l a ~ e d  highways of recent origin, this applies as much t o  
National Highways as to roads of lower categories such as 
State Highways and District Roads since basically all these have 
descended from a common heritage." 

2.23. The above Committee on the basis of collective assessment of 
evidence has come to the conclusion that the following were the burning 
deficiencies standing in the way of good performance of roads in the country: 

(i) Organisational weakness. 
(ii) Lack of control. 

(iii) Inherent deficiencies of crust. 
(iv) Poor geornetrics. 

(v) Abnormal increase in traffic and axle weight. 
(vi) Inadequate maintenance. 

(vii) Lack of finances. 
(viii) Badly organised contracting Industry. 
(ix) Slow pace of mechanism. 

2.24. The Departmental Committee have made a number of valuable 
suggestions to effect economy and improvements in the construction and 
maintenawe of roads in the country. Regarding the implementation of the 
recommendations of the Committee, the Ministry of Shipping and Transport, 
in a written note furnished to the Committee, have inter alia stated: 

"Most of the recommendations relate to structure of State PWD 
organisations and the procedures of work adopted by them. 
To ensure implementation of such recommendations the report 
of the Committee was placed before the Transport Develop- 
ment Council st its Twelfth Meeting held at New Delhi on 28th 
June, 1975. On the decision of the Council, the report was. 
forwarded to the State Governments for examination from 
different angles. Only a few State Oovernments have com- 
municated their views so far. Periadical reminders are being 
sent to others to complete their examination and seed their 
comments. On receipt of replies from all the Stste Oovem- 



merits, the recommendations would be further considered by: 
TDC for measures to be taken to implement the report." 

(iii) Magnitude of the Fourth Plan Road Development Programme. 

Audit Paragraph 

2.25. The Fourth Plan road development programme as originally con- 
ceived represented, both in financial and physical terms, an ambitious 
programme. Financially, the magnitude of the programme was larger 
than the combined outlays on road development in the First, Second and 
Third Five Year Plans and the three annual plans even after allowing 
for adjustments for expenditure evaluated at constant prices. 

2.26. Following, as it did, successively reduced amounts provided in 
the three annual plan years for construction and development of NHs and 
other Centrally-aided road works, the Plan outlay envisaged Rs. 418 
crores implied mounting a major effort in sanctioning of new road and 
bridge works as well as their execution in order to fulfil the physical pro- 
gramme. The works on NHs alone, i.e., carry-over works (Rs. 20.45 
crores), new additions to NHs (Rs. 15 crores) and new NH works 
(Rs. 293 crores), came to Rs. 328.45 crores or about 78.5 per cent of the 
total outlay envisaged. The Ministry, for achieving the targeted Plan 
outlay of Rs. 293 c row on new NH works in the Fourtb Plan considered 
it necessary to sanction a total shelf of such new NH works estimates 
totalling Rs. 455 crores in all, i.e. about one and a half times the target 
outlay. This had Planning Commission's concurrence. Completion of the 
simpler road development works, from the time award of tender is 
approved, may take upto three years (according to Roads Wing's own 
estimates), and considerably more for complicated works like major river 
crossings, or in difficult soil conditions or in densely settled or cultivated 
arcas (where land acquisition is usually a problem). In order to achieve, 
therefore, substantial success, a major effort of sanctioning works (upto 
and including award of tender stage) was needed in the first two years of 
the Plau so that from the beginning of the third year works would have 
been ready for entering upon the execution stage. In fact, however, the 
Roads Wipg could sanction road work estimates (numbering about 600) 
totalling about Rs. 57.50 crores and bridge works estimates (numbering 
about 300) totalling about Rs. 13.90 crores in 1969-70 and 1970-71 
(Appendix VI). Major road and bridge works costing over Rs. 25 kkhs  
each sanctioned in those two years numbered only 26 and 8 respectively, 
totallin8 Rs. 14.34 crores and Rs. 6.1 1 crores respectively. Therefore, 
di the first two years of the plan just about 16.4 per cent and 13.2 per cent 
respectively of the total required shelf of works for roads (Rs. 350 
crores) and bridges (Rs. 105 crores) respectively werc' 
sanctioned, valuewise of which major works costing over Rs. 25 
lakh were 4.1 per cent and 5.8 per cent respectively. In the following- 



m o  years 1971-72 and 1972-73, road and bridge worh eskatod to wr 
about Rs. 173.50 cmes and Rs. 38 crores respectively were sanctioned 
taking the totals of works sanctioned in the first four yeara of the Plan to 
about Rs. 251 crores and Rs. 52 crores approximately, i.e. 66 pr cent and 
about 49.5 percent respectively of the total value of works requiring to be 
sanctioned. There was no restraint of availability of financial resources 
"ring the first four years of the Plan; the only constraint was inability to 
spend the budgeted outlay. In fact, in the first two years, there were sav- 
ings 22 per cent and 15 percent (Appendix W). In 1972-73, though the 
budget was for Rs. 70 mom, clearance had been given for outlay of upto 
Rs. 100 crores. Against this, Rs. 86.30 crores was spent. In the last 
year of the Plan the rate of sanctioning slowed down appreciably, to just 
over Rs. 31 crores and Rs. 10 crores respectively for road and bridge 
works. 

2.27. An inter-State ~0IDparison of the road lengths of widening and/or 
strentbening of NHS to be taken up on high priority in the IV plan and 
those actually sanctioned during the Plan shows (Table I1 below) that 
there were substantial shonfalls in Andhra Pradesh, Uttar Pradesh, Kerala, 
Madhya Pradesh, Maharashtra, Orissa and West Bengal. There are also 
sipificant divergances in the average cost per kilometre of the widening 
and strengthening works sanction. as will be seen from Table I1 below. 
The range of costs is Rs. 1.5 lakhs to Rs. 2.5 lakhs per kilometre. Accord- 
ing to the Ministry some variation is bound to occur, because of varying 
soil and climatic conditions and costs of labour and material in different 
parts of the country. Kerala, West Bengal, Maharashtra, Uttar Pradesh 
and Bihar have highest cost per kilometre. The last-mentioned three 
States (and Tamilnadu) have had large numbers of works panctioncd on 
NH 2, NH3 and NH 7 (and on NH31 in Bihar in addition) which werer 
originally planned to be financed from the second IDA credit for roaddeve- 
lopment (but which finally did not come through). These works had 
had detailed pre-estimate surveys and investigation carried out prior to the 
est'mates being framed, and the estimates were checked carefully in the 
Ministry and higher standards of engineering design were incorparatcd in- 
to them, including the design of the road crust and gcometrics' (both 
horimntal and vertical) design. The use of road-building machinery 
in their construction was stipulated by the Ministry. Though the 
DGRD had (in April 1972) clarified to the Bihar State Government that 
it was not m t  that higher specifications were provided for in these 
(IDA) rrmd development estimata, it was seen in audit, from W~Y- 

sis of rates in tenders awarded for these works in Bihat, that there were, 
in fact, additional items of work involved compared to the usual Plan 
works of similar nature and also that higher rates had been approved fa 
earth work and water-bound macadam as cmnpared to other normal man 



warks alongside and on the samc NHs. The estimated extra cost of im- 
prmments over the 263 kilometres of NH2 and 120 kilometres of NN31, 
in Bihar alone, is of the order of Rs. 7.6 crores. In the o!her three 
States also, where road works had been originally proposed for IDA financ- 
in& the costs per kilometre of these works ultimately sanctioned were higher 
than other Plan works on the samc NHs, as brought out below: 
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2.28. A provision of Rs. 418 was made in the 4th P1aq.f~ the road 
development programme in the Central Sector. The programme provided 
f o ~  the following schemes: 

S. Nu. 

1. Imnrowment to thr existing national highwit\, . 00 

2. NtwNationalH~qhways. . . . . l i  J 
3. 'Roads of inter-state or cconomic imprtanc. . 15 10 '5 

2.29. Explaining the magnitude of the Fourth Plan in regard to roads 
development, the Director General (Roads Wing) has stated during 
evidence : - 

"The Fourth Plan which has been under rcview had really thrown 
on the .Ministry. ,I very gigantic task compared to the earlier 
plans. 'This Plan had an anticipated outla- of Rs. 118 crora,  
2 112 times the size of the Thud Plan. 1 find that in addition 
to that in this Plan, for the first time a large scale programme 
was drawn up for the improvements to bc brought about in 
the National Highways system. It would be of interest for the 
Comniittec to h o w  that this system-which is only 6.7 per 
cent of the entire surfaced network of roads in the country- 
is shouldering a burden of about 25-30 per cent of the entire 
road traffic in the country. So. this will show to you as an 
indicator that the National Highways are strained and are 
now looking up for considerable improvement in their capa- 
bility whethcr in turns of the widening of the National 
Highways or whethcr it is in terms of strengthening the weak 
structure thereon. The F-mrth Plan envisaged taking up 
the improvement of thesc deficient national highways in some 
measures. For instance. in 1968 we had estimated s rrquire- 
ment of Rs. 1200 crorcs to set thcse National Highways in 
perfect order by removing their inventarised deficiencies but 
with the, programnlc of about Rs. 455 crores set in the Fourth 
Plan, we were just taking up the. priority itcnis and proceeding 



with them. In the Fourth Plan, we werc embarking on 
widening and strengthening the national highways to carry 
heavy traf5c and quitc a heavy investment for the first time 
was envisaged. It i~wolved higher specifications and increased 
engineering inputs in thc designing of the road sections, bridges 
etc. For instance, it n1a.y be very simple to say that any single 
lane road will be double laned-but for double-laning so 
much more comes in and the moment you do it, and so many 
othcr things come up fast, and unless improvenient on sound 
technical lines on all allied fronts is done, we will bc creaating 
morc hazards than bringing about an improvement." 

2.30 Accorsling to the Audit Para, the Ministry of Shipping and 
Transport, for achieving the targctcd Plan outlay of Rs. 293 crores o n  
new National Highway works in the Fourth Plan, considcrcd it necessary 
to sanction a total shelf of such work estimates totalling Rs. 455 crorcs 
in all. This had Planning Comn~ission's concurrcncc. Complction of the 
sin~pier road development works, from thc time of award of tender is 
approvcd. may take up to thrcc years (according to Road Wings' own 
estimates). It has been further pointed out by Audit that instead of making 
a major effort of sanctioning works in thc first two years of thc Pfan. the 
Roads Wing could sanction road work estimates totalling about Rs. 57.50 
crorts and bridgc works estimates totalling about Rs. 13.90 crorcs, which 
constituted about 16.4 percent and 13.2 pcr cent of the total required 
shelf of works for roads (Rs. 350 crorcs) rind bridges (Rs. 105 crores) 
respectively. In the following two years 1971-72 and 1972-73 road and 
bridgc works cstimatcd to cost about Rs. 173.50 crorcs and Rs. 38.00 
crorcs respectively were sanctioned, taking thc totals of works srtnctioncd 
in the first four years of the Plan to about Rs. 231 crorcs and Rs. 52 
crorcs approximately i . r .  66 percent and about 49.5 pcrccnt respcctivcly 
of tne total value of works requiring to be sanctioned. The Cornmittcc 
desired to know why the works could not be completed in thrcc years aftcr 
issuing sanctions in the first two years of :he Plan so that in thc third 
vear 'he works could have bccn ready for entering upon thc cxccution 
tage .  In reply, the Director General (Roads) has stated during 
cvidcncc : - 

"For all planning, thcrc has to bc n lead timc. The lcad timc is 
the time required for preparation of projects and the time 
taken for arranging preliminary stage of works before actual 
cornmencement of works. Preliminary works not only include 
invitation of tenders, scttling of contracts by the States for 
starting the work i ~ l d  its execution, but also include so  many 
other effarts like advance planning for procuring labour, 
rnatcrial and equipmcnts. All thosc things have to bc arranged. 



In fact in the Report of 1970-71, there is a definite recom- 
n~endation that there shonld be lead time of almost a year o r  
a year and a half, if any programme is t o  be efficiently and 
yxxdily irnplemcnted. In the Fourth Plan programme, we 
~cal ly started thc picparation of the projects b;, the Slates and 
their sanction in the first year after the start of thc plan-period 
itself. Then there was restriction because we were told by the 
iinancial authorities that we would bc given only so much 
:~llocation ~ ~ n d  we should not take up a large number of pro- 
jects. . .'' 

2.31. The Audit para points out that while thcre was: 110 rcstraint of 
availabiiity of financial resources during the first four years of the Plan, 
ihe only constraint w:ls the inability to spend the budgeted outlays. Thus. 
\\hilt according to Appendix VII ihcrc wcrc savings uf 27 per cent and 
I5 per cent rcspectivelg in the first two years ( 1969-70 and 1970-71) of 
the Pfan. Ks. 86.30 crorcs had becn spent in 1972-73 against the clearance 
given for an outlay of upto Rs. 100 crorcs. Clarifying the position. thz 
Sccretar!. Ministry of Shippins and Transport has dcposcd as under:- 

"1 submit that i t  is not a correct conclusion to dra\v. Thsrc were 
schcmcs which ncrc invcsti_pated and kept read! for ~anction. 

1 But on account of a higher policy decision thcy were not 
unctioncd. Rut thc fact remains (hilt thcrc N : I ~  ccrtxin effort 
put fom;lrd by the technical personnel :it the Centre and at the 
State Ievcl and the time and energy spent on thosc works by 
!he technical personnel. I t  is true that in the first two yearb. 
!hcrr. 113s been \hortfnlls. Rut in those two years. a funny 
kind of situation has ariscn. for cxample. tvhcn ~ o u  have thc 
sanction you do not have moncy and when you h a w  the 
money. you do not have the sanction." 

2.32. Elabor;~ring the psi t ion.  the Ministry in a note submitted to thc 
Committee haw stated:- 

"The obscrv:~tinn that there \\ere no restraints of availability of 
fin;mcial rtsources during the first four years of thc Plan i* 
not correct :is would he seen from the following position: 

( i )  The 4th Plan included a provision of Rs. 11s crores for 
Central Sector Roads which was almost 2 1,2 times the 
provision in the 3rd Plan. For the proper implementation 
of the progranme of this magnitude an annual provision ot 
about Rs. 81.00 crores was required during each year of the 
Fourth Plan but funds far Selow this level were provided 
and serious restrictions were imposed on the issue of sanc- 
t i o n ~  to cctinlatrs throughout the first 2 years of the 4th 



'Plan period and even in 1973-74. Funds as assessed by 
the Ministry of Shipping and Transport were not provided 
and severe cuts were imposed on the provisions suggested 
by this Ministry. This would be quite clear from the 
following position indicated to the Ministry (by the Planning 
Commission) in conncction with their budget proposals 
for B.E. 1970-71 : 

'Taking the resources position into consideration a provision of 
Rs. 35.00 crores was made in B.E. 1969-70 for plan 
expenditurc on roads with thc approval of the Planning 
Commission. It may not be advisable at this stagc to 
assume that thc allocation admissiblc for Roads in the 
furthcr years of thc 4th Plan will be substantially in 
excess of thc provision made during 1969-70. It may be 
reasonable to assumc that thc expenditure on continuing 
works and thc cxpenditurc on new works during the 
years 1970-71 may have to be kcpt at about this year's 
level. say. Rs. 35 crores for cxpcnditurc during thc next 
year on works conimcnccd during this year and to be 
taken up next year. allowing about Rs. 23.50 crores for 
expenditure on works continued from the year 1968-69. 

All this indicates that we cannot hopc to ~iinction road works 
this year which would cost morc than about Rs. 35.00 t o  
40.00 crorcs. Even with this, wc niny no! bc nblr to 
assure budget provision ncxt ycar to thc full cxtcnt 
rcquircd. Roads Wing arc. thcrefnrc. requcstcd tn rc- 
cxaniinc the position and rcvisc t!~c list of works to he 
taken up during thc currcilt , c a r  so ;IS to rcducc thc tota? 
cost of such works from Rs. 70 crorc4 to Rs. 35.00 
crorcs tu 40.00 crores. Altcmatively, the proposctl list 
mav bc split up into high prioriry and low priority schcnlc~ ' 
in order of their importance and then rcfcrrcd to us lei. 
furthcr considcration.' 

This clcarly bring\ out not only constraints on find~iccs hut ; ~ l \ t r  

on sanctions. 

( i i )  The position slightly improved in the Mid-Plan period. Gc 
a result. in 1972-73, an allocation of about Rs. 78.00 
crores was originally provided and it was assurcd that the I 
allocation could go upto Rs. 100 crores. In thc meanwhile 
financial constraints again developed and the assured 
allocation of Rs. 100 crorcs was not allowcd but a sum of 
Rs. 85 crores only was provided in the Revised 



Estimates for ,1972-73 ,against which the expenditure 
was to the tune of about Rs. 86.88 crores. Again year 

, 1973-74 was one of very severe c o n s ~ ~ t s . "  - 

2.33. The Ministry has further stated that the Plan provision in the 
first two years, "could not be utilised fully because there were certain 
specific reasons as indicated below and not because of inability of the 
Ministry to spend the money:- 

6'  (1) Serious restrictions on sanctioning of new works before and 
at the commencement of the Fourth Five Year Plan whereby 
no lead time with adequate bank of sanctions was available 
?wing the first few years of the Plan period. Any work would 
take 6 months to a year after sanction of estimates to start 
gencrating expenditure for tender settlement. L.A., arranging 
material and equipments etc. 

( 2 )  Considerable time was taken in arriving at a final decision 
regarding the second IDA credit which actuallq did not 
materialise ultimately and resulted in holding up of the sanc- 
tions of a number of works. Kegotiations for this IDA Credit 
was actually started in 1969-70 and the condition was that even 
though these works were included in the National Highways 
Plan in the 4th Plan as high priority works, they could not 
be sanctioned till the IDA credit was finanliscd since these 
works werc already under thc ccwdcr,ition of IDA autho- 
rities. 

Ultimately IDA c.redit did not materialise and all the works intended 
to bc included in IDA pmpamms uwe  subscquen:ly sanc- 
tioned a. normal Plan \vorks during the middlr: of the 4th 
Plan. 

( 3 )  Organisationnl inadequ:!ci:> both n t  t h c  Centrc as well as d t  

State's level. 

(4 )  Shortage of csscntial materials likc ccnlcnt. steel. etc. 

.4 natural corollary to all thew causes was an unavoidable short- 
fall in the perfornlancc which thc Minis':! had k e n  bringing 
lo thc notice of a11 concerned at I !  I .  It was in 
pursuance of this action alone that thc ai1ocations werr. stepped 
up in the mid-Plan period and sanction wa$ also accorded for 
some step up in the organisational strengti of the Roads Wing 
Headquarters in 1972. This obvii~usly showed results in 
larger allocations during subequent years and the position 
would have continued improving furthcr but for deterioration 
in tbe bancia1 position again in 1973-74 and su'tisequently." 



2.34. The Ministry have further added that they were fully aware of 
the need for stepping up the pace of work and had not only been pressing 
for larger allocations but also ha& been taking separately a number sf 
remedial measures in this connection as indicated below:- 

"(1)  Constant pursuit with the States regarding the creation of 
exclusive organisations for haadling. National Highways and 
other Central Sector Road Works. As a result, such organi- 
sations did come into being a number of States and helped 
in stepping up the tempo of activity. 

( 3 )  Simultaneously, action was also pursued for the strcngthc~ung 
of the headquaters of the Roads Wing. As a rcsult of t hxc  
efforts. an nd /roc increase to the extent of about 60 per c:d 
in the strength of headquarters staff was agreed to  in 1972 
and recently some further strengthening has bccn agreed 
under the restructuring scheme both at the headquarters and 
the Regional Otfices. Coupled with larger allocations th:.c 
activities are bound to bear fruitful results in the shape of' . I -  

creased pace of activity. 

. ( 3 )  Conlmcncement of the xhemc of according separate sanctims 
for investigations by providing funds equal to 1 ;' pcr cmt 
for regular staff and 1 per cent for field requiremcnts. While 
this xrangement was got clearcd in  respect of 4th IJlm 
Sutional Highwa1.h tvorks in 197 1-72 itself. the concuirrac= 
of thc Planning Commission and the Ministry of Finance WAS 
also obtained in regard to similar arrangements cvcn far 
advance action for the 5th Plan. This helped cclnsidcrably i n  
improving the quality of projects by way of fuller invcstijt- 
lions and complete backing by the required data. 

r 4 At-the-spot review of the profress in States' headquarter.\ by 
a team of senior officers of the Ministry specially deputed far 
the purpose which hclpcd considerably in removing many of 
the bottlenecks and he lpd  in stepping up the pace of work. 

A s  ;I rcsult of all thcsc activities, the position was that in 1973-71 
( i . r .  last year of the 4th Plan), the States werc actualty p o i 4  
for an expenditure of Rs. 140 crores and they would hav: 
maintained the same level even subsequently but for financkl 
constraints which came into being again in 1973-71 iind have 
4ncc k e n  persisting later on." 

2.35. Stressing the nccd for advance planning in respect 01 rcwurc21 
likc men and material for the projects to be included in a five year Plan. 
the Committee for "Sugpsting mcasures to expedite the execution of Rrid.2" 



and Road Works" in its report (1972) has inter alia commented as 
under:- 

"Lack of pre-planning led to serious rclays at every stage. The 
case studies have rcvralcd {hilt thc praciicc of taking UP 
project preparation after inclusion in a plan contributed to 
conskierable delays at every stage inciuding increased costs. 
Inclusion in a phn  brought out an urgency and sometimes led 
to half cooked. illinvcstig~tcd and incomplete projects being 
stancd with all consequential problems of hi& costs and 
delays. . . . Apart from the direct effect, the indirect effect of 
lack of pre-planning is manifest in the delays in planning and 
resources of men. and materials required. assrssmcnt of the 
size of a plan in rclntion to resources and in fixation aE 
realistic target. . . . . . The organisations have no resources of 
men to carry cven a fraction of the work required for it and 
what is needed to bc done in contcxt of :he needs of the Hilh- 
wags of this country." 

2.36. It has been stated that one o f  thc reawns for the shortfall during 
thc first two years of the Plan was considcrablc time taken in arriving at 
a final decision regardine the second IDA credit which ultin~ately did 
llot materialist. Explaining ~ l i c  reawns for this. the Director Gencral 
( Roads ) statcd during evidencc :- 

"In 1969-70 m d  1970-71. thc Ministry was also required to 
prcparc projects for presentation to the World Bank for their 
assistance. We _rot read!. the projects to the cxtent of 
Ks. 120 c r o w  in complete details for clearance by the World 
Bank. T h e  werc part of the Plan dwumcnt. Nego!iations 
with thc LVorld Rank entered a stage when they wcrc insisting 
that they would like to inlpose foreign consultants for th? 
supervision of thcsc project\; they werc also insistin_e that 
they would require exposing the works to international corn- 
petitive and bidding which our country was not prepared to 
;Iccept. So. the discussions \vent on at the highest lewl of 
the Sccrctary in the Ministry of Finance. Department of 
Economic Affairs with thc highcst bank authorities even. 
Discussions wcre also hcld with the President of the World 
Bank who happened to piiy n visit here once or  twice. And 
finally Governmenr have this view. when the World Bank said 
that they would Iikt to impose the foreipn consultant5 for 
supervision of the projects and insist on interna!ional bidding 
not onlv in thc road sector hut also on ather civil engineering 
works on the Agriculture. h i sa t ion  o r  any other side; that this 
was not occcptahle to Government." 



2.37. Asked as to what were the special reasons or  ~corpp&ions, om 
account of which Government wanted and had actually waited for a .long 
time for the IDA credit, the Ministry of Shipping and Transport in a 
written note to the Committee have stated:- 

"The main attraction of an IDA loan is that the entire amount of 
loan is provided in frcc foreign exchange as distinct from 'tied' 
credit. The free forcipn exchange so provided is, therefore, 
availab!e to Govcrnn~ent for utilisation on any project. In 
the caw of road. tllc IDA loan becomes all the more im- 
portant and advantugeous because the foreign exchange 
rcquircd by roads. including bridges thereon, is comparatively 
a very small amount leaving the bulk of the loan provided by 
way of foreign exchange for utilisation on any other project. 
It i.s in the contcxt of thih basic advantage that Government 
are always anxious to cxplorc thc possibility of securing an 
IDA loan spsciall) for projects like roads, where most of the 
expnditurc is in loc;~l currency. Thc tcrnis of rcpqment and 
rate of interest of ID.4 loan\ arc also liberal. 

The expenditure inwlvcJ in !he road schemes projected for IDA 
loan could certainl! hi, n m  from intcrnnl resources. However. 
it was not earlier taken rccoursc to as thc country would have 
got ;I very subst:inlial amount of free foreign exchangc in case 
the loan ncgo!iation\ had materialised. The works undcr 
rcfereiicc howver did form a part of the norm1 Plan Pro- 
gran~n-re :mi were procccdcd nit11 as such whcn IDA nepoti;l- 
tions tvcrc getting del;~!-ed in  iinalis:ttion." 

2.38.  Asked lurtflcr \ rh> thc ~ c m s  ,tnci conditiim6 for ~ c h  crcdit4 
could nor be sctilcd in ;dt.tnc: ,o ; I \  ro ; I \ ~ I ~ L !  unccrtaint! in planning in 
case of failure of thc negotiation\. thc >liniar! cxplainctl t h ~  proccdurc 
Jn thi\ behalf ;I\ under.- 

"So far 35 the question of settling in ildvancc the terms and con- 
ditions of IDA loans is conmed, the financial terms and con 
ditions of loans provided by tbt IDA such ;a ratc of intcrcsr. 
period of repayment. ctc. are alrcady known and need no  
settlement in advancc. However, there are always itncl in 
every C ~ S C  cenajn \ituationk which crop up during thc ncgoli;i- 
tions and cannot bc anriciptcd for settlcmcn! in advance. In 
fact, such demand of settling ell the terms and conditions in 
advance may not he ;tcccptable to IDA itself. Thc IDA 
authorities agree to enter into negotiations only when ;I list 
of works is projected to then1 in the first instancc and the! 
accept those projects in principle for likely IDA loan. After 
their acceptance of works in priuciplc. the IDA authorities 



hold a series of discussions with the hpresentatives of 'the 
countrics concerned for settling various' matters of. derails 
governinguthe provision of luan bym the IDA Authorities for 
road projects. For instance in this case they raised and 
insisted on requirement of subjecting works to international 
competitive tendering and having consultants for supervision. 
In the circumstances it is obvious that if Government Want 
an IDA loan, they have to abide by the procedure laid down 
by the IDA authorities for thc grant of IDA loans or that 
scttled by negotiation with them and no departure from that 
procedure may be possible. 

It was in these circunlstances that the Ministry had to carry out 
negotiations with the IDA authorities for the grant of loan 
assistancc for certain selected National Highway Projects in 
the 4th Plan but which did not rnaterialisc." 

2.39. Thc Director General (Koads) has further stated during 
csdcncc:- 

"In the vc;u 1974 wc were again a s k 4  to take up another exercise 
for - IDA finance. Wt: madc the position clear and said that 
unless we can be surc in regard to the flow of the funds, there 
ic no point in having that exercise. and make i t  lie \vaiting 
cm the shclves. tTltiniately. the Economic .Affairs asreed with 
11s. The\- said that in regard to the road sector we can wait 
; ~ n t l  not hnthcr h bout World Bank finance for the present." 

2.40. I t  nil1 b< w n  from T:thlc 11 (\Vidi.ning and Strengthening work$ 
on ~.~ticm.il Highn.~!, w ~ t i o n c d  in T\'th Plan) that except in the case or 
Acc;lni. Rih:lr. Gujarat and Hary:ln:i there were shortfalls in all other cases 
in rcgartf to plank to br taken up (in Kni. length) and those actually sanc- 
r',-nd I n  rl!Ls c,tzcb of thr follo\ving Stntec the shortfalls were substantially 
kc.?\! --- 

_ _______ . -. ------ - . ----- -. --.. . 
(km 'krn' 



targeted for sanction. But we were able to sanction upto thc 4th Plan 
Rs. 35 crores work of projects. . . . . This is a shortfail in sanctioning thc 
projects. But th:s is not the utilisation of the funds." 

2.42. The Audit Para also rcfcrs to the ranpc of uni! costs I'or thc 
improvement of National Highways which in various States i i  widely vary- 
ing. For instance, the average cost per km. in Bihar, Kcrul:~, Maharashtr~, 
Uttar Pradesh and West Bengal is higher as compared to otlicr Stak5. 
Asked the reasons for this, rhc D'rcctor Gcncri~l (Roads) l:i~\ clarilicd dul- 
ing evidence : - 

"That is very obvious because in the clcmcnt of uni; cost pcr kill. 
there arc so lllilny fx tors  jnvolvcd in r e i i ~ t l  lc quitc ;I 1 ~ 1 ~  

of national highways. For instance i t  takes in~c. xcoun! ti;,: 
traffic requirements, requirements of thc P:I\JLI~~CI~L C ~ V ' I O I I -  
mental condition and the kind of soil that is thcrc and ti:: 
kind of rainfall that is thcrc, locution 01' rn;~tcri;l.! scwrcc.;. qu:- 
ries, refineries etc." 

2.43. Thc Secretary of the Min.5ti.y while supplcmcnti~lg thc rcl~l! 11 ., 
stated: - 

"My subn~issions is that the :tvcragc cost is worked out dcpcndiv~ 
on the type of 10ci1tion of the roads and the p ;c r~ i~~t la r  scctici:~. 
They are to bc esamincd first. They arc not amip:lrahlc o t  

all. But the cost of 1:kwur and niatcrial in dilIcrcqt parts of 
the country is very w'dcly dill'ercnt. 111 son~c  p l a c ~ ~ ~  i t  niay b: 
more. I f  you takc U.P.. therc the co\t> nil1 iv ~c.!.ril,l~ !'$ r 
stone aggregates." 

2.44. Asked further if  the paynlents of chargc5 for iigcltcy and aJvanL: 
investigations would not act as incentives for inflating thc cost j>cr' Lm. :.: 
gct more of these charges, thc Secretary has stated iis under:- 

"In fact, the alternative is to have the actual ca1culatio:is. In ~ 1 ; :  

States thcre are somc good and bad arcas. Environment fa. 
tors are also thcre. It averagrs out its far a \  any St:itc i.i cov- 
cemed. We have not really come ;tcross Ihc situation i f1  

which the agcncy charge per km. has gonc up. 'I'Iw hn! 
costs are subject to scrutiny on thc basis of thc design<. M'c 
do not think that this is really one of the f;tctors." 

2.45. Explaining further the reasons for variirtions in csor;ts of cons!rui- 
tion of roads. the Ministry in a notc hnvc infornlcd ths Con,- 

mittee:- 

". . .'fie cost of construction of raads depends upon ;I number vf 
factors which vary from State to  State and \~suully cvcn frcw 



one region of the State to the other. Some of the factors 
which affect the cost are: Cost of land acquisition, topography, 
environmental condition and soil type of the area, state of 
geometries and condition of horizontal and vertical profile, 
spccitications to bc adopted for the construction which depends 
on thc nature of the soil and volumc of trafic likely to use 
thc road, loads involved in thc carriage of materials to the 
site of works and availability of labour and their wages. Be- 
s'dcs thesc factors, thcrc arc othcr factors like inflation, duty 
increase etc. on which the executing agencies have no control. 
Thus figurcs of cost from year to year will not give a true 
picture of variation in thc cost of the country as a whole." 

2.46. Thc tablc below shows the estimntcd cost o f  construction per km. 
!or various schcmcs oi' National Highways dui'it~; thc. last 5 years. Theso 
figurcs arc stated to havc becn workcd out by considering a fcw sample 
,ascs of cstiniatcs sanctionccl during each year. 

NOT? : Tlw unnc~icmrd cost per Lm. gkcn for S.  Sns. I and E, ruwr toin the iowcr ranges 
arc b;w,1 ( ' t l  c 4 t l  r:~lrs and \ \ i l l  nrcd rrvision. 



2.47. The following table gives the construction eoss per km. for diffe- 
rent categories of rmds;such ashState Highways, Major DisWict Roads. 
other District roads and Village roads: 

'i? Plain arca .  . O . . I I - . - I .  1 4  o..l.l - 1 -  jo IB..~(, . 1 .  :;(; 1 , .  -)-- -<. l 2  ,,.(;::. :. r,fi 

iii, Hill vrta . . 2 .  25 -2 ,  .13 2 ,  60 -2.  7 ,  2. &,--,;. ,,. .I . I  - -  .:;. ; ( ,  ,, . -  . (,,.- . *  . :, ,, . f ! ~ ,  

4. Village Road 

i ,  I'lain arra. . 1 1 .  27-1,. .rlit 0. 2 7  -1. ;;o I . o ~ ,  , 3 . . , l - -  1 .  (,. ,-I- 2., 

2.48. In reply to a question thc Ministry have statcd that ttwy have 
been making all possible cfforts for reducing thc cost of ccwtruction. So:nc 
of the steps taken in this direction arc indicated below:- 

( i : )  All States have been requested to carry out initial i~ivcsii;,t- 
tions like, traffic. soil. material survcys, hyciraulic survcyh fx 
proper design of bridgc5 ctc. hcforc cmbarliing o n  preparation 
of projects. The 1.R.C. i~nd Koxl Wing hate iswcd o scrics 
of guidel;nes, standards ctc. to bring about ;II) iniprovcmcot in 
the preparation of projects. In 1973. the Ro;~ds Wing hld  
launched a programme of uric wcck. worl;sliops at different 
centres in the country so that the PWII officcrh could bc made 
more familiar with the expected techniques of survcys inveski- 
gations, project preparation iind execution of h;ghway projects. 

(ii)  Emphasis on use of locally availahlc materials. 



(ii) Stkngthening the Regional Oflices in Stwes-for close c o - o p  
ration wi th ' ,~%te '  oflit?ers 'and ~ns@c&ii~&f:4~6rksI.' 

, (iv) Constitution of Committee on "More Efficient and Econonlical 
Construction and Maintenance of Roads" in 1973, whose re- 
commendations are under consideration by the States/Centre. 

2.49. It is an established fact that max mum scope of economy ia 
construction can be done at rhe planning stage. If a project is very well 
investigated, while ensuring technical soundness as important objective, it 
is bound to be economical. In this regard the Committee for "Suggesting 
measures to cxpedite the cxeuution of Bridgc and Road Works" in its 
report (1 972) has stated:- 

"Inadequate and incomplete investigations resulted in delays ( I )  
in sanction of estimates ( 2 )  in award of work (3 )  in land 
acquisition ( 4 )  in :~pproval of designs in the case OF bridge 
works ( 5 )  in construction due to modifications in dcs:gns 
contemplated subsequently and in addition. led to !arge scdt 
variations in thc cost of projects. ' f i e  Committee fezls that 
it has largely been due to non-realisation of the extreme itn- 
portance of adequate investigation and the reluctance to s:t 
apart proper and itdequatc \ taf i  for the purpose. The expendi- 
ture on this staff for  investigation has. in the past. been grudged: 
very much and there has been a p e r a t  reluctance aUround 
lo spcnding on cn:ineerins content of project though it is 
abundantly clear from the case histories rha: it has contribukd 
to (a )  abnormal delay4 and (hl cben aboidable costs." 

2.50. Thc Conimittce dcsird to h o u  hou the Ministry ensured that 
the works which, in the opinion of Government of India, w:rr of high 
priority were sanctioned hcforc works \\hich wcrc considered !o he of 
lower priority were taken up. Thc \!inistry of Shipping and Transpsn 
in a note has clarified the position a s  under:- 

"For formulating thc 4th Plan proposals. this Ministry got an in- 
ventorization survcv of all the National Highways conducted 
in 1968-69, which' revealed that a total outlay of about Rs. 
1200 crores (at least Rs. 1500 crores at present considding 
the price escalations since (1 969) wwld be neecHd to 
the defidienciei in the Narlonal Highway sy$t&: The Dtaft 



4th Plan for NH works programme for Rs. 455 crores-a 
sober size tor priority items-was then ckxlatcd to the Statc 
Governments for thcir comments in the light of their know- 
ledge ,of local conditions. On receipt of com- 
ments from thc States, the proposals wcrc fur- 
ther examined in the Ministry and then i twas 
discussed in thc Chief Engineers meeting during the Indim 
Roads Congress Session held in Simla in October 1969. The 
Draft Plan so finaliscd was thcn issued to includc schemes 
estimated to cost Rs. 355 c r o w  against an outlay oi Rs. 293 
crores. Besides the 4th Plan documcnt Annual Plan docu- 
ments were also prcparcd kecping in view the priorities and 
the funds available each year which was issued to respective 
States for taking up works strictly according to schemes men- 
tioned in the Annunl Plan. The State PWD by and larpc, did 
the preparatory work in thc form of surveys, investigations 
etc. and fowardzd dc:;iiled plans and estimates tu this Minis- 
try for obtaining financi:~l sanction and technical approval for 
the schemes included i n  thc Annunl Plan ~ ~ c u n i r n t s .  This 
it w'll be sccn t l i ;~ t  though thc mechanism of 4th Pl;m and 
Annual Plans, this Ministry. by and large, ensured 111;1! thc 
works of hiph priorit) arc sanctioned first." 

2.51. The Committee furthcr desired to know as to how the Ministry 
would ensure that funds provided cach year for hiph priority works wcrc 
Dot pre-empted by ~ o r k s  of !r>wer priority which might fortunately bc 
sanctioned carlier or which werc s;~nctioncd latcr. In their notc, thc Minis- 
try have explained the procedure ;I\  follo\vs: - 

"Budget proposals arc receivcd from Statc Governments on job-wise 
basis indicating thc  mount$ sanctioned amount already spent 
and proposed to bc spent during thc year under report ctc. 
These propos:ds arc zcrutinizd i n  detail by technical officers 
concerned in thiq h!i!~i\tr!. rind :I critical work-wiw rcvicw is 
undertaken both with thc State Chief Engineers and at thc 
headquarters and importance of cach schcmc is considered 
before accepting or nlodifying thc State's demands for funds. 
A similar exercise is undertaken at the Revised E.timatcs stopc. 
Through these exercises this Ministry ensures that thc funds 
provided for high priority works do not get diverted to lowcr 
priority works." 

( iv )  Pbysical achievcrnentri 
* * * * 

2.52. The physical programme of road development in the Fourth 
Plan undertaken, as set out in Tahle 1, includd about 47Q road works in 
progress on 1-4-1969 over a length of 4000 kilometres of which about 



3000 kilometres were completed, while out of 189 bridges in progress on 
that date 168 bridges had been completed. Work was in progress over 
about 1000 kilometres. In addition, work on 21 bridges including such 
major works as the Narmada bridge at Zadeswar on NH 8 and the Ganga 
bridge at Allahabad on NH 2 in Uttar Pradesh was in progress. Construc- 
tion of the missing links was given the first priority in the Plan. Of the 
1V Plan road development works only, three kilometres of missmg road 
links were completed and work was in progress over a length of 225 kilo- 
metres against the target of 440 kilometres. Progress of the road crust 
works in the 123 kilometres long Arrah-Mohania missing link on NH 30 
varied from 2 to 27 per cent. Out of 17 bridges on that missing link, an 
estimate for only one was received (July 1974) and had not been sanc- 
tioned (January 1975). 

2.53. In Orissa, on NH 6, there is a missing link of about 37 kilo- 
metres between Kanjipani and Kuntala. Due to this, road trallic between 
Bombay and West Bengal or Western Bihar has to detour either via 
Cuttack by divertag on to NH 42 from S;imbalpur, and taking NH 5 be- 
yond Cuttack (i.e. involving over 200 kilometres additional distance), or 
for Assam and northern part of West Bengal via NH 7 over Nagpur-Jabal- 
pur-Varanasi Section and NH 2 east of \farana\i in which event the &tour 
is very much more. Two small bridge estimates were sanctioned in March, 
1973 and May, 1973 respectively; one is 12 per cent complete and the 
other 90 pcr cent complete. One road estimates (over 37 kilotuetres d 
road length costing Rs. 99.95 lakhs) was sanctioned in July 1971 on which 
work commenced in Decembcr 1971. This work is 82 per cent complete. 
In West Bengal, for the 32-mile missing link bztween Kolagbat and Haldia 
on NH 41, out of twelve bridges. nine hridge estimates were sanclioned 
between April 1969 and May 1971 and are mostly complete; one was 
sanctioned in September, 1973, with work commencing in April 1974 and 
reached 30 pcr cent of completion (September, 1974). Construction of 
two bridges on this missing link sanctioned in August 1974 has not been 
taken up so far (January 1975). Though land acquisition and road con- 
struction was sanctioned as far back as January 1968 and July 1969 r e -  
pectively, land acquisitbn is held up in certain reaches while road construc- 
tion is about two-thirds complete. Recause of the delay in completing this 
missing link, difficulties were faced in movement of materials for conswc- 
t'on of Haldia Port. 

2.54. Of the 16 (out of 17) missinp b r i d p  slated for completion, 
three bridges had been complcred, with work on the remaining 13 in 
various stages of progress. Work on the highest priority bridge, that acrolrs 
the Pelmar on NH 7 in Andhra Pradesh, was only about 14 per cent com- 
plete (September 1974). The estimate for the second highest priority 
bridge, that a c ~  the Gangadhar river in Assam over NH 31, was QW 'ted 



(September 1974). On MH 8B in Gujarat, the bridge across the Bhadar 
river was sanctioned in August 1969 but work commenced on it only in 
February 1972. The long delay was on account of the difficulties of 
d t c t i o n  of a suitable site and was on finalisation of design of the bridge. 
Jt was about 75 per cent complete. As for improvements to low-grade 
sections, while works over 300 kilometres out of the targeted 480 kilome- 
tres have been sanctioned at a cost of Rs. 2.53 crores, work was completed 
on about 93 kilometrcs only. For widening and strengthening of single lane 
sections of NHs to two-lanes, against 7120 kilometres targeted, work is 
reported by the Ministry to have been completed on 1550 kilometres only 
(upto June 1975) and on 467 kilometres, work had not bwn started, 
though sanctioned. Works costing Rs. 118.03 crores covering about 6670 
kilometres had been sanctioned upto September 1975. Strengthening of 
existing weak two-lane NHs and widen'ng of two-lanes without strengthen- 
ing are reported to have been sanctioned over a length of 21 20 kilometres 
and 3940 kilometres respectively (upto September 1975) against Fourth 
Plan targets of 3120 kilometres and 6680 kilometres respectively. Work 
wls completed over 71 0 kilometres and 1150 kilometres res- 
pectively upto June 1975. Thus, for the three components of 
widening and/or strengthening, the total work completed was 
about 3140 kilometres, against the targeted 16.320 kilometres 
of these works which, as already pointed out earlier, formed (together 
with construction of missing NH links and major bridges) the major com- 
ponent of the upgrading of the NHs comprising about 59 per cent of the 
total proposed outlay on road development in the IV Plan. Against 125 
by-passes originally contemplated, ninety two were sanctioned in all and 
twelve completed. Against thc contemplated 51 over-bridges and under- 
bridges in replacement of existing railway Icvel crossings, twenty-seven had 
been sanctioned and only thrcc had been completed (December 1975). Of 
the weak and damaged major bridges due for reconstruction. not one of the 
eleven each costing more than Rs. 50 lakhs had been completed, while of 
those costing less than Rs. 50 lakhs each (numbering 119) seventyone 
were sanctioned and twen t y-three completed. 

(Paragraph 15 of the Supplementary Report of C&AG for the year 1973- 
I 74 (Part n)-Civil]. 

Missing Links 

2.55. According to the Audit Para, althouph the construction of mis- 
sing links was g;vm the first priority in the Fourth Plan, only 3 K.M. of 
missing road links were completed and thc work was in progress over a 
length of 225 K.M. against the target of 440 K.M. Giving the latest posi- 
tion in this regard, the Ministry of Shipping and Transport in a note dated 
2 May, 1977 to the Committee have stated that upto December 1976, 111 
K.U.*had been compkted and that the work on the remaining lengths was 



in various stages of progress. The main reasons for delay in completion 
of the missing lkks  are stated to be ( i )  difficulties in acquiring land; (ii) 
dificulties in fixing suitable contractors; and (iii) financial constraints. 
Explaining the various steps taken to expedite the completion of the mis- 
sing links, the Ministry have stated:- 

"While the problem connected with land acquisition and fixing of 
the contractors have been largcly over-come, the mobt im- 
portant d'fficulty about releasing adequate funds has recently 
been over-come on account of iniproved financial situation 
during thc current year, although financial constraints prevail- 
ed from 1966 to 1969 and 1973 to March 1976. 

So far as the allocation of high priority to this activity viz., con- 
struction of missing links is concerned. the Roads Wing has 
been repeatedly writing to thc State Chief Engineers for t h ~ i r  
early completion. Thc ! ; I ~ c s ~  in  thc serics i s  .I Dcmi-Oltici.jl 
letter from Dircctor General (Road Dcvclop~ncn:) in \larch, 
1976, followcd by Demi-Ofhcial le!ters from the l'nic.9 kt nis- 
tcr of Shipping and Transport addrcwd to r;.sptLtii 2 S t ~ ~ t r  
Public Works Dcp:ir*nlent hlini\tcri and Chi:f 3lini.ttrs in 
June, 1976. The impol-t;~ncr: h;ts ;rlscj h2.m  in^;-: L M . ~  i p ! ~  

in various State Chiel' Engineers ms~r ingk.  

In our rcccnt conirnunicati:m in M:i:, 19'6 i l l :  St:h~c Gncrn -  
m a t s  intimating budget idloation\ [hi\ ;c,~r-. 11:1\i. \j>;ci- 
fically requcstcd thnt allocations carn1arkr.d for ci ;lrpk~ion nf 
missing links and similar othcr acti~itics shou!d not he diverted 
to any othcr works of lcsscr iniprtitncc. 

The expectation is that at thc prcxmt rats of pric,ri:y in [ l i t  nllocn- 
tion of funds for thcw rnisiing I nks. ;I l a y c  p w i o n  of thcsc 
will be complctcd by thc end of the Fifth Plan pcriod excepting 
perhaps s o m  psrt length of Arrah-3loh;inL1 Rord (Sutional 
Highway No. 30) and somc bridges of this missing link and 
of National Highway No. 12 ( Dsori-Tcnduhi1aci,r-Bi'IkI~;cd3 
Road). Thc rcma'ning works are cspected to hc conlplcted in 
the first year or so of the Sixth Plan pcriod." 

2.56. Amplifying the information. the Min:stry in a further note have 
stated:- 

"By March 1976 the 60 kms. length of missing links which have 
been completed pertain to the portions, where all the com- 
ponents required for the miss'ng links have been completed. 
This does not mean that the work in other stretches have not 
yet been started. Works are in progress in thc remaining 



lengths of the missing links, but they may be at different stages 
of construction, i.e. in some portions the earth work for road 
crust might have been collected and the work on laying and 
consolidation may be in progress and in some cases, the work 
on the cross drainage structures may be in hand. Thus, there 
is sizeable progress on this scheme of missing links. If we 
consider the overall progress on tbe scheme, it can be stated 
that it may be of the order of 50 per cent or so." 

2.57. The Committee desired to know if Government were in a posi- 
tion to assure that funds had not hccn diverted from higher priority works 
to lower priority works, the Director General (Roads) stated during evi- 
deace:- 

"I would not be able to do so in that respect." 

2.58. Asked how was it that the diversion of funds from works of 
higher priority to lower pr'ority works had come to the notice of Govern- 
ment in 1976 and that no action was taken earlier in this behalf, the Direc- 
tor General (Roads) has stated during evidence:- 

"The position is that even in the 4th Plan wc had assigned priority 
to these missing links and missing bridges and low-grade sec- 
tions. We were conscious of this priority. I t  was on the 
bas's of this priority that the sanction of projccrs for various 
components was being pursued. In the year 1972-73 the 
activity on them and on the low gradc sections was also quite 
at an intense level. If an activity is built up suddenly to the 
level of Rs. 100 crorcs in 1972-73 with the expcctiitlon thiit 
in 1973-74 wc would qpend Rs. 140 crores, you c:ln try lo 
appreciate the nature of the build-up mode to tackle this pro- 
gramme. In August 1073, however, we were told that dur;ng 
that year, imtead of 1 0 0  crores, \vr should nukc  do with Rs. - 60 crores. In 1973-71. instead of R\. 140 c r o w  we had 
to restrict the activities within Rs. 60 crores or w. In addi- 
tion, there was the escalation of price\ incltding that of bilu- 
rnen which went up to as much as tw'ce thc ~ i g i n a l  cost. All 
that in physical terms bring down to 30 per c a t  to 40 prr 
cent. When it happened, dl that Rs. 340 xorcs worth of 
projects already launched and undertaken on ground had to 
be reviewed. In the Ministry, we were faced wilh the situa- 
tion of having to .send circular after circular to the States. 
asking them to have review meetings here or at their Head- 
quarters, to see how to control the activity, how to restrict and 
slow down the work. In this process, the old concept of 



giving priority for all these things and less priority for others, 
lost some emphasis for some time." 

2.59. In relation to the apprehensions of the Committee that unavoid- 
able delay had been caused by the diversion of funds to low prior~ty works, 
a situation which was well within the knowledge of the Ministry, the Minis- 
try of Shipping and Transport in a note have stated:- 

"This Ministry all alon:: was g iv in~ hieh priority to the missing 
links in the 4th Five Year Plan. But i~ the year 1973, all of 
a sudden, the financial constraints dccccnded on the road sec- 
tor, with thc result that the road programme which was in 
hand. naturally had to bt. dmdcally slowcd down. Not only 
an embargo was placed o r  new sanctions but even those works 
which were sanctioned bul not started because of some preli- 
minaries. wcrc also kept in abcy:incc acd alw works :n pro- 
gress, where required. were slowed down. Considering this, in 
some States thc in-procress works of double laning(strengthen- 
in€ the carriageway had to receive for these three years or so 
higher priority compared t(1 missing links as work was scat- 
tered in various renctw :~nd also carried h e a l ~  trafic without 
which the existing pavement would havc suffered heavy 
damagc. The n~iq<in<: link.. oh~iously. were given slightly 
lower priority because on these sections. there was not much 
traffic and thew were u s  thc alternatiw temporan. 
routes. Recently. with ~bg. cli_~ht improvcrncnt in tt.c finnncidl 
position u c  havc ;I(- iin :ic,:twkd hirh priority tn thcqe n~issing 
link5 and all thc S t ~ c  Gcncrnments have hcen a s k d  to com- 
plete the missin? 1inAs as ~.;irlv nz powiMc." 

2.60. Accordinf to thc Audit Para. the progress o f  th: road cruqt works 
on the 123 km. long .4rrah-Mnhnnin n:issing link on SH 30 varied from 2 
to 27 per cent and that out of 17 hridrcs on that missinc link. an estimate 
for only one was received and had not been sanctioned. Asked to stnre 
the latest position in this rcrnrd. the Ministry in a note have s!ated:- 

"On the Road works \anctioncd for Rc. 560 1akhs on the Arrah- 
Mohnnin missin? link of National Highway Yo. 30 in Bibr 
thc cupcndih~rc upto 31st 3.lnrch 1976. is ahou? Rs 223 lakhs. 
The provcss so far has been as under: land acquisition 43 p r  
ccnt, earthwork 55 pcr cent, clllvcrts 30 per cent and pave- 
mcnt 19 ycr ccnt. On the present reckoning the road W ~ S .  

cuclu4vc of b r i d ~ c i  which arc covered scparatcly are likely to  
bc com~letcd hv June 1979 The pronrcst h3s been siow be- 
cause of obstructions in land acquisition. reluctance of contrap- 
tnvs because of d n m m a l  increase in prices and wapes in the 
lost five ycars to ten&r for the works and w h e r ~ e r  tcndercd to 



honour the agreements, and shortage of funds from mid-1973 
to March 1976. Keeping in view the importance of complet- 
ing early the missing li'nks, priority in allotment of funds and 
in settling the outstanding issues has been given to this project 
and the State Governments have been asked to expedite com- 
pletion. Union Transport Minister has also in this connection 
written to the State Chief Ministers and Public Works Depart- 
ment Ministers in June 1976." 

2.61. In regard lo the missing bridges, the position has been stated by 
the Ministry as under:- 

"None of the 17 bridges required to be constructed on the missing 
link National H i g h n ~ ~ ~ y  No. 30 (Arrah-Mohania) in Biliar has 
been cnn~plctcd. As a matter of fact det:liled cstimates for 
most of them are still ;iwaited from the State Public Works 
Department. 

*** * * * *** 
Based on experience of such works in Bihar it is expected that. de- 

pendins upon availabilits of funds, all 17 bridges could he corn. 
pleted in another 5 yean' pcriod including time for sanctioning 
proposals to b: received from the States who have been remind- 
cd again to expedite submisqion of estimates and if needs be, 
ask for any further hdp they need from the Ministry." 

2.62. Since detailed estimates for most of thc bridges wcrc statcd to 
be "still awaited from the Statc Works Dcpsrtment." the Conimittce dcsircd 
to know whether the bridges, hcing n part of a missing link of high priority 
on National Highway No. 30 (Arrah-Mohania), wcrc not considercd of 
equally high priority. In a note, thc Ministry have stated:- 

"It is true that the bridges on Arrah-Mohania Section of NH 30 arc 
of equally high priority as the rmd.  Howevcr, it may bc men- 
tioned that during the years 1973-74 to 1975-76 there was 
severe financial stringency which resulted in reduced allocations 
for even sanctioned and ong!oin~ works and a bar on starting 
new works. During this .period within the limited funds allot- 
ted to them, the Statc PIW could not make avaihhle funds 
for carrying out investigations for the various hridps on 
ArrakMohania Section. Even the work of investigations al- 
ready taken up at some of the bridges sites had to be slowed 
down. .** *** *** 

It may be mentioned that the work of preparation of estirnatcs for 
the various bridges on t k  missinfi link of NH 30 has now k e n  
taken up in full swing by the Advance Planning Wing of thc 
Statc PWD. A phased programme for submission of these 



estimates has already been drawn up. According to this pro- 
r 

gramme estimates for 7 bridges were to be submitted by the 
end of September 1976 (they have since been received) and 
the remaining 9 estimates are to be submitted within tbc next 
6 months. . . ." 

2.63. Asked if he was satisfied with the progress of the Fourth Plan 
regarding works on the missing links and bridges on the Arrah-Mohania 
Road, the Director General (Roads) has stated:- 

"I entirely agree with you that 1 am not satisfied with that." 

2.64. Another imporlant missing link where there has been delay in the 
completion is the link between Kanjipani and Kuntala on NH No. 6 in 
Orissa. Due to this road traffic between Bombay and West Bengal or west- 
ern Bihar has to detour either via Cuttack by diverting on to 'NH 42 from 
Sambalpur, and taking NH 5 beyond Cuttack (i.e. involving over 200 km 
additional distance). 

2.65. In a note, the Ministry of Shypping and Transport have informed 
the Committee of the reasons for such delay as follows:- 

( a )  Roads 

An estimate for Rs. 99.95.100 was sanctioned in July 1971 for the 
construction of Kanjipani-Kuntala missing link (earthwork, 
culverts and retaining walls) 35 kms. in length on National 
Highway No. 6. The work was divided into several reaches 
and awarded to different Contractors. The progress of road 
works upto 31st March 1976 was 94 per cent. The main ma- 
sons why the work could not be completed earlier are as 
under:- 

(i) the missing link passes through hilly terrain covered with 
thick jungles infested with wild animals: 

(ii) the quantity of blasting hard rock increased d u r i n ~  actual exe- 
cution than anticipated at the time of preparation of esti- 
mates; 

(iii) sufficient number of skilled labour required for blasting, cons- 
truction of huge retaining walls and culverts could not be 
arranged in this undeveloped region; 

(iv) cernent. steel and hume pipes needed for the construction of 
retaining walls and culverts were not easily available due to 
penera1 short supply of these materials; 

(v) lot of delay took place in acquiring private land in certain 
reaches; and 



(vi) due to general rise in rates of materials and labour, numbet 
of Contractors slowed down the work and went in arbitra- 
tion. 

The increase in rates of materials and labour leading to contractual 
troubles, slow progress of work could not be foreseen whilc 
sanctioning of the estimate. The shortage of supply of steel 
and cement during the period of construction m s  a genera1 
phenomenon and could not be helped. With regard to thc 
extent of blasting it mily be mentioned that only an approxi- 
mate assessment could be done at estimate stage. While exe- 
cuting the work. more hard rock blasting was found necessary 
due to peculiar geological formation of the hills through which 
m d  formation was to be cut. Further this Ministry had no 
knowledge about other development works being taken up in 
this area and could not. therefore, have foreseen shortage of 
labour which had impaired the progress of the work. Thc 
delay in land acquisition is rcported to be because of special 
problem involved. 

There are two minor hridpcs Bichakahani and Kuntaln in this sec- 
tion. The estimates for these works were submitted to rhc 
Mmistry in JanuarylFehruary 1973 and the same were s a w -  
tioned in MarchlMag 1973. Bichakahani hridp was tahen u p  
in November 1973 and completed in September 1974. Thus 
there is no delay. In the case of Kuntala hridm tendcrs rc- 
ceived beinp high. i t  took some time in fixing the qency for 
execution. Work was awarded on 30th April. 1974 and actu- 
ally comrnenccd at site after rains in October 1974. Work 
is now nearing completion. There has been delay no doubt. 
Part of it is due to lack of experienced and rewurccful con- 
tractor willing to work in this rcmotc area." 

2.66. The Committee desired to know as to whcn thc missing link wo~~ld  
hc completed. In reply. the Dircctnr Gcncral (Roads) has stated durinr 
evidence:- 

"By and larpe most of the earth work has k e n  completed. The 
actual pavement for the road stnrcturc is yet to be pmvidcd 
The estimate for this has been framcd. This was examined 
by the Minictn, and the State PWD are re-costing it. One ex- 
pectation is that we wilt he able to qanction that part of th? 
projtct also within the next two or thre months' perid. There- 
after the man.som scam will be m and there will be no wmk 



on the project. We hope that by the end of the next financial 
year, that is by March 1978, this work will be completed." 

2.67. According to the Audit Para, there has also been de!av in the 
completion of 32-mile important missing link between Kolaghat and Haldia 
on NH No. 41 and on account of this, difficulties were faced in movemcnt 
of material for construction of the Haldia Port. In a note. the Ministry 
have stated the position in this regard as under:- 

"(a) Roads 

Estiniates for land acquisition was sanctioned in January 1968 and 
for the road construction it was sanctioned in July 1969. Work 
on this road could not be proceeded with after ohtaininr paper 
possession only of arable land because land owners rcfused to 
give physical possession till compensations werc paid ~o them. 
The State Government, therefore, proceeded with the work in 
bits wherever compensation could be paid by the Revenue 
authorities after observing all the formalities for land acquisi- 
tion. This caused a set back in the programme of completion 
of the National Highway. Land Acquisition for the National 
Highway has since been completed. While sanctionin? thc pro- 
ject estimates the Ministr~ was given the impression. by tk 
State Govxnment that physical possession of land was avail- 
aWr and. thcrtfore, they could not foresee that the work would 
pct stallcd hccausc of resistance from the land owners. 

T h i s  Minktry !la.; all along k e n  pressing the State Government to 
cnniplctc the formalitieq of Land Acquisition on priority basis 
so that the tempo of construction of the National Highway 
could bc accelcra:ecl. For transportation of materials to Haldia 
Port. nn cltistinc State Road was improvcd in 1969 under E&l 
Programm:. for an amount of R5. 45 lakhs. to the following 
spccificatic1ns:- 

Out of thc thrcc hrideeli menrinned, one is the bridge across Gnnga- 
khali Can31 annctioned in September 1975. which ha9 k e n  
comnlcred in nccemhcr 1975. The remainine two bridsm arc 
the ovcrhridees at Mechada and Padampur. The estimates for 
these ovcrhridms were rcceived in Janusrv 1974 and tht same 
wrrt s a n c t i d  in Auwst 1974. nKse ~ k s  art to be t ~ t -  
cutcd by the Railways as a 'Depoait W e .  Complete hmds 



for these works have been placed at the disposal of the Rail- 
ways during the financial year 1975-76 and they (Railways) 
have been requested to take up the execution of these works 
immediately. 

It  may be mentioned that in casc of these over bridges, the clearances 
and the type of structures to be provided were first decided in - 
consultation with the Railways. Thereafter the design propo- 
sals were evolved by the State Public Works Department. vetted 
by the Railways and thcn approved by this Ministry. Since 
the work was to k execured by the Railways, the detailed esti- 
mate was framed by the Railways and submitted to the State 
authorities who after thei,r scrutiny sent to this Ministry for 
getting the technical approval and financial sanction. 

111 view of the very high road embankments involved in the iip- 

proaches on both sides of these over bridges and the very Inw 
bearins capacity of the soil, detailed inves:ipations had to be 
camed out to determine the heieht upto which the embank- 
ments could be constructed safely and thc length over which 
the road would have to be carried over viaduct spans. These 
have since been finalised and th: estimates for the viaducts for 
both these overbridges received in FebruarylMarch 1976 from 
the State Public Works Dzpartment have heen sanctioned in 
May 1976. The work of construction of these viaducts is 
likely to be taken up by the State Pithlic Works Department 
shortly." 

2.68. The Committee for "Suggsting Measures to Expedite the Execu- 
tion of Bridges and Road Works (1972)" has, in their report. outlined the 
following reasons for thc major delays in the con~pietion of this Project:- 

"Land Acquisition 

1. The niajor rzasons for delay in construction was acquisition of 
necessary land. for the work which has not yet heen completed 
even though the L.A. proccedinp werc commenced as early 
as in 1968. 

2. Collection of niaterial was rather slow for want of railway sid- 
ing facilities at Mecheda Railway Station. 

3. Supply of bridges for construction of t l r  Netlonal Highway had 
heen delayed as the cantracton had been facing difficulties in 
getting suitaMe land for setting up brick. 



4. There was opposition from the local people io the movement 
of materials over the feeder road which connected the works 
sites with the State roads. 

5. Labour strikes also led to some delays." 

Asked when the work would be completed, the Director General (Roads) 
stated during evidence :- 

"Bridges are also there. The expectation is that by March 1978." 

2.69. Tbe Audit Para also refers to certain important missing bridges 
which were to be constructed on Na!ional Highways during the 4th Plan 
period. It has been stated that of the 16 (out of 17) missing major brid- 
ges only three bridges had bcen completed during the 4th Plan period, 
with work on the remaining 13 in various stages of progress. The Com- 
mittee desired to know the latest position in this regard. In a note, the 
Ministry have stated:- 

"At the beginning of Fourth Plan, it was contemplated that out of 
17 missing bridges providzd for in the Plan, 16 will b- com- 
pleted during the Fourth Plan ptriod itself and the remaining 
one, namely Pamban Bridge, would be spilled over to Fiftb 
Plan. The list of missing bridges as given in Appendix 111 of 
the Audit Report and reference madc to it in the Para includes 
the bridge across the river Gmgadhar in Assam which is really 
not a missing bridge but was provided for in the Plan Docu- 
ment to be reconstructed in place of existing weak major 
bridge. Efficiency-Cum-Performance Audit Report omitted the 
I'ersa bridge from their !is: in Appendix I11 though according 
to the Plan Document that was also one of the missing bridges, 
thus maintaining the same nllnlber of 17 missing bridges both 
according to our Plan Docunient as well as in Appendix I11 of 
the ECP Audit Report. 

h e  to constraint on financial hllocation of funds m the starting two 
years and the last two yean of the Fourth Plan, we could com- 
plete only three bridges during the Fourth Plan Period. Upto 
31-3-76 four more bridges have been completed. 

Of the remaining bridges. two have not vet been sanctioned due to 
embargo on new sanctions except those of inescapable nature 
and one even though sanctioned has not been started and cons- 
truction deferred as desired by the Planning Commission dur- 
ing the Annual Plan discussions for the 1976-77. This kavcs 
the number of bridges as seven (including Pamban Bridge) - -. 



which are under various stages of progress and are likely to 
be completed during the Fifth Plan period." 

The following table gives the completion position of the bridges as 
on 31-3-1976, as furnished by the Ministry of Shipping and 
Transport :- 

s. No. ?!,age of Phsical progrcsa till Tnrrrt 
complc- 31-3-iG datr of 
tion till romplrtion 
31-3-76 

I. Hridqr across Pennal Rivr- 4 I Foundation" and Suh- :;o-fL;? 
(hwihra Pradrsh-NH 7) structure in progrrss. 

2. Bridqc across Gangadhar . . 'Tendrr for main bridgr . . 
r iwr (Anam-NH 71)  (This under examination. Ro- 
i~ not a mising bridv. but ulder collrction for 
ir is being reconstructed in guidebund in pryreas. 
place of an existing weak 
major 

3. Bridge acrm Hurhi Dclinp roc) Complrted' 
(Amim-NH 38') 

4. Bridqe across Rhadav riwr t o o  C:ompletcd 
G j a n t - N H  RB) 

;. Rrtdqe acrois Sindow river I C.rtr~~plrtc.l . . 
(Madhya Pradesh-NH I 2) 

6. Rridqe across Hiren rivct :jr, Foundation in proarm. l l a ~ c h ,  11,;; 
(Madhva Pradah-NH r n) 

7. Bridqe acrnrr S.1lakhara Vdla  I rw Cornlhlrd . . 
(Karnataka-St1 4) 

8. Rridgr arrow Hur~qun.l Not yet . . . . 
[Kzn~ltaka-NH 4 )  mmtionrd 

ro. Bridge: acraa Mnla rabha 7 0  - 1 h ~  
rtvrr i~arnntaka-8I-l I 3 j 

11. Ikiclge waa rivrr Beas 47  Foundation 11c.aring corn- hlalcll ;; 
and Chakki (PunjabNH plrtio~l. 
1Aj 

I 2. Bridge at Govindgarh (Kaj- . . Lkferrcd as dirccwtl Ig . *  
asthan-NH r I )  Planning Cornmimion. 

1 7. D a m b a r  Rridgc (Rajasthan loo G m & l d  . . 
-NH r ~ j  

I 4 Kslakboo Bridge Rajmthan- 100 -b . . 
NH 1 1 :  



15. Iiridge across Pamban Strait I I Foundation and. subcons- 31-fcr78 
(Tamil Nadu-NH qg) truction in progress. 

16. Bridge across Yamuna at 
Kalpi (U.P.-NH as) 

Foundation in progress. March, 78 

I 7. Varakka Barrage-cum-bridge I rm Con~plrred. 
(West Bengal-NH 34) 

I 8. Uridgc across Torsa river Not y r ~  sanrtionrd. 
(Wat Hengal-NH 31) 

2.70. It will be seen from the above that besides 3 major bridges 
still not yet started, the progress on the remaining sewn major bridges 
as on 3 1.3.1976 ranged between 35 per cent to '76 per cent. The Corn- 
mittec desired t o  know whether the Ministry has a system for analysing 
concurrently delays (or anticipated delays) to take timely and appropriate 
action. In this regard, the Ministry has informed the Committee as 
under:- 

"A system for analysing the &lays already exists in the Ministry. 
We are receiving quarterly progress reports for all the works 
wherein the progress achieved is shown against the targets 
thereof decided earlier. A check-List has been introduced 
which ensures that al l  aspects of the progress are checked 
from these reports and timely necessary action is taken for 
removing the bottlenecks. As regards andysing the antici- 
pated delays and taking timely action to avoid them, eifor!! 
in this direction are also being made. We are trying to 
introduce the practice of preparing C.P.M./PERT charts for 
all important major works. So far, not much success has 
been achieved in this direction as the preparation of such 
charts depends on the active cooperation of the contractors, 
and also the .resources available with them. However, for 
works to be taken up in future, it is proposed that a mdition 
for preparation of such C.P.M./PERT charts would be incor- 
prated in the contracts. This, we hope, will improve the 
situation to a large extent." 

(v) Addltiom to National Highway in the Fourtb il8n 

Audit Parafirrrpb 
2.71. A provision of Rs. 15 crores was made in the 1V Plan for am- 

tions to the existing NHs system as at the beginning of the IV Pian. Ptc*. 
posals for such additions to NHs rccoivad from the State Go-tS 



totalled about 32,000 kilometres. Since it was not possiblc . to meet 
even a fraction of this demand within the limited financial provision, the 
proposals received were arranged by the Ministry in order of their inter se 
priority, keeping in view the criteria laid down for declaration of roads 
as National Highways, viz., 

(i) they should be the main highways running through the length 
and breadth of the country; 

(ii) they should connect foreign highways; 

(iii) they should connect capitals of States; 

(iv) they should connect major ports and large industrial or tourlst 
ccntres; and 

(v) thcy should meet strategic requirements. 

2.72. In addition to the above criteria, emphasis was placed on econo- 
mic considerations also. Accordingly, in July 1971 and in March 1972 
coutes of a total length of 4,819 kilometres which were high in the order 
of priorities were declared as National Highways (See Appendix 1). 
Subsequently, due to re-alignment of NH7, 51 more kilometres were 
added to the NH system, bringing this total to 4,870 kilometres. 

2.73. After declaration of these roads as NHs, the States were requcst- 
ed to carry out detailed inventories and surveys of these roads with a 
view to identify the deficiencies and improvements required by the end 
of the Plan, inventorisation for development of these roads had been 
finalised and by May 1974, it was estimated that the new NHs required 
Rs. 58.50 crores for rectification of deficiencies and improvements as 
below:- 

(Rs. crorrs) 

1 .  Miming lfnka . . . . 166 . . fl.rm 

2. Missing major bridges . . . . 4Nm. . . 6'oa 

3. Improvrm-nt to Sin&--lane scrtionna . , I 400 Kms. . . 20 '00 

5. Reconstruction of culvvh . . . 4.679 NOS. . . 7 '37 

6. Widcning roads to two ianra . . . 185 Krns . . 5'50 

7. Payemcnt strengthening . . I 56 Kmr. . . 1'00 



2.74. Estimates amounting to Rs. 3.40 crores had been sanctioned, 
and estimates for' Rs. 5.00 crores were awaiting sanction (December 
1974). 

2.75. Expenditure on these roads after they were added to the NH 
system upto the end of the IV Plan related only to th,: on-going works 
which had already been sanctioned for such of those roads as had been 
formerly financed from Central funds, e.g. former strategic roads and the 
former West Coast Highway (the new NH 17), which amoirnted to about 
Rs. 2 crores. Thus, the Plan provision of Rs. 15 crores remained largely 
unutilised. 

[Paragraph 29 of the Supplementary Report of C&AG for the y e a  
1973-74 (Part 11)-Civil] 

2.76. National Highways are the arterial routca running throughout 
the length and breadth of the country connecting State capitals, foreign 
highways, major ports, large industrial complexes and tourist centres. 
These highways also serve the strategic and economic requirements. The 
Roads Dcvelopntent Plan (1961-81) mentions that ih: total length of 
National Highways by 1981 should be about 52,000 Kms. krcping in 
view the future trends of road traffic pattern and developmental activity. 
The iength of National Highways in 1961 was 23,770 Kms. but the 
total length was to be about 52,000 kms. by 1951. This meant. on an 
average, an addition of 1400 Kms. per year. At this rate thc' length by 
the end of the 4th Plan should have been about 42,000 Krns. Against 
this, the totai length declared as National Highway upto the end of the 
4th Plan was 28,870 Kms. There was thus a shortfall of abou: 13,000 
Krns. 

2.77. It will be seen from the Audit Para that 4.870 kilometres of 
roads were declared as National Highways during the Fourth Plan and 
that after their detailed inventories and surveys, deficiencies and improve- 
ments estimated to cost Rs. 58.50 crores were identified in May 1974. 
With the exception of about Rs. 2 crores spent on on-going works which 
had already been sanctioned for roads which were formerly financed from 
Central funds, no other works were executed and the plan allocation of 
Rs. 15 crores remained largely unutilised. 

2.78. In this connection, the Committee desired to know the reasons 
for declaring the roads as National Highways with higher standards, 
when it was evidently not possible to provide these improvements for 
several pears. In a note the Ministry of Shipping and Transport have 
stated: 

"There have been numerous demands as regards the addition of 
roads to the National Highway system. from various quarten 



58 - .  
including the State Governments. The liiattcr has also been 
raised almost in every Budget Session of Parliament and 
dur,ng: the question h o w  in both the Houses. Evcn the 

. . Members of the Consultative Committee ol' Parliament raised 
this issue at all the meetings of the Committee. The total 
demand received at the beginnmg of the 4th Plan for new 
adciition to the existing National Highway ystcnl worked out 
to over 32,000 Kms. of roads. Obv.ously, it was not possible 
to consider such a huge demand. Tlx Ministry, therefore, 
rcviewed all those proposals and keeping in view the criteria 
laid down for the selection of roads ;is I\iati!wd Iiighway 
and the financial constraints and finally selected 1 1 routes 
having a total length of 4819 Kms, i'or incluslvn in thc 
Kaiional Highway system. Due to realigniucilt of 1 route 
(National Highway No. 17) the total length w;rs increitsccl 
to 4870 Kms. It is important to note here that these I 1  
i\~utcs were finally declared as N:itional llighway,; partly in 
l u l j  1971 and partly in March 1972. This means that thcsc 
roads were declared as National- Highways after a lapsc of 
nearly 2 to 3 years after the start of the 4th Plan. After 
declaration of these roads as National I-Iigh\vays the States 
were asked to carry out detailed invenlorisation surveys ol 
these m d s  with a view to identifying the deficiencies and 
improvements required. Some time was also spent in the 
preparation of the projects for removing the basic deficiencies 
in these 11 roads. Further. from rniddlc of 1973, financial 
constraints came in the way. This explains \ ~ h y  t'ne aniom 
earmarked for the development of new n'ational Highways 
has reniained largely unspent." 

2.79. Explaining as to what has been done on these roads since April 
1974 (Commencement of 5th Plan), the Ministry in a note dated 2 Mag. 
1977 have stated that for improvement on the ncwly x J d d  routes, xhe- 
mes have betn sanctioned amounting to Rs. 16.26 crores upto 31st Decem- 
ber 1976 and the expenditure incurred during this pcriod is &. 8.25 
crores. 

2.80. As soon as a State Road is declared as a National Highway 
its maintenance becoznes Centre's responsibility. If the road is not main- 
tained to keep it going at the existing standard, the outlay needed for 
improvement at a later date will bt much more than what will be needed 
if the road is kept maintained. Some of the roads declared as National 
Highway during t h  44th Plan (such as National Hi&wiiy No. 17, Natiooal 
Highway No. 15, National Highway No. 44 and National Highway No. 48) 
Sad already been dcvcloped to reasonable standards under other Central 



Sector Programmes such as Strategic Rwdd Programme and EM Pro- 
gramme and therefore, after taking over, their maintenance from central 
funds was necessary in order to protect the investments already made 
from the central resources. The Committee desired to know in this reeard 
whether the declaration of these roads as National Highways meant, in 
effect, an increased burden on the Central Exchequer on accuunt of 
expenditure on their maintenance, thus reducing funds akallable for 
developnlent. The Ministry have informed the Committee that "Expen- 
diture on maintenance being non-plan expenditure it does affect thc funds 
available for development which is a planned expenditure." 

2.81. During evidence, the Director Gencral (Roads) has statcd that 
"the additions to the Kational Highways system in the Fourth Plan were 
considered very essential and even today they are considered cssential". 
H e  has further added:- 

"At the start of the Fourth Plan we had only 24,000 kilo~lketres. 
It has been quoted here that when we took over the National 
Highways in 1947 wc started with 21.000 kilometres. Over 
22 yeais the National Highway kilometre had increased only 
from 2100 to 2400. In the previous three plan periods this 
aspect has been very seriously neglected. In the Fourth Plan 
we took up this for consideration. Out of thc States total 
proposals totalling around 38,000 kms. there were nimy 
roads which had already been developed with Central Gov- 
ernment investmmt. One is the \Vest Bengal Road from 
Bombay Konkan to Kerala passing through the Statss i\f 

Mabarashtra, Goa, k rna t aka  and Kerala. The other one 
was Pathankot. Jaisiln~er and Kandla. Third one was 
S!~il lo~~g to .\gartala. \\?tile the Development cspwdituri. in 
1V Plan involved could not be vcry sizeable. the position \vas 
that the declaration ~ ) f  these roads itself took us to the ytxr  
1977. \Vhen they wcre declared the States had to y r  about 
ntaking inventorv of deficiencies which normally n proc.'ss 
nhich rakes a year. While these projects xere getting re.&' 
aftcr 'nvestiyrionc, in the mean time cclnlc. th: f i n a n d  
ivnstrdints. We had to keep content by just maintaining tSsn1. 
Lip rill now works for about Rs. 7 crorcs or so liave Ixcn 
sanctioned. \Yc will keep on improving thein 1s fund; 
pcrnlit." 

2.82. As 1c9arA programme far the 5th Plan i t  has hctn $t:~tcd by t% 
Ministry of Shipping ~ i l d  Transport that Government has undcr wwider:~- 
tion proposds to dcclarc certain Statc Roads 2s National Highwny.; durin? 
the Plan period against thc plan provision of Rs. 20 crores in the original 
draft Plan. Tl~c proposals ;qgregating to a lencgth of -13.000 Knie. haw 
2435 LS-5. 



been received from the Shtes. These have bcen cxalnincd in the Ministrj 
and reduced programme of 10,904 lims. wns formulated for addition to the 
National I-lighway system during thc 5th Plan pcriod kecping in vicw 
thc criteria and the financial constraints. Even with this addition thc 
existing National Highway systcrn would go up to 9 per ccnt of the total 
surfaced roads in the country and cvcn thcn i t  will bc far behind the 
avcragc corresponding Icngth obtaining in other cou:~trics which stands 
at 30 per ccnt of the total road surface. Thc gap will still be largcr if 
the Innc-kvidtli-lilometreagt: is taken into account in nil thc countries. 
This propo\al was considered by thc Planning Cornmissio~~ who prunccl 
it  down to 6178 Kms. estimated to cost about Rs. 100 crores. It has 
not k e n  agreed to by the Ministry of Finance for the present due to 
currcnt linnncial stringcncy. 

2.83. The history of road development in the National Highway sector 
from the dawn of Independence upto the beginning of thc 4th Plan prc- 
senls a picture of unfulfilled promises of wide divergence between pro- 
grsmnies md actions, gaping gulfs behccn estimates and actuab and 
the pr~itounccd disparities bctwecn assurances and implemci~tatir)~~. In 
April 1947 the Centrnl Government assumed !'he responsibility for develop- 
ment of National Highway, which then numbered 34 mrl had a total 
kngth of about 21,440 k m .  At the end of the Third Nun, followcd hy 
three Annual Plnns i.e. April 1969, the total mileage of Nvtiunal Ilighwav 
stood : ~ t  24.000 lims. This indicates that in a period o!' o t c t  22 ycnrs 
a length of only 2560 kms. at an avcragc rate of 116 kms. per year, was 
added to the total length of 1947. Against this. kecl~irtg in viev llre 
future trcnds af mad traffic pattern and development cicdvit!, the lcnpll~ 
uf 3atinnal FIiglrrvays under the Road Development Plan (l9(11-H1) n ; s  
to be raised from 23.770 kms. in 1961 lo 52.000 kms. in 1981. which 
meant, on :m avrrage, an addition of 1400 km\. per year. At this rate, 
thc length of National Highways in April 1969 should haw Bccn ahout 
35,000 knn. as apinst the then existing total of 24.000 kms. Thus. there 
\\as a heav! slwrtfall ol a b u t  11.600 hnb. 

2.W. During the Fis t  Plan period 1951-56 no rotrd \Ins :td<lcd and 
during the H \ears 1961-49 (end of 3rd Plan) onl! a s~null Ic.ngfIi of 
230 kms. was added to the Natioml ?figh:hr$ay ybtew~. The Commitlee 
cannw help regretting Govcnuncnt's complacencj in this r r ~ r d - a  fect 
which bas a b  k n  conceded by the Director General of Road5 who dur- 
ing cvidence staled that in tbc preceding thrce Annual Plans this a~pect  
ha5 been Seriously meglec(ed. 

2.85. Laepi(e of haw sbortfalk ~JI tbc National Highway mileage by 
the end oC tbe Tbird Plan a d  tbe ovem%ellming demands from varioa. 
quarters, both hide and outside PPrliamcnt, Cmernmcnt could ~ d d ,  dm- 



ing the V~urth Plan period, only I1 roads with a total length of 4819 liiil?., 

a p i m t  ihc propusals to the extent of 32,000 kms. submitted by State 
Governn~eats irk this regard. I he  Committee are perturbed to uote that 
even these 1 I. roads were declared as National Highways ns late as in 1971- 
72, i.c. in the third year of the Fourth Plan, with the result that the 
outlay of Rs. 15 ccorcs earmarked for the new additions during the Fourth 
Plm remained iargely unutilised, the only expenditure having been in- 
curred to the tune of Rs. 2 crores on the on-going works which had already 
beer sanctioned fol such d s  from the Central funds befure take-ovm of 
tbe roads. This speaks volumes about the inapt planning uf thc Roads 
OrgaJsation, a situation which has not been adequately explained. 

2.86. What concerhs the Committee more is that though it was fsund 
that these roads needed Rs. 58.50 crores for rectification of deficiencies 
and improvrment, no positive steps were taken to remove these defteiin- 
cies except that estimates amounting to Rs. 3.40 crores had been s a n c t i d .  
In this ~.egard, 4he Committee would also like tu emphasize that Iwfore any 
roads we finally decided to be added lo the existing Nctional Highway 
system, it should be ensured that they have been properl!: inventorised For 
determining their deficiencies and that they have been maintained by thc 
&ate <;overnments at a reasonable standard and do not entail heavy 
expenditme on removal of deficiencies. 

2.87. I'he C'ummittee are further concerned over the fact lhal instead 
of accrlerilting (be pace of development during the Fifth Plan, the Planning 
Commission has targeted for additions to the National Highwa~ system d 
a total of 6178 kms. only against the proposals emanating from the States 
for a length of 43,000 k. Even this modest programme has not yet 
laeen clearcd h!: the Ministry. 

2.88. l'bc Con~mittce would urge the Government 1;) findiie the put- 
posalb with a schedule of priorities depending upon the importance of 
each road and uv~ilabiiit~ of resources a4 long debs and indecisionc ma! 
result in further deterioration of the roads involving more espenditnrc. 

2.89. l'bc Committee. note that of the d a y  of Rs. 293 crores proti- 
ded for n r ~  works on Nutional Highwa) during the Fourth Phn, 59 per 
cent wos nccaunled for removal of dekiencies in missing M s  of food. 
a d  hridgcs and andior sbesgtheming of single-he sectioas to 
doable-lane secfions etc. It was e x p l e d  tbat at the eml OE UIC I)bll. 
$bere would be no missimg Links of roaWbridges, mr would tbcrc be rry 
low-gndc sccliuns and that the f d l  kagth of tbe Krlionnl 
way system would Iw made At for 2- trrrll[ic. flu Cemdhe kr- 
tvcr, mute thot dl these cxpertPtioPs bdid r hlaa auabcr .t 
delicieacies were $mrrrlly found i tLc PlPa pcrkl h tlw p* cdL.c 
tui a d  emcution d N m b d  -my. ' C k  C#rJYbcc 1Ld (LCr 



physical programme of road development in the 4 1  Man undertaken in- 
cluded about 470 road works in progress on 1 April 1969 over a lengtb 
of 4,000 kms. oE which a b u t  3,000 kms. were completed, while out of 
189 bridges in progress on that date 168 bridges bad been completed 
There was poor progress in the completion of the missing links of 440 kms. 
on important National Highways, such as Nos. 6, 30, 41 etc. and 17 major 
bridges. As regards improvements to low-grade sections, while works 
covering about 300 kms. out oE the targeted 480 kna. had been 
sanctioned, work was completed on 158 kms. only durihg the Plrvl 
period and further on 53 kms. by December, 1976. For wideniag 
and strengthening of shgls lane sections of National Highways to 
twolanes, against 7120 kms. targeted, work had been complded 
om 2977 kms. only (upto December, 1976). Similarly, strengthem- 
ing of existing weak two-lane National Highways and widening 
of two-lanes without strengthen@ were sanctioned over s length of 2209 
b. and 3765 kms. respectively against 4th Plan targets oE 3120 kms. and 
6080 kms. respcdvely. Work was completed over 1177 kms. and 1985 
kms. respecthelj upto December, 1976. 

2.90. In this connection, the Committee on "More Efficient and Eco- 
nomical ConshPction and Maintenance of Roads" in its Report (1974) 
hP6 inter-alia remarked that 'Lthe original deficiencies like poor riding sur- 
face, low-grade line, weak shoulders and standard geomctrics continue to 
plague the country's road system even though outwardly many have chan- 
ged markedly as regards width and the quality of surfacing. Ignoring the 
flew well-planned highways of recent origin, this applied as much Yo 
National Highways as to roads of lower categories." The representative 
ot the Ministry was not oblivious of these deficiencies as he had stated dur- 
ing evidnce that "we are. all serious as to what shodd be put in to increase 
the capability of Highway authorities to come to expectations." 

1.91. What has perturbed the Committee more is the fact that althougb 
accot.dig to the Audit para tbe construction of missing links was given 
the first priorihf in the 4th Plan, only 3 kms. of miwing mad links were 
completecl and the work was in progress over a length of 225 kms. 
against the target of 440 kms. As per information received from the 
Ministry on 2 May, 1977 the total lenflh of missing links completed upto 
December. 1976 was 111 kms. Tbe pri,ncipal bottlenecks in the wa? of 
expeditious construction of the mising links have been identified by 
the hlirliitry viz. difficulties in acquirme: land, difficulties in fixing suitable 
contrackws and finaacial constraints. The Committee h:wc becn informed 
daring widence that these bottlenecks have been lamely overcome and 
the Roads Wine has been vepeatedly wrfting to the States authorities, in- 
cluding the respective P.W.D. Ministers and Chief Hinistcrs, for curly 
completion of the missing Unks. W t e  all thew ClPWh, the progress 
%as nor been uatkfactory, as according to tbe information furnished By the 



Ministry to the Committee the overall progress on the scheme is 'of the 
order of 50 per cent or so'. It has been apprehended that at the present 
rate of priority in the allocation of funds for missing h k s ,  the works are 
expected to be completed in the first year or so of the Sixth Plan. 

2.92. Tbe Committee have reasons to believe that one of the causes 
for the set-hack in the completion of the missing links is that the funds 
earmarked for this purpose were diverted to, other priority works as hns 
been conceded by the Ministry in a note furnished io thi. Committee that 
"the nlissing links were given slightly lower priority because on these 
sectio~ls there was no traffic and these were utilising the alternate tempo- 
rary routes." The Committee cannot but deplore the perfunctory manner 
in which lhc whole question of construction of missing links has hcen 
tackled. It is apparent that construction of missing links ia lhc scheme 
of things was not given the importance that it deserved. Now that the 
Ministry have accorded high priority to this item, the Committee hope 
that concerted efforts wol~ld be made to complete them without further 
loss of time. 

2.93. One of the items of work where the highwa~ i~uthorities faltercd 
in the nlattcr of missing l ink  was the construction oT 16 (out oi 17) missing 
major bridges, out of which only 3 bad been completed during tllc Fourth 
Plan, with work on the remaining 13 in various stages of progress. The 
Cotnniittcc have been informed that as on 31 March 1976 four more 
major bridges have since h n  completed, while two hurt not jet heen 
sanctioned and one, though sanctioned, has not been started yet. The 
progress in respect of the remains& 7 bridges ranges between 35 to 36 
per cent. ~ s c e p t  in the case of one viz. Bridge across Pamban Strait (origi- 
nally due for completion during the Fifth Plan). where tlac progress was 
11 per cent. The Committee are unhapp) over the s l m r  progrcs3 snd 
thC long timc takrn in the completion of the missing major bridges and 
wo~rlcl like the Government to expedite their completkm wittlot~t further 
!ew of timc. 

2.94. The Committee are also unable to appreciate tilt. action of the 
Cokernment in holding in abeyance the sanction of i r w  bridges and to 
defer the construction of another bridge, particularly when thcw had been 
accorded necessary priority for completion during the Fourth PI*:lt. The! 
would urgc the Government to review tbe position r~rgc.~:ll\ in rcspcrt of 
them with reference to the availability of funds and pwpsrr a time-bouad 
pmgrrnlnlc: for tbeim early completion. Tbe Committee would like to Iw 
infornied of the action taken in this regard. 

2.95. The Committee are coustrPined to note that the progress 01 the 
read crust works on t& 123 kms. long ArrPb-Mohnia missing links on 
PJIIional Hjghwag 30 in BibPr v d c d  from 2 to 27 per cent rod that out 



of 17 bridges on that missing link none had been sanc;icknetl during the 
Fourth Plan period. The progress on this missing link varies from 15 per 
cent to 44 per cent on ditfexnt ilems, such as Land ucqukition, Earth 
\York, Culverts utd Pavements. 

2.96. On the presenl rcclioni~mg, the road works nlone are espccted 
to be completed by June 1979. The Director Gmeral (Roads) has ron- 
ceded during evidence that he wns "nnt satisfied with thC progress on 
this nrissing link". The oft-repeated explanations for slow progress are 
lhc comtraints o f  financial resources from mid-March 1973 to Plwch 1976, 
obstru~tiolls in land acquisition. relnchnre of contracrorq hccaaw of 
abnormal iarrense. in prices and w q c s  in the past 5 years. l'hc Comn~itree 
consider that dl these dificultiL.s could have been avertal, if the highw2.v 
authorities had taken sufficient care to take up and cornmcnce the. csccu- 
tiori of the works in the early years of the Fourth Plan. What was lacking 
wau a time-bound programme and the proper phasing d' the works within 
the resources available. But it appean to the Committee that rnatters 
were :11I0wcd 10 drift. The Comn~itfer ~).ould like this :tcprct to 1w guk! 
into depth and at the same time urge that all-out eti'orls should hc ntade 
to complete the norlis early b~ settling the outstandin: issucs exprditioudj.. 
'I'he Co~~~nii taee espect to be apprised urgently of fr~rthcr action in the 
matter. 

3.97. In regard to the 17 miscing bridges on the i\rr;~lr-Rlohania miwing 
link.. the Comn~ittee are concerned to note that they arc still in fhc sanr- 
tittninz stage. though the! urre srl~eduled to he complvtcd in the 1:ourth 
Pinu pi-riod. .\crording to the yrtsenf expectation. nnofher 5 ?eijl.,i vouid 
bc. needed to sanction and esecutr them. The Committw are Icd to the 
in? .cnpnble conclusion that thew works u ere nqlecfcd in thr hegi~~niny: 
and are now being pursued at higher level. obviously after the receipt of 
th.2 .ladit para. In order that these are completed espeditioosl!. lbe 
Committee would like the Ministry of Shipping and Transport to d r m  up. 
in c~msrrltation with the State Chief Engineer P.W.Ds. n phased time- 
I)ou~i(I j)rqranlmc. stage-wise. for construction of the Iwidges and estcnd 
all pussiblc assistance to the Sfate suthoritks fa ensure that the progr:mnac 
 reed upon is adhered to strictly. The Commlttrv would likv to he in- 
f(wrttcd of the progress mude in the matter. 

2 98. Yet :leothcr important iwlancp whew unduly long time hns k = n  
t:tliun in corupletinp a missing link is the 32 mile road link belacen Kula- 
phat and Haldia on National Highway 41 in West Bengal which wus *mc- 
tioned ur far back as in July 1969 and according to the Audit pnra W:W 

:thor~i two-thirds complete and out of 3 bridges en that missing linl; one 
was  30 per cent complete and the other two, Wuph sanc(lwetl in A I I ~ I M ~  
1971. had aot ycl been taken up. k e o ~ r u  of klrv in cnmpldng this mi* 



ing !in!< not oniy difficulties were faced in movement td matcriuls lor con- 
str~~ct ioa ol f ldrlia Port but the development of hinteriand was also retarded 
for not gcner:ttit!:: the trafic in time. The CommIlte:: have been inhrmed 
during evidcnce Eflat this work is enpr.ctetl to be comp!t.ie!l by March 
1978. 'I'hc main rcasans for ihc delay in the cons tn~ct i~n  has heen adduced 
as delay in acc;ikition of necessary land for the w r k .  tt~nugh Land Acqui- 
sttioil [lrvwfxiings were rommenccd as early as in 196s. 'The Conrmittee 
are unable accept the p h  of iporance of correc! pod:iurl at  the time 
of sanctioning tlw project estimates and they feel that thc s!sten, for at:~ni- 
toring the prcjcrt and the sopervision of the respertivc RO 'EI,O, to say 
the least, was wholly inadequate. l'he resnlt of this heavy delay has hecn 
thaf the work on the road could ;lot he proceeded with in time. 

2.99. I n  rr:prd lo the :emniniaz two wcr-!):.irigr.s :::,er Mcchada and 
I'adalapur on the missing link, thc Committee aould l i b  the Rafiwqi  to  
accord ncrcssary priority so that their construction synchroniscs with the 
con~plefion crf th: road. The Committee would like the Filinistry of Shipping 
mcl Trimport to keep a d o ~ e  torrrh with the Railways iil this regard lieep- 
ing irt \ i tw th:. iinperati1.e urprncj of utilisatioa of tile p r t  S:tcililics 
crcatcci at I1:ddin at enormous costs and the social and economic 1)cncfits 
~h:tl v r ~ r r l r l  accsu? thcrcfrorn to the countr! 35 n wholc. l '!lt Ccin;:nittce 
would arge fix construction of these works on the missin2 link tyilhout 
fartlwr in<* of timr.. The ('ommiftc.~ has ntsn rcfcrrrd !;I :hi. 7rcjer.t ';: f k i r  
33rd Wcpcrr; (1:ifih I.ok C:tbl~nl on tiddi:l I ) o c ~  I'r(~jecl. 

2.1011. T l ~ c  Cvmmittce nouid also like to cmphaskc ihc need tor ~cp- 
thtiny tile in~crttory of 1968 in respect of Sational Highways so !hilt the 
I:t:c\t data :!re :n.;lilabie Iwfor~' the of the Sistii Plan. I he 
('ommittcc :Ao wgpest that the stork of inventor! making for Uational 
Ilighwq's shoold br sh-earnlined and coordinated at the Ccntr:l Icvcl, b a d  
o . 1  ;I slandard fcrrr: devised for countrywidr application. 

2.101. The Cmnnittw arc unhappy to note that as many as 538 
Xationd Highws? works of the pre-Fourth Plan period were spilled over 
to the Fowl11 Flnn. While 389 ol t h e  works were completed during the 
Foertb Plan pc&d. the remaining 1-11 works were fnrthcr spilled over to 
the Filth Plan, though 133 of them wcre targeted for completio~i duriug 
fhc Fourth Plan period itself. 'l'he prwent position, as indicated hp the 
Ministr?. on 2 ?lay 1977. is that 60 works are still in progress when the 
third yenr of the Fifth Plan is nlrrndy over. Surprisinyh enough. it iocludes 
15 works on which the progress i s  50 per cent o r  less. If precious and 
limited ms;o!!rccs of the counfry nre not to be frittered away, it is imperative 
that pmjccts cmcc included in the Plan shmld be execntcd within the Pbn 
period ifcclr und not r ~ h w e d  to he spilled o v a  thereby adversely raffectinp 
the road drvelt)pmrnt pmgrumme of the thenext Plan and cscaletiq the 



costs of labour and materials. If there are any on-going projects carried 
over to the next Plan, prudence demandk that priority should be given to 
the cornpietiou of such projects over mew works. Tbe representativc 08 
Planning Co.mmission has also conceded &ring evidence that ''first priority 
should be given Lo important spill-over schemes, beca~~se before taking up 
a new scheme it is preferable to complete a spillsvcr schcme on whicb 
sufficient investment has already been incurred." 

2.102. l l ~ e  Committee find that most of the delays in the execution of 
141 work during the Fo.urtb Plan which wcre mainly due to land acqui- 
sition, conlractual difficulties and changes in the scope of alignn~ents, 
design efc. cudd have been eliminated or reduced to a grcat extent if the 
Ministry of Shipping and Transport, in consultation with the State autbo- 
rities, had completed the preliminaries sufficiently in advance of the actual 
execution of these works. Since tbe delays whi& led to !Ire spill-overs to 
the 5th Plan are of recurring nature. the Committee wodd like the Ministry 
to study them in depth so as to take remedial action for future. The Corn- 
miftw expcct to be informed of the results of such study and nction. 

2.103. The Committee find that against the total outlay of Ks. 418 
cnwes for Centrally financed road works in the Fourth Plan, the works om 
Natioiral Highways alone i.e. carryover works (Rs. 20.45 cmres), new addi- 
tions to National Highways (Rs. 15 crores) and new National Highway 
Works (RL. 293 crores) accounted for Rs. 328.45 crows or 78.5 per cent 
of the total outlay envisaged. The Committee note that ;I total shelf of 
Rs. 455 crores was required to be sanctioned by tbe Minist9 to aclrievc 
the targeted provision of Rs. 293 crores on new National JIi$~waps works. 
Against this. works totalling an expenditure of Rs. 324.18 crores (about 
71 per cent) wcre actually sanctioned during the Plan period. l'hc shurt- 
fall in sanctions was particularly critical di~ring the first two years (1969-70 
and 1970-71) of the Plan when Road works totalling Us. 57.50 crorcs aud 
bridge works totalling Rs. 13.90 crores, which constit~rted about 16.4 p r  
cent md 1.3.2 per cent respectively of the total required shelf for road 
works (Rs. 350 crores) and bridge work5 (RI;. 105 crores). were sunctioned. 
Since road construction takes anything upto Uaree years from the time an 
award is made, it needs hardly any emphasis that a much more elfart was 
needed to sai~clion tbe maximum number of works during these two years 
bo that at the I~i~inning of thc third year, a larger number of works would 
have been ready for tbe execdon stage. The Commitlee do not agree with 
the Ministry tbrl this could not be dona because of beavy constraints on 
sancfionu. 'Ihc proper course for the Ministry would have been to have 
the preparatory work completed in respect of rr 1- nomher of scbemcs, 
sanction tbem under two cat@ vk. arp%l-Writy Pnd low-prloritg 
works so iknt schemes of Mgb prbdty a d d  at h a t  have been completed 
first. l'k Committee are sarprised to aate thst even the works of widening 



u d / o r  strcugthcning of National Highways which were accorded high 
priority in the Fourth Plan were ignored to a large cxtent. la some States 
such as Kerah, Madhya Pradesh, Maharashtra, Uttar I'radesh and Orissa, 
the gap between the works planned originally and those actually sanctioned 
was subsianfially large and the number of such works sanctioned ranged 
between 36 per cent to 74 per cent of the number of works planned. The 
Conmiltee ~tecd hardly emphasise that in view of the limited resources 
a~ailablc for road works the annual programme of the Plan should be so 
tailored and phi~sed that urgently lneeded items of works invariably receive 
h'gh priorit) anti are completed in time. 

2.103. I b e  Committee note tbat apart from imposition of restrictions 
cn sunctions, there have been heavy shortfalls even ia expenditure on 
ccntrd road works during the first two years of the Fourth Plan as they 
find that i r p i a ~ t  the Budget Estimates of Rs. 34.21 crores and Rs. 43.08 
crores lor 1969-70 and 1970-71 respectively, an expenditure of Rs. 26.52 
crures ;trtcl Rs. 36.53 crores was made during these gears thereby showing 
a \aving of 22 per cent and 15 per cent respectively. The magnitude of 
sbortfalh in expenditure can be judged from the fact that as pcr total PI- 
cwtlay of its. 418 crores an expenditure of Rs. 83.60 crores was required, 
an :in avrragc, to be incurred during each year of the Plan. The Committee 
rrgrct ihrl for I:tcL of proper planning, even the smaller amounts provided 
in thc Budget could not be utilised. 

2.105. Ore of the reasons advanced for the shortfnlls in expenclilure 
tluring the :cars 1969-70 and 1970-71 iu the non-availabiliry of Second 
In4 credit. Thc Committee regret that Government unneccs\arily waited 
tcir a ron~iclerably long time in negotiating for the credit, which ultimately 
did not nraterialke and resulted in holding up of the sanctions of a ~ ~ u r n l x r  
of road works. It would have been more prudent to make necessary funds 
of.:~ilahlr Croe~ internal resources and proceed irnmediaielv wit11 the execu- 
tian of fhc vorks. as soon as it became clear to the  ini is& that foreign aid 
n a \  not p i n g  to materialise. Evidently, the country had tn pay heavily for 
Ix.4, of thk forr-thought as the work, had to be deferred for two years for 
son-avaiial)ilitv of IDA credit and ultimately these were financed from 
internal rcwurces. 

I'lre Coni~niltee are. however. glad that Government havc learnt a lessom 
from this c\perience ior not proceeding negotiations for the next I.D.A. 
crccl!t proposed in 1974. 

2.106. l 'hc other reasons for shortfalls in the expenditure durq the 
first 2 years of the 4th Plan were (i) OrgmisationaI inndcq90eics botb at  
Centre and State levels and (3) shortage of materisl like m t ,  gfCC1, C(C. 
The Committee are conshined to poht apt that for Bc execdon of n 



ambitious 4th Plan of the magnitude of Hs. 418 crores, the highway aathcu- 
P-ities did uot resorl to any advance planning to assess lhc r ~ q u i - ~  r t ~ i n ~ n t ~  o? 
men, material and equipment that were ,needed Lor efiicicnt and siicessful 
impkmenlation of the Plan projects. This sorry state o f  ah':r ir .s A X  Ir::..,? 
depicted hy the Committee for Suggcsling Measures to P~pcdItc  the f*;~ccai- 
(ion of Bridgr itnd Roads in its report (1972) that "lhc <i;s:ci~i~,riiuil., hs; ; 
no resources of Inen lo carry out even a fraction oE the w r r t i ,  rcqrrir.cd 1 1 . .  
it and what is nc!eded lo be done in the contesl of i l~r llocri.\ oi' 1h2 iii2ti- 
ways in the country". I'he Committee find fhat it M ; I ~  OD$. ill tibe ( h i t <  
year of the Plan. when thisgs had gone away and works kaci . : lr::~tl~ 4i'i.;.- 
rd  for Itlore t l ~ n  two years. !hat ihe authorities wokr rrq: rind ;wA wlr,: 
steps to uugmca! the stafi' both at Centre and State i r v d c .  'l hc ('onlrnillc,~ 
nced hardl? stress that there is need for detallc<j stnd! :d :~v:&tli:::?~ ; w 4  
rap~bilily of resources of own. material and eqaipmrnt :al!ic.iiwi!q. i l l  aclvul~i L 
of the con4derafion of the projects to be iarluded in :I:I! 1'L :, 1'1~1. i'h 1 

so that there is no let I I ~  in the efforts to execute tlw projec.t\ w;!!~i;l qwrific. 
targrts. Such :1 concept would facilitate Plan form:ll;t'! : r l  or1 ;I r.c.:t!:sl.c. 
basis. 110th in rwpect of costs of works and :~vailalrilT!?. ill : : v i i i : ! C r * .  

2.107. The Committcr note that there fiere \ignitic...,lt (li\r:.!:c.n:c. i).: 
the average cos! per kilometre in widening and slrengfbcriia-! (+I btorlis (1:: 

Sntional Highways sanctioned during the Fourth I'lrtn. 'I lr.: L.:L.c\ writ : 
from Rs. 1.25 lakh. to Ks. 2.5 lakhs per l im,  in the Slaic\. tlihiw, hcr:~!;:, 
Ilaharashtra. I?ttar Pardesh and M'evt I:cn?:ll h:~d t h .  ! l; , . l jc . . .~ c w f  pt  
Knl. ?'he cost of construction also vuicd from !c:w to >::tr, ::. for iwi:i.r:~. 
the estimated cost of construction per linl. of 11 iclcnit~~ :inti ~tr...n::titcwIn.... 
(sin& Imc tu 2 lanes) r a n p l  from H.s. 1.20 I:AQi ; t i  .X<. .! 5ir iakh- 
in 1971-72 but rose to Rs. 3.70 Iakhs in 1975-76. irnlltti4\. the con- 
struction cost of roads of bye-passes ranged hctwcen 121. 2.10 1:ikltr 1 ' 
Rs. 6.10 lztkhs per Km. in 1974-75. I'he Committee ;tgrcc !II:I! there P I :  

veveral factors like the cost of land acquisition, varying soil and clinlaii~ 
conditions, cost of labour and material in ciierent l,it~.t\ of (h*: I~w~I!I:. 

which affect Ute cost of construction of roads: but thev feel that tlterc i\ 
still scope and wed for effecting economy and impro~en~ra t  :I( \:trioo- 
stages of conutruction. It is an esi&liskcd fact fhat lnaailr~irnt w * p C  c l i  
economy in construction can be done at the planninp shge ID? iwttcr selec- 
tion of alipnmcnt and ensuring technical soundn:..s. '1'11f: ( .o in~ni t f~  : 
further feel &at better atilkation and mainhnuncr nf rnarhi~rerv :in{? 
quipment, rcdact'm in earth work requirement% ort4l-knif fwc:ini:rticrv 
for ovcr-seeinq the construction. max im~~m utilisation of locnlly :t\siidd: 
man-power nnd ntaterirrls can po a long wny in rvdrtcing fhc cost of cow- 
truetion, The Committee need Lardlv cmphariw th:t? thc cost rr:' 
r c H I ~ ~ i ~  bf k@ mmdcr constant review 1~0th Irv thr I)ircctor 
Ge1)cd (R&) md & ,State Aigbways authorities $0 n* to f ~ b  COX:- 

c m ~  to fled eamda withoot dctrinnnt to the quality of 
works. 



2.108. I h e  Committee have noted that as a result of the dchS in thr 
cxccution of the project, there has been invariably an escalation of the 
projcct cstin~atcs, non-utilisabon of the laciiiiics awl1 able and cunseque~jb 
loss to the country, 'l'he Comnlii!cf hilvc itlso noted t i ~ u i  del;iyl were u1h.u 
due to dearth of suitable personnel in the :iai!i;~! sta~us,  L.:k cd coortiinatic~n 
iwtwecn different authorities, defective tcrrns of contract. non-supply 'of 
materials in proper tifme and abstncc of projrer pl:snning. 'I'he ir~iprcssiorn 
that is left on tht mind of the Comrnift'ec. after a revie\+ oY IhC pl~y:4ri? 
:~chkvcmen% in respect of national highwa!.s is that the hlini!,iry havr 
curcotrd thc scheri~es aithuut udrqualc piannin;: in dr::;h. .l'ile C:oolnlit~:.e 
desire that the Ministry should immediaiell introduce a P.I.R.1'. Chart for 
ever? major projcct and issue initructI:n rcgard,ag its nx~inienairce. 
.\long with the maintenance of this Chart. the Blinktry should devise an 
in-built ~necl~:rnism for fixing the reponsihility for dels?s in the rxect~tion 
of the projects. 'I he Committee holw that the P.E.K.'I'. Chart \rotlld take 
care that t11e:c is proper synchronisation ol  the dif-fercn! co~nponc;it~ of' t iw 
projects t'roal tlic ver! hcginniny and h t  there ik  pro:,cr iup~rt is ion i n  
regard to the estimation of rcquirements. placement of indents and 
ulilisatioa of rnalerials. 

( i i )  :\ separate organiwtion working under the cncrall control 1,: 

the :wthorit! mentioned alunr  should be respoa\ihlc for fr:itr~- 
ing accurate estimaic as far as possible nnd for licepin? acca- 
r;lttl accounts of thr eupenditurc incurred and to \w inalrret! 
from time to time. 

(iii) l h r  tcrnir trf contracts to hr cntered into with v:~riow parti~c 
should be cawfull! duclicd to ensure tronorw! mrf mlhwcnrc 
to the t;nw s+.hcdulr, 

(v \  Imn~edintel! after deciding to rtart n project Gn~crnmerit < h d d  
cnsure that prelinrinrry and consequent steps, n a n d > ,  lhc 



acquisition of lands, placing orders for the purchase of plant, 
equiyments, etc. are taken in hand and in proper sequence so 
that the original estimates do not become out of date. 

2.210. I t c  Committee understand that the Roads Wing and Indian 
Reads Cmgress have issued a series of guidelines, standards and circulars 
t s  bring about improvements in the preparation of projccts for roads and 
bridge works. Thc Committee would likc the Ministry of Shipping and 
Transport lo collect and collate such instruction and circulars and bring 
them out in the form of a compendium for use of all Highwny authorities. 



CHAPTER 111 

IMPLEMENTATION OF ROAD DEVELOPMENT PROGRAMME 

(i) Organisation for implementation of Road Development Programme 

A udil Paragraph 

3.1. The Ministry of Shipping and Transport is responsible for overall 
national policies relating to road planning and development and for pro- 
.vision of funds from the Central Budget for outlay on National Highways 
.and Centrally financed roads. 

3.2. The Roads Wing is headed by a Director General (Road D e w  
lopment), an engineer with ex-officio status of Additional Secretary to the 
Government of India. He is assisted by two Additional Directors 
General who are senior engineeers incharge of Roads Directorate and 
Bridges Directorate respectively. The .Additional Directors General are 
assisted by Chief Engineers. Superintending Engineers, Executive 
Engineers. Assistant Engineers and Dra\ving officers. Each Chief 
Engineer (for the State he is in-charge of) has been delegated powers lar 
technical scrutiny and technical approval of works estimated to cost 
between Rs. 10 lakhs to Rs. 5 0  lakhs each. While works estimated to cost 
more than Rs. 50 lakhs and upto Rs. 150 ldchs are approved at the level 
of the ADG's, and above Rs. 150 lakhb by the DGRC. Besides sanction 
of estimates, the Roads Wing prepare standard designs of road and bridg:S 
and publishes these for the guidance of the executing agencies. There 
are six regional ofices of the Roads Wing, each under a Superintending 
Engineer (known as the Regional Otficer or R.O.) and 16 Liaison Officcs, 
each under an Esecutive Enginccr (known 3s the Engincer Liaison Officer 
or E.L.O.). The Ros and ELO, function nc the Ministry's Ioc,?l repr=- 
scntative with the Statc PWD. 'The othcr functions of these Rc$oUl 
Officers and ELOs include. irrrt.r-alitr, scndin_g of such periodical reports 
on the progress of works .and niaintenancr. of NHs Ollins in their respective 
jurisdictions as directed by the Roads Wng. to prepare any special repons 
to Centrally-financed road works that thc Ministry ma! call for. The 
s i ~ c t i o n ~ d  and actual working strength of engineers in the Roads Wing 
both at headquarters and in the regional offices at the beginning of each 
year of the Fourth Plan are given in Appendix IV. 



3.3. The actual work of construction, development and maintenancc 
of NkIs and other Central road works is donc by the respective State Gov- 
ernment's Public Works Departments which have no powers to sanction 
criginal works for these roads. A State Government's PWD prepares esti- 
mates for works and forwards thosc through the State Governments to the 
Roads Wing for technical approval and financial and adrninistrativc 
sanction. Tho Koads Wing sanctions the work with or without modifica- 
tions illid after cnlli.ng for such claritications as it thinks arc required both 
from thc Statc Govcrnmcnt and from its ROs. Technical notes by the 
Roads Wing also accompany each sanction for guidancc of thc executing 
agi'ncy and which set out spccial aspects deserving attention. Thereafter 
t k s c  works are put to tender by the Statc PWD and proccsscd further. 
l 3 c  Stntc Governments tlicm~clves arc competent to accept tenders even 
ii the tender cost exceeds the sanctioned estiriiatcs upto the permissible 
lihil re!'crrcd to in paragraph hcloiv. Tenders exceeding the sanctioned 
cdimntc h!. nmrc than the psrmissihlc limit or whcrc thcrc are major 
deviations from approved designs :inti specifications arc forwarded with 
?t!cir rcrnmlnendalions 17). thc Statc PWI) In the Road.; Wing for approval. 
Thc: Rmtds \I'ing c;ill.; for such clarificatinns on tl~csc tenders as it consi- 
d m  ncc:qs;i;.!. :tnd thcrc:iftcr >:~ncticm. t!ic tcndcr. aftcr which the Statc 
FWD tab up actual cxccution of the work. For thcsc services, the 
5:nt: P\\'Ds ;Ire cntitlcci to :In ";igcncy charge" of 71 per cent of the 
cctimntccl cost o f  work\. From I Octoh~sr 1979. this h ;~s  been raised to 
!:'per cent. For clu:llity control 11i~y arc furthcr cntitlcd 10 ;in additional 
r w  rcr ccnt C I I  thc cstim;~tcti LV\I  of tvork\. 

3.5. For routinc maintenancc and repairs of N t h  no dctailcd cstimatcs 
are required to be submitted by the Statcs PWDs. Dctailcd estimates havc, 
however. to be submitted for special rcpairs. including flood damagc 
p a r .  Approvals by State PWDs of cxcesscs over maintenancc and 
rcpair cstirnatc\ arc also wbject 1 0  the samc ceilings as operative for 
ctigin:d works. 



3.6. Road planning Boards have been set up in Assam, Bihar, Gujardt, 
Hinlachal Pradesh, Kerala, Madras, Maharashtra, Orissa, KarnataLa, 
Punjab, Kajasthan, Nagaland, Manipur and 'rripura. Uttar Pradcsh had 
also clccted in principle to constitution of such a road planning board; it 
alrcady had a working group which had in it represcntativcs o l  all autho- 
xitics conncclcd dircctly or indirectly with road developnlent formulated 
by the Stalc PWD. Ccrtain States havc sct up either exclusive or  joint 
organlsations (prirn:~rily doing NH work) for Ccntral and State Highway 
siurhs (details of which arc given in  Appendix V ) .  According to the 
Ministry's information (December 1975), a total of six Chief Engineers, 
f'orty-two Supcrintcnding Engineers and one hundred and sixty-one Exe- 
cutivc Enginccrs had becn provided by the cnd of thc Plan by way of aug- 
mentation for Illc additional load of work arising in the Fourth Plan for 
~~evclopmcn~ of r03ds. Ministry stated that information from certain States 
,.. as a~caitcd ( Ikccmbcr 1975). 

[l':lra:r.aph -3 of S~ipplmcntar! Rcport of C&AG for the year 
1973-74 (Part 11)-Civil] 

3.7. Thc C'o~nmittc~ set up by Government for "Suggesting Mcasurzs 
:.) EaprJirc Ilhzcution of Bridgc and Road Works" in its report (1972) 
has obscr\cd that *.the Roads Wing has hitherto not played an active rolz 
;:I the ni:lttcr ol construction of National Highway works. Lack of 
.8dcqu:~tc pcrwnnc!. hoth at the Headquarters office and at Regional Offices 
, . f  thc Roach b'iiig i t ]  order to achicvc cffcctive overseeing of :he construc- 
::cm aiti\itic> 2nd inadcquatc system of reporting and analysii of progress 
( i' n o s L  hoth p!i!sical and financial. h:ive mainly contributed to this 
~ ; ~ h s i w  and Frigid attitude of the Road.; Wing towards construction of 
\.trion;~l Hig!l\i;t> M'orks." 

> 7 .,.S. .\\ i~ l i . :~ t ; . j~~cJ  i n  thc. c.~rlic.~. chnptL*r. one of t?lc reasons for short- 
1.:113 111 1\12 L.\:.:niiitu~'~ during thc tirci two !cars of the Fourth Plan . . 
t i  I I I I I .  I I I C r  i n  S t  I S .  Asked 
r hat stc5p. i ~ ! \ ~ .  I W L I I  ~ t h c n  1,) rcrnokc thc dcficicnc!.. thc Director Gene.rni. 
t K{>ad\ , I;,:, \i.~rc,l during cvidcncr: 

. . I n  111~. St;~lc,. \ t i  gi1.c :I jot of attc'ntion nilt only at the rninis- 
ir.ri:~I 'c.1-cl 1-111 thc ItIini.tt.rs' lcicl ds1) to see that the Stat2 
P\\'DI were .;trcn_cthr.ned and :lugmented. In 1971. there was 
;I high Itvc'l n~c'ctins of Statt. Secretaries of PWD and (JE 
wherc \vc con~niende~ rnodcl charts and said that each State 
PWD should he of a particular model. Our Minister 
addrcsscd thc Chicf Ministers of the States emphasising that 
for handling this programme and for improving things which 
will help i n  improving standards consequently on the State 
works also they should create exclusive organisations tor central 
works of r0:ids. This brought in n lot of dividends. Almost 



60 per cent of the States, by the end of the year 1972-73, had 
created exclusive organisations for investigation and design. 
But unfortunately again in 1973 certain problems werc created. 
That is a subsequent problem, but we had seen to it that th:: 
States really augment themselves." 

3.9.' Elaborating ,the position in a notc, the Ministry of Shipping 2 
Transport have further stated: 

"So far as the inadequacies of the staff in the Roads Wing of this 
Ministry are concerned this will be clear from the fact that 
while the outlay under the 3rd Plan in respect of Central 
Sector Road Schemes was of the order of Rs. 162 crorcs onl;. 
the outlay in the 4th Plan initially was Rs. 418 c.rorcs whit!! 
worked out to nearly 24 times the outlay during the 3rd Plan. 
Yet the staff available with the Roads Wing in thc hesinning 
of the 4th Plan period was only 2/3rds of thc staf allowed 1 . 1  

during the 3rd Plan period. It was indeed a great anarno:y 
that before the commencement of thc 4th Plan which was 
known to be of the order of Rs. 418 crores. thc proccss cT 
sheding staff following the study rnadc hy thc slag incpcctio-i 
unit of the Ministry of Financc started and rcsulted in rcducicg 
the staff of the Roads Wing by 1/3rd instead of :lugmentin; 
that staff required to handle the increased tvorli-load. TF: 
Roads Wing. however, constantly went on prcs\ing tl: : 
requirements of incrcased staff and it was only in  tlie hc_ein:;- 
ing of 1972 that an ad-hoc incrti~sc of about 60 per cent ~v.ts 
agreed to. 

Likewise in the Statcs thcrc worc scrious in;~clcqu;~cic~ in rcga:.? 
to  the organisational structure in as much ;I\ most of th:: 
States had mixed staff handling ;\I1 type, of work\ ; ~ t  tl!: 
Chief Engineers Headquarters and in the field w11crc icnll..ll 
projects lost their idcntity and irdcquatc cilrc \\':I\ not i ~ ~ ~ ~ i h i :  
in respect of stand:irds. specifications. speed. ctL. Thc Miti! . - 
try brought this also to thc noLice of the St;rtc\ niiJ a. a T C ~ L : ! ~  
conscquentl!. succeeded in having c?;c!~lsivc org;~ni.:~rio.l.; 
for National Highways crcatcd i n  scvcr;d S!at~*s. 

3.10. The R e g h a 1  oficcrs ( ROs ) atid E n ~ i ~ i c e r  I i i  Olfiz~.:s 
(ELOs) function :is the Ministr!lBs local rcprc\cnt:lti\w wit11 thC St:\: : 
PWDS. In the initial stages, thc regional sct up consisted m~ly o f  T:~i:in~:t*' 
Liaison Ofliccr posted in each of thc Statcs. An :~Jvancc \:.:I.; nlnilc irhc : 
few Regional offices, headed by Superintending Engine~sr \ w c  cq!:~ldichc..l 
in some of the Statcs. Since those officcrs wcrc expectcd work i11 clo*,? 
liaison with the State PWD officcrs. the function crf thc Ro:& Wing if1 



overseeing the execution of the National Highways work was rendered 
simpler by this action. In otder to derive this advantage further, t .  
recently sanctioned praposal for the re-structuring of the Roads W h  
envisages further augmentation of the regional set-up. As against the 
present 6 Regional offices at Calcutta, Patna, Luckbow, Jaipur, Bombay 
and Bangalore, Govesnment propose to establish three more regional offices 
at Chandigarh, Gauhati and Madras headed by a Superintending Engineer. 
Thti Gauhati regional office will be headed by a Chief Engineer to be able 
better to deal with the special problems of the North Eastern Region. In 
addition ro the State capitals wnere Engineer Liaison Officers are already 
posted, Government also propose to post Engineer Liaison Otficers at some 
more stations such as Panaji, Jorhat and Imphal. Such augmentation is 
expected -to have manifold advantage, such as closer association with field 
officers of States so that the projects are investigated thoroughly and the 
design is based on adequate data and facilitating closer overseeing of 
supervision by States of all construction and maintenance activities. 

3.11. It has been brought out in the Audit para that certain States 
bave set up either exclusive or joint organisations (primarily doing NH 
wofk) for central and State High-ways works. According to the informa- 
tion furnished in the statement at ~ppendix V, the staff position in the 
State Public Works Departments for National Highway works during the 
first (1969-70) and the last (1973-74) year of the Fourth Plan was as 
under :- 

Position during 

Chief Engineers I 6 

Supdt. Engineen I 42 

3.12. It has been stated that the Minisiry have been bringing to the notice 
of the State PWDs from time to time the requirement for setting up exclusiw 
organisations in the States for National Highway \Vorks including separate 
set-up for survcy, investigations and project preparation and for e m -  
ing quality control at various forums. e.g. periodical meetings of the Chid 
Engineers held in October 1967 at Kulu, in Apill 1970 at Dajeelhg, in 
August and December 1970 at New Delhi and Madras and in March 1975 

. rtt Chandigarh. and meetings of the I'ransport Devf1oplmtnh Council etc. 



Emphasising the need for an exclusive organisation in the States for cen-. 
ttal works, the Director General of the Roads Wing has stated during 
evidence:-- 

"We first thought that our agents, viz., the State Governments in 
certain fields and their organisations must be augmented and 
brought up to the required level. For this our Ministry in- 
cluding our Minister made efforts at the highest level to tell 
the State Ministers suggesting to them that they better create, 
an exclusive organisation in their PWD to tackle centrar 
works as we felt that with mixed up organisstions, the &ate 
PWDs were not really able to come up to the expectation d 
the Central Ministry. It had really taken shape to a consi- 
derable extent and the States were well on their way towards 
such improvement. At least a majority of thc States bad 
created separate organisations for central works. Of course, 
later as things were improving, again in 1973 we had very 
serious financial cornua.int suddenly descendad on us and 
things again got into disarry. Besides that, wc also gave 
thought to augmenting the Central Ministry's Roads Wing 
itselft to be able to shoulder its heavy responsibility." 

3.13. The Committee on "More Efficient and Economical Construc- 
tion and Maintenance of Roads" in their Report (1974) have rcferred to- 
the creation of a separate highway d~partnient in each State. In this con- 
nection, the Committee had observed: 

"lndian Roads Congress, as the prin~c body in the country interzs- 
ted in road development, has k e n  strongly recommending 
for the past, several years for crcation of separate highway 
departments in each State manned by an exclusive cadre of 
officers in tune with the modern trend for specialisation. Roads 
Wigs of the Ministry of Shipping and Transport ha.; aL~o 
been lending firm support to this suggestion. Despite these 
efforts the idea of separate highway department has not been 
implemented universally. Rather, thc Slates where this has 
happed are too small in number. The Committee r w m -  
mends that as bebic tenc! of sound c'nginccrins, all road work8 
in a State should wst in a single authority having its own cadrc 
of t c c W  and oon-technical staff. Where this Is not 
immediately possible at least staff at certain levels, for instance 
Assirtiant Engineer. Executive Engineer and Superintending 
Engineer, should be set apart only for road works. Thc Com- 
mittee feels that only by doing so could the standard of road 
mstruction in the country be raised and justice done to tbe 
everincrcasinp demands of passenger and freight transport." 



3.14. According to the information furnished by the Ministry of Ship- 
ping and Transport the following States have created separate organisations 
to look after the works of National Highways in the States: 

SI. No. Nnme of State Whethas mate Ranarks 
oq.nirpfPon 

set up  

I. Andhra Pradrsh . , . Ycu This ogrmkation wed to deal 
with National IIighwags, Cm- 
tral Road Fund Wortr md 
E&I R& fnlnrrrl by Centre. 
Sometime back the State !IM 
dismcmbmd thia aclwive or- 
ganiration a t  certain Iowa kveb 
of Superintending Engineer and 
Executive Enginem. 

'This organication wan up to Execu- 
tive Enginem kvcl only. There- 
after it was controlled by common 
Superintending Engineen md 
Chid Execuure Engineers. 

Though the State Gowmlucnt do 
not have aepurcc orgmimtioo for 
National Highway they do u\ 
up at t i m a  u c l u s i ~  C i r c l ~  
etc. for Specific National High- 
way Cirde. 

The entire National Highway works 
arc king h d k d  by m exclu- 
live National Highway circle. 

Reply is awaited. Scr-up looks 
to be combined. 

The main NH is with Ibc Border 
Road# Devebpment Bwd.: A 
8qmmh State Chief rnccr u 

w i n g  by- 
p r ~ a  at S r i n a p  and Jammu. 

hchaiw organirstion, howcva had 
bear dimembaed since smu- 
time p u t ,  and made largely 
combined organisation. 

lo. hindhya Radcsh . . Y- ... 



12. Manipur . . . . . , There is no reprraa orgmkatioa 
bechuse the =ope i s  small. 

83. h w m h ~ .  . . . .. The State Govt. have one MI 
Divilion adudvely for MI No. 

in Meghalaya. A portion d 
NH No. ~q a h  pama througb 
Mcghalaya but ?ere ir no 
=tee ~ n a h o n  for thb 

It 1s bclnk hurdltd by the 
p c u t i v e  E n p e e r  who ir &o 
in &age of other State roads. 

r 4  Nrsrland . . , . .. The NHa are in charge of Border 
'1, Roob Development Board. 

1 5 . 0 r i u  . . . . Y a  . . 

19. Tripura . . . . . . NHs arc in charge of Border Roada 
Development Bwd. 

Then is no separate org&tion 
but, they have a rep.ntc cinle 
for Natronal Hi bwaya with 
DivLionr. This &rcle dm duil 
with Central R o d  Fund work#. 

- - - - . - - . - . -  . "  
.L 

(ij) Monitoring amd reporting arraagemeaC 

Audit Parigrqph 

3.15. In August 1971, the Roads Wing had requested State Chid 
Engilbeerr, to sead a rnoathly statement of works sanctioned since com- 
mencement of the Fourth Plan construction of which had not commenced, 
as these statements were not received from most of the States even 



though the National Highway Rules, 1957 stipulated monthly progress 
reports. Not much progress was in this regard and up-to-date 
information about progress, at various stages, of the central road projects 
sanctioned in the Fourth Plan was not available to the Ministry almost 
throughout the Fourth Plan. Failing to get needed response from the 
State PWDs, instructions were issued in January 1974 to Regional OlEce.r/ 
ELOs to furnish monthly reports in duplicate after undertaking frequent 
inspection of works falling in their regions and forward these to the Minis- 
try by the seventh of the following month in respect of works inspected by 
them. 

3.16. During the first four years of the Fourth Plan, the Ministry had 
no operative system or mechanism whereby for each NH, all developmen- 
tal, ordinary maintenance and repair, spccial repairs and/or flood damage, 
widening and/or strengthening and/or reconstruction of culverts and other 
works could be continuously monitored for each stretch so' as to give an 
idea of the investment/expenditure incurred on it over a length of time. 
Bar charts showing yearwise development/maintenance and repair works 
on each kilometre of NH were prescribed for the first time in February 
1973 for submission from 1973-74 onwards, as a first step towards setting 
up such a system. 

3.17. In February 1972 the headquarters staff of the Roads W i ~ g  
was augmented by the addition of five Chief Engineers, 12 Superintendig 
Engineers. 38 Executive Engineers and 38 Assistant Engineers among the 
technical staff. From Appendix IV it will be seen that save one post of 
Assistant Engineer allotted to a Regional Office, there was no auginenta- 
tion of the strength of the Regional offices. As against 135 officers of 
the rank of Assistant Engineers and above in the headquarters on 1st 
April 1974. the number of such oficers in the Regional Ofices on that 
date was thirty seven. 

3.18. The Ministry's Regional Officers and ELOs arc in charge of 
long lengths of NHs as indicated below:- 

Lacation of Kegional OtIicr Location OF ELOs Office Length dNHs fKilornetra) 

Bombay . . . . . Bombay and .4hm&bad 444s 

Qblllong . . . . . Shillong and Cdcutta 1-3.756 
JJpw . , , . . Jaipur, Amrim,  Jamrnu and Chandi- 

g a r h .  . . . . . : "4944 
-lore . . . . . Bangdore, Trivandrum, Madras and 

Hydcnbad. . . . .  7 6,777 
-w . . . . . Lucknow and Bhopal b998 



3.19. From the RO's and E L 0 s  reports submitted between June and 
December, 1974 on the inspections they carried out on works on ten NHs 
and other Centrally-financed road works in the various States studied in 
Audit, it emerged that with the large arcas of the States they were in- 
charge of and the long lengths of NHs and other Centrally-financed roads 
they were expected to report on regularly. they were experiencing difficul- 
ties due to lack of properly equipped offices, both in respect of staff and 
equipment. These deficiencies impaired the quality and effectiveness of 
monitoring the construction and activity of the State PWDs. 

3.20. Whether by strengthening the rcgional offices delays in sanction- 
ing estimates can be reduced seems to merit consideration. 

(Paragraph 6 of Supplementary report of C&AG for 1973-74, Part 11- 
Civil) 

3.21. The Committee desired to know whether the Ministry had attempt- 
ed any analysis of the reasons for the failure of the monitoring arrangc- 
ments with a view to identifying the deficiencies and taking necessary 
remedial measures. In reply, the Ministry in a writte.n note furnished to 
the Committee have infer alia stated: 

"After the estimates are sanctioned, the State P\trDs itre rcquircd 
to send us Quarterly Progress Reports. indicating the phpicsl 
and financial progress achieved. Many times we we not able 
to stick to the planned progress due to various difficulties like 
delay in land acquisition, shortage of cement and steel and also 
sometimes due to ineflicient contractor. 'T'he~e progress re- 
ports are scrutinised here and every effon is made lo remove 
the bottlenccks and ensure that the work proceeds as s~iioothly 
as possible commensurate with allotted funds. Officers of the 
Roads Wing also inspect these works and try to asqociate with 
and assist the States to remove the difficulties." 

3.22. Asked if the progress reports were received regularly from the 
State Highway authorities, the Director General (Roads) has stated during 
evidence : 

"The position is that the progress repons are expected in a pro- 
forma which is very exhaustive and we really look for all tho 
information that wc should have for monitoring these program- 
mes. The receipt of these progress reports to the tune of 75 
per cent is satisfactory. The delay is in about 25 per cent 
cases. The delay is by about one month or even more. Wc 
even told the States that your Executive Engineer can directly 
send it to the Ministry. We do not want it to be sent through 
the State Govrmment." 



3.23. Elaborating the above reply, the Ministry in a written note have 
stated as under: 

"We still maintain that the receipt of progress reports, by and large 
is satisfactory because about 75 per cent of tbem reach us be- 
fore the next quarterly reports become due and hence their 
utility is not lost. We would wish the progress reports to reach 
us by the stipulated time limit viz. 15th of the month follow- 
ing the quarter undcr report  and do pursue with the States in 
the matter. But considering the difliculties facing the execu- 
uve agency in the State PWDs, who have to furnish the quar- 
terly progress reports, it is felt that as long as quarterly pro- 
gress reports reach us before the next quarterly reports becoma 
due, the position need not be considered unsatisfactory." 

3.24. The reasons for delay in receipt of the quarterly Progress Rt- 
,ports as identified by Government are mentioned below: 

(i) Presccupation of the executive staff of the Public Works De- 
partment Divisions with execution of work. 

(ii) Frequent transfer of Field Officers, closure d National Highway 
Divisions resulting in dislocation of proper functioning of Pub- 
lic Works Dzpartment field organisation. The merging of Na- 
tional Highway Works with other works in the PWD organisa- 
tions instead of separate Divisions for National Highway 
\\'arks is diminishing the importance, resulting in lack of at- 
tention to prompt monitoring of their progress. 

(iii) Absence of monitoring cell at the Headquarters of the PWKk 
organisations to deal effectively with this matter. 

3.25. The Ministn have, however, stated that they are trying to remedy 
the situation by impressing upon the authorities concerned in the States not 
to lose sight of the important requirement of sending the progress reports 
well in time. This requirement is stated to have been highlighted in the 
meetings of State Chief Engineers held at Kew Delhi on 29 August, 1970, 
at Srinagar on 31 August, 197 1, at New Delhi on 4 May 1974, at Hyder- 
abad on 6 January 1976 and at Madras on 28 August 1976, where the 
States were adviscd to set up a separate monitoring cell under a senior offi- 
cer so that a constant watch could be kept in this matter and steps taken 
to ensure that the delays are avoided and time schedules are adhered to. 
The matter has also been brought to the notice of Transport Development 
Council during tbeir meeting held at New Delhi on 23 August 1976. The 
matter was also taken up by the Deputy Minister with the State PWD 
U i s t e r s  on 20 May 1976 highlighting this requirement. 



3.26. It ia stated that in the Roads Wing, a separate monitoring zone 
bas been set up recently at the level of Chid :f&eer (Monitoring) sup- 
gorted by two Superintending engineers, one for Roads Works and the- 
uther for Bridge Works, 

3.27. The following table shows the overall percentage receipt of pro- 
ps reports from all the States in respect of road and bridge works in m- 
pwt of National Highways for the four quarters in 1970. 

Road works Rridgc Works -- - 
Q ~ ~ r t e r  ending Total Nos. % aqe Total Nos. % ape 

due reccipl clue . rcccipt 

March 1976 . , . , '3.1.1 81 593 7 2  

3.28. It will be seen from the above that the overall percentage receipt 
of progress reports varies from 72 to 86 pcr cent. 

3.29. The Director Gen~ral (Roads) has  onf firmed during ovidcnce that 
the Regional oficers and Engineer Liaison Officers hwe been asked to send 
their monthly activity reports showing inter-alia whether the States are 
sending quarterly reports regularly or not. 

3.30. l h e  Ministry have informed the Committee that as a furtl~cr nrca 
sure in this direction, they have also introduced towards the beginning ot 
1976 a system of 'Monthly Letters' to be written by State Chief Engineers 
to Director General (Roads) and ex-oficio Additional Secretary regarding 
problems requiring urgent attention, etc. Such letters invite attention to 
projects of urgent nature requiring expeditious sanctions, etc. and are help 
ful in speeding up the sanction of works. The Committee desired to know 
whcthcr the Ministry had ever considered the fearihility of redistributing the 
staff between the Headquarters and regional ofJiccs so as to ensure better 
control over the execution of works. in reply, the Ministry have statcd as 
under: 

"Since the available staff was not sufficient even for the headquar- 
ters requirements which is to cater to the bulk of the work-lead 



regarding planning, programming, scrutiny of estimates, exa- 
mination of tenders, sanctioning of works, keeping a watch on 
implementation through progress reports, answerability to Par- 
liament, etc., the question of redistributing the staff between 
tbe headquarters and regional offices did not arise and the 
Ministry had to work to the best of its ability within the frame- 
work of the existing staff. However, it is hoped that with the 
recent approva! to s m e  alr:per::ntic\:l of the staff of the Roads 
Wing, both at thc Headquarters and in the ,field some of the 
handicaps of the Regional offices of this Ministry in regard to 
supporting staff, office equipment, etc. would be removed." 

3.31. lt is seen from the Audit para that some Engineer Ihison Officers 
(ELOs) had long stretches of National Highways ranging from 3756 Km 
to 6777 Km in their jurisdiction. The Committee wanted to know how 
under such an arrangement, it was possible for the Regional Officers and 
Engineer Liaison Officers to inspect works in progress, regularly and fre- 
quently, as also the other stretches of the roads to report on their general 
condition. In reply, the Ministry have stated in a written note: 

"With the drastic reduction in the st:iR of the Regional Ofices as 
well as of the Headquarters by about the commencen~ent of 
the Fourth Five Year Plan as a result of the recommendations 
of the Staff Inspection Unit, which conducted a study in 1967- 
68 when the outlay of the Rtwds Wing for the year was only 
Rs. 35.00 crores. it was not possible for the six Regional 
Officers assisted by nine Engineer Liaison Officers to do justice 
to their duties for the Fourth Plan works." 

3.32. 'rhc Committee note that the Ministry of Shipping and Transport 
Is responsible for overall national policies relating to road planning and 
development mtl for provision of funds from the central budget for outlay 
on National Highways and centrally financed roads. The actual work oE 
construction, development and maintenance of Nationnl Hihgwctys and other 
Central roadq works is done by the respective State Governments' PWl)s 
w h  prepare the estimate9 and forward the same throa& the State Govern- 
mcals to the Roads Wing of the Central hGnistry for technical approvai 
sad fiaancial administrative sanction. For the services rendered by the W e  
PWlh the Roads Wing pays them an 'agency char&e' of 9 per cent of (be 
estimated co~t of works. Besides s d o n  of estimate!% thc Roads Win:! 
dso prepares standrvd designs of roads and bridges and puMEPhcs tbem 
tor the pManrc of the executing agencies. T1#rr are Regional OtAicers 
(Re) a d  Ei~pincer Liaison Officers (EL&) wbo foesticur as fhc Mh3kkfs 
loal mqwewntrtivec with the State PWDs. Oas of the fuadks ol Qac 
ROs rrd EL& is wadlap, of peliodicrl re- rs dlsccttd by tkc U d s  



Wing on tbe progress of works aud maintenance of Natiunal Highways fall- 
ing in their respective jurisdiction. 

3.33. The Committee are concerned to aote that while the outlay of 
Rs. 418 crores in the Fourth Plan was ncurly 24 times uf (he Third Plan, 
the staff available with the Roads Wing in the beginning of the Fourth Plan 
period was old: 2,/3rd of the staff during the Third Plan period. What dls- 
tresseb: the Committee more is the Eact that a process at sheMing off tbc 
staff started following the study made by the Stall Iaspctinn Unit ok' the 
Ministry of Finance without Eaking, an overall and judiclow view of tbe 
work-load that would came up in the Fourth Plan. It was only in February 
1972 that the bradquartem staff of the Roa& Wing w.us augmented on an 
ad hoe basis by the addition of five Chief Engineers, 12 Superlatendig 
Engineers, 38 Fxecutive Engineers and 38 Assistant Engineers among the 
technical staff. .-.. L 

3.34. 'Jhe Committee are not convinced that the study by the S M  
laspection Unit was carried out scientiAcally or realistically. Had that been 
done and the Team imparted a basic appreciation of the nation wide task in 
the matter of developing national highways, tbev would not have given 
the recommendations of the nature that had the 'effect uf d b m a n t l i  the 
organisation, and reducing its effectivenc%s a1 the supervisory and cmrdi- 
nation level. At any rate. it was for the Executive to bavc taken effective 
action even after the receipt of the Report of the Inspection Unit and corn- 
vinced tbc co~npeteat authority that a mechanical implementation of tbe 
recommendation would accentuate difficulties instead of achievim 
economy. The Committee need hardly point out that as soon 
as the difficulties in the matter of handling enhaaced vduc of plan 
works came to notice. concerted measures should have been taken to put 
in position eftective technical and supervisory machinery which would have 
proved equal to the task and made for its expeditious and timely complc- 
tion. Had this been done in an imaginative and effective manner, the 
shortfalls in the achievement of targets in the Fourth Plan and the subsc- 
qnent gears would have been obviated to a considerable extent. 

3.35. The position was even worse in the case of regional offices of 
the Roads Wmg. From tbe statement Ijva m Appendix IV, the Cornmiltee 
note that the svnctioaed strength of 34 Assistant Executive Engineers and 
40 ExecutSve Enginters as on 1 April 1969 waa prognssivelv reduced to 
9 md 27 respectively by 1 April 1974. As against the a c b l  wftengtb of 
135 officehi of the rank of Assistsat Engineers and above in tbe headqur- 
t m  on 1 April 1W4, tbe number of such officers in the Regional (Mire9 
on thnt date was 37, Another disqokttng feature was that most of ihc high 
gade  o&en were concentrated at the headquarters in Dehi and Ibc need 
for keeping senior ollkcn h the nlgb.rl otaces for t e c h a m  caordiontloa 



and linkon work and to aversee its satisfactory and timely execution was; 
not apparently mahed. 

3.36. How the organisationial inadequacies aud deficiencies, both at 
tbe headquarters and r e g i U  oaices have affected vdversdy the central 
road works has been commented upon by the Departmental Committee set 
up for Suggesting Meamre to Expedite the Executiop of Bridges Md R& 
Works. 'l'hut Committee has inter alia observed that "the Roads Wing Las 
hitherto not played an active role in the matter of consh~ction of National 
Highway works. Lack ot adequate persowl h t h  at the headquarters &cc 
and at the Regional Oaces of Roads Wkrg in order to achieve e%ectivc 
overseeing of construction activities and inadequate system of reporting a ~ d  
analysis of progress of works both physical and financial have malniy cun- 
triboted to this passive and rigid attitude of the Roads Wing towards con- 
struc tion of NationaI Highway works." 

3.37. The Committee note that lately some steps have been taken to 
strengthen the regional set-up of the Roads W i g .  The recerrtly approved 
proposals for re-structnring of the Roads Wing envisage augmentation of the 
six regional offices at Calcutta, Paha, Lucknow, iaipur, Rombay and 
Bangalore by establishing three more regional offices at Chmdigarh, Ganlrati 
and Madras, In addition to the State capitals where Engineers Liaisvre 
Officers are alieudy posted, Government also propose to post Engmeer 
Liahon Oficers at some more stations such as Pmaji, Jorhat and Imphal. 

3.38. The Committee feel tbat the csence of the matter lies in investi- 
gating, planning and execution of the corntructioa and maintenance works 
for the nationnl higbways and other centrally sponsored roadways schcmcs 
in the most efficient and economical manner. The Committee feel that 
Cfivernment who have experience of nearly 3 decades sho~lld be able to 
haw a set up which is b , th  compact and expert in this technical field. 
It appmrs to the Committee essential that the regioanl offices which have 
to maintain an effective coordination witb the State authoritica 
whkh arc entru.ited with tbe execution of the work5 are ma!:- 
ned by engineers of e.qadeoce, tecbaical stmding mnd expcrtisc and 
administrative skill t~ ensure that tbe work is got executed smoothly and 
in occnrdance with tbe planacd targets. 

3.39. Tbe Committee .tress tbat &ere should not be ovcr-empbmis 011 
numbers or a sense of complacency developed by talking of Ihe precentw 
of cxpenditurc incurred on the organisatioo as compared to the total turn- 
Qver, for the Roads Wing have eswntiaIly to perform a limited but ctsentia\ 
function of plnnning and overseeing whik tbe actual work is beiq ckrat 
through State agencies. Ihe oftlcm aad sapportiag s M  sboald be at the 
M g h t  calibre, but minimum in nMIbtr to ach&vt this OW*. 



86 
3Me 'l&e C o d l t e e  are dbtmsd to note that the podtlon in mard 

to. orgrrnisational set-up in tbe States to handle the National Highways and 
other central road projects during the Fourth Plan period was far from 
mtiodpetor~. 1 fact, the MWby sf Shipping and Transport have conced- 
ed that tbem were seriolms jnet8equacies in rrganl to the orgranfsational 
edructore in as-ntueBsp mod of the States had mixed sW handling all 
OPS of works at the C k f  Engineers headquarters and in the b i d  where 
central projects lost tbek identity and adequate care was not possible in 
respect of standards, specifications, speed etc. Despite the efforts made by 
the Ministry at Ministerial level and other various forums, e.g. periodical 
mePc'np of the Chief Engineers held at Kulu, Darjeeling, New Delhi and 
Madras during the period from 1967 to 1970, tbe cesponse of the State 
PWDs to set up exclusive organisations in the States for National Highway 
works indudiig a separate set up for sorvey investigation and project prc- 
paration and for ensuring quality control has not been e~~cnunging as 
according to the Ministry only about 60 per cent of the States bad created 
exdusive organisations for investigation and design by tire end of 1972-73. 
m e  Committee note from the information now fumiihcd by the MinisW 
that there are a number of States Union Territories, e.g. G~~jnrat, Himachal 
Prodesh, Kerala, Maniprr, Rajastban, West Bengal, Chandiprh, M h i  and 
Goa which have not yet set up an exclusive organisatiolil, Thcrc arc certain 
other States, e.g. Andhra Pratksh, Karnataka, Maharashtra dc. where the 
exciusive set up of constroction of roads has since been either di.imem- 
bered or modified. 

3.41. Since the road construction in the present day calls for an expcr- 
tise and tecl~~lical know-how in soil mechanics, traffic and transportation 
engineering, bridge engineering etc. it appears desirable to haw o single 
full-fledged organisation in each State to deal wilh the specialiscd job of 
National Highway construction. Expertise should be developed in planning, 
designs, surveys and investigations, materials and plants, contracts and 
specbtions, quality conk!, progress monitoring and evaluation etc, to 
ensure more efficient design, construction and maintenance of the hi* 
ways. 'I'he Committee suggest that the Roads Wing may evolve a model 
set-up for handling the constructiaa and maintenance of National High- 
ways and other central road projects in the States and Union Territories 
I ;we ciiiciently and economically. The Committee would like 'to be inform- 
e3 t l l  ilii' specific i c o n  tslcen in pursuance of these recommandntions. 

3.42. The Committee are distressed to note that even though the 
National Higlmay Rules 1957 stipulated tbc submbsion of manthly pro- 
gress reporis no up-to-date Informalion about popgerrs at various stage6 of 
Central road projects sanctioned was availaMc to the Ministry almost 
IbmugWut thc Fourth Ph. Fn&g to get needed response from the State 
PWDs, instructlorn were issod to Rtgbd  OiBcem/Engiaeer fJdson 
Oillccn to fasnldi monthly nporQ in dapltcrte about the at 



3.43. Likewise, d d a g  the first four yern d tLe Fourth Plan, (be 
Ministry bad no operative system or mwdmism whereby for each N a t W  
Highway, all developarenEal woks, d i n a c ~  mabtemnce and repair works, 
oped11 re- and/or flood damage, widenkg of adverts and other worb 
could be continuously modtared tor each stretch so as da give an idea of 
hvestment/cxpendihue incurred on it over a length of time. I'be Regional 
Officers and the Engineer Liaison Olficers were in charge of large sbetehcs 
of highways under their respective charge and thq were experiencing con- 
siderable dimculties to report on account of lack of properly equipped 
offices. 'fie cumulative effect of these deficiencies was that the quality and 
effectiveness of monitorhg tbe construction activity of the State YWDs 
suffered. 

3.44. The Committee have now been informed that after the estimates 
are sanctioacd, (Be State PWDs are reqmired to furnish to Uae Centre, 
Quarterly Progress Reports, indicating the physical and financial progress 
achieved. The Committee observe that even those reports an! not being 
submitted reguhwly and ior time as is evident from the fact that duriag 
1976 (MarcLDecember 1976) alone the overall percentage receipt of tllesc 
reports varied from 72 to 86 per cent. The Committee note that the need 
tor sending these progress reports to the M i h y  in time ha9 been enrphb. 
shed at the Chiel Engineers meeting held at New Delbi, Srinagar, Hydera- 
bad and Madras, where the State highway authorities were also advised 
to set op a separate modtoriag cell. The Commitlee would Wre the Gov- 
ernment to impress upon the State aothorlties the impemthe aeed for 
sending these progress reports regdarly and in time. The Commithe wodd 
like to judge tbe success or otherwise of restnrcturing and tbt 
additional expenditure which has been incurred on aupeatation of its sJd 
by the results it achieves .in expediting execution of work with greater 
efficiency and better economy. 

3.45. The Committee feel that apart from tbe stractuml ranpnisah.ll 
with a view to lay more emphasis on tbe monitoring aspect, what is more 
important is thc d e v i s i  of tbe pmfmma which belps to feed bock 1Bb 
essential information about progress made to the Head Oflice of the Rnds .; 
Whtg w d  emables it to W e  remedial measures without loss of time. 



d v h g  attention at tbe highest level both L the States snd h tk Miniis- 
&y. The Committee have earlier reconuuelrded tbat the Ministry should - 
immediately introduce a P.E.R.T. C k t  for every project and along with 
it Phro &vise an in-krilt mechanism for fixing the responvibllity for delpys 
ht tbe execution of the projects. The Committee hope that these measures, 
with augmented s M  in Rands W i q  aud at Regional Officers/Eq#neer 
L i i  Officers levels, would lead to timely submission of progress reports 
between the States and tbe RoPds Wing on one hand ond between the Rodldar 
Wiag and the Regional O%i~wrs/hgilleer Liaison Officers on the other. 

(iii) Maintenance md repairs of National Highways 

-3.47- With a view to rationalise maintenance grants for upkcep of NHs 
lo State Governments, as well ~LS to formulate suitable norms for their main- 
Icnance, a teclmical group headed by the Director General, Road Develop- 
ment, colnputed i l l  1968 the costs of maintenance pcr year as between 
Rs. 3438 to Rs. 6875 per kilometre for single iane and Ks. 4125 to 
Rs. 10!000 per kilometre for double-lanc NHS, excluding repairs such as 
special rcpairs .and special flood damage repairs. The differing rates for 
maintenance reflected the differing soils and climatic variations obtaining in 
four broad zones into which the Committee divided thr country. as also 
the variations in rates payable for labour and material in the four zones. 
The group also recommended that with the increasing cost of materials and 
labour from year to year a fresh appraisal and recommcndstions for main- 
tenance pants be made every two ycars. This re-appraisal, howcvcr, was 
not done throughout the Fourth Plan and allotments for maintcnancz and 
repairs continued to be made on the basis of those old recommendations. 
The expenditure incurred in thc first three Plans on maintcnance and re- 
pairs of NHs came to Rs. 20.28 crores, Rs. 24.39 crorcs and Rs. 33.95 
crores respectively, while in the three annual Plans 1966-67 to 1968-69 
the expenditure was Rs. 26.38 crores. 

3.48. .Though in absolute terms the outlay on muinlcnance and repairs 
CI en. has steadily risen !%roughout the Plan periods, in real terms it has T. 11 

especially in the annual maintenance costs per kilomctre, since wholcsalc 
prices at the cnd of the Fourth Plan werc (according to thc l~conomic 
Survey 1974-75) nearly three times those of 1961-62 and haw risen 
further since then. Thus, though aparcntly niaintenance expenditure ctoublcd 
from Rs. 2835 per kilometre per annum during the third Plan to  abovc 
Rs. 5,700 per kilometre per annum in the Fourth Plan, in real term the 
outlay per kilometre fell by about one-third (Table V Bring !his out). This 
was despite the fact that the National Highways are carrying increasindy 
heavy t d c  and also higher unit loads. 



Maintenance Expenditure on National Highways 

Plan period Mileage at the Maintenance & Maintcnecw (I; 
end of Plan repairs outlay rrpaira outlav 

(Km4 during Plan Fer Kmlann~rn 
(Rs. crores) (Rs.) 

N.B.-AU exp.nditurr iigul rs are a t  cur rnt p: ices. 

3.49. There arc interesting variations in the Statewise expenditures 
on  maintenance and repairs of NHs (Appendix VIII) .  Bihar accounted 
far the highest outlay of Rs. 10.09 crores during the Fourth Plan on 
maintenance followed by West Bengal (Rs. 7.74 crofts.) and Uttar Pradesh 
(Rs. 7.58 crorcc). I'hcsi. three. Smcs ;ici'ount for about ouc-~hird of the. 
total outlay on  n~aintcnance and repairs expenditure of Rs. 76.31 crores 
in the Fourth Plan. Maharashtra (Rs. 5.90 crorcs), Gujarat (Rs. 5.72 
crores), Madhya Pradesh (Rs. 4.64 crores), Tamil Nadu (Rs. 3.78 
crores), Rajasthan (Rs. 3.70 crores) and Orissn (3.48 crores) accounted 
for another 35 per a n t  of the total exp-nditure on ~uaintcnance and 
repairs in that pcriod. Percc~~ingswise. in terms of excess of actual 
expenditure on maintenance and repairs as compared to the allotments 
made by the Ministry, Assam and West Bengal led the States. 

[Paramaph 21 of Supplementary Report of C&AG for the year 1973-74 
(Part 11) --Civil) 



3.50. The year-wise expenditure on maintenance and repair of National 
Highways since 1961-62 (beginning of the 3rd Plan) and upto the end or 
.the 4th Plan has been as under: 

Year Expenditure 
4_---1.-- 

I 96 r -62 

I 962-63 

1963-64 

1 
i Third Plan . 

1964-65 

1965-66 

1966-67 

I 967-68 1 .4nnual Plans 

1968.69 

19%-70 

1970-7 1 

197 1-72 
1 
I Fourt11 Plan 

1972-73 

'973-2 

3.51. It will be seen from above that the expenditure on maintenance 
of National Highways picked up from Rs. 11.37 crores in 1968-69 and 
rose to a peak of Rs. 16.61 crores in 197 1-72 and then declined during 
the last two years (1972-73 and 1973-74) of the Fourth Plan. 

3.52. In 1968, realiskg that the huge national investment in highways 
could be safeguarded only through adequate maintenance, the Ministry of 
Transport set up a Technical Group of Chicf Engineers to suggat appm- 
priate norms for assessing the maintenance requirements of National 
Highways and State Highways. Report of the Oroup became available 
in 1969. In msence, the Report laid down basic norms for calculating 
the vear-to-year maintenance needs based on broad factors like traffic, 
rainfall, surface type, etc. 

3.53. Referring to the norms set out in this report, the Director 
Gewral (Roads) has stated during evidence as under: 

"The Ministry of Finance was also good enough to agree with those 
norms and the htrnent of grants was on the h i s  of those 
norm. But there is a need to review those norms every two 



or three years. That review was undertaken and it showed 
that a further step-up in the grants was necessary particularly 
because the bitumen prices had gone up." 

3.54. The Departmental Committee on "More Efficient and Economical 
Construction and Maintenance of Roads" in its report (1974) has pointed 
ou t  that- 

"Todate no standards have been evolved in relation to the level of 
service to be affered to the road-users. As a consequence 
mai'ntenance needs are more or less arbitrarily determined on 
the basis of traffic, cost of materials, carriageway width, 
rainfall, terrain conditions and judgement of the supervising 
staff. For some categories of roads, maintenance programme 
is merely tailored to the money allotted for the road upkeep. 
Net result is that the level of service differs widely from State 
to State. Road users are particularly sensitive to the road 
surface conditions, i.e. evenness and the convenience and 
safety with which they can travel on a given section of the road, 
but these points are hardly being given a weightage in the 
development of maintenance standards." 

'3.55. Regarding allocation of funds, the above Committee has stated: 

"Ailocations for road maintenance in the country have always been 
meagre. This applied to arterial routes like National High- 
ways as to other roads lower down the heirarchy. Like a poor 
relation. maintenance efiort was regarded by administrators 
and eqineers alike as a less worthwhile task than the establish- 
ment of new infra-structure. Result was that maintenance 
of roads kept on suffering. By 1968 the situation had reached 
a pitch." 

3.56. The allotment of funds to States for maintenance of National 
Highways is dependent on the following factors: 

(i) Length and carriageway width of the National Highways. 

(ii) The intensity of traffic. 

(iii) The cost of stone asgregate. (This is dependent on the dis- 
tance from the stone quarries and the avclihble modes of 
transport ) . 

(iv) The type of terrain and the volume of annual rainfall. 

(v) Soil and drainage conditions. 

(vi) The degree and extent of the damages due to floods, earthquake 
etc. 

2435 LS-7. 



(vii) The extent to which the existing pavements are weak and; 
substandard. 

3.57. It  will be seen from the statement (Appendix VIII) that there 
were variations in the State-wise expenditure on maintenance and repairs 
of National Highways during the Fourth Plan. Bihar accounted for the 
highest outlay of Rs. 10.09 crores followed by West Bengal (Rs. 7.74 
crores) and Uttar Pradesh (Rs. 7.58 crores). According to Audit Para, 
these three States accounted for about one-third of the total outlay on 
maintenance and repairs expenditure of Rs. 76.31 crores in the Fourth Plan. 

3.58. Asked if the Ministry had analysed the reasons for the variations 
in allotment/expenditure on maintenance and repairs of National High- 
ways and taken necessary corrective measures, the Committee have been 
informed in a written note as under: 

"The average yearly allot,ment of funds in the 4th Five Year Plan 
period for maintenance of National Highways, which besldes 
ordinary repairs and surface renewals include special repair 
and flood damage repairs as well, has been Rs. 8,800/- and 
Rs. 8,200/- per Km. respectively in Bihar and West Bengal 
as against the all-India average of Rs. 5,000/-. The same 
trend has so far prevailed in the Fifth Five Year Plan period. 
The reasons for this trend mostly are as under: 

(i) The recurring heavy floods in the rivers G a g a .  Gandak. 
Burhi Gandak, Bagmati and Kosi in North Bihar and the 
river Sone in South West Bihar and the consequent heavy 
damages practically every year to N.H. Nos. 28, 28-A 
(international road leading to Nepal), 30 and 31 which need 
repairing. 

(ii) Heavy wear and tear of the pavements of National Highwily 
Nos. 2, 6, 34 and 35 in the deltaic region of West Benpal 
having drainage problem due to tidal effect of the river 
Hooghly and where besides heavy traffc, there is intensive 
rainfall, high water table, and clayey soil in the embankment 
and sub-grade which is weak in engineering properties. 
This heavy wear and tear calls for substantial specla1 
repairs and thicker surface renewals. 

(iii) Practically, the same conditions and demands as obtaining 
in the deltaic region of West Bengal prevail on Barauni- 
Purnea section of NH 31, in Bihar. Also NH No. 2 in 
Bihar is heavily trafficked among other things with coal 
movement. 



(iv) The National Highway No. 31 in West Bengal is ohen 
damaged by the flashy floods and meanders of the riven 
Teesta, Torsa, Jalalra and Daduya. There is thus heavy 
demand of flood damage repairs and special repairs on this 
road. 

(v) Some of National Highways in Bihar and West Bengal are 
double lane compared to all India average which has greater 
percentage of single lane. 

The national highways in the States of Bihar and West Bengal 
are also being gradually improved, augmented and streng- 
thened as per the availability of funds and equipment 
resources etc." 

3.59. I t  is noted that excess expenditure on maintenance and repair 
of National Highways administered by the Roads Wing has occurr~d during 
the last many years, as will be seen from the following table: 

1 9 7 Z - i S .  . . . . . . . . . .  69-41 
---- -- - _ _ _ - - - -  

3.60. It has been stated in the 134th Report of Public Accounts 
Committee (Fifth Lok Sabha) that "in pursuance of the recommendations 
of the Public Accounts Committee in regard to the need for controlling 
the excess in the expenditure on the maintenance and repairs of Nat~onal 



Highways, the Central Government have taken a number of measures for 
a rigid control on the distribution of funds to the States and their utilisa- 
tion by them as well as for enforcing rigid regulatory control over the 
various measures taken and the guidelines prescribed to streamline the 
procedure for the execution of the works on the National Highways. These 
measures are mentioned in the 96th Report of the Public Accounts Com- 
mittee (Fifth Lok Sabha). As a result of these measures a good deal of 
success has been achieved. As against the excesses of Rs. 154.97 iakhs 
during 1970-71 and Rs. 258.03 lakhs during 1971-72 the excess during 
the financial year 1972-73 was Rs. 69.41 lakhs out of which an excess of 
Rs. 63.58 lakhs was in respect of West Bengal alone". 

3.61. The excess has persistently occurred in the case of West Bengal 
during the Fourth Plan as will be seen from the following figures: 

Years Rs. in lakhs 

3.62. In a note furnished to the Committee the Ministry has clarified 
the position as under: 

"In connection with the maintenance of National Highways in West 
Bengal the State Government. upto the level of Chief Minister, 
has been pressing this Ministry for special considerations for 
giving adequate funds in view of high intensity of rainfall, poor 
soil conditions, high cost of road materials, etc.,. Maintenance 
allocation on the basis of the Ministry's all India norms are 
reported to be found inadequate in view of the above mentioned 
reasons. The matter is under active consideration of the 
Ministry and the Regional Officers of the  ini is try are jolntly 
inspecting the National Highways with the PWD officers to 
make assessments of maintenance requirements. The Stnte 
Government is also being continually prossed by this Ministry 
to restrict the expenditure within the allocated amount and 
there has been response to some extent in this direction from 



1973-74 onwards, as may be seen from the above mentioned 
table. 

With regard to the difference between allotment and expenditure 
in previous years, particularly from 1970 to 1973, the matter 
is under correspondence with the State Government. It may, 
however, be mentioned that some stretches of NHs linking 
Calcutta with North-West and South India badly required 
strengthening in view of inadequate thickness, poor subgrade 
soil, high water table, etc., and after field investigations con- 
ducted by the Central Road Research Institute the estimates 
in this regard have been sanctioned in 1973. Till the original 
works sanctioned by these estimates could be started, the 
State P.W.D. had incurred heavy expenditure for keeping these 
roads traffic worthy. As a matter of fact, FDR/SR estimates 
to the tune of about Rs. 86 lakhs were sent in this period to 
the Ministry for sanction. Settlement of the same is still 
pending because certain information clarifications are being 
awaited from the State Government and the matter is under 
active consideration." 

3.63. It will also be seen from the Statement at Appendix VIII that 
in several States the expenditure on maintenance and repairs of National 
Highways during the Fourth Plan had exceeded their allotments. The 
excesses are more significant in the following States: 

States :lllotment Expenditure Percentage 
made made of rxcrss 

rxp:.nditure 
-- 

(Rs. in lakhs) 

West Bengal . . . .  584. 1 7  773'74 32'43 

Himachal Prad sh . . . . 79'76 IW'99 3 1 - 6 3  

Nagaland . . . . . 74'93 90'99 21.43 

3.64. The Audit Report points out that although national highways 
were carrying increasingly heavy traffic and also higher unit loads, the 
outlay in real terms on maintenance and repairs per kilometre of national 
highway fell by about a third during the Fourth Plan as compared with 
that in the Third Plan. Asked whether Government should not allocate 
more funds for maintenance and repairs of the national highways, if g o d  



value is to be obtained from those high roads, the Ministry have stated 
in a written note as under: 

"In the Third Plan period when the index of wholesale price was 
118 Av. (it varied in the Plan period from 100 to 136.3) 
annual expenditure on maintaining a kilometre of natio~lal 
highway was about Rs. 2,8351-. In the Fourth Plan period 
when the index was 213 Av. (it varied in the Fourth Plan 
period from 172 to 254) the annual expenditure was about 
Rs. 5,680/-. This shows that in the Fourth Plan period the 
anuual expenditure per kilometre was not less, i n  real terms, 
from the annual expenditure in the Third Plan period. How- 
ever, in the interregnum plan period 1966-69. the Ministry 
evolved maintenance rational norms which made maintenance 
control more systematised and helped in step up of maint, ~nance  
grant for NHs from 1967-68 onwards. It is all the same 
agreed that in the Fourth Plan, more so in the second half, 
the allocation for mahtenance of national highways did not 
fully take into account the increase in the average width o f  
carriageway subsequent to the improvement works, substantial 
increase in the Price of bitumen in January, 1974 consequent 
to 'Oil Crises' and the needed updated requirements of the 
Norms laid in 1968. 

Every efforts has been made and will continue to be made to get 
reasonable allocations for maintenance and repairs of national 
highways keeping in view the degree of the service required, 
the prevailing prices and wages. and the need to preserve the 
investment and to give an efficient and economical transport 
to the public." 

3.65. The Committce on 'More Efficicnt and Econon~ical Construction 
and Maintenance of Roads' in its Report (1974) has made a numbcr of 
aecommendations/sugfestions on hlghway maintenance. Some of these 
are mentioned below : 

1. Pending the development of more rational maintenance criteria, 
a mechanism shoud be evolved by which the existing nornis 
proposed by the Technical Group for National/Stuc Highways 
are updated regularly. 

2. As long term measure, for devising a better system of frequcncy 
of renewal together with maintenance norms along more 
scientific lines, a national committee should be set up by the 
Roads Wing with the support of State Highway departments. 

3. State Highway departments should institute a suitable system 
of road data banks for the collection and analysis of basic 



information pertinent to the determination of maintenance 
, requirements. 

4. Public Works Departments should subject their existiag 
maintenance procedures to a thorough study from the angle 
of systems management so that better use is made of all the 
resources. As an immediate measure a maintenance Cell 
should be created in each Chief Engineer's office and in Roads 
Wing to plan the maintenance programme for the entire state. 

5. Different categories of staff engaged on maintenance should 
be exposed periodically to training courses so that the 
techniques of maintenance improve. 

6. A cost-benefit type approach for deciding the maintenance 
priorities though desirable is not achievable in the present 
state of the knowledge. This requires certain amount of 
research or the inter-relationship under the Indian conditions. 

3.66. The Committee note that while the outlay on maintenance and 
repair of National Highway increased from 5.79 crores in 1961-62 (begin- 
.ning of 3rd Plan) to Rs. 15.72 crores in 1973-74 (end of 4th Plan), regis- 
tering an increase of 172 per cent, the annual expenditure per kilomeho 
rose from Rs. 2835 in the 3rd Plan to Rs. 5680 during the 4th Plan, regis- 
tering an increase of 100 per cent only. It is significant that this upward 
trend in road maintenance expenditure per kilometre came in the wake of 
the recommendations of the Technical Group of Chief Engineers which 
was set up in 1968 at the instance of the Ministry with a view to suggest 
appropriate norms for assessing the maintenance requiremeats of National 
Highway. 

3.67. The Committee, however, regret that fhe rccommendations of 
the Technical Group for a fresh appraisal of the maintenance grants every 
two years in order to off-set the increasing cost of materials and labour was 
not done throughout the Fourth Plan and allotmr.nts for main!enance and 
repairs continued to be made on the basis of those old rccommendations. In 
this connection, the Committee would like to draw attmtion to the reillarks 
of the Committee on 'More Efficient and Economical Construction and 
Maintenance of Roads' fhat the "maintenance needs are more or less arbi- 
trarily determined on the basis of traffic, cost of materials. carriageway 
width, rainfall. terrain conditions and judgement of the supervising staff. 
For some categories of roads. maintenance programmes is merely tailored 
to the money allotted for the road up-keep". The Director General (Roads) 
has conceded during evidence that there was need to review those norms of 
the Technical Group every two or three years and that a review was in fact 
Undertaken and it showed that a further stepup in the grants was necessary. 
The Miistry in a further note furnished to the Committee have admitted 



that in the Fourth Plan, more so in Lhe second half, the allocation for main- 
tenance of nafional highways did not fully take into account the incrmse 
in the average width of carriageway subsequent to the improvement works, 
substantial increase in the price of bitumen in January 1974 consequent to 
oil crisis and the needed updated requiremenls of the norms laid in 1968. 
The Committee urge that a technical team may go into the matter thorough- 
ly to find oui whe.her the grants given during the 5th Plan for the mainten- 
ance and repair of national highways have been sufficient to meet the re- 
quirements and in the light of that study Government may re-fix the norms 
in consulfation with rhe State authorities in order to obviate any feeling or 
ground that these have been fixed 'arbitrarily'. 

3.68. The Committee are surprised to noto the wide variations in the 
State-wise expenditure on maintanance and repair of national highways 
during the 4th Plan. Rihar accounted for the highest outlay of Rs. 10.09 
crores, followed by West Bengal (Rs. 7.74 crores) and Uttar Pradesh 
(Rs. 7.58 crores) and these Sta'fes accounted for a b u t  one-third .of the 
total outlay on maintenance and repair expenditure of Rs. 76.31 crores 
during the 4th Plan. The Committw are not convinced st all by the 
reasons advanced in justiticafion of heavy concentration of expenditure in 
these three States and would like the Government to direct the technical 
team to go into this aspect also in depth while reviewing the norms of 
expenditure on maintenance and repair of national highway as suggested 
earlier. 

3.69. The Committee are concerned to note the excess expenditure 
over allotment for maintenance and repair of national highways over a 
decade or so. The excesses have fluctuated from Rs. 13.97 lakhs in 
1959-60 to Rs. 69.41 lakhs in 1972-73, the peak having been reached in 
1971-72 (Rs. 258.03 Iakhs). According to Audit, the expenditure on 
maintenance and repair of national highways doring the 4th Plan had 
exceeded the actual allotments in several States. These excesses are more 
significant in the case of West Bengal, Assam, Himachal Pradesh, Naga- 
land, Manipur and Karnataka where the expenditure excecded from 10 per 
cent to about 36 per cent. The Committee would like to draw atleation, 
in this connection. to the recommendations contained in 96th and 1311h 
Reports of Public Accounts Committee (5th Lok Sabha) which inter-alia 
have dealt with in detail the expenditure on roads and stress the need for 
devising strict regulatory control over excess expendifure. The Committee 
would like to he informed of the measures taken and improvements effected 
in this regard. 

(iv) Payment of Agency Charges 

3.70 Under the Constitution, the Government of India are primarily 
responsible for maintenance and development of roads declarcd as National 
Highways. In terms of Sections 5 and 6 of the National Highways Act. 



1956, the executive responsibility for development and maintenance of 
national highways is entrusted to the State Governments and Union 'I'er- 
ritories. The rules framed under the National Highways Act also provide 
that the State Governments and Union Administrations would act as the 
executive agents of the Central Government. As the State Governments 
perform this function on behalf of the Central Government it is necessary 
to reimbursz to them in the shape of agency charges the organisational 
inputs which they deploy on the execution of the N. H. works. 

3.71. The genesis of the payment of agency charges can be traczd from 
the year 1945 when having regard to the fact that the Central Government 
were taking over from the then Provinces the financial liability of the Road 
Works includ2d in the National Highways system, a view was taken that 
the rate of Agency Charges payable to the State Governments for execuiion 
and maintenance of National Highways should not exceed 74 per cent. 
This view was communicated to the Provincial Governments in September 
1345. However, a year later, in its meeting hdd  in October that year, the 
Transport Advisory Council raised the rate to 10 per cent which was 
accepted by the Transport and Finance Department. This rate continued 
in force from the inception of the National Highways Scheme till the begin- 
ning of the financial year 1954-55. The relevant provisions for payment of 
agency charges were as under: 

The Central Governnlent will reimburse Provincial Governmats in 
::spe:. of establishment and tools and plants charges as  
follows: 

(i) Where the work or maintmance is carried out by the regular 
Executive Dwisions of the Provincial Public \Vorks Depart- 
ment, at a rate of 10 per cent on the works or repairs expen- 
diturc brought to account. 

(ii) In the case of major project, where the establishment charges 
csn be isolated as in the mse of large projects, the actual cost 
of establishment employed on the work without any allownnce 
for Administration (Chief and Superintending Engineers and 
thcir offices) plus a fair allowance for wear and tear of tools 
and plants or 10 per cent of thc cost of the work whichever is 
less. 

3.72. The question whether the arency rate of 10 per cent w s  reaso- 
nable. came up before the then Deputy Finance Minister in 1953 while he 
was presiding ovm (he Deportmcn?al Finnncc Committee and he felt that 
the rate was cnpnhlc of reduction for the follow in^ rcnsons: 

(a) That the agency charges should not be a source of profit to the 
State. 



(b) The property in the Roads vested in the State Governments 
who were allowed to appropriate the revenues arising from 
Koad Side Lands, Rest House, Betterment levy etc. 

(c) The conference of the Chief Engineers which suggested the 
creation of National Highways had recommended that super- 
vision charges should not be paid at all since under the 
National Highways Scheme, the States were relieved of the 
cost of construction and maintenance of roads classed as 
National Highways in perpetuity. 

(d) It was believed that as a result of the increase in the volume of 
Civil Works in the various States, the Centage rates of 
establishment charges had generally come down in all the 
States. 

(e) It was held that after excluding expenditure incurred on Custo- 
dian Duties and on account of Administrative establishmmt, 
the percentage of expenditure, on executive establishmcnt 
should not be more than 5 per cent to 6 per cent and over all 
rite of 74 per cent as establishment and tools and plants 
charges was quite reasonable. 

3.73. Accordingly the revised rate of 74 per cent was adoptsd with 
effect from 1 April 1954 for all IV. H. works irrespective of whether they 
were big or small. 

3.74. Following representations from thc State Governments for 
enhancement of the agency charges because of the increased costs of works 
and labour and higher sophistication in the standards and techniques in 
the N. H. system, a study of the organisation inputs of the State Govern- 
ments in respect of N. H. works for about 12 years was undertaken by the 
Ministry and as a result of that study Government were convinced that: 

(a) The establishment expenses incurred by the various State 
Governments are much more than the amount rrceivcd by 
them as agency charges. 

(b) Due to considerable increase in the attention requircd from the 
Supervisory Officers for the Road works due to complex it^ of 
problems and to the amounts of technical inputs now requircd 
as against the requirements a decade ago, it was no longer 
appropriate to exclude the expenses of the supervisory staff 
from the purview of the agency charges payable to the State 
Governments. 

3.75. Keeping in view all these aspects, the agency charges were 
increased from 7% per cent to 9 per cent from 1-10-1975. 



3.76. The scheme for payment of advance agency charges for investi- 
~gatory works on National Highways was initiated in 1971 with the twin 
object of creating additional employment opportunities for educated unemp- 
loyed, including engineers and technicians, and that of assisting the Ctate 
Governments in providing adequate specifically earmarked staff for survey, 
investigations and project preparations in respect of approved 4th Plan N. H. 
Schemes, so that the projects could be finally approved and sanctioned 
.without delay. Advance agency charges were also allowed during the 
years 1971-72 to 1973-74 in respect of National Highways schemes likely 
to form part of the Fifth Five Year Plan. 

3.77. The amount of advance agency charges was intended to cover 
the cost of regular establishment for investigatory works and this was asses- 
sed to be about 1.75 per cent of the estimated cost of a project. These 
advance payments are to be adjusted against agency charges as and when 
a project is technically approved and financially sanctioned. In addition 
to the advance agency charges mentioned above a sum upto 1 per cent of 
the estimated cost of a project is also sanctioned against regular field survey 
estimate for meeting the field costs of investigations which cover works 
charged establishment, Ihalasies. cost of field equipment, sta!ionery for 
project work, transport cost for survey, etc. 

3.78. For quality control on N. H. works, State P. W. D.s arc being 
given one per cent of the estimated works' costs. 

3.79. The agency charges are included in the total estimated cost of 
the works while according technical approval and financial sanction to the 
estimates. Immediately after the issue of the sanction of the m o u n t  of 
the estimates. the State Governments stand authorised to incur expenditure 
including the agency charges by booking the expenditure against the Central 
Head of Account through the concerned Accountant General. Finally. 
the actual amount of agency charges is paid to the Sta?e Governments on 
the basis of thc expenditure incurred progessively subject to the maxiiiwm 
permissible. The audit expenditure on each work is the sole hnsi.; for 
determining the amount of agency charges payahle to the States. 

3.80. Besides na!ional highways, agency charges arc also paid to th: 
State Governments for execution of \vorks under the strategk roads 
programme. The present ratc of agency chnr_ces for these works is 7 )  
per cent. 

3.81. It has been stated by the Ministry thnt in order to facilitate 
examination of the question of increase in agencv charges, the State 
Governments were requested to furnish information about the expenditure 
incurred by them on establishment, tools and plants, etc, for a period of 
10 years from 1960-61 to 1969-70. The information so received is 



compiled in Appendix X. The States of Andhra Pradesh, Assam, West 
Bengal, Jammu and Kashmir, Nagaland, Manipur and Karnataka did not 
furnish the information. The data so collected was further supplemented 
by calling additional information from the States from the years 1970-71 
to 1972-73. 

3.82. It  will be seen from the Appendix that though the agency charges 
were admissible at 7.) per cent on the total outlay, the actual percentage 
of organisational expenditure on NH Works in majority of the States has 
been more than the rate fixed. This is evident from the following figures:- 

States Establishment Torrls and Plant 
expenditure expenditure 

Averageo/<, Average :', 

Himachal Pradesh . . 12-15 2' 45  

Mabarashtra . . .  . . . .  22. go 6.79 

Tamil Nadu . . .  . . . .  10' 1 0  8.88 

Uttar Pradesh . . . 8.08 1.56 

3.83. The following table gives the amount of agency charges re-im- 
bursed to the State Governments for National Highways, Original and 
Maintenance works during each of the years from 1969-70 to 1975-76:- 

Rs. in lakhs 

(Sav Rs. 3 I 2- 4 millions) 
---- --- 

*This d m  not reflect the increase in agency charges from 7f to g O/n w.e.f. 1-10-75. 



3.84. The Committee enquired whether the State Governments were 
paid similar charges in respect of other centrally sponsored projects. In 
reply, the Ministry have stated:- 

"The Rmds Wing has only one Centrally sponsored road and bridge 
scheme namely the Central Aid Programme of Stata roads of 
Inter-State and Economic importance. As a matter of policy, 
no agency charges/advanced/investigation charges are paid to 
States for schemes under this proposal. The pattern of as- 
sistance for this scheme since the beginning of the 4th Plan has 
been 100 per cent loan." 

Practice and Procedure followed in Britain 

3.85. In Britain, under the Highway Act, 1959, the Ministry of Trans- 
port is responsible for all the Highways and Motorways in Britain and its 
functions are administered through the Ministry's Headquarters Highways 
Organisation, nine Divisional Road Enginms and six Construction Units. 

3.86. Under the control of Divisional Road Engineers, the day to day 
work af maintaining and managing trunk roads is undertaken by local high- 
way authorities actlng as agents for the Ministry. The agents are norrnally 
County Councils and the larger Borough or Urbar, District Councils. They 
are subject to general guidance contained in c~rculars and memoranda 
issued by the Ministry. Most of the maintenance work 1s carried out by 
agent authorities' own direct labour organisations. but contractors are emp- 
loyed to some extent. Agent authorities rccewe an administrative fee of 
6 per cent of the costs they incur on maintenance works. As agents, local 
authorities are also responsible to the Divisional Road Engineers for the 
development of new construction -and improvement schemes costing less 
than E 1 million, For road development and construction schemes, agent 
authorities also receiv: an administration fee. to cover their costs. It is 
calculated on a sliding scale, according to the cost of thc scheme; for 
schemes upto f 100.000 in cost, it is 7 per cent: for more expensive 
schemcs it reduces, coming down to 4 per cent for schemes in excess of 
f 1.25 m. The sliding scale applies whethcr the works are carried out by 
contractor or by direct labour. The fees do not cover expenditure on pre- 
liminary surveys and feasibility studies. which are re-imbursed at cost. 

3.87. The Commiftee note that for excculing the National Hidnva~ 
works on behelf of the Union Government, the State Govemlmnts am 
paid an agency charge which is a percentage of the cost of the projects 
undertaken. 

In October 1945 the agency charge was fixed at 10 per cent but w.e.f. 
1 April 1954 it was .reduced to 7+ per cent and then raised w.0.f. 
1 October 1975 to 9 per cent. The State aufhorities are, in addition, paid 



1 per cent of the estimated cost of works for quality control. The Com- 
mittee are unhappy to note that Government took no pains to review 
the agency charges for over two decades, from 1954 lo 1975, particularly 
when during a s  period substantial investment was made on road develop- 
ment in the country. 

3.88. The Committee further note that advance agency charge for 
investigation works on National Highways is also available to the State 
authorities at the rate of 1.75 per cent of the estimated cost of a project 
and snch advance payment is to be adjusted against the agency charges as 
and when tbe project is technically approved and financially sanctioned. 

3.89. The Committee find that during the Fourth Plan agency charges 
to the tune of Rs. 207.6 millions were paid to the States while during the 
last 2 years 1974-75 and 1975-76 the agency charges paid are about Rs. 
104. 8 million. 

3.90. The Committee find from the data furnished (Appendix X) that 
the charges on account of overall establishment expenditure as also for 
tools and plants vary greatly from State ,to State. For example, while the 
charges for overall establishment expenditure are only 8.08 per cent and 
8.10 per cent in the case of U. P. and Punjab, respectively, these rose do 
22.90 per cent and 16.22 per cent in the case of Maharashtra and Orissa 
respectively. Similarly, while for tools and plants the average percentage 
expenditure in the case of Punjab and U. P. are 1.19 and 1.56 per cent 
respectively, these are 8.88 per cent and 6.79 per cent in the case of Tamil 
Nadu and Maharashtra respectively. The Committee are unable to ap- 
preciate this wide variation in the percentage of expenditure either on 
accbunt ~f the overall establishment charges or tools and plants and !hey 
recommend that the, matter map be looked into in depth bs a team of 
technical experts which should have on it, inter alia, a representative of 
the Cost Accounts Branch of the Ministry of Finance, so that the agency 
charges are fixed on a more scientific basis. The Committee suggest that 
this exercise may be undertaken on a priority basis during the current Plan 
period so as to provide a firm basis for fixing the agency charges at least 
for the Sixtb Plan period. 

3.91. The Committee need !hardly point out that in reviewing the 
agency charges, Government may also take into account the system obtain- 
ing in Britain and other leading countries whece such charges are similarly 
reimbursed by the Central adhority to the State and local authorities for 
execution of projects connected with National Highways. 

3.92. The Committee would also suggest tbat the technical team may 
inter alia devise and recommend such institutional arrangement for relm- 



bursement of agency charges which would provide an in-built check on. 
timely coaaplstion of the works and ensure that these conform to quality 
specifications. 

(v) Proposal regarding Central Construction Corporation 

3.93. The Committee set up by the Ministry of Shipping and Trans- 
port for "Suggesting measures to Expedite the Execution of Bridge and 
Road Works" has in its Report (1972) observed that the construction of 
roads and buildings of special type or their construction in remote and 
difficult areas and construction of some spzcial items of works such as 
bitumenous pavements, becomes a problem either with no suifible 
contractor available for the job or with excessively high tender rates. Most 
contractors neither own most of the equipment nor have the required 
technical know-how and the expertise. With the increase in the tempo of 
development the position is worsening and it is rather deteriorating faster. 
Therefore, there is a tendency towards monopoly and unrealistic high cost. 
There are often delays due to lack of adequate financial backing to Cont- 
ractors. To  obviate these and such other difficulties, this Committee as  
well as another Departmental Committee on "More Efficient and Economi- 
cal Construction and Maintenance of Roads ( 1074)", have inter alia recom- 
mended that High-way Construction Corporations shoul'd be set up in 
the States and Central Sector to tackle bigger projects for which private 
contractors capable of mobilising the necessary resources are not available 
in sufficient number. 

3.94. According to information received from the Ministry. a Central 
Construction Corpcration is being set up p:imarily for undertaking road 
and bridge construction works abroad since recently there has been a 
spurt of road construction works in the Gulf and West Asia Region, North 
and West African countries, etc. consequent upon the emergence of "Petro- 
dollar Economy" and thc possibilities of India getting a fair amount of 
work in the field of road construction in these countries. The Corporation 
could also undertake other civil engineering works (e.g. construction of 
earthen embankments, air-fields and ancillary buildings etc.) in collabora- 
tion with other construction corporations like National Building Construc- 
tion Corporation. National Projects Construction Corporation Limited, 
National Industrial Development Corporation. E.P.T. Limited. W.A.P. 
Co., etc. Further, it would also be free to take up any wch work within 
the country as well. 

3.95. The Corporation will be a public sector undertaking and will 
function on the lines of any commercial organisation for the overall direc- 
tion, guidance and policy formulation. In regard to the funct'ons of the 
Corporation, there will be a Board of Directors consisting of 12 members. 
Initially, however, the following 10 members will constitute the Board and 



the remaining 2 seats will be filled in due course so as to bring in the 
. necessary s k i s  and experience: - 

(1) Chairman and Managing Director of the Corporation. 

Members 

(2) Director General (Road Development) and Addit'onal Sec- 
retary. 

(3) Joint Secre,tary, Ministry of Finance (Integrated Finance Divi- 
sion of Shipping and Transport Ministry). 

(4) Secretary, Border Roads Development Board. 

(5) Director General, Border Roads. 

(6) A representative of the Ministry of External Affairs (ED) 
(Not below the rank of a Joint Secretary). 

(7) A representative of the Ministry of Heavy Industries--(Not 
below the rank of a Joint Secretary). 

( 8 ) Engineer-in-Chief, C.P.W.D. 

(9)  Managing Director, E.P. ( I )  Limited. 

(10) A representative of the M'nistry of Commerce (Not below 
the rank of a Joint Secretary). 

3.96. While all the Members will be ex-oficio, the Chairman and 
Managing Director will be a whole-time officer. He will be assisted in his 
work by four wholetime Directors, viz. Director (Construction): Director, 
Project Management; Director, Finance and Director, Administration. 
This set up is, however, subject to such augmentation as may be found 
necessary in the light of actual working of the Corporation. Requis'te Sec- 
retariat and technical support will be provided for the functioning of the 
Corporation. 

3.97. When asked to state the latest position regarding the setting up 
of the Central Construction Corporation, the Ministry in a written note 

,dated 12 April 1977 have stated as under:- 

"A11 the formalities have been completcd and Corporation was re- 
gistered as a Company under the Companies Act, 1956 (No. 1 
of 1956) on 20-12-1976. The Corporation has also started 
functioning and its Chairman-cum-Managing Director is now 
engaged visiting brious Gulf countries for exploring the possi- 
bilities of securing contracts. Actually in one case the Cor- 
poration submitted a tender also for the Helmand Valley 
Development Road Projeat in Afghanistan in collaboratioa 



with Helmand Valley Development Corporation which is a 
local Corporation wholly owned by the Government of 
Afghanistan. The tenders for this work were opened on 
28-2-1977 when it was seen that the joint tender of,the Indian 
Road Construction Corpuration and the Helmand Develop- 
ment Corporation was not the lowest tender. Out of the three 
biddcrs, the aforesaid tender was second lowest. The Afgha- 
nistan Government are likely to take ten weeks to examine the 
various bids before deciding upon the firm to be actually 
awarded the work." 

3.98. In reply to a question, the Committee have been informed during 
evidence that there are at present about seven State Corporations dealing 
with the National Highway work. 

3.99. The Committee wanted to know the role of the Contractors in 
the construction of highways and whether this role could ultimately be 
done away with. Giving his reaction to the query, the Director-General 
(Roads) has stated during evidence:- 

"The views which have c~stal l ized over the time through our 
forums like the State Chief Engineers and Central Chief En- 
gineers are that the approach would be two fold (a) to stren- 
gthen the contracting industry and make it more responsible 
and (b )  to create at  the same time supplementary arrange- 
ment for departmental construction units and State Construc- 
tion Corporations. In fact the Central Government also acting 
on the same lines has been in the last six months moving on 
the idea of creating a Central Road Construction Corporation, 
a third in the series, the first two are NBCC and NPCC. The 
Cabinet has given clearance for this and very soon this Cor- 
poration w:ll take shape." 

3.100. Supplementing the above information, the Secretary, Ministry 
of Shipping and Transport has stated:- 

"There are certain developments in the direction of increasing the 
role of public sector organisat'ons in road construction. Several 
States have come up with the proposal for setting up their 
own corporation in the public sector and they are progressing 
satisfactorily in some places and not so satisfactorily in other 
places." 

3.101. About elimination of the system of Contractors, he further 
added : - I 

"I do not think the tinic has come to say today that the contractors 
can be eliminated. As such but we have really to develop 
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these various bodies in different parts of the country and build 
up expertise and then state the experience; we will have t o  
take a decision on that stage. The Centra1,Road Construction 
Corporation at the Cedtral level is really in the context of 
building up our own capability for foreign contracts. This 
is the direction we are going. This is not as if the govern- 
ment has not applied its mind to th's kind of problem. Whe- 
ther we should enter this field and build up units and expertise 
resources. I think we would require a little more experience 
before we can take this far reaching decision to eliminate the 
contractors." 

3.102. Pleading for strengthening the contracting industry, the Direc- 
tor-General (Roads) stated during evidence:- 

"Our effort to strengthen the contracting industry is that we want 
them to feel more responsible to the job they take. Presently, 
I find that the sense of respons'bility is somewhat lacking. They 
should recognise the responsibility within themselves, should 
have some technical know-how in their managerial set up, who 
should be able to understand, what are the technical stipula- 
tions and translate them. Tn fact, they should be able to carry 
out some kind of tests themselves. We feel that there is a very 
big gap between the expectation and their capabilities in thz 
matter of their having some kind of skill and mechanised re- 
sources with them in case of middle and lower level contracts. 
What happens is that they take some machinery from the de- 
partment, the operators are departmental. b r~t  the contractor 
is handlkg it. It creates problems. I f  a contractor has some 
skill and mechanical equipment of his own. he is alwavs able 
to manage it better and get more nut-turn of the equipment. 
It paves the way for eccrnomical rates he is going to quote 
to the department." 

3.103. Asked whether it would he pos4ble to switch over to depart- 
mental working, if des'red in futurc, the Secretary of the Ministry has ex- 
pressed his views as under:- 

"The Central Roads 0reanis:rticln docs not cxecutc anv work. Tt 
is essentially n dcsinninn and anpmvina orpanisation and the 
execution rests with thc Statc Governments. Rut, if, as vou 
sa:d on a hvnothetical basis, the Central Govcmmcnt and 
the Parliament conies to a conrlusion that the National 
Highwavs must he constrr~cted departmcntallv and 
with their own eneineen then the decision has 
to he imnlcmcntrd Cmtainlv gn nrpnnisntinn will hc birilt 
up whatever he thp rwt .  Ccrtainlv our rnfineers arr crltrnhl~ 



of tak:ng it up. Only question is that in that event the neces- 
sary facilities will have to be provided. All these decisions 
will be taken in that particular context." 

3.104. The Committee are unhappy to note that although the Committee 
set up for "Suggesting Measures to Expedite the Execufion of Rridge and 
Roads Works", had recommended as early as in 1972 the aeation of a 
National Highwag Construction Corporation for execution of all major 
highwa~ and hridge projects in the country, with similar Corporations in 
the S!ates, the Government moved in the matter tardily and a decision to 
set-up s Central Road Construction Corporation was taken only in 1976. 
According to the information furnished by the Ministry on 12 April, 1977, 
the Corporation was registered as a Company under the Compaoies Act, 
1956 on 20 IJecember, 1976, and has ,now started functioning. It has been 
set-up on the lines of any commercial organisation and is primarily for 
undertaking road and bridge construction works abroad besides taking up 
any such works within the country. The Committee have been iafonned 
that the Chairman-cum-Managing Director is now engaged in visiting 
various Gulf countries for exploring the possib3ities of securing contracts. 
Actudiy, in one case, the Corporation has submitted a tender for the Helm- 
and Valley 1)cvelopment Road Project in Afghanistan in collaboration with 
Hdmand \'alley Development Corporation, wbwh is a local Corporation 
wholly owncd hy the Government of Afghanistan. 

The Commi!tec feel that if the objective was to avail of the opportunity 
availab!~ in thc petrodollar countries, the Corporation should have been 
set up several years earlier. 

3.105. As far as construction work w!thin the country is concerned, tbe 
Committee stress that not only thcre should be complete coordination in 
thc matter with thc National Ruildings Construction Corporation, Natioaal 
Project Conutnrction Corporation, Border Roads Organisations etc., hut 
also with the Sfak Corporations where these exist. 'The Committee w d d  
likc to jud~e  the funcfioniq of the Corporatioa by the manner in which it 
cseculeci #he works connected with national highways etc. with greater 
ciliciency. speed and lesser cost. 

3.186. The Committee stress tbat Government should keep a close 
watch on the functioning of the Corporation from the very inceptkur to en- 
!we that if develops on the rieht lines, so as to sllbsewe tbe o b j  
with which it has been conceived. 

(vi) Central Road Fund 

3.107. In 1929. on the .recommendations of the lndian Road Develop 
nicnt Cont~nittee (commonlv known as the Jayakar Comniitteeh the Oov- 
rrnment c f I d i ~  constitufcd a nm-lapsin9 Central Rond Fund. The Fund 
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was creatcd by earmarking the additional revenue realised by the lncrease 
of the excise and import duties on motor spirit, from February 1929, for 
credit to the Fund. In 1931 the rate of accrual to the Fund was raised from 
2 annas to 2 annas per gallon of the customs and excise duty levied on 
motor spirit. That Resolution was amended in 1934 and the Fund was 
placed on a permanent footing.   he Resolution was also adopted by the 
Constituent Assembly of India (Legislative) on the 19th November, 1947 
and subsequently amended by the Assembly on the 8th December, 1949 
and by the Parliament on the 14th April, 1950. Sometime back, the 
Planning Commission and the Ministry of Finance raised the question of 
the continuance or otherwise of the Fund and finally the Secretaries Corn- 
mlttce (1973-74) recommended that the question of thc continuance of 
the Central Road ~und 'could  be discussed by the Trausport Ministry with 
the Planning Commission and the Ministry of Finance, and the matter 
placed thereafter before the Cabinet. Accordingly after necessary action 
on t l~e lines suggested by the Secretaries Committce (1973-?4), the matter 
was placed before the Cabinet who at their meeting hdd on thc 5 January, 
1976 approved the continuance of the Central Road Fund and also gave 
their approval to the revised objectives proposed by the Ministry in thc 
note for the Cabinet in the light of the discussiorls held with the Planning 
Commission and the Ministry of Finance. 

3.108. The revised Resolution was adopted by Lok Sabh;~ on 30 March. 
1976 and by Rajya Sabha on 1 April, 1976. A copy of th: Rcsolutinn 
as approved by Parliament is reproduced below:- 

RESOLUTION 

"In supersession o f  the Resolution on Road I>evelopnlent adopted 
by the Constituent Assembly of India (Legislative) on the 
19th November, 1947 and as subsequcnrly amended by that 
Assembly on the 8th December, 1949 :ind by thc Parliatnent 
of India on the 14th April, 1950, this Home hereby resolves 
that- 

1. There shall continue to be set apart an amount not less than 
3.5 paise per litrc out of the duty of customs and of excise 
levied on motor spirit and thc procccds thereof sllnll be applkd 
for the purposcs of road development. 

2.(1) The proceeds of such an amount so set apart in any finan- 
cial year, reduced by duty attributable to taxed motor spirit 
used in aviation, during the samc period, shall hc credilcd ;IS 

a block pan t  to a separate Road Fund to bc nl:~intaincd :n tfrc 
Public Amount of India. 

(2) For the purpose of this Resolution taxed motor spirit shall 
mean motor spirit upon which the duty of rwtorns or cxcisc 



shall have been paid and in respect of which no rebate of 
such duty shall have been given. 

3. (1) The Road Fund shall be allocated as follows:- 

(a) a portion equal to twenty per cent shall be retained by the 
Central Government as a Central Reserve, this percentage 
being applicable with effect from the allocation due for the 
financial year 1948-49. 

(b) out of the remainder there shall be allocated by the Central 
Government a portion for expenditure in each State and 
Union Territory specified in the First Schedule to the Consti- 
tution as near as may be in the ratio; which the consumption 
of taxed motor spirit other than motor spirit used in aviation, 
in each area for which an allocation is to be made shall bear 
to the total consumption in the territory of India of taxed 
motor spirit, other than motor spirit used in aviation during 
the financial year concerned. 

(2) The portions allocated for expenditure in the various States and 
Union Territories shall be retained by the Central Government 
until they are actually required for expenditure in the manner 
hereinafter specified. 

(3) If in the opinion of the Central Government. the Government/ 
Administration of any State/Union Territorv has at any time:- 

(a) Failed to take such steps as the Central Government may 
recommend for regulation and control of motor vehicles with 
in the State or Union Territory; or 

(b) delayed without reasonable cause the application of any por- 
tion of the Road Fund allocated or re-allocated. as the case 
may be, for expenditure within the State or Union Territory 
the Central Government may resume the whole or part of any 
sums which it may at that time hold for expenditure in that 
State or Union Territory. 

(4) All sums resumed by the Central Government from the account 
of any State GovernrnentlUnion Territory Administration as 
aforesaid shall be re-allocated between the credit accounts of 
State Government/Union Temtary Administration and the 
reserve with the Central Government in the ratio of the main 
allocation for the financial year preceding the year in which the 
re-allocation is made. 



Provided that the sums so calculated as the share of the Statelunion 
Territory from whose account the resumption has been made shall be cred~l- 
ed to the reserve with the Central Government. 

(5) Special additions to Road Fund for financing particular projects 
may be accepted from source other than menhoned in para 2(1) 
which shall be kept in a special Reserve and utilised for such 
projects. 

4. The balance to the credit of the Road Fund or of any allocation 
thereof shall not lapse at the end of the financial yeal. 

5. No expenditure shall be incurred from any portion of the Road 
Fund save as hereinafter provided. 

6. The Central Reserve with the Central Government shall be applied 
first to defraying the cost of the administering the Road Fund 
and thereafter the balance of Central Reserve and Central Road 
Fund (Allocation) sball be utilised for financing such of the 
schemes connected with roads as the Central Government may 
approve and the sums allocated for expenditure in the States/ 
Union Territories from these sources may, subjcct to the pre- 
vious approval of the Government of India to each proposal 
made, be expended upon any of the following objects. namely: - 

(a) Road Research and Intelligence Schemes; 

(b) T r a c  Studies and Economic Surveys; 

(c) Training arrangements for young Engineers; 

(d) Schemes of all-India importance such as those leading to the 
removal of regional imbalance such as helping in the develop- 
ment of tribal areas, backward regions, promoting inter-State 
Communication facilities, helping in combating anli-social 
and criminal elements etc., promotion of tourism agricultural 
marketing areas links etc., part contribution to programme 
for setting up drivers, conductors' and cleaners' road side 
resting places and passengers wayside facilities on State 
roads etc., roadlbridge works required for National, Projects 
like Atomic Power Stations, Industrial Undertakings etc., 
likely to be lost sight of by the road authorities concerned in 
the midst of ather activitks. 

Provided that the amounts in the Special Reserve shall he applied only to the 
purposes for which they are earmarked. 

7. No expenditure s M l  be approved by the Government of India to 
be incurred from Central Road Fund without the prior approval 
of the Union Minister of Shipping and Transport." 
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3.109. As for the provision of financial assistance from the Fund, 

the position is that the Fund has two main sub-divisions, 
namely:- 

(1) Central Road Fund Allocations Accounts; 

(2) Central Road Fund (Ordinary) Reserve. 
According to the Resolution governing the Fund, 80 per cent of the 

accruals to the Fund go to the Central Road Fund Allocations Account and 
are distributed to the States on the basis of actual petrol consumption, subject 
of course to the availability of resources in the budpet. This amount is 
usable by the States on schemes of road development as indicated in the 
Resolution governing the Central Road, Fund from time to time with the 
approval of the Government of India. The remaining 20 per cent goes to 
the Central Road Fund (Ordinary) Reserve, which is retained by the Central 
Government for use for various purposes such as administration of the Fund, 
promotion of research, surveys and investigations, training of engineers and 
assistance for road schemes of all-India importance etc. No doubt Funds 
from this source are also provided to the States by way of grants-in-aid but 
these grants are based on merits of individual schemes and not on any fixed 
ratio. 

3.1 10. In connection with the adopted of the revised Resolution, the 
then Minister of Shipping and Transport during the course of 
discussion in Lok Sabha on 30 March, 1976 had inter alia 
stated:- 

"Further, the 'revised objectives' will now be common to both the 
Central Road Fund Allocations and Central Road Fund 
(Ordinary) Reserve. The main idea underlying the proposed 
revised objectives is to ensure greater attention to schemes d 
all-India intereat its distinct from schemes of local character 
which could be easily attended to as pan of the local develop 
ment project. 

"Originally. the part of the Central Government was only 10 per cent. 
Then it was increased to 15 per cent and later on. it was increas- 
ed to 20 per cent. I briefly told the House that there was no 
need to bring about any change in the Resolution. but situation 
so developed that some controversy was raised that this road 
fund should he merged with the general bud~et.  Why should 
it be there as a separate road fund? Our view was that t h i ~  
was the only fund on which the States could rely in their own 
discretion without much argument with the Planning Commis- 
sion or the Ministry here." 

" fiis (Fund) has proved very useful. But in course of years, mans 
States did not draw their funds with the m l t  that their funds 
hcvo boon accumulating; sometimes, it was accllmukted beyond 



Rs. 1 crore. Suppose we accept this proposal that it should go 
to the general budget, there is no need or it should be merged 
with other items of expenditwe, then in my own opinion 
the States would have been very much disappointed. This is 
the reason why we have brought this resolution before the House 
again and giving it a new objective was found necessary." 

"I quite agree with one thing that this should not have been so much 
widened. The objectives are so many and diverse and these 
objectives which have developed around this small fund are 
very disproportionate. But I may assure them that we had no 
alternative but to mver it by these objectives so that this fund 
could be made available to the States. It is not necessary for 
the States that they should subdivide their part of the money 
into as many heads as there are objectives. They can take the 
whole money even under one head." 

3.1 11. The following table gives the Central Road Fund Allocation 
accruals during the 5 years 1971-72 to 1975-76:- 

Q - ........ - -.- -- . . ...... ..-. .-.- ----. 
(Ru. in lakh) 

1971-72. . . . . . . . . . .  613.67 
1972-73 . . . . . . . . . . .  806. I 8 

. . . . . . . .  '973-74. . - 678.41 . . . . . . . .  '974-75. . 678.41 
I 975-76 . . . . . . . .  . . .  678- 4 1 

.......... ........ - .... - .....-........... 
[It has been stated that the actual accruals for 1973-74 to 1975-76 have 
not yet been worked out. Hence accruals worked out on an average of the 
last 3 years figures] 

3.1 12. The table below indicates the allocations made to the States/ 
Union Territories out of the Central Road Fund and the expendi- 
ture incurred by them during each of the last 5 years from 197 1- 
72 to 1975-76:- 

Year Allocation Expenditure 
- --* - -- -- - - 

(Rs. in lakhs) . . . . . . . .  1971-72 500.00 281.79 (56(;,,) . . . . . . .  1972-;3. 668.15 369.75 (550/;,) . . . . . . .  1973-74. 486.60 424.54 (88O,,,) . . . . . . .  1974-75 .  3 7 ~ - 9 6  402'78(108'j , )  . . . . . . . .  1975-76 788.49 630.q7 (Ro?,,) 
-. ---- - -- 

3.1 13. Statements showing State-wise figures of the above allocations 
and expenditure are at Appendix XI. Based on these state- 
ments, the following table shows wide gaps between allocations 
made and expenditure incurred in respect of certain individual 
States from year to year. 



1971-72 '972-73 '973-74 ----------- '974-75 
Name of State -- 1975-76 

Allocation Exp. Allocation Exp. Allocation Exp. Allocation Exp. Alloration Exp. 

U.P. . . . . . 32-37 7-46 39-70 18-74 24-51 33-00 18.40 5-07 23-81 2.80 



3.1 14. Programmes of road development works to be financed out 
of a1:ocations from the Central Road Fund are called for by the Govern- 
ment of India from different States for every Plan period. No work can 
be financed from the Central Road Fund without prior approval of the 
Government of India. Payments to States are restricted to the amount of 
the provisions made in the Central budget. Once the programme of road 
development works to be financed out of allocations from the Central 
Road Fund is approved by the Government of Ifndia the com.petent autho- 
rity in the State can accord technical sanction to the estimate for a work 
irrespective of the cost involved but within the amount approved by the. 
Government of India. 

3.1.15. Some cases of delay in execution of projects financed through 
the Central Road Fund have come to the notice of Audit. In this con- 
nection, attention, in particular, is drawn to the followjng cases men- 
tioned in C&AG's Supplementary Reports for 1973-74 relating to respec- 
tive States:- 

Rajasthan 

Seventy-five works financed from the Central Road Fund were in 
progress at the commencement of the 4th Plan. In addition, 21 new works 
were sanctioned during the Plan period. While a total of Rs. 103.41 lakhs 
were spent on these works, completion report had not been received in 
respect of any of them till February, 1975. It was noted by Audit that 
two works viz. (i) Road from Dausa to Toonga; and (ii) Village road 
from Baryana to Taratti were incomplete after 9-10 years of their start. 

Karnataka 

An expenditure of Rs. 103.28 lakhs was incurred by the State during 
the 4th Plan period, out of the releases from the Central Road Fund. No 
new work was taken up during the 4th Plan period. The amount released 
was utilised on 12 road works and 26 bridges estimated to cost Rs. 386.01 
lakhs which were in progress in April 1969. Of these 11 road works 
and 22 bridges were completed during the 4th Plan period. The incom- 
plete road was the Devangere-Arasikera road (28 km. long) which was 
sanctioned by the Government of India in 1958. 

Bihar 

The State Government could not furnish to Audit either the criteria 
for selection of roads to be developed from the Central Road Fund 1~110- 
cations or the complete list of roads and bridges taken up un&r this catc- 
gory. The records relating to two roads one from Barkagaon Tandwar 



in I-lazaribag district and anothcr Irom Banka to Belharin Bhgdpur dis- 
trict included by the Department in the catcgory of Central Road Fund 
Works were reviewed by the Audit and it was found that the improve- 
ment of the former road was approved by Government in December, 
1958, but 16 years after its improvement, it was still a fair weather road. 
Similarly works on the improvement of Banka-Belhar Road sanctioned 
by Government of India in 1962 were stopped in May 1975 and hi~d 
not been resumed till August 1975. 

3.116. The Committee note that the Central Road Fund was created 
by the Gavcrument of India in 1929 by earmarking the additional revenue 
realised by the increase of tbe excise and import duties on motor spirit. 
According to the revised Resolution, approved by Parliament in April 1976, 
IfO per cent of the accruals to the Fund go to the Central Road Fund 
(AUoeation) Account and are distributed to the States on the basis of their 
actud petrol consumption. This amount is usable by the States with Ule 
approval of the Government of I d .  Tbc remining 20 per cent goes to the 
Central Road Fund (Ordinary) Reserve Account and is retained by the 
Central (;overnment for use for variolrs purposes such as administration of 
the Fund; promotion of research, surveys and investigtious, training of 
engineers and assistance for road schemes of all-India importance, cctc. 

3.117. The Committee note with concern that there had bee11 wide 
variations from State to State in the quantum of grants given out of the 
Fund during the Imt five years from 1971-72 to 1975-76. For example, 
in 1975-76 MPeanshtra got highest (Rs. 120.70 l a b )  followed by West 
Bengal (Hs. 86.60 lakbs) and Assam (Rs. 57.20 IPkhs) and these t h n t  
States tugelher accopnted for nearly one-fhird of (he taka1 releases of 
Rs. 788.49 lakhs during 1975-76. The paye~nb ma& to the !%atel/Unim 
Territories fluctuated from year to pear. For instance, while Rs. 147.01 
U s  were released to Malsa18shtra in 1972-73 it was reduced to Rs. 48.60 
1oWs in 1974-75 and then raised to Rs. 120.70 lakhs in 1975-76. A some- 
what similar trend is noticeable in the case of grants to Uttar Pradesh, 
Haryanu and Rajastban where the releases bad been widely varying from 
year to ywr. Tk Committee need badly empbasise that releases from tbc 
"Allocation" portion of the Fund to the States/Unh Territories shonM be 
regulaled and paid strictly on the basii of specific norms which should be 
made known to the States. 

3.118. The ConmWt hutber note that during the &st live years, except 
for 1974-75 when tbe total expendibre bad exceeded tk btrd alhcathns. 
tbcm have been sbortfdls in the e x p d i a v e  by the States during the 
remainin8 f w r  years. The penrentage of expenditure incumd was 56 per 
eat  in 1971-72, 55 per cent ia 1972-73, 88 per cent in 1973-74, 108 per 



cent in 1974-75 and 80 per cent in 1975-76 of the total allocations made 
during each of these years. r(. 

3.119. In respect of some States (Appendix XI) the Committee find that 
the expendture incurred was in excess of allocation; for exa~nple, in Maha- 
rash&: during 1975-76 it was Rs. 147.89 lakhs as against Rs. 120.70 lnkhs 
allotted. Similarly, in the case of West Bengal, the expenditure incurred in 
1975-76 was Rs. 115.48 lakhs against Rs. 86.60 lakbs allotted. From the 
heavy shortfalls and excess expenditre incurred it appears that no proper 
watch was kept over tbe execution of the works. The Committee urge the 
Government to see that allocations are made, on realistic basis and that the 
approved schemes are progressed appropriately in accorda~~ce with funds 
allocated to obviate shortfalls and excesses. 

3.120. The Committee note that the scope of objectives of the Fund 
under the revised Regolution has been widened considernbly. Thc Com- 
mittee would like special attention to be paid to projects for promoting 
Meratate road communication facilities, helping in (be opening of new 
areas, providing funds for schemes of research sad investigation ctc. 

3.121. The Committee are unhappy to note that after 1950 it was orrly 
in 1976 i.c. after a lapse of 25 years, that Government found it necessary 
Lo review the working of the Fund by bringing forward a revised Resolution 
before the Parliament md that too, when some controversy had arisen that 
this road Fund should be merged with the Central Bedget. The fact that the 
Fund Lad not worked satisfactorily is evident from the statement of the 
Minister who bad inter alia stated during the course of discussion in Lok 
Sabha OJI 30 March 1976 tbat "in course of years, many States did not 
draw tbeir funds, with the result that tbeir funds bave b ~ e ~  accumulating" 
Now &at the objectives of the Fund bave been revised and enlarged in 
scope, the Committee hope that Government would take adequate measures . 
to ensare that States/Union Territories take due sdvpntage of it in the 
coining ycors. 

9 

3.122. The Committee would like to make the follawing furtber recorn- 
mendations in tLis re$md+ 

(1) Gover~ment may ensure that tbere i s  no diversion oi fun& once 
allocabions are made for porliculrr p r o w .  



:4) The States are kept informed from time fo time of the amount 
outstanding in their acco~nfs of the Fund so that they may 
plan their works and expenditure thereon better. 

The Committee would like to be apprised oE the action taken in pmn-  
vnce of the above recommendations. 

3.123. The Committee would also like the Government to comprehen- 
sively review the working of the Fund in the light of its revised nbjwtives 
and inform Parliament of the results of such a review, hefore the commence- 
ment of the Sixth Plan. . . 



CHAPTER 1V 

SANCTION OF ESTIMATES 

(i) Lack of adequate pre-es'imate surveys u d  inves@tlom 

Audit Paragraph 

4.1. The surveys and investigations of local site conditions were often 
lacking in many major respects as a result of which the estimates, prior to 
their sanction by the Ministry, required clarifications (with consequent 
delays in sanctioning), or the essential data about which, even after sanc- 
tion, had gaps. During execu:ion the shortcomings had to be provided for 
by frequcnt revisions of the estimates. Some examples are given below: 

( a )  On NH 2 in the Agra-Bhognipur stretch in U.P. (217 kilo- 
metres long) on which a major group of widening and 
strengthening works totalling Rs. 586.63 lakhs was sanction- 
ed by the Ministry, major chanses in the design of the road 
crust were proposed by the Statc PWD, one year after exe- 
cution of work had commenced, duc to the earlier soil data 
having to be substantially altered to reflcc~ actual site condi- 
tions. Th: crust designs of this NH in other Divisions too 
had been prcparcd on the basis of similar incorrect soil data. 
According to the Ministry, delay was also due to difficulty 
in acquisition of machinery for soil stabiiisation, bituminous 
macadam and semi-dense carpeting work. 

(h )  Laboratory reports on sub-grade soil tests for improvements 
to th: low-gade sections of the road between Keoniihlr and 
Kanjipani on NH 6 in Orissa were furnished after the earth 
work was completed. A Chief Engineer of the Ministry re- 
ported that, as a result, an embankment had been built with 
black cotton soil even though p o d  earth was available in the 
vicinity. The cost of rectifving the defect was estimated at 
Rs. 6.79 lakh. but ~ h c  final c c ~  will depend on the tlecision 
to be taken after reccipt of full data from thc State PWD. 

(c) For the work of widening mile 2813 to 4610 on NH 7 in 
Wardha district in Maharashtra. the Ministrv pointed out to 
the State Government that its estinlate did not includ: infor- 
mation on thc' hiphest and lowest water-tables below the rcmd 



formation, density and moisture of sub-grade soil and for 
determination of the bearing ratio of the soil at site. However, 
the Maharashtra Government went ahead with the work of 
this estimate amounting to Rs. 36.36 lakhs, inspite of h e  
Ministry's observations. 

(d)  Earthwork actually required for the approaches to a bridge 
over Gouri river on NH 31 in Bihar was 33.38 lakhs cublc 
feet against estimated quantity of 16.86 lakhs cubic feet, due 
to the incorrect levels shown in the State P W s  esrimate. 
Construction according to the original estimate would have 
resulted in the road level being 8 feet below the level of 
the bridge. The Ministry stated that this was detected by the 
State PWD during execution. In the same Division a supple- 
mentary estimate for Rs. 9.67 lakhs (against the ariginal of 
Rs. 3.29 lakhs) had to be prepared, as a gravel sub-base had 
been deleted by the Ministry from the original estimate. A 
culvert was proposed in mile 20 of NH 31 whereas the actual 
waterway required a minor bridge 60 feet long. Most of the 
culverts on NH 31 in a Division had bcen designed in such 
a way that their floor level was higher than the bed-levels of 
the water channels. According 10 the Ministry, bearing ratios 
of sub-base soil were ~enerally not ascerlained prior to for- 
mulating estimates of some works sanctioned on NHs in 
Bihar, but State P W ' s  were asked to check these during 
execution of works. 

(e)  In all the above four cases, thc necessary soil and sub-soil 
investigations had not been done or not done correctly. 

(f) Improvements for gcometsics and reconstruction and widen- 
ing of existing culverts were not incorporated in the estimates 
for widening and strengthening the Krishnagiri-Madmai 
section. of NI-I 7 in Tamilnadu. These had to be subsequently 
incorporated. Also. thc cstimatcs prepared by the State PWD 
were generally defective and changes had to be made du:: to 
inadequate field studit, and investigations. Thickness of the 
road cnist had to be determined. according to the Ministry's 
directions. for each Kilometre but in the case of sevcn works 
in the Krishnagiri-Snleni-Dindigul section, it was found that 
while the existing road crust thicknesses wcre hetwcen 15 cm.- 
40 crns.. the road crust waq improved even where the design 
thickness worked out to lower figures of 14-30 crns. Expen- 
diture of the order of Rs. 11 lakhs was involved in this w- 
grading which. according to the Ministrv (Decemher, 1975 1. 
had to be sanctioned due to the poor ridins surface and other 



defects existing in the road. On the Dindrgual by-pass, a 
railway-line crossing had been over-looked in the original 
estimate and the by-pass cannot be completed because of this. 

(g) Estimates for four ,by-passes on NH 31 at Koderma, Rijouh, 
Nawarah and Biharshariff, in Bihar, had to be revised up- 
wards, ranging from 18 per cent to 157 per cent, pasrtly due 
to defective original estimates, which necessitated changes in 
alignment and increase in quantities of work to be done. The 
revised estimates for these four by-passes had to be increased 
by Rs. 41.25 lakhs over the earlier figure of Rs. 100.99 
lakhs. According to the Ministry, the estimates were based on 
inaccurate original data, and certain additional items of work 
had to be done according to requirements at site. Wages had 
also gone up. 

(h) Estimates of nine works on NH 28 in U.P. in Lucknow and 
Basti divisions had to be revised upwards ranging from 21 to 
98 per cent, due to the original estimates being defectively 
framed. 

(1) For construction of a high-level bridge over river Jeera on 
NH 6 in Orissa, an estimate of Rs. 18.76 lakhs was sanc- 
tioned towards the end of 1969. Five wells were plugged at 
depths of 14 feet to 18 feet (without meeting rock) above 
the design depth of well foundations of 50.86 feet. Work has 
been held up, according to the Ministry, pending further 
investigations. 

4.2. The Ministry stated (December, 1975) that the main reason for 
the inadequacy of pre-estimate surveys and investigations on the part of 
the States was their dis-inclination to create separate organisations especial- 
ly for survey, investigation and project preparation. 

[Paragraph No. 11 of Supplementary Report of C&AG for 1973-74, 
Part 11, Civil. 

(ii) Sanction of Eatides 

4 udit Paragraph 

4.3. For major road works, each costing over Rs. 25 lakhs an analysis 
canducted by audit of the minimum and maximum times taken for sanc- 
timing works on such major highways as National Highways Nos. 2, 3, 4, 
5, 6, 7, 8 and 10 covering 173 works showed that the minimum time taken 



for sanction of estimates ranged from two months to a maximum of 16f 
months, as in Table I11 below: 

TABLE 111 

MINIMUM AND MAXIMUM TIMES TAKEN BY THE MINISTRY TO 
SANCTION MAJOR ROAD WORKS COSTING OVER RS. 25 LAKHS 

EACH IN FOURTH PLAN 

N.H. 
No. 

State No. of Amount Minimum Maximum 
estimates (Rs. in timr taken time taken 
costing lakh5) (approx.) (approx.) 
mare than (months) (months) 
Rs. 25 
lakhs 

- - - -- pp - 

2. Uttar Prade~h . . . . 75 1,445'98 4 16 r!2 

Rihar . . 21 1,041.26 10 112 14 

Weat Rrngal . . . . . 6 jo~.ng 4 12 

3. Madhya Pradcsh . . . 7 464.75 4 112 9 

MaharasLtra . , . . 17 746.16 12 12 112 

4. Maharashtra . . 16 R01.22 12 13 112 

5. Orissa . . . . . . 3 83.27 8 10 

Andhra Pradcsh . . . . 21 915.54 2 14 

6. Maharaslitra . . . . . 7 218.87 . 7 1/2 9 

Madhva Pradesh . . . . I 40' 19 5 5 

Orissa , . . . . .  I 9 - 9 5  10 10 

Madhya Pradrsh . 3 99' 19 5 6 

Andhra Prad-h . . . 3 96-37 6 0 

10. Haryana . . . 2 I 73.26 - 8 - 
4.4. Similarly. the maximum and minimum times taken for sanction 

of 13 major bridges ranged from 6 months to 13 years, as in Tablc IV 
below: 
2435 -9. 



TIME TAKEN BY MINISTRY TO SANCTION SOME MqlOR BRIDGE WORKS 

S1. No. Name of bridge Estimated Date on which Date on which 
Cost estimates first sanctioned 

(R3. in l a b . )  received in Ministry 

I W w a  Bridge on NH 3 in Maharashtra . 
2 Kasheli bridge on NH 3 in Maharaqhtra . 
3 Rupnarayan bridge on NH 6 in West Rengal 

4 Pamban bridge on NH 49 in Tamil Nadu 

5 Ganga bridge at Nababad on NH 2 

60.84 February 1971 December 1971 

I 12-15 October 1955 February 1956 

532-87 December 1965 March 1972 

. Original . . 
Revised . . 225.47 September 1963 

651.36 June I973 
66-21 February 1965 6 Dunodar bridge on NH 32 at  Telmuchu . 

7 Bhadar bridge on NH 8R . . . 
. . . . . - ,  
. . . Origipa. 

Rev iscd 

8 Narmada bridge on NH 8 at Zadahwar . 
g Kalinadi bridge on NH 17 in Karnataka . 

346-2 ober 1964 February 1968 

. . . Original ' . . 
Revised . . 57'93 

I 75-19 (Not available; 

lo Krishna bridge . . . 49' 94 February 1963 August 1969 
Revised to . . 79-41 

I I Barak bridge at  Radarpur . . . . . . . 67- 76 May 1966 October 1967 

,2 Narmada bridge at Khalghat . 
0 .  

77-50 December 1969 March 1970 

289.87 January 1964 Decanber I 97 1 13 Ganga bridge at  Kanpur . . . 



4.5. The Roads Wing had approved estimates even when soil and s u b  
soil investigation reports were not available gravel subbase had been dele- 

been assumed notionally. How were the estimates sanctioned, when such 

1 ted from the estimate profile of a dowel bund (estimated cost Rs. 88.36; 
lakhs) had not been indicated and it knew that the soil-bearing ratio had' 

important and material design data were lacking is not clear. According 
to the Ministry, where estimates lacked such data, the technical notes ac- 
companying each sanction contained appropriate instructions for collection 

1 
'1 

or verification of further data. I 
1 

4.6. The above maximum and minimum times are only up to and? 
including the stage of issue of sanction by the Ministry. Thereafter the rj 
issue of tenders, their screening by State PWD on receipt of the final award 
of work (where necessary with the approval of the Ministry) takes more 
time, the extent of which varies depending upon the complexity of the work 
and the number of times tenders are called, and the subsequent negotiations 
if any, at that stage. 

(Audit Paragraph No. 8 of C&AG1s Supplementary Report 
for 1973-74--Part-11, (Civil) 



Investigations 
4.7. Surveys, site investigations, hydraulic studies and basic sub-sur- 

face investigations, in respect of bridge works, route surveys, soil and 
materials surveys in respect of road works are required to be undertaken 
by the State PWDs as the normal requirement of project preparation. De- 
tailed guidelines for the type of investigations required to be conducted for 
the preparation of the preliminary project reports were issued from time to 
time both by the Roads Wing and by the Indian Road Congress. The ex- 
penditure for conducting preliminary surveys were agreed to be normally 
met by the State PWDs out of the Maintenance and Repairs Grants given 
by the Union Government for the national highways. Though for excep- 
tionally large works separate surveys and investigation estimates are prc- 
pared by the State PWDs and sanctioned by the Roads \t7ing of the Minis- 
try with a view to ensure proper and complete investigations and surveys 
for the preparation of projects during the Fourth Plan, the Union Govern- 
ment sanctioned, in advance, a part of payment of agency charges to thc 
extent of 13 per cent of the Project cost, for investigatory works so that 
the State Governments may provide exclusively earmarked staff for the 
PurPose- 

4.8. It  has been pointed out by Audit that the surveys and investiga- 
tion of local site conditions were often lacking in many major respects as a 
result of which the estimates, prior to their sanction by the Ministry re- 
quired clarifications. During execution, the short-comings had to be re- 
moved by frequent revisions of the estimates. The Audit has highlighted 
several illustrative instances of the harmful consequences of lack of or ab- 
sence of the pre-requisites for project preparation. The main reason for the 
inadequacy of pre-estimate surveys and investigations on the part of the 
States was their disinclination to create separate organizations especially 
for surveys, investigation and project preparations. 

4.9. In this very context, the Committee on "More Eficient and Eco- 
nomical Construction and Maintenance of Roads" in its report (1974) had 
also observed:- 

"Most of the States have unsatisfactory, or no arrangement at all, 
for preliminary soil surveys, traffic surveys, material surveys 
or subsoil investigations. On top of it, several organisations 
do not possess a separate set-up for the preparation of designs. 
One rather disturbing feature is that generally the tendency 
is not to create a separate organisation specifically for investi- 
gation work." 

4.10. Asked whether all the individual States. or at least those States 
through which the 8 most important National Highways (Nos. 2,3,4,5,6.8. 
24 and 28) pass, have set up satisfactorily separate orpanisations for sutvcy 
investigations and project preparations, the Ministry in a written note 
furnished to the Committee have inter alia stated that the requirement for 



setting up exclusive organisatims for handling National Highway works 
mludmg tieparale set-up for survey, investigations and project preparation 
was highlighted on several occasions in periodical meetings of State Chief 
Engineers. Even a model organisational chart to serve the above require- 
ments was circulated to the State P.W.D. authorities in the meeting of the 
Chief Engineers and Secretaries P.W.D. held at New Delhi in June, 1971. 

4.11. In addition to the above persuasive efforts to make the States 
agree for setting up the required organisations, the followiag addtionid 
steps are stated to have taken by the Ministry:- 

(i) 1 per cent of the cost of project for field survey was also sanc- 
tioned; 

(ii) 1 per cent was sactioned for quality control; 
(iii) States were insisting on increase in agency charges lor meetii~g 

the cost of separate organisations for N. H. works. IXis has 
been increased from 7f per cent to 9 per cent w.e.f. October, 
1975; 

(iv) Some guide-lines for project preparation were issued in April 
1970; 

(v) The Ministry's field lormations (Regional Offices/Engmeer Liai- 
son Offices) were asked to associate themselves actively in the 
preparation of projects; 

(vi) Standard bridge and culvert and road junction designs wzre intro- 
duced 50 that their adoption could reduce the costs and delays; 

(vii) Standard N. 1. T. documents for bridges and Roads were evolved 
for adoption to plug delays on account of variations in 
conditions in different N. I. Ts adopted earlier by States 
P. W. Ds and these documents before adoption are under 
consideration in consultation with M. 0. F. & C. A. G .  

(viii) Financial powers of State P. W. Ds to approve tender excesses 
have been improved upon thrice which now stands at 15 per 
cent over the cost of the approved work based on current 
scheduled of rates; 

(ix) Lately, the State P.\I1.Ds have been insisted upon to adopt net- 
work techinques for major works for proper monitering. 

4.12. It is stated that the above efforts have yielded necessary results 
in as much as most of the major States like Tamil Nadu, Andhra Pradesh, 
Maharashtra, Uttar Pradesh, West Bengal and Bihar accepted the sugges- 
tions and set up separate organisations for survey, investigation and project 
preparation. 

Prepmation of Estimates 
4.13. After investigations, the State PWDs submit the estimates for all 

works on the National Highways irrespective Of their cost to the Roads 



Wing of the Ministry. Detailed instructions in this regard were circulated 
by the Rmds Wing to the State PWDs in October 1958. The estimates 
received in tbe Roads Wing are technically examined and any outstanding 
technical details are settled by the Roads Wing with the State PWD. 
Generally, in order not to delay the sanction of the estimates, all technical 
comments are brought out in a Technical Note to be settled before calling 
of tenders/commencement of work. Necessary Technical Approval and 
Financial Sanction are then accorded to the work by the Roads Wing in 
consultation with the Ministry of Finance, where necessary. The Ministry 
of Finance had delegated financial powers to the Roads Wing to accord 
Technical Approval and Financial Sanction to all estimates 
on National Highway works, the cost of which did not exceed a monetary 
limit of Rs. 2 lakhs (till March 1971), and only works costing more than 
this monetary limit were, therefore, referred to the Ministry of Finance by 
the Road Wing. 

4.14. It was, however, noted by the Roads Wing that there was no 
uniformity of practice in the preparation of estimates and that most project 
estimates were not prepared in sufficient detail. In order to ensure collec- 
tion of complete data and also a proper and thorough study and apprecia- 
tion of the project, the Roads Wing circulated detailed Memoranda 
incorporating earlier instructions also, for preparation of detailed proposals/ 
estimates to the varibus State P.W.Ds on April 2, 1970 for Roads Works. 

4.15. It was, however, observed by the Roads Wing that there was 
a considerable time-lag between the sanction of a scheme and the actual 
commencement of work mainly due to the time lost in the preparatory 
work leading to the invitation and receipt of tenders and in examination 
and settlement of contracts thereafter. In order to reduce this time-lag 
somewhat, it was decided by the Roads Wing in January, 1971, that 
advance copies of the Technical Note accompanying the draft letter accord- 
ing Technical Approval and Financial Sanction to the estimate for the 
project might be sent to the State PWD in advance of the actual sanction 
which would be given in consultation with the Ministry of Finance where- 
ever required. This was done with a view to enable the State FWD to go 
ahead with the preliminary works like settlement of technical details, 
invitation of tenders and keeping the same ready for a decision on the 
allotment of contracts after proper examination, etc. simultaneously, with 
the formal issue of Technical Approval and Financial Sanction to the work 
by the Roads Wing. 

4.16. With the increased magnitude of road and bridge works on the 
National Highways and also to reduce the time required for sanctioning of 
the estimates, the Ministry of Finance had increased the financial powers 
of the Roads Wing to sanction estimates (in consulation with the Ministry's 
Internal Fiance) in March 1971 from Rs. 2 Iakhs to Rs. 10 lakhs and 



only works costing more than Rs. 10 laLhs were referred to the Ministry 
of Finance (through the Internal Fiance) by the Roads Wing. 'The 
Committee have been informed that these financial powers of the Roads 
Wing were further enhanced with effect from 12 July, 1974, to approve 
estimates up to Rs. 25 lakhs in consultation with the Internal Finance. 

4.17. Tbe Committee desired to know if there was any active participa- 
tion of the Roads Wing of the Ministry in the preparation of projects so 
that the deficiencies like faulty investigations, specifications, etc. could be 
removed expeditiously. In reply, the Director General (Roads) has stated 
during evidence:- 

"Regarding the participation that you have referred to, our Regional 
Officers in the field are all the time available and they do 
associate themselves with the States in this matter. From 
the Headquarters also, our officers are frequently going to the 
States and they have consultations when they go. This is the 
manner in which we are trying to associate ourselves and trying 
to improve the quality of 'the projects that the States what they 
us. And things have improved. If you compare what were 
were sending in the Fourth Plan period to what they are pro- 
ducing now, you will see that there is definitely an improve- 
ment. 

The witness has added:- 

"Tnere is going to be the association of our regional officers from 
the field. They will also be knowing that such and such job 
has been authorised for advance investigation. Tliey will also 
be keeping an eye on investigation." 

4.18. Enquired if there was any mechanism which ensured that 13 per 
cent allowed as advance for investigation was well spent, the witness has 
further stated:- 

"This amount of 13 per cent is allowed to the States against the 
estimates for specific jobs. It is not that we give this in lump 
sum and say that this is for the first year of the 5th Plan. 
They will send us the list that those are the plan projects 
according to the annual plan to be surveyed and investigated. 
They indicate the anticipated project cost and accordingly we 
authorise them 14 per cent which is meant for investigation." 

Delay in Sanction of EstimrrSes 
4.19. It has been pointed out by Audit that for major road works, 

each costing over Rs, 25 lakhs, an analysis conducted by Audit of the 
minimum and maximum times taken for sanctioning works on such major 
highways as Nationd Highways No. 2, 3, 4, 5, 6, 7, 8 and 10 covering 



173 works show that the rnhiog~un time taken for sanction d estimates 
raged from two months (23 works an NH No. 5 in Orissa-Andhra 
Pradesh) to maximum of 161) months (35 works on Mi No. 2 in U. P. 
War). 

4.20. Similarly, in the case of major bridges whereas the time taken 
to sanction the estimates was 4 m o n h  '(October 1955 to February 1956) 
regarding Kupnara~an bridge on NH No. 6 in West Ee~gal, it was 13 
years (1956 to 1969) in tbe case of Bhader bridge on NH 8B. Explainulg 
this variation, the Ministry had intimated to the Audit, as under:- 

"This variation in the time takm in sanctionmg estimates d i k e d  
from State to State depending on factors such as the probiemf 
involved in a particular project and time required for tackling 
those problems, extent of data collected, further clarificdt~ons, 
if any, needed, etc." 

4.21. The Committee are given to understand that the Administrative 
Reforms Department had at one stage suggested delegation of power to 
the States to sanction road and bridge-estimates upto Rs. 25 lakhs and 
Rs. 15 lakhs respectively so as to reduce on the time taken on sanctioning. 
Asked to state the steps taken in pursuance of the suggestion made by the 
Administrative Reforms Department, the Ministry have stated:- 

"The Department of Administrative Reforms who in consequence 
of the discussion finally had said that they would be agreeable 
if the delegated power was rcstrictcd to Rs. 10 lakhs to begin 
with. Delegation of 25 lakhh/l5 lakhs had been very care- 
fully considered and for the following reason no substantial 
delegation to the State Governments has been considered 
desirable by this iMinistry. The !qatianal Highways which 
are the main arteries of road communication system with only 
6.7 per cent kilometerage of total road tmffic, are being and 
have to be subst~ntially improved to the worthy of thcir stature. 
thus involving heavy investment per Km. Improven~ents of 
a high order are involved. Scrutiny of the projects (estimates) 
at the second tier by this Ministry is, therefore, absolutely 
called far as flowing from the Constitutional responsibility of 
the Cmtral Government for the central subject of National 
Highways. While the advantages of the second and h a 1  tier 
of scrutiny in the interest of technically sound and economicnl 
investment arc obvious and ovet-whelming, it would ,be rele- 
vant to note that the time taken in the Ministry for sanction- 
ing a project is 4 to 6 months in normal c a m  compared to th: 
totd gestation period of 4 to S years from conception to com- 



pietion and is only 6 to 7 per cent which should be of no 
consequence at all compared to the resultant advantages. 

The matter was considered by the Union Cabinet and the Ministry's 
view point was accepted. All the same the Ministry is 
considering delegation of powers to the State Governments 
to enable them to sanction estimaies of projects upto Rs. 10 
lakhs, with the hope that this delegation will induce them to 
produce comprehensive and better projects." 

4.22. The Administrative Reforms Department in paragraph 23 of their 
report of July 1970 had identified 35 stages in the process of sanction ot 
works estimates and had recommended reduction of the process to 21 
stages. Asked if the Ministry had thought of reducing the number of such 
process, the Ministry have stated:- 

"The National Highwdy projects are received direct from the State 
Public Works Departments, our executive agencies, and are 
examined taking into account the comments of the Ministry's 
regional oliicers generally received soon after who are also 
supplied with the copy of the project, by the State P\VD. 
Thus really only one stage is involved in sanctioning the 
project. One of th main factors for time taken in sanction- 
ing is that the projects prepared by the State Public Works 
Department are not up to the required standards and lack 
essential details and data backing which also lead to delay 
during execution. Inadequate investigations also result in un- 
sound construction planning neccsitating sometime deviations 
in specifications and scope of work. To obviate such prob- 
lems, the Ministry has been making vigorous efforts, one on 
hand to build the capability of the States for proper project 
preparation, and on the other hand to keep tbem informed 
about the exact requirement of specifications, so thar the 
objectives of sound and speedy execution are fully realised." 

4.23. Referring to the cases mentioned in the Audit Para regarding the 
time taken in sanctioning the estimates, the Director General (Roads) has 
clarified during evidence:- 

"We have got all the cases analysed. We have to take into account 
only the period taken after a project has been duly completed 
and sent on to us by the States. Supposing something comes 
incomplete, we will have to return it to the States Govern- 
ments. They will have to look into it, complete the necessary 
data, fill in the gaps and send it back to us. Only from the data 
it comes to us in a complete form is the Roads Wing answrr- 
able for the time taken." 



4.24. Asked further if the movement of plans and estimates and other 
documents between the States and the Centre could be minimised by 
reducmg centralisation of almost the entire Roads Organisation in Delhi, 
the hrector General (Roads) has stated:- 

"We have actually thought over this question very seriously and it 
was considered that while the entire sanctioning process for 
projects above ten lakhs would be at tbe Headquarters, in 
regard to those up to Rs. 10 lakh powers could be delegated 
to the State Chief Engineers themselves. The question was 
considered at the highest level, that is, the Union Cabimet, 
audit was decided that, in the interests of proper scrutiny of 
investments, something should continue to be here in the 
Ministry. But, wbere there is a possibility of modifications 
in drawings and estimates etc. instead of its being processed 
at the Headquarters, it could be done at the Regional Offices 
which are a little closer to the States' set-up. So, the question 
had been considered, but delegation to Regional Offices was 
found to be not really workable. This is because in the 
process of examination, there is a certain amount of expertise 
needed before a project can be given clearance. One project 
may have problems of soil; the other may have some other 
problem. If in each Regional Office, we start creating mini 
roads wing expertise to deal with these problems, it would 
become a kind of very unwieldy and uneconomic structure." 

4.25. In the same context, the Committee desired to know if the exper- 
tise and power at the Centre could be dispersed for better results, the 
Director General (Roads) has stated:- 

"The feeling in the Roads Wing is that this scrutiny in the head- 
quarters works better and more efficiently. The other alter- 
native of delegating some of the powers to the regional offices 
will call for greater strengthening of the regional units which 
perhaps is not possible within the present means of our 
organisation. We will consider this later if the situation 
requires." 

4.26. Elaborating the position, the Secretary 'of the Ministry has 
stated:- 

"May I intervene at this stage? The provision of much greater 
guidance and expertise at the local level, as the hon. Member 
has said, requires much more staff and organisation that we 
have been able to a o r d  at the present moment. These 9 
Regional Offices, with the addition of 3 that has been brougbt 
about recently, is a kind of compromise that has come about. 



Now, the next thing I would say is that the points that have been 
made by the hon. Member that tbe expertise available at 
the Centre should be placed at the disposal of the States even 
earlier, i.e. at the stage of investigation, had been well taken. 
Actually, in regard to all difficult cases, particularly in the 
case of major bridges, selection of sites, progress if investiga- 
tion, all these things are managed and then physically partici- 
pated in by the experts from the Headquarters. I know of cases 
in which work has been actually going on, had gone and 
inspected. So, this point is very well taken note of and we 
will certainiy ensure and see that in case of difficulties, the 
Hqrs experlise is made available to the States even at the 
early stages.'' 

Call of Tenders and award of works 

4.27. After sanction of estimates for road and bridge works on the 
National Highways by the Roads Wing of the Ministry, the State P.W.Ds 
execute works, generally by contracts which are settled by competitive 
tenders. The Audit has pointed out that the issue of tenders, the screen- 
ing by State PWDs on receipt of the final award of work (where necessary 
with the approval of the Ministry) takes more time, the extent of which 
varies depending upon the complexity of the work and the number of 
times tenders are called, and the subsequent negotiations, if any at that 
stage. 

4.28. The Committee on "Suggesting Measures to Expedite the Execu- 
tion of Bridge and Road Works" (1972) had on the hs i s  of study made 
by them of some cases also observed that after the estimates were sanc- 
tioned by the Roads Wing, it took 5 months to 40 months for the PWDs to 
commence actual construction in the case of bridge works and one month 
to twenty months in the case of road works. The main factors which 
contributed to this delay were: 

(i) Late finalisation of technical details; 
(ii) Delay in the preparation of Notice Invitation Tenders (NIT); 
(iii) Delay in settlement of tenders; 
(iv) Delay due to invitation tenders; on lump-sum basis for bridges; 
(v) Delay due to land acquisition; 
(vi) Delays due to transfer of Executive Agency. 

4.29. Asked if there has been improvement during the 5th Plan in 
the control over technical aspects of execution by the State P W h ,  the 
Ministry have stated:- 

"As a result of steps taken, there has been marked improvement 
during the 5th Plan period in the preparation of projects, 



includrng surveys and invesQatians. lhia: has resulted in 
lesser tlme being taken in clearance of .the estimates and putt- 
ing tbe projects on the ground." 

4.30. 'd8e Cornmiltee note thut during the 4th Plan the surveys and 
investigations 01 local aite conditions were &n k k m g  in many major 
respects as a d t  01 which lhe estimates, prior to their sanction by ithe 
Ministry, required chrificatiaas or Ihe ~ n l i a l  deta about which even 
after raaction, bad gaps. lkniog execmion the diolteemings had to be 
removed by kreqwat revisions ot Ule edhates. For example, on NH 2 
in the Agra-Bhognipur stretch in U. P., one year after tbe ammencemtmt 
ot widening and strenghnmg of the works, major changes in the design 
of the road crust were proposed by the Stale PWD dee to Uke earlier soil 
data having to be substantially altered to reflect actual site conditions. 
Similarly, laboratory reports on sub-grade soil tests for improvements to 
the lowgrade sections of the road be~ween Keonjihar and Kanjipani on 
NH6 in Orissa were furnished after the earth work was completed. In 
the case of widvning and strengthening the Krishnngiri-Madurai Section 
of NH 7 in Tamilnadu, improvements for geometries and reconstrnction 
and widening of existing culverls were not incorporated initially in tbe 
ostituates prepared by the State PWD, which were generally defective due 
to the hadequate field studies and investigations. Likewise, estimates for 
4 by-passes on NH 31 at Koderma, Jojouli, NawPdalh and B i s h a r i f  in 
Bihar and for 9 works on NH 28 in U. P. in Lucknow and Basti divisions 
had to be revised upwards ranging from 18 to 157 percent, due to the 
original estimates being defectively framed. According to the explanation 
of the Ministry the main reason for the inadequacy of pre-estimate surveys 
and investigations on the part of the States was Uleir BisincIination to 
create separde orgonisatiws, especially for survey, investiption and 
project p e p d o n .  

The Committee feel that as the State authorities are paid an advance 
at the rate of la per cent out of the agency charges to meet preliminary 
investigatory expenditure, as also 1 per cent of the cost of project for 
field Iswrvey, it is But proper Uu~t the authorities be persuaded to have 
adequate technical organisation to prepare the project estimrates. 

4.31. The Committee note fhat the Ministry have been ablc to persuade 
a number of States like Tamil Nadu, Andhra Pradesh, Mahmshtra, U. P., 
West Bengal, Bihar, etc. to strengthen (Le sarwy and investigation 
machinery and there has been considerable improvemnt in the prepara- 
tian of pmjectls for sanction by these Sbtes. The CommMee would like 
the Minisby to follow it up with the r d n i n g  Sfafes and Union Territerim 
who have not yet got adequate org~nisations for survey, hvceetigmtion and 
preparation of project mports so Uurt the position is brought to a satis- 
factory level. 



4.32. The Committee stress that ?.be regloePl dliees &odd maintain 
close liaison with the State authorities in ordm to see B8t Uat isvestigatioar, 
surveys and project reports are prepared ab initio on satlnd and 
table lines to facilitate the work oE processing sroctien and erecllEion. 

4.33. The model set-up, drawn up earlier by the Ministry, m y  be 
reviewed in the light of experience gathered, so as to commend an amamgee 
ment which would find acceptance by the remaining States. The stress 
obiomly should be on the devebpment of expertise at crucial stages of 
survey, iuvestigstion and project preparation in order to achieve the under- 
lying objective of submission of a dependable and realistic scheme as per 
a p e d  guidelines to facilitate the work of processing and sanction. 

4.34. The Committee note that the result of lack of essential details and 
data in preparing the project estimates has been that there was unduly long 
time taken in sanctioning the estimates at the Ministry's level. It  is 
observed that for major road works, each costing over Rs. 25 lakhs, an 
analysis of the minimum and maximum times taken for sanctioning works 
on major National Highways showed that in case of NH Nos. 2, 3, 4, 5, 
6 ,  7, 8 and 10, covering 173 works the minimum time taken for sanction 
of estimates ranged from 2 months (23 works on NH 5 in Orissa-Andbra 
Pradesh) to a maximum of 16f- months (35 works on NH 2 in U. P.- 
Bihar). 

4.35. The position has been still worse in the case of sanctioning 
estimates of major bridge works. The Committee observe that whereas 
the time taken to sanction fbe estimate was 4 mon* (October 1955 to 
Februarv 1956) in respect of Rupnarayan bridge on NH 6 in West Bengai. 
it was fi years (1956-1969) in the case of Bhadcr bridge on NH 8B. 

4.36. The Committee regret that despite various measures taken to 
build up the capability of the State for proper project preparation, the 
position is far from satisfactory as the Ministry have conceded in a note 
to the Commitfee that one of the main reasons for long time taken in 
sanctioning the estimates is that fhe projects prepared by the State PWDs 
are not upto fhe required standards. According to Ministry's own cal- 
culations, the time taken for sanctioning a project is 4 to 6 months in 
normal cases. 

4.37. The Committee consider that 4 to 6 months taken by the Ministry 
for processing of such cases is on the high side. They desire that concrete 
measures &ould be taken to streamline the procedure. lay down clear @tide- 
lines and elheck-lists, prescribe norms for processing at various levels (to 
be reduced to the minimum) so that the sanctions are issued in a periad 
not exceeding 2 to 3 month of receipt of proposals from tbe State 
Authorities. 



4.38. The Committee understand that in order to reduce the t h e  taken 
on sanctions the Admidstrative Refomts Department at one stage had 
suggested delegation of powers to the State@ to sanction Road and Bridge 
estimates upto Rs. 25 lakhs and Rs. 15 lakhs respeatively, but as R result 
of discussions had finally stated that they would be agreeable if @he delega- 
ted power was restricted to Rs. 10 lakbs to begin with. According to ithe 
Ministry, this matter i's currently under consideration. 

4.39. The Committee consider it essemtial that Governmen4 slrould 
review de novo the existing financial powers delegated to the State Govern- 
ments, Roads Wi and the Mhistry of Shipping and Tramport in consul- 
tation wirh the Ministry of Finance in the light of the experience g a i d  
during the 4th and 5th Plans (so far) so as to rationalise the issue of 
slractions to the project estimates by various competent arrfborities. 

4.40. The Committee need hardly point out that the delays noticed 
in (the mere sanction of projects get further accentuated because of the 
tardy machinery and institutional arrangement for execution of projects 
involving calling of tenders (id several cases more &an once), depart- 
mental screening of tenders, lengthy negotiations which all result in costly 
delays. The Committee note that some measure have been taken, parti- 
cularly during the 5th Plan to effect improvement in the preparation of 
projects including surveys and investigations and as a result thereof lesser 
time is now taken in clearance of the estimates and putting the projects on 
the ground. The Committee desire that the Roads Wing should make all 
out efforts to bring about standardisation and uniformity of practice so as 
to cut down delays to Ibe minimum at various stages of execution of works. ---. - 



CHAPTER v 

DEVELOPMENT O F  ENGINEERING EXPERTISE 

(i) Central bridge investigation and design organisation for large and 
technically complicated river crossings 

Audit Paragraph 

5.1. National Highways have to cross such major rivers as the Ganga, 
Yamuna, Narmada, Krishna, Gandak, Damodar and Chambal among 
others. The technical problems of investigation of possible sites and river- 
flow characteristics and thereafter of designkg thc bridge for the chosen 
site conditions are formidable. 

5.2. It appears that while over the years the Indian Railways have 
developed a level of competence in bridge investigation, this needs to be 
improved for bridges on National Highways. The State PWDs handling 
such investigations, acting as agents of Governments of India do not yet 
possess the requisite skill and resources for tackling the problem in a satis- 
factory manner. The Minktry expects that the continued cfforts put in by 
it will improve the situation. It was further stated that for difficult bridges, 
Roads Wing prepares outline designs and State Governments invite tender- 
crs to submit, if they would so like, their own designs etc. with a view to 
exploring and utilising the design talent and equipment available with them 
and to evdve competitive designs to suit any partic111:ar type of bridge 
work, consonant with the actual site conditions of each major river crossing. 

[Paragraph No. 9 of C&AG's Report for 1973-74 Part TI, Civil] 

5.3. It has been pointed out in the Audit Para that in the matter of 
bridges on National Highways the State Governments handling investiga- 
tions, acting ac agents of the Government of India, do not possess the 
requisite skill and resources for tackling the problem in a satisfactory 
manner. Since substantial amounts are beins spent by the Central and 
State Governments on construction of bridges. the Committee enquired 
whether it would be desirable that Government should build up adequate 
bridge investigations and design capability which could be drawn upon by 
the Central and the State Governments. Tn reply, the Director General 
(Roads) has stated during evidence: 

''So far as the design requirements of bridges are concerned. the 
steps which the Ministry have so far been taking is that stan- 



dardization of bridges for certain span lengths has also been 
attempled and already, I think close to about 80 to 100 stan- 
dards designs have been worked out and are available to the 
States. As for bigger span bridges, the Roads Wing very 
actively associates itself right from the stage of selection of 
sites, location,, etc. and then in the very initid stascs there are 
joint inspections to fix where the abutment shot~ld be and what 
shotlld be the span arrangenlents and all that. Then depending 
on the anticipated situation with regard to the sub-stratum it 
is decided as to what kind of investigation should rcally be 
carried out. That being so, the S!ate procceds to carry out 
those investigations and get the whale idea and many times 
even before they put the whole thing in the form oi a project 
report, they come over to Ddhi to discuss with our people and 
also to the regional oflice and in that way collective effort on 
the project siting and finalisation is made. Thercfore, thc Cen- 
tral Design Organisation being staffed and established by really 
qualified personnel, no problems are faced by the States and 
the Central Government is satisfied that in regard to all major 
bridges the investigations are now proceeding satisfactorily and 
matters are further improving." 

5.4. Elaborating the reply, the Minktry in a written note furnished to 
the Committee stated: 

"In spite of the best efforts all these years, we have found that thc 
data collected by the State P.W.D.s for prep:iratinn of dctailed 
design and estimate of brid~es has not alwilys been very satis- 
factory. Therefore, we agree with the P.A.C. that thcr, is an 
ur_eent need for constituting an expert organis~tion at thc Centre 
with all equipments and facilities for properly invatigating 
such big projects and also to render help, if necessary, to the 
State Governments for their major projects. There is also an 
alternative suggestion from some of the States that we should 
develop this expertise by encouraging primte consultine engi- 
neering firms by entrusting t h  with such investigations on a 
turnkey basis. These altemativa are being examined and it i s  
proposed to take a decision after dkcussions with the State 
Chief Engineers." 

5.5. Asked if  the advice of the Roads Wing was takcn in the case of 
bridges which are exclusively in the States jurisdiction, the Director Gencral 
(Roads) has deposed: 

"There is no need for our expertise in the case of small bridges. 
Only in regard to national highway and the bicger bridpes and 
bridges of large-size s p n s  they seek our cxpcrti~e." 



5.6. Asked to state whether the Railways are somewhat better off in 
bridge construction, maintenance etc., the representative of the Ministry of 
Shipping and Transport (expert on bridges) has stated as under : 

"Railways no doubt are a very big organisation but their bridges 
are mostly of steel and as far as the bridzes in reinforced 
concrete and pre-stressed concrete are concerned they do not 
have much experience as we have." 

Speaking about designs, he added:- 

"Most of these designs are being done here. Actually many of other 
bridges or nearly upto 80 per cent are all medium and 
minor bridges. For these, the standard designs are usually 
being used. The alternative designs which .arc son~etimes sub- 
mitted by the contractors are only for big bridges where on 
account of a certain advantage of equipment and particular 
know-how available with them they are bctter quipped to 
offer more competition bids." 

5.7. Asked about the quality of bridges and their bridge-building capa- 
bilities, the representative of the Ministry has stated during evidence: 

"Since 1947 we have built nearly 260 major bridqes and in some of 
these the spans are also very large, and some of our works are 
very much appreciated even abroad." 

5.8. Asked if the experience of the Railways could be utilised in regard 
to the second bridge over Hooghly and thus obviate the necessity oi going 
in for foreign assistance, the representative of the Ministry has stated: 

".4ctually. the second Hmghly bridre will. have perhaps th: largest 
span of the type which we arc going to build. It is a steel bridge 
about which 1 would say that neither the Ronds Wing nor the 
State PWDs are having necessary expertise. If at all anybody 
could have any expertise in regard to steel bridges it is only 
the Railways. Even at that time of considering the tenders for 
this bridge such advice was taken from the Railways. This par- 
ticular type of bridge however has a certain history behind it. 
Similar bridges constructed elsewhere had had some failures. 
So it was thought that it would be prudent to go in for better 
expertise and advice from outside. With that idcn alone, these 
consultants were employed." 

5.9. The Committee learn that with the basic objective of intensifying 
the bridge construction, actuallv some States have set up bridge constnic- 
tion corporations. One such corporation was set up in U.P. about four 
pears afc, bv augmcntine thc resources of the State Crnvrmment thmtyh 



mobilisution of institutional finances. This Corporation had comp!eted con- 
struction of 90 bridges till November, 1976. The Stare of Billrlr has also 
set up a Bridge Construction Corporation to reflect the present monopoly 
constn~ction system in the field of departmental construc'ion in the next two 
years. 

5.10. 'The Committee are concerned to note tbal thc Sulu authorities 
acting as ugcnt of the Union Government do not yet pusscvs thr requisite 
skills and resources for tackling the prohlcms like investigation, designing 
etc. in th t m:r:tcr of hddges. In fact, the Ministry b v e  admitted in a note 
furnished to the Committee that in spite OF the best efforts all these years the 
data cdlecled by the State PWDs for preparalisn of detailed dcsign:i and 
estimates of bridges have not always been very satisfuctory. It has been 
recognked during evidence that there is an ugent need for an expert urgn- 
nisation for designing larger and more complcx bridgcs. l'kc f'mnmiftre 
note thal some of the SQtas have suggested that lcadinz primtv rorisultinq 
engi~~eering f i rm may he entrusted with investigations an!! designin? d 
complex bridges. The Committee would like the Government to ernmine 
thomughly the mattcr in consultation with the Sta4e Governmen% which 
have r large number of complex and important bridqcs no natiansl high- 
ways to construct and come to a final decision in the matter 'cvifhost fr~rthrr 
hss of time. The Committw would like fn be apprisrd of l lw d~cisinn taken 
in the matter. 

5.11. The Committee learn that aome State Covernrncnts have alrrady 
set up Bridge Construction Corporations with a view to speed up t h ~  Bridec. 
comtruc:tion propramme. The Committee would likc fhe Gwernmeat to 
assess the function'n: of these bodies in concert with the State Governm~nfs 
so as to encourage the settial up of suitahlv agcnck  in el! fh- Stales for 
bridge con~truc.tion works. 

(ii) Development of endneering expertise for road5 and brideas work-- 
Measures to expedite the execution of roads and bridqcs 

Audit Paragraph 

5.12. The enoinecrs manning the headquarters ~ n d  the rcpiona! and 
liai~on offices of the Roads Wing are recruited throueh thc lJPSC as , n e w  
her$ of the Ccntral Eneincerine Services Class 1 ( R o d s  N'itw). After 
recruitment throueh the UPW. normally i l l  Assistan* Fw4nwr Icvcl. thcv 
are p'xt?d ~t headquarters or in thc rcoionq and oc-aqiov:~liv ro:ntc(l h't- 
ween headquarter.: and reoions at the Assiqtant Enninccr. Executive En+ 
new, Supcrin'endhe Eneinecr level*. CThere arc no Chkf Envinccrs in nnv 
of the local offices). With the majority of eneincers' nwts heinc at head- 
quarters, not all d the recruits have had a wstina to the rel?inn:d or lisiwn 
offices bcfore they qualifv for promotion to h i ~ h c r  level posts. 



5.13. While some of the recruits, before inducting into the service, have 
had actual field experience and though sometimes senior State PWD cngi- 
neers are appointed on deputation, to some of thc posts in thc Roads Wing, 
the officers of the Roads Wing do not normally have oppurtunitjl of gain- 
ing field (i.e. construction) experience. Whether such oppcrtunity should 
(or can) be provided to these officers through periodical mutual exchanges 
between then1 and State Government officers-with benefit to  both--has 
not been exp!ored. 

[Paragraph No. 10 of Supplementary Report of Cornplrol1t.r and 
Auditor General I'or 1973-7 1, Part 11. Civil] 

5.14. According to the Audit Para, some engineering officers of the 
Roads Wing do not normally have opportunity of gaining field experience. 
The Committee enquired whether, in such circumstances, it would be de- 
sirable to have a periodical exchange of such officers between the Roads 
Wing and the State PWDs. In reply, the Director-General (Roads) has 
stated during evidence: 

". .. The Roads Wing has been got auglnented and the organi- 
sation has been built up since 1962. In 1962 we had Chinese 
aggression. We had to build emergent works and strategic 
roads. From 1962 to 1965 the expansion of the Road Wing 
has been of the order of 60 per cent to 100 per cent. All 
these officers were taken throogh UPSC by selection process 
and all these people came from the States or other Central 
organisations dealing with Roads. They had sufficiant back- 
ground of the work and they had sufficient experience." 

He has further added: 

"They had been brought in at all Icvels. We took some 
Superintending Engineers, Executive Engineers and Assis- 
tant Executive Enginecrs. The); had four to ten years' 
experience in the field or_eanisation. People, i.e., Assis- 
tant Executive Engineers. who have been recruited directly 
in the Roads Wing and who had no exposure to the direct 
field responsihikty, also get field exposure when they get 
posted in the Re~ionrtl Offices. There they have works acti- 
vities. Those who have largely been working at Hzad- 
quarters. they also po on tour and swnd week or ten days 
in the field. They pt experience. The only little diffe- 
rence is that they miiy not be handling execution work, ope- 
ration of contract and payments. But otherwise o w  ex- 
perience goes on increasing. We do not feel any deficiency 
in the matter of field experience." 



5.15. In a written note furnished to the Committee, the Ministry 
have daborated the position as under: 

"The present personnel of the Roads Wing of this Ministry 
consists not only of the officers appointed through the Engine- 
ering Service Examinations and promotions, but also the 
officers in the various gtades appointed thtough 'Lateral 
recruitment'. The latter category includes a large number 
of officers possessing considerable field experience having 
worked in the State and Central Public Works Departments 
etc. before joining the Roads Wing. Officers have also been 
appointed on deputation basis in the Roads Wing from the 
States and the other Central Government Departments hav- 
ing considerable field experience. The posts in the grades 
of Director General (Road Development) and Additional 
Director General are filled through composite fields, which 
include the officers of the Roads Wing as well as the State/ 
0the.r Central Government Departments with varied ex- 
perience in the spheres of execution of Highway and Bridge 
projects. About 60 per cent of the existing officers in the 
Roads Wing have been appointed through lateral recruit- 
ment/deputation. All this is considered quite adequate 
for the Roads Wing, which is essentially a Consultant Or- 
ganisation. 

The Roads Winp has its Regional Offices and Offices of the 
E.L.Os. in the various States. The existing strength at 
the Headquarters and Regional Wfices (includin~ the Offi- 
ces of the E.L.Os.) consists of one post of Director 
General (Road Development), 2 posts of Additional 
Director Generals. 13 posts of Chief Engineers. 33, posts 
of Superintending Engineers. 52 posts of Executive Engineers 
and 53 posts of Assistant Executive Engineers/Assistant 
Engineers at Headquarters, and 1 post of Chief Fndneer. 
13 posts of superintending Eneineers, 31 posts of Executive 
Engineers and 31 posts of Assistant Executive Engineers1 
Assistant Engineers in - the Regional Offices etc. The Officers 
posted in the Regional Otlices and the Offices of the Engineer- 
Liaison-mcers get ample opportmitv for gainine the re- 
quired field experience through inspections of the various 
proiects under execution ~t investigation and execution stapes 
in the States. The officers from the Headquarters are 
transfetred verv often to the Regional Offices. etc. nnd viw-  
versa, thus extending the opaortunitv to the officers at 1Teacl- 
quarters to pain field experience in ndditioa to tllc nnlmr- 
tunity already nvailable to them for pinin? this exncriencc 



through inspections of the various projects conducted by 
thea frequently. The Technical W c e r s  of the Roads 
Wing are sent on foreign assignments, for foreign training 
and deputation to other organistations, during which they 
acquire sufficient field experience. 

The Roads Wing have an in-built system to give opportunity to its 
officers for gaining field experience in the organisation itself in 
the manner stated above. There is, therefore, no need to send 
its officers on deputation to the States for gaining field expe- 
rience. Moreover, taking the State PWD Officers on the 
strength of the Roads Wing While on deputation for acquiring 
field experience would not be possible. Keeping all these 
considerations in view, it is considered that a periodical ex- 
change of officers in the Roads Wing and the Officers in the 
State PWD is not necessary. The State Governn~ent have, 
therefore, not been addressed in the matter." 

5.16. The Audit has pointed out that (i) the majority of Engineers' 
posts being at Headquarters, not all the recruits have had a posting to the 
Regional nnd Liaison Offices before they qualified for promotion to higher 
level posts; and (ii) the Officers of the Roads Wing do not normally have 
opportunity of gaining field experience through periodical mutual exchanges 
between them and the !Me Governments. The 'cornmiltee do not agree 
with the view of the Ministry that since 60 per cent of the existing officed 
in the Roads Wing have been appointed tbrough Lateral recruitment/ 
deputation there is no need to have a regolar arrangement to depute its om- 
cers on deputation to the States for gaining field experience. 

5.17. The Committee stress that suitable institutional arrangement 
should be devised which wouM make for two-way deputation of aBirers 
from tbe Roads Wing in tbe interest of ensuring that officers who have tbe 
requisite field experience are entrusted with the responsibility of scrutinising 
the projects and of overseeing tbeiu timely completion and what is more 
of ensuring quality during execution of the works. 

l'bi arrangement would Plso ensure that the points which the R o d  
Wing desire to be kept in view while carrying out survey and investigalioe 
in the field and preparation of estimates are ab initio complied with by tk 
olkers of the Central Gorernment wbo would be working on deputafiom 
with the State autbodties. This should facilitate md speed up the work d 
scrutiny and issue of sanctialrs. 

5.18. Thc Committee have elsewhere in the Report dealt wilh tbe 
question of over=centratisati01~ In the Rorrds Wing at Ddbi. Tbcy have rdao 



given ncoralacndrtie~s that the regional offices need to be strengthened by 
saiCleb re-deployhtg the available at the Head Ofice. The Com- 
mittee would like the Government to see that tbere is rcplar institutional 
a q e m c n t  for exchaege of ofRcers at various levels between the head- 
quarters m d  the regional offices so as to make f ~ r  continuotrs flow of 
experience from the fiehl into llhe apex body and vice versa. 

The Committee would like to be informed of the dc'ailcd invtitutioaal 
arr~ngements which are made in pursuance of the aforeri~entio~~ed rerom- 
nlendatbns. 



CHAPTER VI 

CONTROL OVER EXECUTION 

(i) Quality Cu~rtrol 

Audit Puragraph 

6.1. in civw of the heavy traffic, cmtrol of (a) yuslity of the matcri~is 
~ticd, (h) conslruction (Tor exan~p!~ ,  compaction, proper scrc:ning, bulk 
density and percentage of bitumen) and (c)  post-construction (for instance, 
penetration, cambre, waviness etc.) is required. For this purpose held labo- 
ra~ori t \  arc n::cssary. 

6.2. For qiality control on NH works, State PWDs arc being given 
onc pcr ct'l~t of the estimated works' costs. The IRC's pr;tired handboA of 
qun!iqy control wax issued only 'n 1973. Ciuiclelinei to :ti: SLnt~si. for pro- 
mo'ion of quality control on NH works w:;~ isswd in J :~~LI;II .Y 1973. FIOIII 
:In csaniia:~lior, ol the rcports of the Ministry's Rcg;onrtl Ollic?rs and ELO's, 
it cmcrged that quality control in execution of works W:I; ofti'n not he'u:? 
attunded to. Sonic examples are given below:- 

(a) In Madhya Pradesh. on NH 3 where sewn major wi)rks had 
Ixen sanctioned for Rs. 465 lakhs, qualit;, con rol tests on 
morruni. road metal. density of compaction I!:' wiiicr h , ~ n d  
macadam (WBM) layers, and corrccti:m of r ~ m b c r  wcre not 
being done. Thicknxs of WBhl was less than thai s:~rictioned 
in thc estimate and. genxally, all thc w o i l ; ~  (part'cularly in 
Guna and Shivpuri divisions) bein? donc on this imporiant 
NH were substandard. This was pointed out by the DGRD. 
after an inspection in Junc 1974, to the Slate Ch'cf En,' ~ lnce r ,  

(h) The Ministry's officers pointed out thal in two divisim; in ~ h i c h  
widening and strengthening works over 100 k'lonictres and 14 
kilomctres respectively on NH 2 in Bihar w:rc checked. the 
soil-bearing ratio was assumed notionally only, and inspite of 
Ministry's technkal directions to redetermine the sub-grade soil 
strength during execution, no such reassessnmt was done. 
The Regional Oficcr further pointed out that road metal collect- 
ed and stacked on Aurangnhad-Raipnj and Dehri-on-Sone- 
Karmanasa sections had not been subjected to quality control - 
tests before stacking. Thcre was evidence that the stacks 



of road metal contained dust and clay. Compaction tests of 
WEM layers was not being done. Departmental labour was 
using bitumen drums for heating bitumen resulting in incorrect 
percentage of bitumen being mixed, and due to aggregates 
used being over-sized the surface obtained on the Barhi-Chir- 
kunda section had considerable percentage of voids and was 
not level. 

(c) For works on NH 2, 28 and 24 throughout U.P., it was re- 
ported by the Ministry's officers that quality control tests were 
generally not being undertaken. 

(d) It was reported by the Ministry's officers that quality control 
tests, prescribed by the Ministry on NH 6 and NH 7 in Maha- 
rashtra were not being carried out. The State PWD advanced 
the plea that as the printed handbook on quality control was 
available only in 1973, quality control tests or setting up of 
quality control organisation could not be taken up earlier. 

(e) For three major widening works undertakefi on NH 28 in 
the Lucknow-Gorakhpur section estimated to cost Rs. 139.78 
lakhs in all, no field laboratories had been established, nor 
were any quality control tests being done. 

6.3. The Ministry stated (December 1975) that the tests prescribed 
are now being carried out. 

[Audit Paragraph No. 12 of C&AG's Supplementary Report for 
1973-74, Part 11, Civil]. 

6.4. There cannot be two opinions on the need for ensuring quality 
control of the materials used in road construction. There are, of course, 
other factors which must be taken care of and these include effective su- 
pervision, use of standard materials, compliance with prescribed specifi- 
cations etc. The Committee on More Efficient and Economical and 
Maintenance of Roads ( 1974) has observed:- 

"Due to a combination of factors like the policy of improving 
highways in stages, inadequacy of quality control, staff and 
absence of clear norms for routine testing, quality control along 
scientific lines had not been receiving the full attention it de- 
serves with the result that the desired standards of riding 
quality and performance were not always achieved. Gradu- 
ally the idea to have exclusive staff for this purpose on Na- 
tional Highway works is gaining momentum, but it requires to 
be pushed further and a lot of leeway still to be made." 



6.5. It is recognised that satisfactory laboratory facilities, with the 
requisite man-power, are necessary for proper quality control. A satis- 
factory set-up for quality control on road works has two essential com- 
ponents, viz: 

(i) Testing, control and research laboratories; and 

(ii) Quality control units. 

Laboratories corresponding to the first component have been set up in 
all the States except Nagaland, Meghalaya and Sikkim. Among Union 
Territories, such laboratories are being set up in Andaman and Nicobar 
Islands and Goa. 

6.6. Roads Wing is stated to have been making a concerted effort 
since the last several years to createlstrengthen testing, control and research 
facilities in the States. A model scheme for organising State testing and 
control laboratories prepared by the Central Road Research Institute was 
circulated among the States during 1957 and they were offered 50 per 
cent assistance from the Central Road Fund (Ordinary) Reserve to bring 
up their laboratories up to that level. During the Fourth Plan period, 
three States namely Himachal Pradesh, Andhra Pradesh and Kerala avail- 
zd of matching grants-in-aid from the Central Road Fund (Ordinary) 
Reserve. During the same period, Punjab and Haryana made use of 
States' own Central Road Fund (Allocations) for setting up laboratories 
in their States. These apprwed works are listed in the following table: 

S. No. Name of work Amount 
(R4 

- 

I Establishing soils and pavement Design Laboratory at Simla. . t,20,1mI- 

2 Establishment of noil testing laboratory at Hyderabad . . . 2,05,900/- 

3 Establishment of a Testing and Control Laboratory for road and 
bridge works in Kerala . . . . . . . 3@%000/- 

4 Setting up oFa Highway Research Laboratory in Haryana 10,85,ooo/- 

5 Setting up of a Rmearch Laboratory for Punjab State at Patiala . ' 8 , 4 0 , 2 ~ -  

6.7. The role of testing, control and research laboratories in the States 
has been to carry out investigations required in connection with highway 
projects, prospecting for locally available cheaper materials for use in 
road construction, finding solutions to problems posed by construction 
st&, research on local problems etc. These laboratories are not involv- 
ed directly in field quality control except for specific jobs where special 



expertme may be needed. Research h h g s  emanatiug Lrom thest: labora- 
tories as also horn the Central Government research insWuions and Uni- 
versities/l.l.'~s. are discussed tor wider dissemuz;ruion at tile annual sessions 
of the lndian Road Congress. 

6.8. Second essential component of quality conuol ~s adequate field 
stalk to exercise check over rhe quality constluclion. 'I'he M~nistry has 
been stressing this aspect repeatedly over the last few years. 'Through 
the active participation of Roads Wing Officers, a Handbook on Quality 
Control was publ~shed by the lndian Road ~ongress in 1973 though the 
draft of it was available with the State P.W.Ds. fhm 1971. This hand- 
book contain! guidance about organisation set-up of quality control units, 
miniluum amount of tesr~ng for different constructions, and the range of 
equipment required fpr effective quality control over works. To meet the 
cost of vigilant quality control, a separate provision has bee11 allowed 
in National Highway project estimates to the extcnt of one per cent which 
is meant to cover the cost of quality conuol field stat1 cost of equipment 
and tests, and  he miscellaneous recurring expenses of the quality control 
units. Roads Wing also has issued several technical circulars giving ins- 
tructions to the States in the matter besides frequent discussions in the 
Chief Engineers' meetings. 

6.9. As a result of constant eflorts by the Roads Wing awareness for 
proper quality control is stated to have considerably improved anlong the 
State P.W.Ds. It is stated that by and large, satisfactory laboratory faci- 
lities as a back-up to adequate field control have already been created. 

6.10. Speaking regarding importance of Quality Control, Shri. . . . . . . 
in his Presidential Address to the 37th Annual Session of the lndian Road 
Congress Conference held on 5 December, 1976. bas stated:- 

"No road can offer the expected quality of service without ade- 
quate quality control during the stage of construction. On 
the other hand, without proper investigation during the design 
and planning stage, the project cost may be much higher than 
necessary, design may be defective and life of the road may 
be seriously cut short. It has been a policy now to allow 
ode per cent extra for quality control in the works estimates 
for national highways. A special provision for survey and 
investigations is also available as part of agency charges to 
the extent of I ?  per cent with extra provisions of 1 per 
cent for field cost. This small expenditure of 3) per cent 
is vital for the success of the project. This expenditure on 
investigation and quality control is a bare 2 per cent of the 
total cost of the project if the organisational over-head and 



annual maintenance over 20-year design iife is taken, into ac- 
count. 'l'herefore, appropriate use of, these specla1 provisions 
In the estimates should be made throulyi detailed survey and 
investigation before the work is started in the field and through 
quality control during construction. A neglect in these two as- 
pects can be perpetually highly detrimental to highway dura- 
b111ty and upkeep. Apart from national highways, it  is de- 
sirable to spend similar amounts to ensure proper investiga- 
tions and quality control in other highway works as well."' 

6.1 1. 'The Handbook on Quality Control published by the lndian 
Koad Congress in 1973 contains guidance about the minimum amount of 
testing for different constructions. The Committee enquired whether the 
norms laid down in the Handbook have been adhered to. In a note, the 
Committee have been informed as follows : - 

"ln the absence of any reports to the contrary, Roads Wing be- 
lieves that the norms about minimum amount of testing as 
recommended in the Quality Control Handbook are by and 
large and gradually moie and more being adhered to by the 
State P.W.Ds. on National Highway works. No specific W- 
culties in this regard have come to the notice of the Roads 
Wing." 

6.12. The Committee have noted from certain reports of the Comp 
troller and Auditor General relating to States for the year 1973-74, that 
no research work is being done in certain laboratories set up in certain 
States. In this connection, the Audit observations in the following cases 
are mentioned in particular:- 

Andhra Pradesh 
A quality control Division was established at Vijayawada in July 

1974 to ensure that the standard of work executed was ac- 
cording to specifications, to alert the executive staff and con- 
tractors to condition them towards quality construction and 
to minimise unfruitful expenditme. The annual e-ated 
expenditure on the Quality Control Division is Rs. 1.10 lakhs. 
No report on works done by the Division, since its inception 
in 1974, was available. 

A s s m  

A Road Research Laboratory started functioning in December 1969 
at Gauhati. Government stated in September 1974 that existing 
research and testing facilities were inadequate to meet present 
day requirements, facilities for field testing, essential for quality 
control, were almost non-existent. 



Bihar 
r .. - .- 8 

A Testing and Research Institute has been functioning at Patna 
'from 1963. But the Institute has only been testing samples 
of soil, stone metal, cement, mortar etc. In the Fourth P lb ,  
Rs. 2 lakhs were allotted for research and training. But the 
entire provision was utilised for training, testing of soil etc. 
No expenditure was incurred in research work. 

Madhya Pradesh 

There is a Central Research Laboratory and eighteen Circle-level 
laboratories. No research was undertaken on matters CBh- 
nected with traffic and highway engineering or, in particular, 
on problems encountered during construction of roads and 
bridges. 

Role o j  Central Road Research Institute, New Delhi 

6.13. Asked to state the role of the Central Road Research Institute 
inhelping the laboratories in the States, the Director of the Central Road 
Research Institute has stated:- 

"This has been taken up right from 1958 onwards. Whenever any 
request came from the States concerned regarding the setting 
up of the laboratories, the supply of equipment5 and the train- 
ing and so on, we associated ourselves with the States and help 
ed in organising such set-ups. The question of smaller units 
which are to be set up on the work-site is a separate exercise." 

The witness has further added:- 

"As far as these laboratories are concerned, they are primarily en- 
trusted with the task of quality control, preparation of the pro- 
ject reports and field investigation. This being the philosophy, 
there are two types of institutions in this country. I will come 
back to the Cdntral Road Research Institute first. As far as 
their research programme is concerned, largely the Chief En- 
gineers and the Director-General Road Development are the 
advisers in evolving research and promoting it at the Institute 
in cooperation with the concerned State Organisations. And 
also during the 20 years of its life, we have also realised in the 
Central Road Research Institute that whereas a certain am- 
ount of research in this country is important, implementation 
of the already known results in this particular field of High- 
way Engineering is of paramount importance. With this end 
in view, we started our task in Merent direGtions. One is to 



organise quali6 control laboratories in the States. We are 
assisting in setting up these laboratories, training the personnel 
and equipping the State Testing Laboratories in a big-way. The 
Central Road Research Institute since 1958 onwards has been 
continuing its efforts in this direction. Secondly, we are also 
interested in that whatever techniques are developed at the 
Institute, these must be flown into the industry. We conceiv- 
ed one of the ways to bring up ambassadors to translate re- 
search results into the field by conducting in-service training 
courses for the service engineers. We have been conducting 
different types of courses for the last 12 years at the Central 
Road Research Institute for different categories of Highway 
Engineers right from the degree holder upto the Superintending 
Engineer and the departments of the States and the Centre 
take advantage of this particular facility. Tt is a routine func- 
tion of the Research Institute to conduct three courses in a year 
spanning about 9-10 months in each year. We are also inti- 
mately connected with the Central Ministries and State Organi- 
sations in their committees7 structure. When you examine the 
Committee structure of Indian Road Congress involving about 
24 committees, you will find an element of the Central Road 
Research Institute in most of these committees." 

6.14. When his attention was drawn to the observations of the Depart- 
mental Committee on More Efficient and Economical Constructioir and 
Maintenance of Roads (1974) that lack of adequatc arrangements concerii- 
ing R&D and dissemination of current information was acting as a serious 
handicap", the Director CCRT has explained:- 

"As far as the first point regarding coordination of the R&D results 
is concerned, we had introduced a system of built-in mechanism 
as early as 1959. This is an vearlv affair at the session of 
the Indian Road Congress. Everv vear. we discuss for half 
a day or for a full dav the research results during the vear 
under consideration. Everv vear. in this forum of the Tndian 
Road Congress. the results not onlv of our laboratorv but of 
the laboratories all over the comtrv are brought forward and 
discussed with the enpineerr reeardine their merits and dem- 
erits. Hence 1 would suhmit that there is a built-in mechanism. 
as far as coordination of research results is concerned. At the 
Centre, on the recommendation of the Planning CommissZn, 
about 12 vears ago. we constituted an Assessment Committee 
headed by the Director-General of Road Development as the 
Chairman of this particular Committee. The fmction assimed to 
this particular committee is to critkA11' e~amine wherever any 



such developed technology is brought out for wide application. 
Once this national committee is convinced with the worthiness 
of such new technology, the same would be recommended to 
the entire country for wide application. They also guarantee 
to meet the cost of write off of any financial losses, due to the 
inherent defect of such technology. There are about 10 to 12 
such techniques developed by the C.R.R.I. which are already 
made available to the field Highway Engineers in the country 
for large scale application in Highway building." 

6.15. The Committee desired to know the research made by the Central 
Research Institute and the extent to which these have been put to practical 
use. The Ministry in a no?e have informed the Committee as follows:-- 

"Research conducted hy the Central Road Resc:~ruh Institute can 
be broadly divided into the followin? rn!cyorics- 

(i) Fundamental research; 
(ii) Applied research: and 
(iiil Sdutions to specific probltms on consultancy basis. 

The research findinps and remmmendations of th? CRRT as aka 
of other research Institutions/universities/IITs in the country 
are discussed in the open forum for wider diwctninqtion at the 
annual sessions of th,- lndian Roads Conrmss. Rcsidec; this. 
the Highwav Research Board consider4 the on-coin? rewarch 
in the countrv and periodically disseminates thr r.:senrrh 
findings throuch its publications. Ministry's staff is  inlimatelv 
aswciated with lndian Roads Convcss :~nci thr Hbhwnv 
Research Roard. Dependinp on their feasibilitv apnlicatinn nf 
m u ?  findinrs from research on NH works is n l w w  ken! in v i w  
bv the Ministry. Research is a continuous proccw md  it takes 
considerable time before the findinps can be andied widely. 
Results from lahoratorv have to pass through nilot and field 
trials first. The Ministry on its mrt. based on recommendrltinas 
of the Central Assessment Committee. has advocated a d o v t h  
of several new techniques to the States in the lnst few venrs 
which had been t'lrowrl un bv research. Manv of these techni- 
ques have emanated from research carried out bv the Central 
Roard Research Tnstitute. To encoemw new snccificqt;ons. th- 
risk involved in these works is ~lndertaken hv the Committee 
against a specially created Risk Fund." 

6.16. Thc Central Acseszment Committee has so f ~ r  i t p ~ ~ n v e d  !hr. 
fnllowine Techniques evolved for larpe scale ndoptintl in th- field: 

(1) Mechanically sfabilised soil in sub-base. 
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(2) L:me stabilised soil in sub-base. 

Naturally occurring gravel mixtures in sub-base and base 
course. 

Stabilized soil with soft aggregated in sab-base and base- 
courses. 

Lime-stabilised Moorum in Sub-basc and base-courx in high 
wntertable and black cotton soil areas. 

Soil-gravel mixtures in sub-base and base-course. 

Thin Sand-Asphalt Surfacing. 

IJitumen mixes using unmxhed gravel :v'lth or w'thout s!nall 
percentage of fine aggregates. 

Built-in spray grout. 

Precoated Bitumen carpet with 8 cft or A" ston: grit ovei 2" 
ot Bituminous macadam. 

(1 1 ) Precoated Stone chips for surface dressing. 

(12) Coniposi*~ Pavement 6" compacted soil. 4" thick lime-burnt 
clay puzzolana concretc sub-hase. 44" thick WBM base and 
4" thick Bitum'nous carpet with seal con:. 

( 1 ?) Linr ;.-fly ash stabilised soil. 

( 14) Lime-fIv ash concrete. 

(15) Cment-fly ash concrete. 

( I  A)  1.enn Cement-fly ash concrete. 

6.17. Ahnut pr,lctical utilisation of th: research knowledge, the Dirxtor  
Gmeral (Roads) has informed the Cqmniittce as under: - 

"Now. coming to the actual iniplementation. we hnvc recnmised 
certain inputs which are necessary for effectins a prover qualitv 
control. The first input we thought of was that people must 
know how to exercise quality control hecnuse,without aualitv 
rnntrol. thin@ can newt he prnduced th- we-1 arc wint. So we 
created some norm$ and we hrowht cut 1 qrial'tv cwti-ol 
mawal spelling out the extent of tests rcauired to he performed 
at every stage and for everv clrmcnt of the structurr. ~trating 
from the earth work right down to the prenaring of vario~~r; levels 
of payment and even the d e e w  of roughness of each pavment 
range<. All these have to pass the tests and how thew testc are 
to be carried out has been spclt out. Then. to enable the States 



to be able to conform to the quality control requirements, y e  
went to the next stage. In consultation with Ministry of Finance 
we thought of giving 1 per cent for each sanctioned project 
specifically for quality control. The next essential input or in- 
gredient would be to strengthen the laboratories that perform 
the tests, and we suggested to the States that we would help 
then with finance on a shared basis to strength their laborato- 
ries. Now, even before the constructional controls come, in the 
most necessary thing is a test of the materials which are going to 
be brought from various sources to go into the construction. So, 

.tests are required at the source itself so as to have a feed of the 
proper type. That also comes under quality control. Next to 
that is the contracting industry and the supervisory element 
to see that things are properly done. We have devoted some 
attention to the contracting industry. The first step we took was 
the producing of a model NIT document which attempts at 
having a kind of uniform system of ifiiting tenders based on 
certain standard conditions so that the problems of the contrac- 
tors are also taken care of. That document was evolved a 
couple of years ago, and is in the stage of finalisation in con- 
sultation with Ministry of Finance and C&Ar. G." 

6.1 8. The Committee desired to know if there was any scheme to train 
the staff of the laboratories. The Director General (Roads) has explain- 
ed:- 

"We are organising the training. That step is already thought of. 
Vcry recently, the objectives of the Central R o d  Fund have 
been revised by Parliament and in that research and training of 
younger engineers has been given a very high priority. The idea 
is to make use of the Central Road Fund for this kind of pur- 
pose. We have a scheme under examination under which we 
intend to send people for training in the research laboratories 
at various places. They will be given training initially for a 
period of six months by the CRRT and other universities. May 
be they will be sent abroad on the clear understanding that 
on return, these people should be kept in the laboratories for a 
minimum period of three to four years. This is all being 
thought of. The Central Government is eoing to finance that. 
Of course, T am putting the idea before you. This is subject 
to clearance by Finance." 

6.19. Asked about the minimum qualifications of the persons working 
in the research laboratories, the Director Gcneral (Roads) has stated:- 

"The present requirement i s  a degree in engineering. Normally it is 
like this First preference is for degree in engineering. We 



have been telling the States to have people with aptitudo only 
who are high first-class or people who have post-graduate 
qualification. The difficulty is that such kind of pcople will be 
dificult to get.. Even if we get them, it is di5cult for them to 
stick to the laboratories. We have, in the last meeting which 
was held a couple of weeks' back, thrown some idea and told 
thz Chief Engineers that [hey will havc to have scheme of 
incentives so that the person from the general cadre and who 
is in the laboratories should be given some kind of a special 
pay and his services here should be spx~ally recognised for 
hetter reporting. We have fixed the next meeting of the Trans- 
port Council. We shall have to think af an incentivz so that 
better quality persons are brought in thc laboratories." 

6.20. The Committee desired to know whether in some States non- 
qualified persons had been appointed in the laboratories, who were not 
doing any research work. The Director (CRRI) has explained:- 

"I agree that in the past, in certain laboratories, there was an 
imbalance regarding the technical people xrsus engineers in 
the laboratories. I would like to submit to the Committee that 
when we call for research in civil engineering scctor, it is not 
confined only to the engineering aspects. Certainly w h m  a 
material has to be analysed, we have to conduct the chrmical 
annlysis, physical analysis and there arc so nimy other things. 
So, today, the discipline that we have got in the Central Road 
Research Institute may be from anywhere, for example we 
have got a lawyer. economists, geologists, physicists, mathe- 
maticians, chemists, civil engineers, electronic engineers thus 
covering a large spectrum of sub-disciplines. Hence I feel that 
in the State laboratories there is a place for pure B.Sc. and 
other disciplines but when a laboratory is devoid of civil end- 
neering competency, it is certainly lopsided management and 
we are advising the States that in the staffing pnttern we expect 
a high level of competency on the civil enginewing side and 
other disciplines without which highway rese:irch cannot 
prosper." 

6.21. Enquired if 2ny analysis h becn mnde to evaluate the 
improvement elrccted, Director Gcnxl' (Roadc) ~ T S  st?i~d:-- 

"Thrnuyt? th:s nlcthod thing.;. haw dcfinit:h. i m p m v d  quite a bit. 
To SL~V that  thins ?iov~l r-nlly c ~ 1 x  to a pcrfect Ievd and 
that thc Sl;ltt.c are now mannnini7: thc aiT?irs in ahsdutely 
100 pi.r ccnt sa!isfoc!or]! mnnncr. pcrhaps, w n l d  not be 
correct." 

2435 LS--11. 
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He has added :- 

"Myself and my colleagues in the Hqrs. and the R e @ d  OfIices 
are getting this impression that the States have definitely become 
more aware and more serious about the quality control." 

6.22. Asked if the Border Roads Organisation has its own quality control 
organisation separately, the Director General (Border Road Development 
Board) has stated:- 

"We have our own laboratories but not so large as the ones which 
are mentioned, but, to a very large extent, we depend upon the 
Central Road Research Institute, for testing and so on. Besides 
this we Have got a very good laboratory at the College of 
Engineering in Poona." 

6.23. In reply to a query, the Director General (Roads) stated that 
they had not made use of the facilities at Institute in Poona, as there was 
a fairly good set-up of the laboratories of their own in Malmashtra. 
Role sf Contractors 

6.24. Contractors have an important role to play in completing work 
according to the prescribed designs, standard and specitications. To,enlist 
maximum effor: from contractors the Committee on Morc mcient  and 
Economical Construction and Maintenance of Roads (1974) has recom- 
mended:- 

"Construction specifications and tender documents for each work 
should specifically provide for the desired quantum of quality 
control tests and rectification by the Contractor where defects 
are noticed. In addition, the Contractors should be encourag- 
ed to have their own technical enforcement apart from the 
checks made by the Government depart men!^ themselves." 

6.25. The Committee desired to know whether any study had been " 

made of the work done through the contractors with regard to construction 
costs, quality, durability, time schedule, etc. The Ministry in a note have 
stated:- 

"Except for the Government of Uttar Pradesh, the required sludy 
has not been undertaken by any other State Governments, as 
per the replies received from the States so far. The study made 
by Uttar Pradesh Government has indicated that execution of 
works by Contractors/Departmental Construction Units is 
advantageous in respect of cost, quality, durability and time 
schduk:, etc. as compared to execution of work bp eodCaat 
system (private oontractors)." 
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EhH it m s d .  AadithaY poiehrrsout a -of i t lOtB~~~s w h e  tLe 
works execded ware of mb-- qualities W w e  Ihe reqohk quality 
coatrd measures were laeking. The Committee feal U9t the maim re- 
fur tbes ebort-coming was that there was n d  a proper orOMizPbon . . tor 
quality control operations on a regular basis. It is imperdivc tbat tbede 
should be a separate Quality Control Cell in each Stale wLicB should be 
adequately staffed and properly equipped and charged with the overall res- 
ponsibility of coordinating qaality control measures wf(hin tart !#a&. The 
ceN sbouM also take stock of tbe specific problems resolved dar' i  Ye 
con~sct ion of tbe projects and pass on the essential knowledge d the 
same to the construction agencies for application in the field. 

6.27. The Committee note that a satisfactory sct-up for quality eonbrr,I 
on road works has two essential components, viz., (i) Testing, Control aad 
Research Laboratories; and (ii) Quality Control Units. Thc Comndttce 
bave been informed that Test and Research Laboratories have 
been set up in all the States except in h'zgaland, Megbalays 
and Sikkim and out of the Union Territories such labomtmks 
are being set up in Andaman and Nicobar Islands and Goa. Tbe role of 
these Laboratories is to carry out investigations required in connection 
with Ute Highway Projects, prospecting far locally available cheaper mate- 
rids, finding solatian to problems posed by construction staff, research into 
'ioal problem etc. These laboratories are not directly involved in field 
quality ccmtd. 'Ik Committee urge that necessary steps should be talrea 
&I consultation witb the Central Road Researcb Institute to set up sncb 
Laboratories in the remaining States also. 

6.28. Thc Committee note tbat a model scheme for organizing tbe W 
Testing and ConM Laboratories, prepared by the Central Road Research 
SastStute, was circulated among the States in 1957 under which they were 
oikwil 50 per cent assistance from the Central Road Fund (Ordinary) 
Reeervr! to bring them upto the desired level. 'Ibey find that during t b  
Fourtb Plan period, only 3 States, viz., Himnchal Pradesb, Andhra Prndesh 
nnd Ihwala availed of matching grants-in-aid from the reserved portion di 
Ike Fend. The Committee would like the Government to review t i l t  @- 
year old model scheme with a view to examine how far the working of the 
laboratories could be further reoriented to meet the present day problem 
of ensuring quality construction of roads. 

639. The Committee are concerned to note from the ComptroUcr a d  
Auditor General% Reports for tbe year 1973-74 that in some State 
LebarritarCca ao reear& is beiag undertolces on matters connected w@ 
-b.&e d bighay engineering and instead, the wbole pmvision is 
spctlt on routine 808 tcsblng, etc. Ia order tb.t tbe performance oi tbe Labcr 



n(ariesl is resplt-oriented and not merely rootine, tbe C o ~ i t b e e  mt a r~aqOaaMe pe1~1ptage of tbe funds dotted to the lrborrEosh m y  
Ik earmarked to be spent olr matters ammeted with tratRc and highway 
engineering so as to sect economy, improve riding quality and enhance 
dorability of the road works. The Committee need hardly emphasise that 
thcre should be dose and integrated relationship between the research 
laboratory and the Quality Control Units so as to ensure complete flow of 
guidancc from the laboratory and feed-back by the Quality Control Units, 
based on field experience. 

6.30. The Committee feel that the most important aspect of streng- 
thening the laboratories is to ensure that they are not only adequately 
equipped but staffed with experts/rechnicians of the requisite dbciplines 
with field experience of road constn~ction. It is pertinent to recall that the 
Director General Road Research Institute is of the view that the States 
laboratories should not be devoid of civil engineering competency and 
efforts should be made to attract high ranking civil engineering graduates 
passing from Universities and Indian Instit?rtes of Technolom. The Com- 
mittee would like this matter to he gone into in depth with a view to devise 
adequate incentives to attract and keep promising civil engineers attached 
to Laboratories for a period of at least 4 to 5 years. 

6.31. The Committee note that the Central Road Research Institute is 
conducting courses for different categories of Highway Engineering staff 
from itre Assistant Engineers to the Superintending Engineers and that it is 
proposed to further improve the training programme. The Committee hope 
that the laboratories woold take full advantage of the training courses being 
coaducted by the Central Road Research Institute, and ensure that they 
imbibe the latest techniques that haw been developed in the field of road 
mgineering. 

6.32. Tbe Committee note that on the recommendation of the Plan- 
ning Commission an Assessment Committee headed by Director General, 
Road Development was constituted to c h t i c a l ~ ~  examine how new techno- 
logy could be pot to wide application with advantage. Thc Committee 
understand that this Assessment Committee has so far approved 16 tech- 
niques cvolved for large scale adoption in the field. The Committee desire 
tbaf the results of application of the new techniqrles mnp he assessed and 
the wider and more extensive npplicatian cf those found swcessful 
enconragcd. 

6.33. The Committee no& tlm: a hand-book on qa~alifv control was 
publislled by the Indian Roads Congress in 1973 and circ~tiltted lo the Stste 
P.W,Ds. The Committee desire that thc norms laid down in this book for 
testing different types of conshvction shoold be strictly adhered to bv the 
W d  units. 



6.34. The Committee further note that it has been a policy now to allow 
1 per cent extra for quality control in the works estimates for National 
Highways. In additicvn, a special provision for survey and investigation is 
also available to the State P.W.Ds. as part of agency charge3 to the extent 
of 1-3/4 per cent with extra provision of 1 per cent as field cost. The 
Committee consider that the special provision of 3-3/4 per cent of the esti- 
mates should enable the State P.W.D. authorities to ensure proper cootrai 
over quality right from the stage of project investigation to execution. Tbe 
Committee desire that the quality control measures and supervision at fbe 
State and R e g i d  levels should be made eitective and tbe Roads IYiag 
should keep a cbse watch on the quality of road works executed by State 
authorities on o g e q  basis. 

6.35. Contractors have an important roJe to play in executing the works 
to the prescribed desigs, standards and specificatians. In order that the 
jobs are carried out strictly according to the prescribed specifications, the 
Committee desire that the terms and conditions of tenders should be review- 
ed so as to make provision for rigid quality control tests before final p a y  
meats are made to the contractors. The CQmmittee are given to understand 
that the Roads Wing is producing a model XIT document which attempts a 
End of d f o r m  system of inviting tenders based on certain standard con- 
ditions so that the problems of the contractors are also taken care of. 
This document, though evolved a couple of years ago, is still to be finalized 
in consultation with the Ministry of Finance and the ComptrolIer and 
Auditor General. The Committee would urge speed? finalizatiol~ oi thc 
document for early implementation. 

(ii) Control over technical aspects of execution 

Audit Paragraph 

6.36. Technical control over execution rests with the State PWDs. In 
many large works there were major failures of control over technical aspccn 
of execution. Some illustrative cases are given below:- 

(a) Between Adi Saptagram and the western appro'xh to Viveka- 
nanda Bridge at Dakshineswar in West Bengel, NH 2 has a 
30 kilometre long by-pass. NH 6 coming from the Kharagpur 
side joins this by-pass. Work on both NH 6 and this reach of 
NH 2 was completed in 1967. Under service, NH 6 and NH 2 
by-pass started showing signs of extensive failurc and heavy 
distress and an investigation by the Central Roild Reseatch 
Institute at the Ministry's instance identified the main causes 
of failure of the road-pavement as follows:- 

(i) use ol highly plastic soil in the sub-grade and unsatisfactory 
construction of the sub-base using sand and soil; 



mpab estimates tafdbg Rs. 119.61 lakhs and Rs. 196.97 l&hs 
for NH 2 and N H  6 respectively had to be sanctioned #OV- 
anbet., 1973). As suggested by the Ministr Sate Government L ban set up a committee of enquiry (Decem r, 1975). 

(b) A stretch of 12 kilometres on NH 33 over the Ranchi-Bltara- 
gora section in Bihar failed in 1968 although it had been cm- 
structed at a cost of over Rs. 5 lakhs per kilometre in 1965. A 
committee appointed (September 1968) by the gtdtf.? Govern- 
meat reported (January, 1970) the reasons Eor the failure as: 

(i) seepage of water from high ground to the sub-grade thmugh 
permtaMe layen of disintegrated rock; 

(ii) absence of cut-off drains to intercept the seepage of water; 
(iii) presence of cavities etc., in the subgrade due to laying the roMi 

crust without picking the subgrade and recotnpctin~ the same 
in M y  sections: 

(iv) psavidipg crust thickness in cutting sections an the basis of 
CBR vduas detennioad 'in situs at h l d  moisture content 
insteed of in 'waked' conditions; and 

(v) excessive use of plastic soil as fllter material. 

ExtdBdve repair of tbe road was done during 1968-69 out of 
maintenance grant. In addition, the Ministry sanctioned in 
January 1969 an estimate for Rs. 15.58 lakhs for flood 
damage repairs. However, the road continued to Jcteria- 
rate and certain stretches all aggregating 16.2 kilometres 
were almost completely damaged by the heavy rdns of 197 1. 
Other stretches, about 186 kilometres lone, were distressed, 
and needed immediate attention. Therefore, in February 
and June 1972 the Ministry sanctioned flood damape re- 
pairs, spec'al repairs and strengthening of the entire length 
of the road from Ranchi to Rnharagora ~t R cost of Rs. 
221.97 lalihs. These works are going on. A committee 
was appointed early in 1975 to go into the reasons for 
the repeated failure. 7 % ~  report of the committee i s  awaited. 

(c) In Rihar, NH 31 mas parallel: tov and just mtfh of river Ganga. 
In 1971 f l d s ,  a reach of eighteen kilometrrs near Srihebpur 
Kamal railway station war submetpbd and tar protecticm 
against recuneacc at such W i n g ,  an dmstc  for Rs. 88.36 



sOllCtjoned (August 1972) far amstmaion of -an 
serthero Qml b d .  The work was to be c01~pIeted within 
6 ~ ~ m t h s  from award of work (I[)cceclrbcr, 1972) id. by byme 
1973- k w e r ,  the profile of the dowel was not indicated 
when work rtrrted, and in the originat estimate no provision 
was made for drainage of water between the mad and the 
dowel; this r c~dred  a supplementary estimate for Rs. 16.37 
labs. C o m ~ t i o n  of the top of the dowel bud was changed 
from mld-zdler compaction to hand-rammer ampactioti. 
Earthwork of 166 lakhs cubic feet was originally prop~)s:d to be 
done by heavy earth-moving rnach:n&, but was subsequently 
Proposed to be done by manual labour as a measure of eco- 
nomy and for providing employment. Benches had not been 
formed in the side slope, and the stonepitching also was 
defective. There was lack of control over execution of the 
work. By August 1974, two years after sanction only 58 per 
cent of the earth-work, which is the main item of work, had 
been done. 

(d) The State PWD had proposed (September 1973) upwad 
revision of the sanct'oned estimate for strengthening a weak 
double-linc stretch between Muzatfarpur and PipraLMbi oa 
NH 28 in Bihar from Rs. 65.7 1 . lakhs to Rn 1 29.29 lakhs. 
The Ministry's officers pointed out in local inspection &at the 
road had failed due to substandard work h e  earlier dca  
the road was built to NH standards as part of the Lataral Road 
Project works. The Min:stry estimated the cost of ractifpblO 
the damage and carrying out certain improvements at Rs. 6 3 8  
lakhs. 

(e) On NH 3 in Madhya Pradesh. water-bound macadam widcai~lg 
had beon done only on one side and not on tht other and  SO 
not in continuous stretches although directed by the Mi- 
to the contrary. The Ministry stated (December 1975) that 
on over 30 kilomctres, these were now be:np done. and further 
work is in progress. Road material collected over two pars  
ago was being used without screening and clayey material was 
getting mixed up with road metal. Proper sttention was not 
being paid to compaction of the successive layen dur;ng 
formation of the mad crust. Water-bund m~cadam was being 
done with over-sized metal, with possibility of void$ and un- 
evenncsq in the finished surface. Little attention was being 
pdd to correction of camher of thc road during execution. 
Improvements to horitontal and vertical ~ m e t t l c s  were 
king carried out as working drawinp had not been w a d .  
Between Shivpurl and B'aora though 18 k h c s  thiokmrrs was 



.. , required in the toad crust total depths achievd were only 14 
inches or so. The Ministry has stated (December 1975) that 
these are now receiving attention. 

(f) Strengthening of the road between mile 3/6 to 25/5 in Bmga- 
lore-Kolar section of NH 4 in Karnataka, sancti,oned for Ra 
21.90 lakhs, was being done manually instead of using road- 
building machinery stipulated in the technical note. Tberc 

were other departures from the s a n c t i d  estimates, e.g., arbra- 
quantity of bitumen and road metal used, widcn:ng of caniage- 
way, additional earth-work done and additional road crust 
thickness provided for due to incorrect soil data regarding 
bearing strength. Due to these reasons, the final expenditure 
came to Rs. 39.70 lakhs by the time the work was completed 
in July 1974. 

6.37. In Manipur, on NH 39, widening and strengthening work done 
in a portion between 323 kms and 333 kms (South of Imphal) by laying 
3 inches thick bituminous grout, 2 inches thick bituminous premix macadam 
and three-fourths of an inch premix carpeting with a seal cost, at a cost 
of Rs. 5.52 lakhs (out of a total expend;ture of Rs. 9.55 lakhs) was found 
substandard by the Ministry's officers, who expressed the view that laying 
of 3 inches bituminous grout and two inches premix maciidam by 'local 
method' instead of using requisite machinery, i.e. hot mix plants and pavers 
would not achZeve the requisite strength. The Department has no road- 
building machinery. T h e  stone metal used had not been adequately tested, 
and the quality and grading also were not accordiag to the specification 
laid down by Ministry for the work. The Chief Engineer stated (De- 
cember 1974) that the best available road-metal was collected but adequate 
quality control tests could not be conducted for want of trained pe t soe l ,  
t&hg equipment and laboratory facilities in the State PuMic Works Dc- 
partmemt. 'l%e Ministry stated that he has assured that in future all the 
prescribed tests would be conducted. 

6.38. Between Basri and Gorakhpur on NH 28, the work of widening 
the road to two-lane width sanctioned for Rs. 87.65 lakhs, had been de- 
fectively d m ,  and depressions, heavy settlement and deep ruts had f a d  
throughout the 60 kilometre stretch. The work was suspended in Augwt 
1974, reportedly for lack o f  funds, after an expenditure of Ws. 54.04 l a u s  
had been incurred. 

[Audit Paragraph No. 13 of CdtAG's Supplemmtary Repart for 1973-74, 
Porr II4ivil.] 

6.39. Ibc Audit para has cited an instance d Wurc of conblur1 
the tcdminkd aspects in the coustruction of a by- ktwcen NH 2 a d  
NH 6 in West Ben@ as a rmth of which roprir c r d m o t ~ ~  totrtfing m. 



119.61 laLho and Re. 156.97 lakhs for NH 2 and NH 6 respectiveiy~bad 
to be sanctioned (November 1973). Asked to state the up-to-date 6 
ptnditu& incurred against these estimates, the Ministry in a note have 
stated:- 

"Upto 31 March, 1976, rehabilitation works of about Rs. 64 lakha 
and Rs. 18 lakhs have been completed on NH 2 by-pass and 
on NH 6 respectively. Further works are in profless on both 
the roads. As per the latest report from the State Government 
the roads are traffic-worthy." 

6.M. The Committee desired to know whether the Committee of 
Enquiry set up in December 1975 by the State Government at the instance 
of the Central Ministry, has submitted its Report. The Ministry have 
stated as under:- 

"The Committee appointed by the State Government in December 
1975 is required to submit its report within six months of the 
first meeting. The first ~nccting was held on 23 April 1976, 
and the second mect ng o? 5 May. 1976. On present reckon- 
ing the Committee i:, not likely to submit its rcport before 
December, 1976." 

6.41. When asked to indicate thc 1:ttest position as to whether the 
report has since been received and action taken in pursuant:: of its re- 
commendations, the Mnistry. in -a noti. furnished on 7 July 1977, have 
stated : 

"The Committee has not romplctcd its work and its term ha. been 
extended upto the cnd of June 1977. The report of the Com- 
mittee is expected to he in the hands of the Governnxn! of . . 
West Bengal by thc middlr. of July 1977." 

6.42. Another instance of f;~ilure reported in the Audit para i s  on NH 
33 aver thc Rnnchi-Bahnragora Section in Rihar. as a result of uhich ex- 
m d v e  repairs had to be undertaken out of the maintenance gan t  during 
1968-69 in addition to Rs. 15.5s 13khq sanctioned by the Ministry in 
January 1969, for flood damage repair$. The Min:stry in 3 written note 
have stated: 

"The incurrcd in the financial year 1968-69 o ; ~  the 
maintenance of the Ranchi-Baharagora Section of NH 33 in 
Bihar was about Rs. I:! lakhs. The Bood-damage repair work 
approved in January 1969 for Rs. 15.58 lakhs i s  cornp/lcttd 
at 3 cost of a b u t  Rs. 15 lakhs." 

6.43. n\c  State Government had appointed a Committee in September 
1968 to investigate the reasons for the failure of the road. The Ministry 
d a j p p l ~ g  and Transport became aware of this Cwnmittee only in 1974- 
'35 wbea a copy of its rtpon was received by them. 



"From the Ministry side, I must admit, unibrtmotely it so hap- 
pened that this Enquiry Committee of a technical natun was 
set up by the State themsalvas witbout iaPagni as a d  with- 
out associating ,any of our peopk hKw heta and as soon as. 
we started to feel about it, the State Oovsrnmsnt set up a 
proper technical Enquiry Committee associating the Ministry's 
persons and we insisted to associate a pe~son from CRRI." 

The Director General (Roads) has added:- 

"The Committee (new) has already submitted its report. In fact, 
&formation has been given to us that the State Government 
have already called for the explanation of their officers who 
were concerned with the original ~~Bsnvction of this road. 
The report contains certain observadow that against tbe ori- 
ginal designs which were the basis, certain things have not been 
fulfilled." 

6.45. Asked whether Ministry's Regional Ol%ar did not give an ex- 
planation as to why the matter remained unknown to thenr, the Director 
Oaneral (Roads) has replied:- 

'The Ministry did not have any report From the Regional CMke 
about the State's own Committee set up by them h 1W ar 
about the report submitted by that Committee to the St8te 
~ove&ent." 

6.46. Clarifying the position further regarding the new Committee, 
tbe Ministry in a note,have informed the C& as mder:- 

"Thc Coarsnittce appointed by the State Government at  the ins- 
tance of this Ministry in early 1975 comprises d an d c e r  
of the Stak Government who chaired it and an off im each 
of h i s  Ministry and the CRRI. The Cammittec submitted 
its -port to the State Govemment in Novembtr, 1975. Tha 
report is under examination with them. In the meantime the 
Statc Government have asked all the concerned tllRccrs to 
submit their explanathis by 15 July, 1976. A f m a r d s  the 
State Qcrvmtment will dedde on the follow-up actian p r -  
h a p  in wnsultation with this Ministry." 

Subsequently. thc Cmmittec have hcen informed:-- 
"As per the Mest information, the 1975 report is still undcr the 

consideratian of tb State Government who a n  exnrninha the 
repl#s &ed by them recently to tho &ow amc nathcbs 
sewed by th.n on rhe P,W.D. at8csrr." 



6.47. In February a&i ftmc,. 1973, the Mfnlstry s a d c t i d  fwthcr i(oob 
damage repairs, special repairs and strengthening of this mad at (I cost of 
a. 221.91' lakhs. Asked to state the up to date expenditure incurred on 

account, the Mhistry have stated:-- 

"The rehabilitation works out about Rs. 222 lakbs sanctioned by 
June, 1972, for the 202 km length of the road from Ranchi 
to Baharagota provided re-surfacing, a a m &  hlaintenance 
requirement in 93 km length; bituminous overlay for streng- 
thening in another 93 krn and Flood Damage Repairs in 
16 km. While these works were in progress, some further 
distress was observed after the 1973 monsoon. For this an 
additional FDR estimate of Rs. 16 lakhs covering reaches 
totalling to Rs. 6.08 km was sanctioned in 1975. AN the 
above rehabilitation works are practically complete at a cost 
of Rs. 233 lakhs. No further serious distress excepting thin 
cracks and surface crazing in small reaches has been reported. 
The crazing has since been made good and cracks sealed." 

6.48. Another instance of delay in the construction of an earthen dowel 
bund, as a protection against recurrent flooding on NH 31 has been re- 
ported in the Audit para. It is seen that though the work was to be corn- 
p b d  by June. 1973, only 58 per cent of the earth-work had been done 
@ August, 1974. h a note indicating the reasons for delays at vPriosl~ 

of execution, the Ministry have stated as under:- 

'The work on the dowel bund sanctioned for Rs. 88.36 lakhs in 
August. 1972 could not be started earlier than May, 1973, 
firstly because of the initial resistance from the people 
of Ballia legislative constituency who instead suggested 
raising of the Avadh Tihut Road for ptevm- 
thc submergence of the National Highway from the Ganga 
Water; and secondly because of the difficulty in acquiring 
land. The other reasons were: 

(i) Difficulties in procuring coal for manufacture d bricks due 
to which the brick pitching was changed to stone pitching; 

(ii Failure of thc onrmplogcd en~inecrs who were awarded some 
of thc work<: 

( i i i )  Dispute on the qui~ntit? of the stone boulders retrieved from 
the existing mad: 

(iv) S h w a p  of allocation from mid 1973-74 duo to the '03- 
crisis'; 

(v )  Railway-strike and students-agitation in 1974." 



6.49. It has been further stilted by the Ministry:- 
' " , *  "Tb; work is nearly complete. Up to 31 March, 1976 the expeDdki 

ture is reported as Rs. 77.36 lakhs. The expenditure is not' 
likely to exceed beyond the permissible limit of 15 per cent. 
As per the reports with the Ministry, the quality control is 
being exercised and the defects removed. With the organisa- 
tion as available and within existing procedures in the agency 
system with States, the Ministry is trying the best with the 
State Public Works Department to get the work done to the 
specifications." 

6.50. Asked if the officers who had gone there have reported that the 
work has been done accordins to the specifications. In reply, thc Director 
General (Roads) has deposed : - 

"I would submit that wc do not have that precise or spccific report 
on point to point. But through the reports and inspection that 
have been carried out subsequently 1 am stating that wc have 
no reason to helisve that the work has not been donc s,ttisfac- 
torily and completed to the required specifications." 

6.51. In respect of thc fnilurc of the stretch betwecn MuzalT~trpur and 
Piprakothi on NH 28 in Bihar. it has been pointed out in the Audit Para 
that the road failed due to substandard work done earlier when rhc road 
was built to NH standard ;IS pxt  of the Lateral Road Projczt works. 
Clarifying the position, the Minihtry in ;I note have staicd:- 

"Para of the supplementary report of the Comptroller and Auditor 
General of India gives an impression that thc requirrment of 
Rs. 44.38 lakhs arose for rectifying the damage resulting from 
the sub-standard work done originally. In this connection, it 
may be explained that the Muzaffarpur-Piprakothi sedtion on 
NH 28 was originally intended to be constructed 3% a two 
lane pavement suitable for 'E' curve rangc of traRic under 
the Lateral Road Project. However, due to financial cons- 
traints and the ,embargo on the project in 1968. the road was 
actually constructed to a two lane pavement with ;I reduced 
crust thickness corresponding only to 'D' curvc range of 
ttatlic instead of 'E' CtlNe envisaged earlicr. The traffic on 
the road being heavy, it became necessary to strengthen it to 
YE' traflic curve for the strengthening work sanctioned for 
65.71 lakhs in February, 1972. The State Public Works Dc- 
pstrtment had at one stage projected a revised estimrrtc which 
included, infer nlia a provision of Rs. 44.38 lakhs for a levdling 
course. Since this provision was considered excessive, the 



State P.W.D. were requested to review it. The recast revised 
estimate subsequently sanctioned for Rs. 89.65 l a u s  had 
only a very much reduced provision for the levelling course." 

6.52. Asked if the Ministry had requested the State P.W.D. to look 
into the matter lhorougbly and submit :I report, the Ministry have stated:- 

''% far as the report of sub-standard work during Lateral Road 
' Project is concerwd, th: Statc P.W.D.'q rcgor: on the defi- 

ciencies. nskcd for in May. 1974 has not ;,et been received. 
Efforts are being mad,: lo expeditr: it." 

6.53. Elucidating the position, ~ h c  Dircctor Gsnc-rd (Roads) has 
stated during evidence:- 

"Actually we have becn punuing thi:, with them. \l'c have been 
asking the State Government to strengthen the weak double 
lanc and deficiencies ar wcrc pointed out to them by our own 
o~r~ccrs-smior pcople, who Elad gone from here. A few 
checks were also made by them. They found that in the 
initial construction of the s m e  on Lateral Road Project the 
stones aggregate got for the purpose appeared to be some-what 
roundish local material-small stonec-which orherwise should 
have been brought from a hettcr sourcs and from longer dis- 
tance places. The manner in which h): h a l e  rcmpleted this 
work was also pointed out to : h m  and a f e~c  observations 
were also made asking them to look into t h i c  and to report." 

6.53. Asked about the 1:lteit pnrition of the road. thil D'rector General 
(Roads) has added :- 

"We haw i v c n  tllen~ thc smctions for about Rc. 55 lakhs far 
strengthening the weak double lane. Part of the work has 
been complctcd. The remainins work will be taken up after 
the monsoon. We hope that about the end cf the financial 
ycnr, the whole road will bc in a br'tttr condition." 

6.55. A case oF suspension of work on hl-1 28 (tictween Basti and 
Gorakhpur) after incurrinc an c~penditurc of Rs. 54.04 lnkhs. has been 
reported in tlw ,I\l:,iit Pt~:i .  TIT: f::ctnnl po~itinn in thi;  rt-pard has been 
stated by tht. \lir-i\iry ir: th- fnl!lminn note:- 



an expenditure of abovt Rs. 84.60 W. me work is likely 
to  be colripleted by March, 1977 at a aost of about r u m  
one crore. There has been no avoidable expenditure except- 
jng that due to increase in prices and wages in the period whm 
the p r o p i s  remained slow." 

6.56. In this connection, the Committee drew the attention of the 
Diector General (Roads) to the following observations which the Superin- 
tending Engineer had made after inspection of the Road in August, 1974:- 

"The work,was found suspended at inter coat stage or top coat stage 
wherever these had been done for want of funds. Even grass 
was found grown on the inter coat consolidated surface. This 
will damage the road crust and may damage the pavement also 
in future if top layers are constructed without proper cleaning. 
The work of widening and laying premix carpet over 7 m. 

width should be completed immediately to avoid possible 
damage to the works alrcady done." 

In reply, the Director General (Rands) has deposed:- 

"This is nothing unusual. This i5 all what happened in the year 
1973 when the financial constraints descended on the Central 
Sector, without any notice and wi~hout any time being allow- 
ed XI properly arrange the sort of 4owing dob8n the works, 
silddenly there was restriction on the activities. At that time 
the States m d  the Ministry were faced with the 41uation that 
within the reduced alltxation of funds, we had to pursue the 
activity in a manner t!i:lt the priority itcms of o r p i n g  works 
were to be continued and completed and the lcsser priority 
items \\;ere slowed clown where the contracts h::d not hem Ict 
out, till the position improved. So far as this concerned, it 
came under the srcond category of some lower priority of work 
and therefore. the activity was slowed doun and that 
was the stage when the Superintending Engit~eer cent his report 
that the work was lying suspended. What he meant, as per 
his wordings, was that at that time no activity was ping an." 

6.57. The Committee desired to know if there has heen any improve- 
ment during the Fifth Plan in the control over technical aspectt of 
execution by the State PWDs. the Ministry in a note furnished to the 
Committee haw stated:- 

"'I'here hare alsa been considerable improvement in the execution 
of the projects resulting in speedy compkstion of works. not 
indvhrg much M a y  and cxtm a t .  This i s  largely due to 
strcngtheaing of the set-up in the States as well a6 at Mm 



( h W  frequent inspections ty senior offmrs from the Roads 
Wing and setting up of laboratories in States for ensuring 
quality control. 

Thc result of the foregoing is that there has been marked improve- 
ment in several completed stretches of National Highways in 
the country, some of which are indicated below while lot of 
work on other stretches is in progress: 

14. Karnataka . . 
' 5. ., . . . 
t 6. . . . . .  
17. Andhra I'radrsh . 
r8. Bihnr . . . 
19. West Bcngal . . 
_ _ _ _ . _ . _  ..... 

I m p r o v ~ t  works on Natiunal Highways in the remaining Statw 
arc at various stages of progress. 

In the field of road haprmrcmcnts, bituwmws p a v r m t  
tion technique bas bew introduced to begin with on impO~l8Dt 
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National Highway sections by way of a phased strengtheniag 
process. This treatment helps in achieving improved ridea- 
bility. Some extent of mechanisation has been introduced ' 
and States are gradually improving their capacity and 
experience with regard to that. 

In the field of bridge conslruction, it has become possible to embark 
upon the construction of long span bridges like Narmada 
Bridg on N. H. 8 in Gujarat: Ganga Bridge on N. H. 2 at 
Allahabad in U. P.; Ganga Rridgc on N. H. 25 at Kanpur in 
U. P. Similarly, other long span bridges such as Zuari Bridge 
in Goa, Kalinndi Bridge in Karnataka; Pamban Bridge irp 
Taniil Nadu and Ganpdhar Bridge in Assam are under various 
stages of construction. 

Statc P.W.Ds. who are the agcncies for the Central Government 
for thc execution of Central Works handle both Central Sector 
V'orks as well 3s Sta:e Sector Works. It is o recognizable Fast 
that there is iniproved awareness for higher standard of works 
in respect of Central Sector Wnrks compared to State Sector 
Works and it is expected that gradually improved perfornlance 
standards may flow down to the Statc Sector Roads also." 

6.58. Asked if the inspection by the Regional and Headquarters 
Officers had indicated that there were fewer deviations from specifications, 
delays etc. than in thc past, and whether any such analysis was attempted, 
the Ministry have informed the Committee that the inspections of the 
Regional 2nd Headquarters officers have indicated that there are now 
fewer deviations from specifications and lcss delays, though no analysis 
bas yet been made of the exact improvements. 

6.59. It is noted that the State Governments have often to be persuaded 
to conduct a complete enquiry into instances of bad workmanship, failure 
of supervision. etc. In this regard, the Committee desired to know whether 
it is not possible for the Ministry itself to undertake such enquiries. In a 
note, the Ministry have explained the position as under:- 

"1Vith the Sta!e Governments being the executive agencies and the 
contract agreements for works being b?tween the State Govern- 
ments and the contractors. enquiries. in fall fitness, havc to be 
institu'ed by the State Govcrnmcnts. Howcver. all such en- 
quiry Commit!ecs. thoudl ch:lired Fy n nominee of State 
Government have on thein n rcprilxntalive of this Ministry." 

6.60. The Committee are clistrcwed to nofc that there havc been major 
hnmes of control over technical a~nects in the execution of many large 
Ndbanl Highway works during Ibe Fourth PW. Lack of adequate s u p t -  



vision by the competent authoritiq bsd Ed to coestnrtiolr of several sub- 
standard roads as revealed in the Audit - Committee us 
unhappy that because of lapses, technical and administrative, not only I n s  
there been a colossal wastage of resources but also of ha& capital outlays. 
For example, NH 6 and NH 2 b y - p s  in West b q a l  ctmpktd  in 1967 
started showing signs of extensive fnilure and M v y  distms and rrs a ~ s a i t  
thereof repair estimates totalling Rs. 119.61 lakhs and Rs. 156.97 laLbs 
lor NH 2 and NU 6 respectively Ulad to be sanctioned in November 1W3. 
Upto 31 March 1976, rehabilitation works of about Rs. 64 lakhs amd Rs. 
18 lakhs W been completed on NH 2 b y - p  and NH 6 tespctively. 
As suggested by the Ministry, the State Government have appaiated a 
Committee in Ilecember 1975 to enquire into the matter. Similarly, a 
stretch of 12 kilometres of NH 33 over the Ranchi-Baha-ra section in 
Bihar failed in 1968 although it had been constructed at a cost of over 
Rs. 5 lakhs per kilometre in 1965. Upto 1968-69 the expenditure incur- 
red on the maintenance of Ihe Runchi-Baharagora section of NH 33 was 
Rs, 12 lakhs. The flood damagcj repairs work in January, 1969 wus 
completed at a cost of about Rq. 12.86, lakhs. The State Government had 
appointed a Committee in September. 1968 to investigate the reasom tor 
the failure of the road. It is surprising that the Ministry of Transport 
(Roads Wing) became aware of the Committee only after a lapse of six years 
in 1974 and then at the in4ancc of ,he Union Ministry a p ropr  I'echaicaI 
Fnquiry Ccrmmittec was appointed by the State Government in December, 
1975 in which the representativca of the Ministry and of the Central Road 
Research Institute were This situation reveals the ineffectiveperrs 
of the watch kept by the Roads \ V i q  of the bfinistry and their R~~ 
OR,tes over the state of the work. The Committee suggest that suitable 
instructions ma!, lw laid down that in all Enquir~ Committoe cmstitutcd to 
look into deficiencies or serious irregularities in connection with tbe NPt iod  
Highways. the ('entral R o d  Research Institute is imariably associated aad 
the Roads Wing of the I!nion Ministry and the R e n a l  Oace kept concur- 
rently informed. It should also be incumbent on the Roads Wing to keep 8 

close watch on the progress made by the E n q u i ~  Committee to - s u n  
timely and conclusive follow-trp a c h .  

6.61. In regard to lack of control over technical aspwt of eaecmth d 
project, llre Committee wouhl like to m s i s e  that s t k k r  check sbooM 
be exercised bofh at the state and rq$onnl levels over the essential bcclqi- 
cal details and effective check sbould be exrtciscd in the 6eld to ensam 
qdhy control during e.rccution. 



- C R A ~  vn 
ROAD BUILDING MACHINERY 

AndIt Pamgqdb 
7.1. Spccialiscd road and bridge-building equipment worth about Rs. 

21 crores were purchased out of Central funds for execution of various 
important projects, v k . ,  the I D A roads ( 196 1 ), emergency road works 
(1963), lateral road project (LRP 1963-64), and strategic road works 
(1965). Sophisticated road-building machinery were purchased, some of 
which were not then available in the country, e.g. hot-mix plants, paver- 
finishers, motor-graders, crawler-tractors, soil stablishing machines, grabs 
and winches etc. Road and bridge building machinery thus procured 
was distributed to State Governments for speedy execution of the works. 

7.2. As the IDA roads were completed by June 1967 and the LRP and 
the post-1965 strategic road works were slowed down due to hanciai 
stringency in mid-1966 and mid-1967 respectively, the bulk of the 
machinery procured was rendered idle. (Some items had not even been 
d). Maintenance of the machinery by the State PWDs was not satis- 
factory as the States did not have the special facilities, either by way of 
workshops for servicing and maintenance of the sophisticated machinery 
or by way of trained personnel for operation, upkeep and repair of the 
equipment. This matter was also reported in paragraph 76 of the Audit 
Report (Civil) 1968, and Government constituted a Road Building 
Machinery Committee (RBMC) in October 1968 to go into the whole 
question of road building machinery from the stage of planning of procure- 
ment and purchase. to its utilisation, operation. maintenance etc. The 
approximate value of the machinery procured by the Ministry for various 
road and bridge building projects and its distribution among the States HQF 

stated by the RBMC to be as follows:- 
(Ks. in Iakhr) 

-- - 

W.aPcd lutenu- Emer- Lateral Stratdc Total. 
Btsee t k a l  Rood R o d  

Develop Proin! Wnrh 
mmt Work% 

hsociadaa 
Workr 

---.- 
I . - .  . .  a + . + ~  86.85 . . 
a .  xibar . . : ;i)r.g6 1n5.56 ym.59 . . . . . . . . s. +. M.h.rmhba . . .  1 9 - p  . .  . . . . 19' 50 
5. Ori# . . . . 52.50 . . . . . . 52-50 
6. Punjab . . . . 12-24 . .  . . 19- 94 
7. Rajmthaa . . . . . ~ 4 5 ' 6 5  1 5-95 
8. UttarPrmbA. . . . 281'r . . 4,. , 
g. Wut-l . 8 . 4  69.19 9 9 . 5  .. 3 ~ 3 ~  45 

Total . . 4 0 8 . 4  465.51 770.77 416.h ~ P S 4 . 5 5  



7.3. Of this, the cost of imported machinery was Ra. 693.58 lskhs and 
indigenous machinery was Rs. 1,360.97 lakhs. Bihar Govt. had got the 
largest hare (Rs. 6.09 crores) of these machines. Awram, West Bcngal. 
IJttar Pradesh, Rajasthan & Gujarat had also got macbines of substantial 
values. 

7.4. Among the findings of tk RBMC Report (March 1970) tbe 
foIlowing important ones about utilisation and upkeep of the machinery 
may be mentioned: 

(a) Utilisation of the imported and the major items of machinm 
did not exceed 40 per cent of the available working hours; 
often it was 10 to 20 per cent only. 

(b) In some cases. the machinery wbch was allocated to the State 
Government could not be put to proper use for the following 
reasons: 

(i) arrival of the machinery late, in some cases even after the 
work had been completed by allotting the works to contrac- 
ton; 

(ii) State Governments bebg unable to use the machinery allotted, 
due to special site conditions in their States for which the 
imported machines were not suited; 

[The Ministry have informed t l ~  Audit (December 1975 j that no  
State Crovernment has sent any report.] 

riii) each of stilled operators and know how for operations of su 
phisticated machinery; 

(iv) Lack of trained technicians for n~aintenance and repairs; and 

[The Ministry have informed the Audit (December 1975) that 
States are expected to arrange experienced staff. from river val- 
ley projects which were engaging similar construction equip- 
ment. The States have also been requested to get their staff 
trained by associating the 1. T. 1. established in the States.] 

(v) Non-availability of spares in time. 

Ministry have informed the Audit (December 1975) that 
thc need for advaMc planning for procurement has httn 
Impressed upon the States]. 

(i:) Tbe Central O o v e w t  had not consulted the State GOYOIP- 
ments tither at thc stage of asseuatnt of 0 4 1  requimnznt 
d machinery for the above mentionad mad building p p m -  
w or at the subwqueat stages of procurement and allocation- 



rZbs Mfnuhy havc informed the Audit (December 1975) that 
the (hnmittcc lmd after examining al l  aspects considered 
that mangemeet for pianning the procurement and pur- 
chrac of machinery had been fairly satisfactory. The State 
PWDs were associated in some form or the other with 
various projects while ordering the machinery.] 

. (d) Neither the State Governments nor the Central Government 
maintained such a basic records as Tools and Plants register 
to record the purchase and the subsequent history of useldis- 
posal of these expensive. sophisticated machines. 

[The Ministry have informed the Audit (December 1975) that the 
State Governments have their own stare rules for maintaining 
the basic records. Ministry cannot maintain thew records, as 
all the equipment were directly consigned by suppliers to the 
State consignees who only are awarc of the distinguished nrd- 
chine particulars such as serial number, engine number etc. 
The Ministry however, maintains A / T  re~ister and nurncricil 
account of machines ordered.] 

7.5. Mort. than five years have passed since the C'onimittsc submitted 
its report. The Ministry finalised its views on the report in May 1975, and 
has taken up with State Governnlents the implementation o f  accepted re- 
comn~endations (June 1975 ). 

[The Ministry havc infornied thc Audit in Decernbcr 1975 th'lt 4ncc 
recommendations of the Committee involved financial implica- 
tions and policy matters. they had to be cxanlined in &?ail in 
consultation with Ministry of Finance. IX;WD, Rurcau o f  
Public Enterprises. etc. State Governments were qucsted in 
June 1975 to take action.] 

Purchase of Road building mafinery in IV Plaq 

7.6. In July 1970, the Roads !Vine b a n  to consider acquisititm of 
additional machincry required for completion of the Central Road develop- 
ment programme. For this purpose it took into account the equipment al- 
ready available. Redevelopment of the road-building and bridge building 
machinery that would be rendered surplus tm completion of €he LRP, m a -  
tegic and emergency roads' was ptopowd. However, tititisation reports of 
road building machinery by all State PWDs and mformation about the ma- 
chiaery actually required by tbe executing agmcics were not. aveilable with 
the Minjrtry. An a-t was made an the ba.k of whatever informa- 



tion was available in the Ulnistry and the proposals were W s e d  in Feb- 
rurary I972 where d tcr  an indent placed on the DGS&D. Invitation of 
tenders and finalisation of tenders took another year and, finally at the end 
of February 1973, orders were placed by the D G S D  on t.hree firms for 
fifty 6-10 lonnes per hour hot-mix plants, seventy 20-30 tomes per hour 
hot-mix plants and twenty-two paver finishers, with delivery times rang- 
ing from 6 months to 15 months, at a total cost of Rs. 483.64 lakhs. It 
is understood that upto June 1975 the Ministry received eighteen 6-10 
TPH hot-nix plants as against fifty ordered, nineteen 20--30 TPH hot-mix 
plants as against seventy ordered and eighteen paver-finishers as against 
twenty two ordered. Of 300 tipper- trucks also ordered at the same time 
at a cost of Rs. 150 kdkhs, all were received from ti= suppliers. Because of 
imbalance in the actual supplies of the cquipmcnt and the timing of the 
supplies, they could hardly be used on road works in the IV plan. The 
Ministry stated (December 1975) that here again the supply was arranged 
by DCjS&D and the Ministry pursued the matter vigorously, that these 
equipment could be used in the subsequent works in the Fifth Pton and that 
the machinery, in fact. has been procured at earlier lower price$. 

Outlay on purchase of road-building machinery: 

7.7. Actual expenditure on purchase of tools and plant by the Minis- 
try during thc five years of the 1V Plan was Rs. 391.30 lakhs. In addition, 
Rs. 214.75 lalrhs were given as loan to State Governments to enable them 
to purchase road building tools and plant: of that the bulk (Rs. 197.175 
lakhs) was given in 1973-74. The State Governments could hardly have 
made much use of new equipment. purchased with these loans. in the IV 
Plan. Use of road building machinery is an integral aspect of quality 
control of road construction. For the envisaged strengthening of the major 
NH's launched from the beginning of the Fourth Plan use of sophisticated 
equipment like hot-mix plant<, paver finishers was required. As explained 
earlier. most of these machines procured in earlier yews were immobiliscd 
for various reasons and were, therefore. not used. Efforts to procure such 
machines indigenously met with little success during the Fourth Plan period. 
Most of the States did not appear to have established necessary workshop 
facilities for maintenance and repair of these machines. nor had they train- 
ed staff 10 operate then1 well. The envisaged strenethenine of the major 
NHs was, however, proceeded with. One strikins example of the conse- 
quences of this is afforded by the works on NH 2 in I7.P. The Ministr) 
had directed (January 1972) that all bituminous macadam works for im- 
provement of that NH should be done with road building machinery. parti- 
cularly for laying bituminous Wers. Since machinery Mere not available, 
these works were mostly done manually and the works which had txen 
brought upto water-bound macadam stage had to be protected by two coats 
of bituminous painting whicb was not included in the original estimates. 
The road crust failed in kilometres 435 to 438 and 46 to 471 (August 



1974). Eighteen estimates m c h  were originally sanctioned for Rs. 7.34 
crores were proposed to be revised to Rs. 12.50 crores. A large numba 
of works in Bihar either took long to be done or could not be done accord- 
ing to specifications prescribed by the Ministry because of the non-avail- 
ability of hot-mix plants as a result of which bituminous macadam work 
had to be manually completed at additional cost and with lower specifics- 
~ o n s .  Construction of Arrah-Mohania missing link of NH 30 was done 
manually leading to increase in both construction time and costs. . . . 

[Audit Paragraph 14 of C&AG's Supplementary Report for 
1973-74-Part 11, (Civil)] 

7.8. The Government of India in the Ministry of Shipping and Trans- 
port (Roads Wing) purchased specialised items of road/bridge making 
machlnerr worth Rs. 20.55 crores out of central funds for the execution 
of certain specific road projects like the roads financed by the International 
Development Association (IDA-1 961 j, the Emergency Road Works 
(1 963). Lateral Road Project (LRP 1963-64). These works were entrusted 
to the States for execution, and the machinery purchased was distributed 
to the concerned States for thi. purpose. Asked as to who retained the 
ownership of this machinery, the Director General (Roads) has stated 
during evidence : 

"The machinery which has been bought over the years by the 
Central Government from the Central Fund, has been entrus- 
ted to the States for management and efficient execution of 
central worh. The ownership vests in the Central Govern- 
ment. Actually the Ministry started with the job in 1962. 
At that h e ,  Rs. 20 crores worth of machinery was purchased 
from 1962 to 1966. During all this period, the Minisuy 
gave a serious thought to the question of ownership. We 
came to a policy decision later that the Central Government 
should retain the ownership of all sophisticated type of equip- 
ment, particularly the equipment that was imported. The 
other items of machinery better be left with the States. We 
divided that Rs. 20 crores worth of equipment in two cate- 
gotics. One category had machinery worth Rs. 10 crores and 
another category worth Rs. 9.5 crorcs. So, we dicided tha~ 
ownership of sophisticated machinery worth Rs. 10 crores 
should be retained with the Centre and other items like road 
rollers, trucks, boilers, etc. worth Rs. 9.5 crores were decided 
to ba given to thc States, ~ r )  the basis of a scheme to which 
thc Finance Ministry had agreed. It will be treated as loan 
asaiasaco to the States and it will be repayable by the States to 
the Ccatre. This matter is under correspondence with the 
Swce." 



177 
7.9. It has been stated that actual expenditure on purchase of tools and 

plant by the Ministry during the 5 years of the Fourth Plan was Rs. 391.39 
lakhs. In addition, a proposal for grant of loan assistance to the State 
Governments was approved by the Ministry of Finance in January 1972. 
Against that so fiar an amount of Rs. 788.54 lakhs has been sanctioned to 12 
State Governments. This amount is to be released to them in instalments 
after receiving the acceptance of the States to the prescribed terms and 
conditions and after receiving copies of purchase orders placed by them 
for the type and quantity of equipment approved for this purpose. 

7.10. The following table gives the amount of sanctioned/released 
during the period 1972-73 to 1975-76 to the 12 States: 





7.11. The table below indicates the items of machinery pwbased by- 
the State PWDs against the above releases: 

Y1. 
No. 

Quan- 
tity 

1 .  Hotmix Plant 20-30 T.P.H! . . . . 19 

2. Hotmix Pht 6-10 T.P.H. . . P I  

g. Paver Finishrrs . . . .  . 5 

4. Road Rollrrs 8-10 Tons . . 216 

5. Strrrrv Vans . 5 

6. Station wagon . . I 

7. Tipprrs . . . . - 27 

8. Van* f Ton . 4 

1 .  Trucks . . . 6 

1 4 .  T r u c k 7 3  T c ~ . ; r  . 12 

15. Stone Cwhers . 5 

I Water Tanker- fTrr-c'~ rn1.I. . . . .  6 

ro. Tata Tippe; 8 5 
u I .  Bull d ~ ~ z r r  D-go-A-15 . . . 2 

2 2  Tipping 'Trailr~s . 4 

7.12. It has becn stated by the hiinistry that: 

"The ban amount released is repayable in 15 annual instalments, 
and would be deemed to have been drawn on 1st October of 
the ycar in which loan is released. irrespective of the Pact 



whether it is sanctioned prior to that date or after that date. 
The repayment of loan is to commence from the first anniversary 
date of its drawal. In other words the loans sanctioned .la 
1972-73 and 1973-74, became due for start of repayment 
during 1973-74 and 1974-75, respectively. The adjustment of 
instalments is to be watched and passed on to the Central 
Accounts by the concerned Accountant General. 

On the basis of the recommendations of the 6th Finance Comnjh- 
sion. loans sanctioned by the Central Government upto 31st 
March, 1974 have beem consolidated into one Central loan for 
each State, and each State is now expected to repay the loan in 
25 equal annual instalrnents. This recovery is also being 
watched and effectcd by the State Accountant General Con- 
cerned in each State. In the above circumstances it is not 
thus easily possible for each Mi'nistry to identify which portid' 
of the loan to the State Govemment has been repaid to tbe 
Central Government." 

7.13. The Committee have noted from the Supplementary Report of 
the C&AG for the year 1973-74 in respect of Kamataka (Para 6.1 Chapter 
VI) that Machinery costing Rs. 79.44 lakhs were purchased by the P.W.D. 
in 1972-73 and 1973-74, against Rs.121.70 lakh which the Government of 
India had agreed in November. 1972 to advance for the purchase of 
machinery for use on the National Highways. Loans actually received 
from Government till April. 1974 however., totalled only Rs. 23.10 lakhs. 
Asked to state the reasons for not disbursing to the State Government the 
amount actually spent by them on the purchase of the Machinery, the 
Miistry in a oote have stated: 

"In the year 1972-73. the State did not send the copy of the pur- 
chase orders for the equipments sanctioned by the Ministry 
against ban assistance. Therefore, no amount was released to 
them in that year. In fact, the sanction was issued only vide 
our letter No. RM-1(9)/72 dated 7th November, 1972 for 
the amount of Rs. 121.70 lakhs. 

In the year 1973-74. an amount of Rs. 23.10 lakhs was released 
to the State Government on the basis of complete data furnished 
by them as prescribed. The State Government even though 
informed the Ministry that they have made purchase arrangc- 
ment for machiiery of greater value, it was found that the 
purchase was not made as per the list of equipments approved 
by the Ministry. The State Government, however, have been 
corning up with modified list of equipmeats needed by them 
for approval but the same could not be agreed to by the 



Ministry then, and therofore, more amount could not be 
released. Futher it may be mentioned that the loan Budget 
Provisim for the year 1973-74 was also reduced considerably 
at the end of that year due to financial stringency. 

The present position is that against the sanction of Rs. 121.70 lakhs 
Ministry have so far released 62.678 lakhs. A provision of 
Rs. 32 lakhs has becn earmarked during the current year 
1976-77 for the State." 

7.14. The Committee desired to know the basis on which the machinery 
was issued to the State Governments particularly when the agency fees 
paid to them also covered tools and plants charges. Explaining the 
tinancial arrangement in this regard, the Ministry in a note have stated: 

"The Central Road, Bridge Works are taken up by the States on 
Agency basis for which the Government of India pay agency 
charges at 74 per cent of the cost of the work (now increased 
to 9 per cent) which includes an element of 14 per cent towards 
the cost of ordinary tools and plants to be procured by the 
State Government. This ordinary tools and plants generdly 
cover such minor items d T&P such as Pick axe, hand shoval, 
Mortar pans, wheel barrows. survev and construction tools 
etc. and inspection vehicles like jeeps. For ensuring N.H. road 
construction to meet the heaw traffic conforming to rigid 
specification and for economic and speedy construction of time 
bound projects and National Highway works, it was essential 
to purchase road/bndge machinery other than the niinor items 
of T&P indicated above. the cost of which cannot be met out 
of 14 per cent provision in the Agency charges. 

According to the instruction:, issued by the Govement  of India, 
the cost of the Central Plant and machinery, which is debited 
initially to the tools rind plants h a d  of Capital Account of the ' 
Ministry is to be recovered in the form of ownership charges 
(which comprises deprccintiun and skrragc charges) after 
debiting the works prescribed ownership charges proportimate 
to the usage of the machinrtr! in these works. 

For operation and upkeep of the Central machinery, the State 
Public Works Departments have been instructed that (i! 
Operational charges (comprising repairs and maintenance 
charges) are to be charged to the Works concerned at the rate 
of IS0 per cent of Depreciation charees (on the basis of the 
hourly ram fixed by the Central Government) and the numbu 
of hours quipments are used on the works. Corresponding 



credit is to be given for the same to the Central Head of 
Account, indicated to the States, (ii) the t-g charges to 
cover the expenses incurred on POL consuraed (petroleum, oil 
and lubricants) and personnel employed for operating the 
equipment, the amount is to be directly charged to the works 
concerned. 

In sbort, the works on which the machines are used are to be 
debited with hire charges at the rate fixed on hourly basis 
and two elements namely ownership charges and operational 
charges of hire charges are to be credited to the Central Head 
of Account prescribed for the purpose. 

Accaulnt of hire charges is being maintained only by the State 
Governments. They, however, have been requested vide our 
letter No. RM-21(3)/75 dated 4th June, 1976 to furnish the 
detailed account of operational charges earned by each 
machine from the time -of its receipt. to tht: Ministry which 
is awaited." 

Repair and Training Facilities 

(i ) Repair facilitirs 

7.15. It has been pointed out by thc ~ u d i t  that maintenance of the 
machinery by the State PYDs was not satisfactory as tbc States did not 
have the special facilities by way of workshops for serving and maintenance 
of the sophisticated machinery. The following table gives the list of work- 
shops which were set up for execution of earlier prqiects. such as I.D.A.. 
L.R.P. and Strategic road works. 

Sl . Namr of Statr C:entral Divinio- Parking hlobil 
No. work- n a1 sheds work 

L ~ O J J S  work- \hops 
sl1crps 

3. Gujarat . . . . . .  2 . . . . 4 
4. Orisa . . . . . . . 



7:16. ~es ides  l e  Above, the State BWDs have also set up their own 
winksfmp for upkeep of road building machi&ry. The list of such work- 

. shops is given below: 

. . . .  3 . B I h o r  a . I 
(Repair 

shed) 

. . 
(..\U!,- ~ i , .  Workshop) 

7.17.  Purchase of road consuuction machinery in large xi& has not 
brxo made subsequently. Only the bituminous pavement wnsuuction 
c+tiprnents costing about Rs. 6 crores, which were essentially needed, W ~ J Y  
orrlerwi during the Fourth Plan. Since the earlier projects have h a  
completed a d  the conccntr;ttiou of work is now in Ntttional Highways, the 
State Public Works Departments have h e n  requested by the Minisu). to 
reiocatu thc workshops earlier establishcd. where there is concatration of 
Central machinery now and the matter is being pursued through persistent 
.correspondence and in the State Chief Engineers' meeting hzid time to 



time. Ihc question of aupating the facilities the existing workshops 
and establishing more worksbops is stated to be under consideration of the 
Minisay. 

7.18. Exphnmg the reesons for re-location of the workshops, the 
Director General (Road) has stated during evidence: 

'Immediately after the 4th Plan, when we found that those initial 
special projects were getting largely completed and that the 

. % activity was now spreading to the entire national highway 
system, we took action to redistribute machinery and also to 
advise tbe State Governments to shift .the workshops. The 
issue had become more relevant in regard to Bihar and U.P. 
Governments. We have been talking to them and to their chief 
engineers in our individual meetings, and tbe Regional Superin- 
tendiag ,Engineers (Mechanical) have also been taking up the 
matter." 

Thrr witness has further added: 

"Barring these 4 or 5 bigger States who had got machinery earlier, 
right from 1962, we have been telling all the States that since 
tbe machinery was going to be disbwsed, they should think 
of having their own workshops, rather than relying on private 
parties or p e q  private workshops for repairs. Our discussions 
with the St;tte went on, and we tried to persuade them to 
agree that it was better to have their own investment; we told ,. 
them that they will be able to retrieve the cost of such invest- 
ment by adding a fixed charge in the repair estimate sent to the 
Central Government. But they have not been able to do it. At 
that point of time, because the Centre's interests were involved, 
we started thinking whether in regard to the national highway 
projects we should give outright money to establish wwkshops 
or whether it would be more prudent for us to give loan 
assistance to the States to do it which can be repaid by the 
States later. I discussed this matter in a meeting of a group 
of chief engineers in 1975. They were more in favour of out- . . right giving of money, failing which loan assistance. I have 
already taken up this matter with the Finance Ministry. Tbey 
have made observations on our proposal. We have listed our 
prcfercnce for allocations." 

7.19. Asked if he had specific reports about the repair facilities available 
in cW?omst States, the Director General (Roads) conceded during evidence 
tbat "many States are stin deficient." 



7.20 wed to state tbe latest position rcga!rding the ' proposal to 
dance  the repairing facilities, the Ministry in a note have stated: 

'%I thi8 connection, a prqmal for an amount of Rs. 182 lalchs has 
been sent. to the Ministry of nuance for concurrence of- 

(i) procurement of 20 mobile workshops; 
(ii) setting up of 6 Central workshops and 9 Divisional work- 

shops; and 

(i) and (ii) above are to take care of machinery repairs and 
overhaul cover of machinery, ownership of which vests and 
would continue to vest with Central Ministry. 

(3) giving loan to States to the Nne of Rs. 60 lakhs fox the 
establishment of new workshops/augmontation of existing State 
workshops. In the case of (iii) this is to take care of 
machinery repairs, ownership of which vests with the State 
PWD, but used on central works. This would include items 
of madhinery purchased by State PWD against central loan 
assistance. 

The clearance of the Ministry of Finance is awaited." 

(b) Training facilities 

7.21. The Audit Para has also pointed out the lack of facilities in the 
States of trained personnel for operation, upkeep and repair of equipment. 
Rmphastsiag the need for trained staff. the Road Building Machine7 
Committee in its report ( 1970) has recommended: 

"There should be properlv trained staff for use. rnaintt.uancr and 
supervision of the machinery. The facilities available in the 
Irrigation and Power Sector in their Technical Training Ccn- 
tres may be made use of far operators on heavy earth-moving 
equipment. For road surfacing plant suitable training centres 
m y  be started by the Ministry. The Committee also consi- 
ders that the equipment should not be allowed to be handled 
by untrained operators and for costly equipment, operators 
with at least one or two years experience and with goad re- 
cord should be put on the job." 

7.22. In a note furnished to the Committee. the Ministry have stated: 

"So far, day to day operation. upkeep of machines and the employ- 
mtnt  of staff for this purpose, are left to the State Govm- 
ments regarding the Central road making machinery. Similar 
items of construction machineq have been in ux, since long, 



in various irsigation projects in the country. &ice irrlQsltiap 
projects exist in almcvst all kbe States, normally there should 
be no difficulty in obtaining stait from Idgathi and Power 
Sector for the operation and maintenance of road construction 
equipments. Further, the Ministry of Irrigation and Power 
had established training facilities in their training centres, run 
by the Central Water and Power Commission, and advantages 
of the same were taken by some of the States. From the in- 
formation received by the Ministry from State PWDs indica- 
ting the availability of skilled staff for the operation and up- 
keep of Central machkry, the Ministry feel that a number 
of foremen, chargemen, mechanics and fittcrs arc available 
in the States. Presumably most of them have acquired the 
requisite experience to handle quipmeots, while worh~ng ac- 
tually at site on the machines. and on the basis of their pre- 
vious experience in the Irrigation Projects ctc. . " 

"In spite of the above, rhe necessity for setting un tra;+.r.r Centres 
for imparting systematic training have been felt by thc Minis- 
try as well as the Sta!cs. SO as to ensure handling ol' costly 
and sophisticated machinery by trained personnel only. A 
meeting of Group of Statc Chicf Fncn'ncen' was held in Novcnl- 
ber. 1975 to look into this question in detail, and it  was felt 
that the traininc propran~m~ m a y  be orgnnised in each Statc 
hv coordination and augmenting the facilities available with 
the Industrial Training! Institutes. For a~~emcntation, the 
machinery personnel etc.. \\.ill bc provided by the State P m s .  
The matter in thic connection is closely bein9 pursued by 
the Ministry w:th States. in correspondenccs. and in the f o r m  
of Chief Engineers' meetings ctc., so that a regular training 
programme is arranged in each State expeditiously. Such 
industrial training institutes (1.T.h) have been established in 
almost every State in thc country." 

.7.23. The Committee have i i l w  been informed during evidence: 

"In regard to personnel. hesidts the training programme, there arc 
other avenues which we have been exploring. In the case 
of new equipment purchased in the last few years there is a 
provision that the suppliers would train people at the msnu- 
facturer's workshop or at the qmlv end. For the Russian 
earth-moving equipment, they were expected to send pople 
to give training. Recently in the Fourth Plan we purchaczd 
Rs. 6-7 crores worth of bitumen construction equipment from 
Marshalls and the trainees from the Stateg will be sent to their 
manufacturing unit for training." 



7.24. Asked if action has been taken according to the provision and 
people sent for training, the Director General (Roads) has stated: 

"Quite a few States have sent but we are no-where near satisfaction, 
much remains to be done still." 

Utilisation and Physical Verification of Machinery 

(a) Utilisation 

7.25. Among the findings of the Road Building Machinery Committee 
(1970) the following are pertinent to the utilisation and upkeep of the 
machinery: 

(a) Utilisation of the imported and thc major items of machinery 
did not exceed 40 per cent of the available working hours; 
often it was 10 to 20 per cent only. 

(b)  In some cases, the machinery which was allocated to the 
State Government could not bc put to proper use for the 
following reasons : 

(i) arrival of the machinery late, in some cases even after the 
work had been completed by allotting the works to contrac- 
tors; 

1 

(ii) Statc Governments bekg unable to use the machinery allot- 
ted, due to spccial site conditions in their States for which 
the imported machines were not suited; 

(iii) lack of skilled operators and know-how for operat'ons of 
sophisticated machinery; 

(iv) lack of traincd technicians for maintenance and repairs; 
and 

(v) non-availability of spares in time. 

(c) The Central Govcrrlmen? had not consulted the Statc Govern- 
ments either at the stage of assessment of overall requirement 
of machinery for the above mentioned road building pro- 
grammes or at the subsequent stages of procurement and allo- 
cation. 

( d )  Neither the Statc Governnlent nor the Central Government 
maintained such a basic record as Tools and Plants register to 
record the purchase and the subsequent history of use/d:s- 
post11 of these expensive, sophisticated machines. 

2435 L C 1 3  



7.26. Since 1972, the Ministry of Shipping -end Trtinsport (.Roads 
Wing) have 'been ,pureuing the procedure of ge-ttltrg from .the 'States the 
yearly utilisation programmes of machinery. In this connection, the Dircc- 
tor GBneral (Roads) :has stated *during evidence: 

"From March 1972 the expected reports on the utilisation pro- 
gramme from the States had been coming. As per their code 
the annual ,physical verification ought to have bcen made. It 
was found that it was not being done. We pointedly brought 
this to their notice. We told them that a copy of the physical 
verification report should be sent to us." 

7.27. The following table gives the utilisation progranimc receivcd 
from the States bearing on central equipments durins the period 1972-73 
to 1975-76. 

Assam . . 
13ihar . . . 
Guja.nt . 
I3imnchal P1.3dc *h . 
Karcataka . 
Haryarin 

Mnharashrra . 
Madhya Pradesh . 
Orissa . 

I'unjat) . 
Rajasthan . 

l'arnil Natli~ . 
UttarPradrh . 
West Bcngal 

7.28. On the basis of the Utilisation Programme the States arc required 
to clearly indicate the quantum of machinery likely to be surplus so that 
the MrinSstry can consider Transferring the' same to other States and utilise 
them elsewhere. Asked to state the salient features which had come to thc 



notice of the Ministry during the Fourth Plan regatding the Utilisation 
Programme of the machinery, the Ministry in a note have stated: 

"These were examined in the Ministry and it was found that the 
utilisation programmes were not prepared in the prescribed 
manner, and the deficiencies noticed generally are detailed 
below : 

(i) The consolidated programmes for the entire State were not 
sent; 

(ii) The programme were sent quite late, in some cases by the 
end of the year; 

(iii) Programmes did not furnish utilisation picture for all types of 
Central machinery given to the States; and 

(iv) Detailed calculation on thc basis of quantum of works sanc- 
tioned against jn5 Nos. was not enclosed. 

These deficiencies as applicable to each individual State were point- 
ed out to them and they were requested to submit the future 
programmes as prescribed by the Ministry. 

Th: salicnt features which have con~e to the notice of the Govern- 
ment regarding utilisation programme of machinery are as fol- 
lows: 

( i )  This has cnablcd the Ministr? to appreciate the realistic re- 
quircments of Central Machinery in each State and redistri- 
bute the surplus cquipments in rational manner. 

(ii)  Within the Statc also. redistribution could be resorted to by 
individual State PWDs, on the basis of concentration of Cen- 
tral works. 

(iii) Utilisation of machinery. can be improved. as all efforts will 
he made bp the States to utilise the machines, as far as pos- 
sible. at Icast. as per programme submitted by them. 

(iv) Advancc action for tha repair of equipment< in the off sea- 
sons can be taken up by the States, on the basis of re- 
quirement of machines worked out in utilisation programme. 

(v )  The staff requirements. and therefore, action for redistribu- 
tion by transfer/recruitment can be arranged by the State 
in drivartce, so that the required quantum of machinery and 
staff are available in time at the work sites, where work is 
likely to be taken up." 



7.29. In order to have continuous record of the performance of the cen- 
tral machinery in the head-quarters, Ministry had also prescribed a pro- 
forma for submission of quartkrly performance report vide letter No. RM- 
3(34)/70, dated 18th March, 1972 and State PWDs. were requested to 
indicate the number of hours actually used, the number of hours idle, or  
break-down, so that these informations could be utilised for improving the 
utilisation. For this purpose, it was also decided to keep index cards for 
each machinery in a cabinet form, in the headquarters and in regional 
offices, wherein the details of each machine given to the State, periodical 
utiiisstion of the machines, repairs carried out from time to time, would be 
filled in. The Ministry have stated that steps were being taken in this 
regard. 

7.30. The table below gives the State-wise position of receipt of quarter- 
ly reports from the States, commencing from 1972-73 till 1975-76. 

'Sr. No. PITalnc of State 
Rrceived during the year 

1372-73 1973-74 !a 1974-75 1975-76 

3 Gujarat . . . . 4 3 

8 West Bcngd . . . . I 1 . . 

7.31. It has been stated by the Minis:ry that though the position re- 
garding quality pcrformance reports has improvcd sincc 1972-73, the Statc 
PN'Ds, however, have not furnished complete information, for all thc 
qumcrs  in the year and also for all the Central machincry given to thcm. 
Inlportant de!sils such as the hours worked. idle for b:cak-down, with brief 
reasons for idleness are therefore not available for all the machines given 
to the States. 

7.32. Ministry have taken the following action, to improve the matters: 

(i) Since close watch of all types of equipments of n large quantity 
scattered in a number of States is not possible or  feasible, it 
has since been decided to keep only heavy and sophisticated 
machinery under the ownership of the Ministry, and dispose 



of all the ininor items of machinery to the States, if necessary, 
by giving loan assistance towards the sale value. 

>(ii) The regional mechanical set-up of the Ministry has been a u g  
mented, as per sanction in the restructuring propdals of the 
Roads Wing, and therefore, there will be four regional me- 
chanical Superintending Engineers now, in place of 2 Nos. 
which existed during the Fourth Plan. The Ministry expect 
that these four oflicers would be able to pursue the matter 
more vigorously with thc State PWDs and improve utilisation 
of the equipments. 

.{iii) The State PWDs, due Lo rcpea:c(i rcqucsts from the Ministry, 
i : ~  the Chief Engincerh niilctinp ctc., havc augmented their 
mechanical set-up, b y  and  by and ; t t  present States of Assam, 
Hihar, Haryana, Madhya Pradesh, Uiissa. Puniab, Tamil Nadu, 
U.P. and West Bengai h : n ~  a SE: .vl) alongwith his supporting 
stafT. Augmcn!cd n~ccji:~r?ical ~;c:-:,: i n  thc States would be 
sble to ensure bcrtcr u!ilisation of cquipments. 

(iv) Ministry havc prescribed a proforma for subn~ission of annual 
utilisation prugrarn:ne for the equipmcnt and indicate the addi- 
tional rccluirenie~its/surpiu\ of machincry needed for the exc- 
cution of Centrai uo:hs. 'i~::h fornard planning. ~csultinc In 
redistribution of rnnc!~iwr\ in a r,~tional maiiner, can he ex- 
pccted to jmprovc thc utili\:ltion. 

(v) One of the reasons for inadcqu:itc utiliqation is the lack ot  
funds for the e.iccu!iw rf Ccntra! works. This proves to he 
a detcrrcrit for n~:~l;inc a realistic forward planning of utilki- 
tion of equipment. MinLtry are closcly associating with the 
State PWDq for ;rc2nri'ing wnction of works essentially nccd- 
ed for the utilisation of ccpipments. 

(vi) 777~ Slates hnve heen requested ;js far as pssiblc not to alln! 
such \\YWLS to con!ractors when the same can be done hv th?  
departmental machinery. or in case works are to he executed 
hv contractors. thcv niav bc asked to u:ilisc departmental ma- 
chincr!. and 0a!. the prescribed hire charges. 

7.311. The Committee on More Efticient and Economical Construction 
and Maintenance of Roads (1974)) has observed that for ensuring proper 
utilisation of equipment some of the principal requirements are: 

"(9 Proper initial selection of the equipment after a full study of 
the actual requirements: (ii) Good forward planning to ensure 



sustained use of the equipment; (iii) Systematic redevelop 
ment of surplus equipment at the completion of given items of 
work, thereby avoiding the equipment to remain idle; (iv) 
Presence of a respqnsive maintenance organisation with the 
requisite &himum facilities for servicing of equipment; (v) 
Consciousness for an organised preventive maintenance pro- 
gramme; (vi) Recruitment of skilled staff for the operation 
and maintenance of mach;ines and their regular inservice 
training; (vii) Having requisite workshop facilities for major 
and minor repairs; (viii) Better planning for supply of spare 
parts combined with an effective inventory control; (ix) 
Appropriate working conditions for staff engaged on 
operation, maintenance or repairs along with suitable in- 
centives." 

(b  ) Physical Verification 

7.34. The States have their Public Works Accounts and Department 
Codes, according to which the physical verification of the equipments is 
to be made annually. Ministry's regional officers were also requested in 
in the year 1970 to inspect the Central machinery in their respective re- 
gions once a year and send the inspection report in the prescribed proforma. 

7.35. As a part of the utilisation programme the States were requested 
to submit details of machinery in use, idle and under breakdown with 
brief reasons, which thereby amounts to fulfilling also the requirement of 
physical verification of Central machinery. Most of the States have fur- 
nished some information. but not in a compiete shape and for all the 
Central machinery allotted to them. Again ride Ministry's letter No. R.M.- 
15(1)  /76 dated 2 April, 1976, State Governments have been requested 
to arrange physical verification of Central Government machinery, and 
send a copy of the said report to the Ministry in the proforma prescribed, 
by the end of each financial year. The mattcr is being pursued closely. 

7.36. Asked if any physical verification of the machinery was done, the 
Director General (Roads) conceded during evidence that "We have not 
been doing so." 

Standardisation of Equipment 
7.37 The Committee on More Efficient and Economical Construction 

and Maintenance of Roads in its Report (1974) has observed: 

"Standardisation of equipment is very important for the fledgeliny 
machinery industry in the roads sector. Proliferation of 
makes and sizes is neither good for the ancillary industry, in- 
terchangeability of parts, or the training of operators. Indian 
Sandard .Institution has already prepared a number of .standards 
ab~ut tbe road making eqvipmeat The C;omn,it,tee considers 



that bth. highway depertmenttv and contractors should exercise 
c&+sipk in ordering. equipment- Hahi* corresponds to standard 
d w i p  as far, as possible. This would- enable the manufac- 
tucws to. offet equipment& of; proven designs at a more econo- 
mical priw compared to plant of non-standard specifications." 

7.38. The Committee enquired from the Ministry if any steps had been 
taken to standardise the equipment/machinery for road building and if SO, 
what success was aahieved in this behalf. The Ministry in a written note 
have informed the Committee as under: 

"Ministry was not in a position to take steps to standardiie the 
equipmentslmachinery for road building, in view of the fol- 
lowing position : - 

Large scale procurement of machinery on Central works 
commenced from the year 1963 or so, when the I. D. A. 
works were taken up. Bulk of the heavy machinery were 
to be imported, after inviting global tenders, as per condi- 
tions stipulated in the terms and conditions of IDA 
credit. In case of L. R. project also, which followed 
subsequently, the heavy machinery had to be im- 
ported by inviting global tenders. The selection of the im- 
ported machinery was finalised, duly taking into account 
the credit facilities available, the rupee payment facilities 
offered, the delivery period indicated to suit the urgent re- 
quirements then existed to complete those projects in a tight 
target schedule, etc., and thercfore standardisation of equip  
ment was not feasible. In case of indigenous equipments too, 
indent specifications had to be broad based, so as to invite 
offers from n large number of manufacturers of such items 
of equipmrnts, and DGS&D generally purchaszd the lowest 
cost equipments. Further, sufficient data of performance of 
machine purchased earlier, were not available in great de- 
tail, to overlook the lowest offers and decide to procure 
equipments of reliable make. In certain instances like road 
rollers. since the entire demands could nut be met from one 
manufacturer, for supply within the delivery period desired. 
the order had to be distributed to a number of manufacturers 
unavoidably. DGS&D also insisted for furnishing proprietory 
certificate for purchase of particular make or model of 
equipment, whenever a number of manufacturers manu- 
facture similar capacity equipments; for example a proprie- 
tory certificate is to be given to DGS&D for placing order 
for a, T.M.B. truck, when other manufacturers like Hindu- 
s tm.  mtors, Prexuiw AutomobiiaS, ek. a h  manufacture 
such cagqcity. tmcks. in the awltry. Su~ply, Finance would 



not agree otherwise. It was found difficult for this Ministry 
to give such proprietary certificate, as sufficient data regard- 
ing the comparative past performance of the equipments 
was not available in the Ministry, to evaluate the total cost 
of owning and operating the equipment through its life. 
Further, even if the past performance of one make was not 
found out satisfactory, the manufacturers of that equipment 
always intimated that they have modified that component 
of the equipment which was unsatisfactory, such as re- 
placement of prime mover by another make, modification 
of transmission system etc. In short, the standardisation 
could not be resorted to at the time of earlier purchase as 
DGS&D the Central purchase organisation, had their own 
limitations and set of Government rules to follow. 

Perhaps the only source, who can assist in ensuring standardlsa- 
tion of equipments is DGTD, who generally issues licence 
for manufacture of equipments indigenously. DGTD no 
doubt 'is not concerned with items of euipments manufac- 
tured in the small scale industries. They also have their 
own difficulties to grant licence for manufacture of parti- 
cular make and capacity of equipments, as they have to 
keep in mind the credit and other facilities offered by the 
foreign collaborators, the demands from various users, the 
monopoly and the difficulty to completely tcst the proto- 
types of equipments mmufacturcd in the conditions prcvail- 
ing in the country etc. 

However, an effort has been made by the Ministry in co-ordina- 
tion with the Indian Road Congress. to fix two or three re- 
commended sizes for each type of road making machinery 
so that at least the capacity and type of road making cquip- 
ments are limited to a small field. This can bc considc.rcd 
as first step to standardisation. Ministry has not procurcd 
equipments since 1965 except Bituminous pavement Con- 
tmction Equipment namely Hot-Mix Plants, Pavers and 
Tippers. Orders for 300 Hindustan Tippers werc placed, 
as earlier purchascs for IDA works were for similar Bedford 
Tippers. Bulk of the purchase of Hot-Mix Plants 20-30 
TPH capacity (42 Nos. out of 50 Nos. procured for Cen- 
tral works) were placed on MIS. Marshalls. Out of 50 Nos. 
HototMx Plants 6-10 TPH capacity ordered, 40 Nos. 
were from Mls. Millers. Similarly out of 21 Pavers or- 
dered, 20 of them were procured from Mls. Marshalls. This 
would indicate that Ministry and DGS&D has considered, 
as far as possible, to order equipments from leading manu- 



facturers and for one make. Meetings are also held pe- 
riodically with the manufacturers, DGS&D and DGTD to 
improve the performance of the equipments, and eliminate 
such manufacturers from the field who supply sub-standard 
equipments. 

DGTD while stepping up the production capacity of Road Rol- 
lers, when there was a great demand couple of years back 
increased the production capacity of M/s. Jessops and Co., 
the leading manufacturers in this line, substantially. This 
is perhaps with the view to standardise this make of Road 
Rollers." 

Audit Observation contained in Supplimentary Repor:s pertain- 
ing to States for the year 1973-74. 

7.39. The following are some of the observations made in Supplemen- 
tary Reports of C&AG for the year 1973-74 regarding the utilisation of 
i t e m  of road building machinery in certain States: 

Aridhra Pradesh 

Out of 32 road rollers. six rollers were sick during the cntire Fourth 
Plan period and six others were sick for periods ranging from 1 to 2 years, 
mainly as they were awaiting repairs requiring spare parts. 

2. Thcrc was no mobile service van to attend to field repairs and the 
workshop mechanics were being dcputed for field repairs. 

Bihar 

1 .  A systematic record of machines received from the Central Gov- 
earnment. their utilisation, working condition ctc. was not maintained. 

2. No recognised system of inventory control was followed in regard 
to purchase and issue of spare parts. The spare parts were purchased 
as and when the machines went out of order 

Gujarat 

1. Out of 8 Hot Mix plants. the whereabout of two plants. purchased 
in August 1972. were not known (November 1974). 

2. A large number of machines costing over Rs. 60 lakhs purchased tiH 
1968 were lying idle with various divisions. 

There Stone Crushers, costing Rs. 1.90 lakhs supplied during June 
1974 t o  October 1974, were not commissioned (August 1975). 



2. A majority of the 27 road rollers imported from Ruminja suffered 
f r ~ m  deficiencies and. were not in: working o rdu  or were lying idle. 

1. M e i n e r y  costing Rs, 4.46 lakhs was lying. idle (December 1974) 
in different divisions for periods ranging between one, to three and half 
years. 

2. Road rollers, trucks and jeeps reported to be upserviceable were 
lying in Mechanical Division, Patiala and had not been surveyed for sal- 
vage or disposal (Febraury 1975). 

3. 3 big hot-mix plants (approximate cost Rs. 12 lakhs) received from 
Government of India in October 1974, lying un-installed or un-utilised 
(February 1975). 

Rajasrhan 

1. The State Government procured 529 items of machinery (required 
for border roads) valued at Rs. 106.75 lakhs between October 1965 and 
March 1967 from 'the open market without informing the Union Minis- 
try, in spite of objections from the Centre the Statc PWD continued to make 
direct purchases and procured another 75 items valued at Rs. 21.94 lakhs 
between April 1967 and July 1969. 

2. Out of 90 items of machinery diverted between August 1967 and 
March 1968 by the Ministry from Bihar, Uttar Prade~h and West Bengal 
on completion of central works there, to Rasjasthan for use on border 
roads, 65 items were not put to use. at all. I 

3. Trucks and other items of machinery were supplied to contractors 
on hire-purchase basis without obtaining prior approval of the Government 
of India which had paid fqr the machinery. 

4. No centralised record was available to show for each item o f ,  
machinery, the expenditure incurred qn repire. mainteaance etc. and the 
hire-charges realised from the cufatrWr6. 

5. Machinery received by the State PWD and not in use, was lying in 
the . . .  open .at ,vario)rs placq ,q n,q shel*~s had been p1ovid.d for tbeir proget 
storage. 
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Uttar Pradesh 

1. A large, number of items of machinery, aU valud at Rs, 41.75 lakhs 
were ly@g idle iq hfechpnica! Diyj~iqql, Lw$ipw a c e ,  197394, for lack 
of transfer orders, 

2. For Lateral Road Programme in Uttar Pradesh, plant and machinery 
worth Rs. 291 lakhs were supplied by Government of India upto 1968-69 
against the States demand for Rs. 220 lakhs. Excess supplies costing 
Rs. 55.82 lakhs were not pq{,*t~,ap,y ;*a. ai_.#. 

3. In November, 1974, 149 items were out of order and needed re- 
pairs and 74 items were declared beyond economical repairs. The repair 
of the machines had not been taken up (March, 1975). 

Road Building Machinery Committee 

7.40. The Road Building Machinery, Committee was appointed in. 
October 1968 Its report was received in the Ministry in April 1970. Its 
recommendations touch various aspects like ( i )  Planning and Procurement 
of machinery, (ii) Utilisation (iii) Development of surplus machinery. and 
(iv) Accounting procedures. After detailed examination, the Ministry 
formulated their views which were approved by the Minister on 28 Feb- 
ruary 1972. 

7.41. As most of the recommendations of the Committee had financial 
implications a reference was made to the Ministry of Finance on 4 July 
I972 for concurrence of the views formulated by the Ministry of Shipping 
and Transport. The Ministry of Finance asked for certain clarifications 
on them on 25 April 1973 and ultimately agreed at the instance of Minis- 
try of Shipping and Transport to have joint discussions in May 1975. 

7.42. The Committee desired to know as to why the Ministry of Fi- 
nance took more than two years to concur in the views of the Minis:ry 
af Shipping and Transport. In a note the Ministry of Shipping and 
Transport have stated: 

"The replies to the clarifications for by the Ministry of Finance 
vidc their letter dated the 25th April 1973 were sent by the 
Ministry \tide letter dated the 10th July 1973 Ministry of 
Finance desired further clarifications ride their letter dated 
6th August 1974. The matter was clarified to them vide this 
Ministry's letter dated !3th October 1974. Some more clari- 
fications were asked for by the Ministry of Finance again vide 
their letter dated 28th October 1974 in reply to which, we had 
suggested vide our letter dated 4th November 1974 that a 
meeting at the level of Joist Secretary. ~ i n i s t q  of ,  Finance 
and Directq ~ e r k r a l  ( ~ o a d  +velopplent) may be- held. to 
settle he ~ o n ~ ~ o u ~ t ~ ~ d i n ~ ~ r n a ~ e ~ ~  M?&p wire .. -... held . oq . 12 .. 



May 1975 and 15 May 1975 accordingly, and 
recommendations were finalised for implementation. From the 
above it may be seen that Ministry of Finance had taken more 
than 2 years to concur because they had to obtain a number of 
clarifications on various aspects of the Road Building 
Machinery Committee's report from this Ministry before 
finalising the matter." 

7.43. The report of the Committee contains 54 princip:tl r:comnicncfa- 
dons. Six more suggestion of the Committee have also been taken from 
.the report for examination by the Ministry. A statement showing the 
-chapter-wise position of t,he conclusive action taken by the MinistryiStates 
Governalents on these recommendations of the Committee is at Appcndix 
XII. 

7.44. It will be seen from the Statement that out of the 6 1  recommenda- 
tions, thc MinistryjStates have accepted 53 recommendations and our of 
them 37 have already been implcniented. Out of the remaining 16 rccom- 
mendations, 2 are yet to be implemented bv thc Ministl-y and 14 hy the 
'States. 

7.45. The Committee note that during 1962-66 specialisea road and 
bridge building equipments worlh Rs. 20.55 crores were purchased out 
of the Central Funds for the execution of various im~ortant yr0jcct.s. uir. .  

-roads financed by the International Development Association (IDA-1961), 
the Emergency Road Works (1963) and Lateral Road Project (1963-fdb. 
These works were entrusted to the States for rse sution and tlle machiirrrv 
-purchased was allocated to these States, vi;:. Assam (Rs. 345.25 lahhs), 
Bihar (Rs. 609.45 lakhs), Gujarat (Rs. 170.67 lakhs). Maharashtra Xu. 
13.50 lakhs, Orissa (Rs. 52.50 lakhs), Punjab (Rs. 12.21 lakhs), Rajas- 
than (Rs. 245.95 lakhs), Uttar Pradesh (Rs. 281.54 lakhs) and West 
Rengal (Rs. 323.45 lakhs) for this purpose. The Committee are distressed 
to find that though a balk of fhe machinery was rendered idle on romplc- 
tion or slowing down of the above works due to financial stringency about 
a decade ago, no coarrete or conclusive action had been taken all these 

years to re-allocate the machinery to other States where these could Iw put 
to proper use, more particularly for the execution of h e  National High- 
ways. The Committee have been infonnd during evidence that a polirv 
decision has now been taken t h t  the Central Govcmment would retain d l  
sophisticated types of equipment worth Rs. 10 crores and the remaining 
items like road rolhus, truck, boilers etc. worth Rs. 9.5 crores would he 
given to the States a g a i i  loan mistance. Tbe matter is stated to be under 
correspoodence w h  tbe States. The Committee regret that the Ministry 
bd waited for .b00f a decade before wallocahe the surplus machinery 
to tk Slates. E v a  now tic qatsblob of t r r a s tm tbe o-rship to the 
Qatts d n s  to be sctUed. What ampriaes tbe Committee is the fact 

-& mncbbmy regabed at h v y  crpibl cost w a ~  allowed to remain 



unutilised all these years, entailing heavy 10% to the Exchequer. The: 
Committee consider this to be a fit case requiring a thorough probe with. 
a view to fix responsibility. 

7.46. The Commitfee are further dislressed to note from the Audit 
Paragraph that to meet additional requirements duriug the Fourth Plan, 
the Ministry had purchased tools and plants worth Rs. 391.39 lakhs but 
because of imbalance in the actual supplies of the equipment and the 
timing of the supplies, soms of the items could hardly be used on road 
works in the I'ourth Plan. 

7.47. A proposals for grant of loan assistance to 12 States, viz. 
Himarhal Pradesh, Andhra Pradesh, Punjab, Tamil Kadu, Kerala, Maha- 
rashtra, Uttar Pradesh, Madhya Pradesh, Karnataka, Haryana, Orissa and 
Wajashiian, was also approved by the Ministry of Finance* in January, 
1972 for the purchase of machinery. Against this proposal, a total loan 
of Rs. 788.54 lakhs was sanctioned for the years 1972-73 to 1975-76. 
and out of that a total of Rs. 377.24 lakhs was released to the States. The 
loans are, released to the States in instalments after receiving the acceptance 
of the prescribed terms and condi!ions and after receipt of copies of' 
purchasc orders placed by them for the type and quantity of equipment 
approwd by the Centre. What has surprised the Committee is that only 
2 Statcs, viz. hlaharashtra and Haryans. have becn able to utilise fully the 
loan sanctioned to them. While some Sfates have par:ial:y utilised the 
amounts, the States of Punjab and Uttar Pradesh have not utilised any 
amount so far oiit of Rs. 75 lakhs and Rs. i01.55 lakhs respectively- 
sancfioned to them. The Comn~irtec 2rc not aware of the basis on which 
thaw two States have been sanctioned loans. nor have they been informed 
about the rcasuits for non-utilisstion oC the loan assistance. Incidentall! 
these S t a k  are nlre3dj holding machin~ry wor'h Rs. 12.24 Iakhs (Punjab) 
and Rs. 281.54 lakhr (1'. P.! \~l?ich had bcen rendered surplus on comple- 
tion of Emerpenq Road work4 in Punjah and Lateral Road Projects in 
Uttar Pradesh. 

7.48. In this connec;ion the Committee would like to absent? that 
immcdla!ely a£!er receipt of Report af the Road Building n'larhinery 
Committee in 1970, the Ministry should have initialed effective action to 
regulrtte new pr~rchases and ensure further utilisatior~ of machinery and 
eqeipmenf by bctler dcplo~men! within tho State on centrnl works or b? 
reallocation to different States. 

7.49. Since a bulk of the machinery purchased during the soars 1962- 
66 and thereafter through central funds is lyine unutilised, or is not Wisp, 
utilised to its optimum. the Committee would liko to emphasise that further 
expcnditurc on purchesc of road buildino, machinery for central works 
should be considered only after making sare that the macbinen 



7.50. The Cormnittee would also We the Ministry lo identify such of 
the i t e m  of machinery as have not been utllised at all or markedly under- 
utilisd with a View to ascertain L e  rationale for hei r  initial purchases. 
Tbe responsibility for purchase of unwaated items may be thoroughly 
investigated so as to Qkc corrective measures to obviate such purchases 
in future. The Committee would like to be inbtmed of the concrete 
measures taken in pursuance of this recommendation. 

7.51. In view of tbe disturbing position about the acquisition and 
utilisation of cos t l~  roadLbuilding machinery and equipment purchasorl on 
centrid account, the Committee siress that in the Annual Report there 
should be detailed mention of the machinery and equipmwt purchased for 
road-building, its allocation State-wise, as also utilisation, the deficiencies 
noticed and the measures taken to rectify thc position. 

7.52. The Committee note from the Audit para that the maintenance 
of the machinery by the States was not satisfactory as they did not have 
the special facilities hy way of workshops for servicing and maintenance of 
the sophisticated machinery during (he Fuerl91 Plan. The represen!ative 
of the Ministry has also conceded during evidence that many States are 
still deficient of this facility. It is rather disturbing to note that despite 
negetiations going on with the Sfstca since 1%2 no concrete steps have 
been taken to augment the workshop facility in the States where tbe 
macUliners rendered snrphu from the initial special projects is to be 
transferred for exemtion of the national highways. It is only now that 1 
proposal for an amount of Rs. 182 lakhs has been sent to tile Ministry 
of F'inmce for concurrence of pCdrC4nent of 20 mobile workshops. 6 
central workshops and 9 division workchops to take care of the machinery 
repairs etc., ownership of which vests or woald cont;nuc to vest wiih the 
Central Miistry. Anofher proposal for giving another loan fo the States 
to the tune of Rs. 60 lakhs for the mtablishment of new workshops to lake 
care of machinery repairs, ownership of whicb vests with the State PWD 
but used on central works is also bctore the Ministry ol Finance. The 
Committee would like the Ministry to pursue these cmatters wilh the 
Ministry of Finance for early sanction so that ihe workshops are set up 
in respective Stales by the time the machinery is allocated to them. 

7.53. Tbe Committee also emphasise the need for contempraneaav 
wrdcb to enswe tbbt mobh worlwholp, are oqpnised properly anh render 
mecean service irr kmphg the ma- and eqaipment in Inn and 
e f k k n t  eosdsfion. 

7.54. It is m e a m ~ y  tbr( tor poper  opcralloa, up-kmp and repair of 
eqaiplwat there dWHlM be an adequate number of well trained ovrotom 



add WltiiIehl sm. rhe %3&dtt% fihi " f m  'be ku&t paragraph h a t  
tht 'StaYss 'fickkd " t a d h s  ~ d f  '#eMdB strbf to o*rate k b i n e r y  allotted to 
W m  -for execatidh of -centrtrl WttrluP during the Poiiifh %n. The Commit- 
tee oh *Road Bufiding RbclUnery'ih ifs Report '(1970) hss also empltasised 
the Pdr properly trained st& 'fbr use, haidtenaacs and supervision of - '& amwllky. 

7.55. The Committee need M y  emphasim (bat facilities avaitabk .(rt 
Training Centres ran by t#e Central Water and Power Commission of '1118 
Department of .Irrigation should be increasingly taken advantage of. The 
Committee commend the idea of imparting training to the staff at lndwtrktl 
Training Institutes which bave been set up in almost all the States add 
would like the scheme to be -sed expeditiously. For this purpose, the 
Committee would like the Ministry to review, in consultation with Ihe 
States, the present strength vis-a-vis the future requirements oi operators 
and technicians so that a reguIar training yrbgramme is arranged in e v q  
Stale expe4itiously to meet the future requirements. It will be beneficial if 
refresher and in-service training courses are also arranged from time to time 
so that the staff in made conversant with the working of the equipment of 
the latest design and technology. 

7.56. The Committee would also like to urge that in the case of new 
range of equipment the State authorities may be. ~ersuaded to send the 
machine operators and mechanics to the manufacturing units for training 
well ahead of the arrival of the equipm-.nt so that there is no loss of ma- 
chine-time at the work site. 

7.57. The Committee would also Kke to be assured that the work- 
shops are manned adequately by trained technicians with requisite qualifica- 
tions so that the equipmmt is well maintained and repaired satisfactoiiiy. 
It 'bas also to be ensured that the workshops do not suffer on account of 
nan-availability of the right type of spares. 

7.5'8. The Committee are perturbed to note from the findings of the 
Road Building Machinery Committee (1970) that the utilisation of the 
imprted and the major items of machinery had not exceeded 40 per cent 
(often it was 10 to 20 per cent) of the available w o ~ ~  hours. In some 
cases, the lhacb- could not be put to pmper nse becagse of: (i) arrival 
uf the macbiaen. late etter the *verk had beea completed: (ii) State Gov- 
dmmcats Whp! -m&k to a* the machinery altatkd due to 'specid s* 
cbndltions f& vdkh tbe illlhporl9id machinery were not suitd: (bfl lack lvll 
sk iW apkolars rad b r o w b w  for opendiow iiv) k k  of lmined tecbnb 
cinnc for maintenance and rewirs; and (v) raoa-avaffsb~ify d -spares % 
time. 

'1.89. h order to bnve proper check tbe Minitrv have introduced 
w.e.1. 1M2 he system of geMng horn ttw ~ b m  yeahy rtilisation pro- 



gramme of macbhery under which the Sates are requircd to indicate the. 
quantum of machinery likely to be surplus so that the Minis19 could 
consider lrunsferring the same to other States. The Committee are dis- 
tressed to note from the information furnished by the Ministry that the 
utilisation programmes were not prepared in the prescribed manner and 
were sent quite late. In addition, the utilisation programmes did not furnisb 
utilisation picture for all types of central machinery and detailed calculation 
on the basis of quantum of work sanctioned against job numbers. Since 
forward planning redling in redistribution of machineq in a rational man- 
ncr can help improving the utilisation, the Committee would like the Minis- 
try to impress upon the State concerned the importance of these utilisation 
programmes and persuade them to submit them regularly in the prescribed 
manner. The Ministry, on their part, should make a detailed study or' these 
returns within a time-bound programme and issue suitable and timely 
instructions to the States to ensure that each item of macilinery is put to 
optimum utilisation and maximum productivity. 

7.60. The Committee need hardly emphasise that Regional Officers/ 
Liaison Officers at State Headauarters should ensure that utilisation pro- 
grammm are properly prepared, furnished in time and that dircxtions issued 
are got implemented in letter and spirit. 

7.61. The Committee further note that in order to have continuous 
=cord of the performance of the central ma~hi~nery in the headqunrters, 
tkc Siates are required to submit from 1972-73 onwards a quarterly pcr- 
forniance report indicating the number of hours the equipment has worked, 
remained idle or under breakdown dc. The Committee find that whrrcm 
all the 8 Stafes concerned had furnished reports for all the 4 quarters during 
1974.75. thc position had deteriorated in 1975-76 as only 2 States 
viz.. Piaryarra and Punjab, submitted these reports for the nholc year. The 
Commlttec would desire the Ministry to ensure that these quarterl~ reports 
are received regularly and in t h e  from all the States so that on the basis 
of particulars furnished therein the Index Cards now being maintained at 
tbe headquarters are kept up-to-date. all the time. 

7.62. The Committee note that at the instance of the Centre some 
States have nitgmented their mechanical set-up and at present fhc Stales of 
Asnam, Bihar. Haryana, Madhpa Pradesh, Orissa, Tamil Nadu, Uttar 
Pradesh and West Bengal have S ~ p e r i n t e n d n ~  Engineers (M) along with 
supporting staff. The Committee desire that the remaining States should 
aho fan in line with other States and have separate mechanical set-up to 
ensure better utilisation of equipment. 

7.63. The Committee note that physical verification of the equipments 
is done annually and tbe State Governments are required to send 8 copy 



1 7.65. 'IIR Ce- rite dlWess&l to mute that bo 3eriolls attemjpts 
' M * e b t c l l b l k l t ~ m t ~ ~ ~ t o S t a n d a i s e ( b e ~ t s /  

ntibcYRI.y f* rsM Bt@dWg b by and hge they have been u W n g  the 
mochinery intporM 1!J&66 Nk the hrititl projects. Siuce sewfat 
States are now purchasing plant and machinery from indigenous sources in 
cYsaceti@n wIib the e d a n  of #e central worts, it is hat proper tbat a w w  shordd be dade ia right earnest to standardhe at least t h e  
of. tU@ #caM wBieh are io cohalnbn use in road Wi. Thp C h i d t e e  
w W ,  tbetefore, rctdadmkd that a hhdcal  body w&h dfilcen b e d  
fmm tkc lk lbbtq (Roads Wing), Border Roads OrgadMon, *TO, IhdiPa 
RMas Cohgress, Public Sector Underbldngs concemkd etc., be set up to 
go tato Mc question aP sbndat~?&rdion of the machinery now In usc in road 
blllldiq. The Committee woold like the expert team to be appoint& with- 
eM tdYIlrcr lasr of time so that they may compile snd evaluate the neces- 
s r g  data aad give their considered recommendntions by a spect15c date 
abmt Jtradsrdtsln(: the important items of machinery and eqttiptn~nt in 
tbe interest of m t i o ~ ~ i n g  tbe production m d  maintenance progrmmmes. 

7.66. The Cammithe would like the IHin'itry to take appropriate 
measutts hr conmhthn vdfh the Mitdstry of findustry, DG'k'D, etc. to 
e- fhe k d t i i  of Ib+aidactmiUg ~ m o u s t y  sgch al the Items ~f 
road buildii machinery and equipment wMth hoe  to be imported at ppk- 
scmt in considerable number spending appreciable foreign excbange so that 
t k  country may attain st l f -dhce in tlris b d d  at the e. 



- .ue . t&p-d- -wbr-@)aUi  
8 k t d ~ R b . ( r $ i C l r ) b r d t L c ~ d 2 p h b ~ i 8  
Amat 15172 ~ ~ . a ~ , ~ ~ N o w r d n r ~ c l ) i ( ~ i ) l a s r r ~ a d ~ ~ ~ d  
~ ~ i ~ t h r o l . m * h I l j l A d . ~ ~ d ~ R o t k '  
mrki.g order or wwe lyiug Mte; and (Ui) the Sbfe Covsmmat of Rajas- 
~ h a d p u r e b r r s d 5 2 9 i t a r s a f ~ f o r ~ a a d o v ~ a t  
Rs. 106.75 l a b s  bctrrcsn o c t o b  19165 rPd l b c b  1967 from the operr 
-ket w i t k t  infomhq tht Unkr Miubtry. 8mpitc d dbjectiarr from 
UcCcntrr,tLeSCPGPWD~~~lt iwrJltoarrLeW-sdplrb-.  
curad a ~ f b c r  75 item vnlwed at Rs. 21.95 iaLLs btwtm April l%7 rrl. 
Jdy 1969. Tbe ComnrSttte world like tk M l d d ~  to tuarir# tk dwmr- 
t i O n s r r u d e b y t b c C d t A G i n h i s R c p o ~ c r r c t . l t g ~ s d s d r r s c g ~ ~ g  
irqpdaritks iavolvhg raoaey from tbe Cenlre for i n v e ~ t i o a  by a Corn- 
mi& of Odicen who may be drrm from the Mirbbry of shipping pad 
Transpart, Mlnisby of Fiaollce, Border Rods OrlyrisrUon and tbe Slate. 
authorities dc .  Tbc Commitfa wodd Ule to be f.trt9red wltbia six month. 
about thp #.ti011 taken in pmmumllce d iw recomaaeadrtion. 

7.68. The Committee fmd that Govenrment had codtuted a Road 
Bufding Machinery Gounittee in Oetobu 1968 to p into tLe wbdc ques- 
tiwofroadbpikdiaOlrvachiDetyfrorn~&rgeofplslMingefproclll~~l~lt 
and JMU&W, to its utilisatlon, opedon,  maintcauace etc. It is regrettabllc 
tlrot UlongI~ Ibe Committee submitted its Report in 1970, ection turs stai not 
heen completed on several 91 its reeonrmedabas. Out of tbe m e n  yeam 
tokc1 so far in the coasideratioa/implemeatation of the recommandatinas, 
the Committee find that about two years were taken by the Miistry of 
Shipping and Transpert itself to formulPto tbelr views on the rtcommmd- 
ations and about three years (from July 1972 to May 1975) were t aka  
by the Milktry of Finance to concur in tbose views. The Committee hate 
no satisfadory explanation from these Ministries for tak iq  such a long 
time to consider and concur & the rocommendations and would like them 
to identify the reasons for the same as to sbePlaline tbe procedure in this 
regard and at least obviate such heavy and c d y  delays in tbe fatun. The 
Committee would like to be Wormed of the specilk actSsn Enken h pur- 
sPauce d this recommendation. 



CHAPTER VllI 

PLANNING OF PROCUREMENT OF BITUMEN 

Audit Paragraph 

8.1. Shortage of bitumen was first brought to notice at tilc State Chief 
Engineers meeting with Ministry in December, 1970, As shortages per- 
sisted, the hlinistry in August, 1971 requested the State Chief Engineers to 
intimate their total year-wise requirements for the rest of thz 1V Plan, h e  
quantity for which orders had been placed and the supply received till 
then, together with the problems, if any, obstructing quick supply of 
bitumen. Assam and West Bengal reported d:fficulties it1 niovement of 
bitumen from refineries, due to wagon shortages. The difficulties arising 
from bottlenecks in transport of bitumen were taken up with the Ministry 
of Petroleum and Chemicals and the Ministry of R~ilways. By mid 1972, 
State Ch'.ef Engineers still reported shortages. When the hlinistry took it 
up wi:h the Railway Board, the latter advised that the regional Railway 
headquarters concerned should be contacted in the first instance and the 
Railway Board should only be approached if the regional Railway organisa- 
tion failed to render the required assistance. The State Chid EngInccrs 
were requested to act accordingly and keep the Roads Wing informed so 
that if and when necessary the matter could be taken up with the Railway 
k d .  

8.2. However, shortages of bitumen supply continued to affect the road 
ccnstruciion programme right up to the end of the 1V Plao though the 
problem was one really of transport by the Railways rather than of produc- 
tion. In M : I ~ ,  1974, i t  was estimated by the oil-refining industry that about 
1.5 lakh tonnes of bitumen were lying at the refineries waiting to be moved 
by the Railways due to the extremely low priority accorded to bitumen 
movement. 

8.3. Because there could be substantial savings b a h  in the price of 
bitumen supplied in bulk as compared to supply in drums, as also in foreign 
exchange (the drum-sheets are imported) instructions were issued to State 
Governments in 1967 to make arrangements to move bitumen in bulk. 
However, most of the States made no arrangements for hulk purchase of 
bitumen. A Committee appointed by the Ministry of Petrokum and Che- 
micals with representatives from the Ministry of Transport. Railway Board 



and the oil companies reporting in 1972, suggested measures for switch- 
ing over of bitumen distribution from drum-pked to bulk supply. With 
demand for bitumen growing at a compound rate of just wer 15 per cent 
per annum during 1967-72 and with ncdy 94 per cent being moved in 
drums fabricated from imported steel sheets, the outgo on foreign exchange 
in 1971-72 was about Rs. 8.7 cmm and wrrs expected to be over Rs. 10 
crores in 1972-73. Further, about 1.5 per cent of the contents of drum- 
packed bitumen (at sides and comers) was wasted in drum packing. Wre 
Camnittee estimated that of Rs. 48 crores of total sales realisation of bitu- 
men in 1971-72, cost of drums alone was Rs. 19 crores. It recommended 
a phased programme for introduction of bulk distribution of bitumen. As 
a first step, it was proposed that areas within a radius of 250 kilometres 
ftom each refinery supply point of bitumen (other than Digboi and Barauni 
refineries) would be declared as '%u& supply only urne". It was hoped 
to convert 80 per cent of the total sales of bitumen from "packed" to 
"bulk" supply within a period of 5 years, i.e., 1976-80. The States were 
accordingly asked (September 1972) to make arrangemeats for bulk move- 
ment, storage and handlhg of bitumen. These arrangements include mobile 
insulated bitumen-tankers with heating coils and bitumen tank-farms at 
strategic locations to move, store and distribute liquid bitumcn in bulk 
wherever acquired for road construction works, as well as bitumen purnping 
equipment for handling liquid bitumen in bulk from mobila to static stor- 
age or vice-versa. Except, to an extent, Maharashtra, which has two bulk 
sqply depots, State Governments have not taken adequate steps to make 
appropriate arrangements for bulk storage, supply and distribution of 
h'tumen. As a result, they continue to incur h~avy expendi~ure by way of 
the higher cost of bitumen packed in drums. In Tamilnadg, the price 
difference ranged between Rs. 176 and Rs. 274 per tonne during 1970 to 
1974, and savings of a similar order would have bcen available to other 
States also. 1t appears to the Ministry that financial stringency of States and 
the low magnitude of bituminous work sanctioned by them mag possibly 
account for their reluctance in this regard. 

[Audit Paragraph No. 7 of C&AG's Supplemcntary Report for 
1973-74, Part 11.--Civil] 

Production omi Consrrmpfion oj Bitumen 

8.4. The Audit Para has pointed out that shortage of bitumen was first 
brought to the notice of the State Chitf -near's meeting with Midtry  
in December, 1970. Then shortrrga continued to affOct the road conslruc- 
tion pmBfarame right up to rlre and of tbe Fourth Plan period. Is J i s  
connection, the Committee desired to know the productioo oi bitumcn 
during the Fourth Plan and thereafter and the quantity cmsumed for various 



CmW md State roads. The infdtcgatioa fulrishsd by the Ministry is 
in the f & b ~  tarbk- 

- 
Year Production Consumption 

(in lakh tonne4 - - 

8.5. It will be noted from the above that there was a steep fall in 
production of bitumen from 11.67 lakh tonnes in 1973 to 8.73 lakh tomes 
in 1974 and further to 7.08 lakh tonnes in 1975. Similarly, there was a 
fall in consumption of bitumen during these years. Asked to state the 
reasons for the falling trend in production, the representative of the Minis- 
try of Petroleum and Chemicals has stated during evidence:- 

"Broadly, production has not been a problem. Whatever has becn 
the demand, we have been able to meet. After the oil crisis in 
1973, several things happened and one of the results had been 
the steep fall in the demand for bitumen." 

He has furtbcr added:- 

"Actually what happened was that from 1974 we had huge stocks 
of bitumen lying in the refineries and we had the problem of 
disposing them of. We actually had to start export of bitumen; 
1974 was the first year of export because the demand in the 
country had fallen. We can increase the production of bitumen 
and reduce the production of furnace oil because both come 
from the same barrel of crude." 

8.6. In regard to the steep fall in consumption of bitumen in 1974, the 
Ministry of Shipping and Transport have stated:- 

"17rere are two reasons for the low consumption of bitumen: 

(i) Low magnitude of mad works due to financial constraints. 

(ii) Adoptloa af altsrnatiw saacifications issucd by this Ministry 
following the world-wide oil crisis. 



The road programme was giwn a lmer  priority due to financial 
constraints which started from 1973 onwards. As a result, the 
road allocations were subtantially slashed down. Morcover, 
there was virtually a ban on the sanction of new works and 
even the 'on going works' were re-phased and spread-over a 
longer period. Thus, the magnitude of road works was at a low 
level. 

1;ollowing the world-wide oil crisis, and the consequent need for 
. conservation of petroleum and its bye-products, this Ministry 

evolved alternative specifications for road construction with a 
view to minimise the consumption of bitumen. These alterna- 
native specifications were circulated to all the State Govern- 
ments for adoption vide circular letter No. PL-30(185)/7 1, 
dated the 12th March, 1974. As a result, there was a sreep 
fall in the consumption of bitumen on roads." 

8.7. On his attention being drawn to the Audit remarks that thc real 
pmblem was of movement (rather than production) by the Railways of the 
huge stocks of bitumen lying with the refineries, the Director General 
(Roads) has stated:- 

'There were a few stray cases which were rcportcd by the State 
Chief Engineers in the meeting. They were feeling the shortage 
of bitumen in Bihar, north-eastern region and Uttar Prudesh, 
because of difficulties with the railways. We immediately ob- 
tained the details. We took up the matter with the Railway 
h,ard who promptly moved in the matter and issued instruc- 
tion that those movement should be arranged. The total picture 
has been that for the year 1973-74, the requirements of bitu- 
men in the country, as intimated to us by the State Chief Engi- 
neers, were around 7.74 lakh tonnes and actuvlly the consump- 
tion of bitumen as gathered from the figurcs from the refineries, 
is much more of the order of 10 Iakh to 11 lakh tonnes. This 
really approves that in totality, at the end of thc year, the pic- 
ture was that the demand for bitumen for road use has been 
fully met. And I do not think we have been able to get any 
substantial figure from the refineries to show that although the 
orders were there, certain quantities of bitumen could not be 
moved because of rail movement difficdtics." 

8.8 It has been reported in the press (Economic Times dated 15 Dec., 
1976) that: 

"In the face of stiff competition from some of the major producers, 
India has succeeded in securing export orders for over 80,000 



ionnes of bit& at hi$@ favourable '&xs, it is temt.  &- 
sidm them have lately %em s number d'frtsh'frtsh inquiries for 
exportofbitumen. 

The export of bitumen, according to official okol.. lsrc bill tlDt 
only relieve the refineries of their storage problem k t  would 
also earn valuable foreign exchange. 

With the anticipated production of bitumen around a million tomes 
during the curr&t year the refineries were worried about the 
poor off-take. Surprisingly while the growtb in demand for some 
of the other petroleum products during the period January- 
September ranges between 3 and 21 per cent., the demand for 
bitumen has been static. There has, in fact, been no growth in 
the demand for bitumen during the period JanuaryCPptem- 
ber. The total off-take during this period was 560,000 ton- 
roughly the same as in the corresponding period last year.". 

8.9. The Committee desired to know the quantity of bitumen exported 
to other countries since the beginning of Fourth Plan (i.e. from 1969-70 
onwards). 

The information furnished by the Ministry on 7 July 1977 is indicated 
below: 

(In tonner) 

1971-72 . . . . Nil 

1976-77 . . . . P953' 

T h e  countries to whom the bitumen was exported are Bangladesh, Sri Lanka, 
Indonesia, Kuwait, Nigeria, U.A.R., Yeman, Arab Republic, Ncpa]. 
Vietnam, Burma, Dubai and Dalamey. 

Switch over from Packed to Bulk Bitumen Distribution 

8.10. The Audit Para has pointed out that because there could be sub- 
stantial savings both in the price of bitumen supplied in bulk as compared 
to supply in drums, as also in foreign excbange (the dnun sheets are im- 
ported) instructions were issued to State Governments in 1967 to make 
~ a n g t m e n t s  to move bitumen in bulk. However, most of the States made 
no armugements for bulk purchase of bitumen. 



8.11. To i q y t s w  1)W y w s  wiq(* @@w ip. fkc convtrsiaxt 
of Bimm QlaariRv~ frw, 'pyk#' $ "bM&." d. t~ r-nd C O Q ~  
measures to be taken for a crash progranime 9f. w w q  t~ bulk bitumen, 
a special Committee was constituted by the Ministry of Petroleum and 
Q& irr Fcbmary, I971 tmtsisving d the qreaentiatives for the 
v9rSous M i P h  a o ~ m d .  A representative oP the Railway Ministry was 
also associated with this Cbmmitke. The Committee submitted its report 
in May, 1972. Thg C e  bas iW dici c&qvd:-- 

"While in all developed countries as well as in stveral developing 
eomtties of €he world, bitbmen distribution takes place pre- 
poacdepantly in bulk (90 per cent anti over), in India nearly 
94 per cent of the supplies are made m Qums fabricated mostly 
from imported steel sheets. This is a highly wasteful process 
both on eumomic and technological considerations. The ex- 
refinery price differential between 'packed' and 'bulk' bitumen 
is about Rs. 2351- a tonne (including sales tax). Even ahet 
allowing for the evnditure  on puttipg up facilities for the 
handling af bulk bitumen, there is a substantial cost advantage 
to the consumer (mostly State PWDs and Government and 
quasi-Govexnment organisations) in t&ig bulk supplies in- 
stead of 'packed' ranging from about Rs. 200 a tonne near the 
refinery locations to well over Rs. 80 a tonne at far off-points 
requiring movement by rail. 

Packed supplies also involve a very high foreign exchange outgo 
which is entirely avoidable. In the cumnt year alone the drain 
on foreign exchange for import of drum steel is likely to be of 
the order of over Rs. 10 crores. This wasteful use of foreign 
exchange will rise further to roughly Rs. 16 crores by 1975 and 
Rs. 28 crores by 1980 (at the current steel prices) unless effec- 
tive action is talcen for conversion of bitumen distribution from 
'packed' to 'bulk' h~ a big way. Mqeover, the steel used for 
packing bitumen has only a one-time use as the drums are 
mostly unfit for reuse." 

The above Committee had estimated that the progressive conversion 
from 'packed' to 'bulk' will be of the following or&r:- 

(In lakh tonna) 

Bulk 
Total pwvd 

*\&TI. hrgyl-1 M.T8. h r a o q ~ r  



(In lakh tonna) 
< - 

Y ~ r r  Total Bulk L ~ #  rcmtage I'acked Pcrcrn tage 

----.-- .. 
7-- -. 

I? will be secn that the growth rate p r o w  by the Commlttte has 
not materialhod. As a matter of fact, there has been a steep drop in that 
tatat quaqtity of bulk bitumen moved m Railways in 1975-76, as compared 
to 1973-74. 

8.13. It has been pointed out by the Committee on Conversion of Bitu- 
men Distribution (1972) that there were only 92 bitumen tank wagons'on 
the Indian Railways of which 62 were in use and that against this some 
hundreds of wagons were required. The Committee desired to know as to 
what steps the Ministry of Shipipng and Transport had taken to coordinate 
with the Railways to get more wagons for bulk supply. To this, the re- 
presentative of the Railway Board has stated: 

"On behalf of the Railway Board, I may say that even before the 
Committee was appointed to go into the aspects of bulk trans- 
port, the question of the availability of the fleet was considered. 
The railways at that time had 105 tanker wagons. Over 5 per 
cent of the fleet was lying idle because of the consumer pre- 
ference to transport bitumen only in drums and not in tanks. 
As the demand for other fuel oils went up, the railways did not 
want to take up those tank wagons and so we released 23 out 
of 105 for carrying fuel oil to the thermal stations. So the 
fleet became 82. Even after the Committee's recom- 
mendations. we found that the consumer was not r d y  

is for hlk transrpart and w r  wagaw continued to be idle. 
Sg, ane b y e  again, in the kst 9 months, diverted about 40 
v i f ~ ~ q s  for rmidual frrd tu the t h m d  ststions So, to say that 
the ~afiways did not have the fleat to move the bulk transport 
w h  @c &atand c a m  up X think wil4 qa4 be correct. We 
have 105 tank wagons and if the demand picks up, the tanks 

.--- widFh have baca dkrtcd ean be W t  bmk to the bitumen 
&q&jt. 



,. The same Committee has'* gone into the d& of the tank 
wagons when the. demand comes, but at present the d e m a  
is not there even for the existing 82 tanks." 

8.14. In a note subsequently furnished by the Railway Board, the posi- 
,tion has been clarified thus:- 

"At present, out of a total fleet of 105 TBTs, railways are using 
only 44 TBTs for moving bitumen. Even with this reduced 
fleet there is considerable idling of TBTs. The following 
figures indicate the loading and idling of TBTs for 1973-74 
1974-75 and 1975-76:- 

1973-74 1974-75 
Month 1975-76 - 

Loading Idling Lolding Idling Loading Idling: 
Per Per Per Per per Per . 

month month month month I n ~ r h  month 
(in days) (in days) (in &)A) 

7-- 

April . . . 68 35 66 31 43 42 

May . . . 67 33 45 62 5 1 38 

June . . 73 29 69 75 32 25 

July . . . 58 4 1 40 65 3 1 .% 
A I I ~ W  . . . @ 89 20 33 37 42 ' 
September . . 73 68 38 46 28 26 

October . . 36 39 I 8 38 48 36 

November . . 57 57 33 17 35 61 

Decanbcr . 38 28 33 36 54 56 

J-uary . . 62 45 46 . 54 69 48 

February . . 60 44 28 55 67 67 

M u c h . .  . 70 54 35 56 67 49 

Avaruoa . 59 47 39 47 47 47 

Railways, therefore, ham e m &  capacity to carry the present 
quantum of tr&c and in case traffic picks up TBTs now being 
used for the amport of other tra* will be brought back to 
the bitumen circuit. AgokM this background, the question of 
building a d d i t i d  tanks does not a h  at present." 

8.15. The Committa an Conversion of Bitumen Mstribution bad found 
that as the Railways were paid the same freight for carriage of bitumen 



ld'bulk as for packed bitumen and the former meant extra expenditure on 
constiuction and maintenance of tank wagons, the empty haulage etc., the 
Rnilkays have no incentive b increase their fleet of fa& wagons. They 
enquired whether the Railways proposed to bring about any "change in the 
Wgbt structure. In reply, the Ministry of Railways (Railway Board) 
have stated :- 

"With effect from 1st August 1974 the freight classification of 
bitumen in tank wagons has been enhanced to class 75 while 
bitumen in containers is charged as class 57.5." 

8.16. The Committee desired to know if the Ministry had ascertained 
from State Governments whether their consumption of bitumen had actually 
decreased to such an extent that it was not economical to invest in the infra- 
structure required for the ohange over from packed to bulk supplies. The 
rcprescntative of the Ministry of Petroleum and Chemicals has deposed:- 

"As far as the Petroleum Ministry is concerned, we have been through 
the oil companies trying to spread the idea of using bulk 
bitumen. The assistance is more by way of technical assis- 
tance through the oil companies. There has been some 
increase in the use of bulk bitumen. In fact bulk bitumen was 
about 49000 tonnes in 1971-72 as against 61650 tonnes in 
1975-76. I do not say that there is a large increase, but I 

< .  would say that there has been some increase. States like 
Maharashtra and Tamil Nadu were increasingly using bulk 
bitumen. The use of bulk bitumen in the first phase was con- 
fined to a reasonable distance from the refinery where the bitu- 

I .  men is produced, because of the problem of moving for which 
special type of wagons is necessary. So, the first step was to 
confine it to about 250 kilometres from the refineries. In the 
original plan we proposed using bulk bitumen, we had listed 
out certain refineries where bitumen was produced. The plan 

I has now undergone some change. For instance, we have two 
refineries in Bombay-Hindustan Petroleum Refineries and 
the Bharat Refineries. The Bharat Refineries have a very high 
capacity for producing bitumen. Now, we have plans for 
changing over from imported crude to indigenous crude in the 
Bharat Refinery. Indigenous crude does not produce bitumen. 
All these things have affected the growth and the use of bulk 
bitumen." 

8.17. Asked as to how far the public sector refineries have achieved 
wcess in bulk-bitumen conversion, the Ministry have stated: 

"IW was the only public sector campany which was producing 
Bitumen up to the year 1973. The Hindustan Petroleum Cor- 

I poration, which was originally ESSO the Eastern Incorporated 



HPC: BRL IOC 
Year * ... . .... 

Bulk Sale/ %Prod. Bulk Sdc]%Prad. Buk Sale/ %Prod. - . -  - 
'973-74 20639 MT 7.8 47900 MT 10.3 &)oO MT 1.8 

8.18. The Committee on Conversiog of Bitwnan Distribution bad mb 
commend@ that the Ministry of Shippin8 and Transport should be closely 
associated as they have a special responsibility in ensuring that State Public 
Works Departwnts take prompt action for conversion of packed supplies 
into bulk supplies on a time bound basis. The Committee desired to know 
as to what action had the Ministry taken in the recent past to ensure fully 
coordinated action by all departments and organisations concerned, e.g. 
Ministries of Petroleum and Chemicals and Railways, Bitumen producers 
and State Public Works Departments and by what time was it expected that 
bitumen to al l  major consumers within 250 or 320 kms. of Refineries would 
be distributed in bulk. To this, the Ministry, in a note furnished to the 
Committee, have stated:- 

"In so far as the Ministry of Petroleum are concerned, they have 
been closely associating the concerned organisations like thq 
Wigtry of Shipping and Trampart. State Governments and 
Oil Companies in regard to the question of bulk supply of 

, bitumen. Steps were taken for a phased change over of supplies 
from packed to bulk-bitumen within 250 kms. from each 
refiaery (except Wbai and Bmeuni) supply point of Bitumen. 
The of Shipping and T~snsport dirussed this matter 
with State PWD Sacrctarim and Chief Engineera in a meeting 
hcdd in Jane, 1971. Detailed imtrudons were issued by the 
Ministry of Shipping and Traaspart and Ministry of Petrolmm 
and Chamicals to the concerned St& Gownrments as under: 

(a) Ministry of Shipipng and Twnspmt 
(i) Letter No. PL-30(140)170 dated 1st July, 1972. 

(ii) Letter No. PL-30(140)170-Val. XI, dated 18th July, 1973. 
Ciii) No. PIfm( 1~17@Vol.  H, dated 14th hbruary, 1974. 

.I + (iv) Latter No. FL30(952)174, dated 29tb Marcb, 1975. 



(a) M f ~ i g r y  of Petroleum and Chemicals: 
.J 

(i) No. 8(3) 172-IW dated 2nd September, 1972. 

(ii) No. 8(3)172IOC dated 30th November, 1972. 

(iii)- No. 8(3)172-IOC dated 24th April, 1973. 

(iv) No. 8(3)172-IOC dated 9th Octobet, 1973. 

(v) No. IS-23020(21(73-FS4 (Part) dated 14th February, 1975. 

Oil Companies were advised by the Ministry of Petroleum and 
Chemicals to contact the various consumers in their 
concerned zones at various field levels and give them all 
possible assistance in the implementation of the scheme. The 
companies maintained regular contacts and liaison with the State 
Governments and their field officers. As a result of these efforts, 
some progress has been made in bulk conversion of bitumen 
within 250 Kms. from the refineries concerned as per details 
given below:- 

Bulk supply, expressed as 
percentage of total salrs in 

Bulk the refinery bulk supply zone 
Yolune (i.e. within 250 Kms. 

(in MTs) from the refineries) 

-- - - - - -- - - -- -- - - 
Instructions have been issued oa 7 September, 1976. to the oil corn-' 

panies to make all-out efforts to increase the sale in the supply 
of bulk-bitumen and to send Government a quarterly report 
indicating the progress made. 

The work of following up action with the oil companies, Ministry 
of Shipping a d  Transport and State Governments for pro- 
moting the sale of bulk-bitumen has shce been entrusted to 
the Of1 C m d h a f b  Commit&. ?he O.C.C. has been 
rquested to rnm'tor the progess df sales of btzlk-bitumen by 
the oil companies and advise the M1ddky of Petroleum, from 
time to time about the p @ w s  made." 



8.19. Asked to indicate the value of bitumen consumed, State-wiq 
on Central and State roads in the 'bulk Supply Only Zone' from 1971-72 
to 1975-76, the Ministry have stated:- 

"The information regarding the value of bitumen consumed state 
wise on central and state roads in the bulk supply zone from 
1971-72 to 1975-76 is not available inspite of efforts made 
to obtain this information. 

.It is, however, seen from the records available in this Ministry 
that bitumen demand in the 'bulk only zone' has been approxi- 
mately assessed by the Fgd: Ministry as 20 per cent of the 
all India demand. Applying this percentage to the all India 
consumption data yearwise, the likely quantity of bitumen 
consumed in the bulk only zone is indicated below:- 

*Likely consumption in bulk 
S. No. Year only zone ('000 tons) - -  

I . . . . . .  1971-72 1h.38 
2 '072-73 . . . .  . . 22 j -56 
3 '973-74 z2C-89 
4 1974-75 . . . . 171.06 

*Statewise breakup is not available. 

8.20. The Audit Para has pointed out that the State Governments 
have not taken adequate steps to make appropriate arrangements for bulk 
storage, supply and distribution of bitumen and as a result, they continue 
to incur heavy expenditure by way of the higher cost of bitumen packed 
in drums. Thus, it appears that despite the efforts of the Ministries of 
Shipping and Transport and Petroleum and Cheinicals, State Governments 
have not accepted the argument that the cost of providing facilities for 
the bulk handling of bitumen would be adequately counter-balanced by 
the savings likely to accrue. The Committee desired to know whether 
considering the advantages likely to accrue, particularly the reduction in 
cost and savings in foreign exchane?, the Government of India should 
not make special efforts for the introduction of bulk starage and distribu- 
tion of bitumen. The Ministry, in a note, have stated:- 

"Although there is general appreciation of the advantages of 
switch-over to supply of bitumen in bulk as against drum 
packed supply by the State P.W.Ds despite all possible pursuit 
by this Ministry with them it has appeared that the States 
have been only looking forward to the formation of the 
Bitumen Distribution Corporation so that they could then 

' .= receive delivery of bulk supply of bitumm at road site. For 



receiving bitumen in bulk and its utilisation on actual road 
construction jobs without hold-ups and losses a number of 
arraagements have to be planned and coordinated. There 
have to be road tankers for transportation of bitumen in bulk, 
stor8p arrangements are required at road site adequate 
enough to hold the deliveries by reasonable number of tanker 
trips plus extra for elements of breakdowns in the actual 
consumption operations in road construction. The road wn- 
struction job which has to consume bitumen has also to 
go on according to planning without interruptions and this 
would involve the smooth operation of telated equipment such 
as hot-mix plants, paver-finishers, tippers, etc. The operation 
of these equipments like hot-mix plants at many places involvzs 
the element of electric power supply. Break-downs of supply 
or restrictive hours of supply are other related problems. 
Bituminous construction operations on a larger scale have been 
embarked upon in the case of National Highways from the 
Fourth Plan period. The b i tumi~o~s  construction equipment 
for the purpose has also been manufactured in the country 
on a larger scale now only. Being the initial phase the 
quality of equipment production for the series has also yet 
to very much improve and teething troubles have been 
frequently experienced by the States opesating on these 
equipments. It, therefore, appears that the foregoing factors 
and related experiences have also been at the back of the 
minds of the State P.W.Ds. in their unstated hesitation in 
their taking over to switch on to bulk bitumen entirely 04 
their own instead of through the expected Bitumen ~istribution 
Corporation. The hesitation also has been perhaps primarily 
on account of lean financial resources of the States for dllg 
investments in the foregoing arrangements. This Ministry, 
therefare, feels that the Bitumen Distribution Corporation 
should be brought into operation early and the matter is 
being pursued with the P&C Ministry for the same. Without 
the implementation of that idea even if some States are dven 
Central financial assistance by way of loans etc. for equipping 
themselves for switch-over to use of bulk bitumen, they may 
still mot be able to make a success of the same and tendencies 
may regrow for them to keep looking for opportunities of 
sJvitching back to use of drum-packed bitumen." 

Bitumen Markcling Corporation 

. . 8.21.' The Committee on Conversion of Bitumen Distribution in its 
report ( l972), while recommending the setting up a Central Organisa- 



tion to watch the pregmss in iakplemtntifq the S&e& of 'conversion of 
bitumen from paokdl to bulk had obJwval as uadar:- 

"There a ~ e  some obvious disrdtr- iWlctellt h setting up 
separate organisation far specilic punpose of handling bulk 
bitumen. Even so, the setti* up of such a *patate organisa- 
tion a p p s  unavoidable gerticulatly because past experience 
has shown that the comurasm are either ie1Uctant or. are 
hdhg it difficuk to rwdertake the b u r d a  a d  tesponsibility 
d taking al l  the arrangements m k s s a t y  fdt rtceiving and 
haadling bulk bitumwr. A 1Wge number of a t e  P.W.Ds., 
local b o d h  etc. are involved and it may ndt be realistic to 
expad a l l  of them to act in time to effect the change-over. 
A separate orgaaisation will be in a m h  better position to 
set up the needed facilitm by obtaining centtd assistance in 
regard to steel and ather scarce mwials .  It will also be able 
to liaise more closely and effectively with the Railways in 
regard to TBT rail tank wagons. Above d, a separate 
organisation of this kind committed to this scheme is the only 
sure way of guaranteeing success for this scheltle, which has 
high stakes for the overall national economy." 

8.22. It has been stated by the Ministry of PetroIeum and Chemicals 
that in June 1973, Government decided to establish a new corporation in 
the Public Sector for the marketing of the Bitumen produced in the 
country and with the specific responsibility of promoti~ng sales of Bitumen 
in bulk in a phased manner. This decision was taken after examining 
ways and means of progressively doing away with the then existing system 
nf bitumen distribution in the country which involved a heavy and avoidable 
drain on foreign exchange and wasalso wasteful and uneconomic. It was 
also a recognised fact that the use of bulk bitumen was technically superior 
and resulted in not only additional savings on account of limitation of 
leakage, wastage and pilferage which was taking place in transporting the 
products in drums but also substantial reduction in investment and in- 
ventory costs for Public Works Departments and other users. After con- 
ducting studies in regard to possibility of converting to the use of bulk 
bitumen and assuring all the interests concerned including various Depart- 
ments of the Government as well as of the oil companies, the Ministry of 
Petroleum and Chemicals drew up a phased programme for the conversion 
from packed to bulk bitumen. This programme envisaged officially the 
introduction of compulsory 'bulk only zones' around refineries, in metro- 
politan towns, with the areas having a radius well within the economic 
distance for bulk deliveries by road and later to be extended to other 
refinery mwna. S i i a u w d y  it was also ckcidd that from 1975 on- 
wards &oat 17 new up-eou~Uty Mlk depot8 dmihr to thost whkh - 



operating in the country at that time would be set up in certain heavy 
bitumen consumption areas and to which bitumen would be transported 
in bulk by rail for onward distr~bulion again in bulk by road. 

8.23. Asked if the corporation has been set up and started worhing, 
the Ministry of Petroleum and Chemicals in a note have stated:- 

"Although the decision was taken in June 1973 and a Company 
under the name and style with Bitumen Marketing Corpora- 
tion Limited was registered in March, 1974, due to the sub- 
sequent developmens, it was considered that a rethinking of 
the decision earlier taken would be necessary before the Cor- 
poration s'tarted func~ionin~  in a regular way. The develop- 
lnents in question are: 

1. At the time thc decision was taken, ncarly 70 per cent of 
thc bitumen requirements were made by private oil corn- 
panics who are not inclined to make any further invest- 
ments io promok use of bulk bitumcn. The lndian Oil 
Corporation Ltd. which was the only Public Sector Cor- 
poration at that time could not havc achieved much pro- 
gress in the salc of Bitumen in bulk single handed. Furher,  
multiplicity of agencies to do this job was not dcsimble 
and it was considerrd that  the work should be handled by 
1 single ::gcncy. Y i x e  then. thz Uurrnah-Shell and 
Esso Oil Compnnics in the private sector havc bccn taken 
over by Government : i ~ d  negoiiations art: also in progress 
for t:~king ow;. h Go\.crn:nent of Caltax and Assain Oil 
Company. This means that the production of Bitumen will 
completely be confwd to oil con1panit.s in the Public 
Sector. 

2. One of the objcctivt's for ~ c ' t t i n ~  up a Corporatoin in the 
Public Sector to promote use of bitumcn in bulk was to 
avoid valuablc forcipn exchange outso amounting to 
several crorcs by lc)S5 in importing 14 gauge steei sheets 
for drums. Thcsc sl~ects n31 becomc nvajlable indigmous- 
1~ and the 'olci_rn cschangc outgo would he considerably 
rcduced. 

3. Dut to increase in  :he prier of bitumcn all over the 
country. the consun~ption of b i tmen has come down can- 
siderably. 

4. Financial constraints." 
2435 LS-15. 



8.24. Reiterating the position during evidence, the representative of 
the Ministry of Petroleum and Chemicals has stawl:- 

"The idea of Corporation was mooted in 1973 and was approved , 
by Govennment. Now after the oil crisis, the picture has. 
changed considerably. When we proposed the Corporation, 
we thought that it would be viable Corporation. Now, two 
things have happened. One is that the volume of bitumen 
has come down while the costs of the road tankers, tank 
wagons and boilers have gone up and the operating expenscs 
have gone up. Now we feel that the whole thing should be 
developed as the viability of the Corporation is very much 
doubtful. Although we have registered the Corporation, we 
have not incurred any expenditure on the operation of the. : 

Corporation pending its review. We would be shortly 
reviewing this question." 

8.25. Elucidating the position, the Director General (Roards) has 
stated : - 

''In view of the position explained by my colieague from the 
Petroleum and Chemicals Ministry, we shall have a further 
discussion with them, so that in case they are having re-think- i 

ing on the idea of the Corporation then the oil marketing 
corporations which are now largely in the public sector can he 
approached to makc arrangements for marketing b i t u n ~ e ~ ~  in 
bulk and deliver it at the road end. It virtually comes to the 
idea of having Corporation like arrangement." 

8.26. Asked about the financial parameters involved in the proposal, 
the Ministry of Petroleum and Chemicals have stated:- 

"According to the Scheme formulated in 1973 the Corporation in , 
the Public Sector was to be set up with an authorised capild ' 

of Rs. 12 crores. It was anticipated that to start with the 
project would have required an invcstment of Rs. 8.35 crores; 
Rs. 2.72 crores for capital expenditure and Rs. 5.60 crores for 
working capital. In the 2nd year the corporation would have 
required a further sum of Rs. 2.85 crores for capital facilities. 
It was also expected that an additional expenditure of 
Rs. 10.16 crores would be needed in the following thrce years 
on capital facilifies. Thus the project as originally contem- 
plated would have required an initial investment of Rs. 21.36 
crores including working capital which would have been met 
-partly by equity (Rs. 6 crores) and partly by loan (Rs, 6. 
crores) from Government and the rest by raising funds from 



financial institutions (Rs. 5.63 crores) and also by meeting 
a part (Rs. 3.73 crores) from internal resoutces. 

SO far only a sum of Rs. 1.86 lakhs has been incurred on this 
Corporation for its registration." 

8.27. Explaining the position further, the representative of the Ministry 
has deposed during evidence:- 

"Financial constraint has been there. Also, when the Corporation 
was approved by Government, even in the very beginning 
there was a condition that the functioning of the Corporation 
should be reviewed after two years. It was visualised that the 
Corporation would grow up mly gradually. 

Secondly, the viability of the Corporation itself has become a matter 
of doubt. So, we do not want to proceed with a Corporation 
which may not be viable. We are reviewing the position now 
and we will be placing it again before the Government." 

8.28. The Committee desired to know as to why a sum of Rs. 1.86 
lakhs was incurred on registratim of the proposed Corporation in 1974 
when the new development in the oil situation was already known to 
Government in 1973. To this, the Ministry have replied:- 

"The oil crisis developed towards the last quarter of 1973, while 
the Govcrnmcnt dccision was taken before the oil crisis in 
June, 1973, to establish a separate Corporation in the pubIic 
iector for the marketing of the bitumen produced in the 
country. The Corporation was registered in 1974, in 
accordance with the Cabinet decision taken earlier. The 
main considerations which weighed with the Government for 
proposing to set up a corporation for the sale of bitumen are 
the following:- 

1. To promote the distribution of bitumen in bulk in a phased 
manner. 

2. To reduce the wastage of the product which is occurring 
when bitumen is transported in drums. In this process 
about one to two per cent of the product is wasted because 
it remains stuck to the sides of the drums. 

3. The fact that bulk bitumen is technically superior and 
transportation of the bitumen in bulk will result in saving 
on account of leakage, wastage and pilferage taking place 
by transporting the bitumen in drums. 



4. Supply of bitumen in bulk could result in substantial 
reduction in investment and inventary cost far PWD and 
other users. 

5. If bitumen is supplied in bulk cost per ton will be much 
less than what is at present and would result in consider- 
able saving to all the consumers. 

6. To reduce the expenditure in foreign exchange for the im- 
port of stccl. 

However, due to subsequent developments it was considered 
that a rethinking of the decision earlier taken would be 
necessary." 

8.29. After evidence the Committee further enquired i f  the question 
of functioning of the Corporation had been reviewed finaliy. The Ministry 
have stated:- 

"Recently, a review was made to decide whether it is :~ecessary for 
a separate Corporation to be established immediately for the 
marketing of bitumen. It was considered that in the first 
instance, efforts should be made to encourafe marketing of 
bitumen in bulk through the oil companics and if adequate 
progress is achieved within a period of say. two yesrs, then 
the question of winding u;, the Bitumcn Corporation would 
be taken up for consideration. Accordingly, the Governnicnt 
have issued instructions to the oil companeis to make all-out 
efforts to incrcasc the sale of bitumen in bulk and to send to 
Government a quarterly r q o r t  indicating the proFrrss niadc. 
The Government have also instituted the Oil Coordin,~tion 
Committee to monitor the progress of sales of bulk bitumen 
by the oil companies and advise the Govcrnmen! from time to 
time about the progress made." 

8.30. FVhilr in :dl the Oil C'cwpanies :IS well as in several developing 
countries in the world bitumen distribution takes place preponderantly in 
bulk (90 per cent or above), in India nearly 94 per cent of supplies arc 
made in drums. Tllc Committee ride thnt bec:iucc. of substantial savings 
h t h  in the price of bitumen supplicd in bulk as compared to that supplied 
in drums as also in foreign exchange, instructions were issued to the State 
Governments in 1967 (0 make nrrungcnrenfs to move bitumen in bulk. 

According to the calculations made by the conanittee so! up for Cower- 
sion of Bibmen Distributinn from Packed to Bulk (1972), the ex-rdnerp 
price differential between packed and bulk bitumen was about Rs. 235/- 
a tome (includiig sales tax). Even after allowing for . the 
expenditnre on putting up facilities for the handling of bulk 
bitumen, there was substantial cost advantage to tbe consumer (mostly 



State P.W.Ds, Governments awl quapi-Governmeat organisations) in 
taking supplies in bulk instead of 'packed' ranging from about Rs. 200/- 
a tonne near the refinery location to well over Rs. SO/- a tonne at far 
off points requiring niovelnent hy rail. The Ccunmittee are distressed to 
note that inspite of a number of measures suggested by the above committee 
for switching over biiuanen distribution from drum-pack to bulk supply in 
a phased manner, the Scheme has not made much headway, as they note 
that against t h ~  estimated progressive conversion of bitumen from pack 
to bulk at the rate of 24 per cent, 34 per cfnt and 41 per cent of the total 
bitumen during ahe years 1973-74, 1974-75 and 1975-76 respectively, L e  
actual movement of bulk bitunen by rail during these years has been of the 
order of 1.56 per cent, 1.09 per cent anti 1.77 per cent respectively. As 
a matter of fact, there has been a steep drop in the total quantity moved 
on railways in 1975-76 as conqtared to 1973-74. On the other hand, the 
pie3 of the Railway Board wus tllat even aifer tho conversion commiftee's 
reconxnendations, the consumer was not real$ going in for bulk transport, 
as against 105 tank wagons available. the demand was not sufficient even 
for 82 tanks. 

8.31 The Committee further note thai as a result of efforts made by 
the Oil Companies within their concerned zones, the percentage of bulk 
supply of bi,!umen, within 250 kilometres from the Rdneries has risen 
from 41 per cent in 1972-73 to 63 per cent in 1975-76 only. Judging 
from ,tho slow progress of the scheme, the Ccuniiniftee cannot but conclude 
that the Government have made no serious efforts to study and resolve the 
difficiriiies which stood in the way of the consuming !!nits receiving thdr 
supplics of bulk bitumen. The Cumnitfee find that it was only after the 
matkr w s  discussed by this Commt!ee i!i ebidence that the 031 Companies 
have hem addressed on 7 Sep:ember 1976 to make all-mt efforts to increase 
the snle in the supply of bulk bitumen and to send Govcrnment a quarterly 
report indicaiinn, the progress made. Tile work of following-up action 
with the oil companies, the Department of Transport and State Govern- 
ments for promoting the sale of bulk-bitumen, is staled to have been 
entrusted to the Oil Coordination Committee. The Committee feel that 
had these steps been taken earlier, inmediately on the receipt of the report 
of the conversion committee. the results envisaged would have been achiev- 
ed by now. The Committee hope that the Oil Coordination Committee would 
study the problem in depth and take effective measures to implement the 
schelsw without loss of further time. The Ccmmittee suggest the precise 
progress made in this behalf should be included in the Annual Report of 
the Ministry. 

8.32. The Committee note that in Jane 1973 Government had decided 
to establish Bitumen Marketing Corporation for marketing of tba bitnmn 
produced in the counhy with the specific 1psponSibility of promoting alas 
of bitumen in a msed programme as recaanmended by the CollJmitfec 



on CaPvensiolr of B h m m  DWibotim (1972). Tba( Committee in 'its 
repert had also recormncPdc4 the ee#&g up at so& an organisation .to 
uder(Pke t k  buden .ad nsp.epibjl#y af maltlag td! the arrangements 
necessary for receiving .ad handling Bslk Mhmrm. The proposed Cor- 
poratien was ngktered in M, 1974 at a mst uf its. 1.86 takhs. Accord- 
ing & the Ministry of Petroleum a d  Cheslienk the whole question ot 
functieaiug ef the Corporation needs re(hiatdng in view of the new develop- 
ments, euch aw (i) taking over sf Oil Companies and consequently confine- 
ment of production of biZumm by Oil Companies in the public sector, 
(ii) availability of steel sheeh for b m s  indigenously and consequent 
reduction in mvdvenrent ef foreign exchange, and (H) fall in consumptiom 
of bitumen due to increase in its pzices on account of oil crisis. The 
Committee would like to be informed within six months of the decision 
taken in this regard. 

8.33. The Committee note that Governanent have decIded to encourage 
the oil companies in the public sector to market bitumen in bulk and if 
adequate progress is achieved in this field within a period of two years, 
then the question of winding up of Bitumen Marketing Corporation would 
be considered. The Committee would like this matter to be kcyt under 
review by Government in order to ensure that effective measures are in 
fact taken to market bitumen in br~lk for the sizeable road construction 
progrsmme under way in the intorest of achieving over at1 economy. 

8.34. The Committee are concerned to note that the production of 
bitumen which had progressively increased from 6.90 lakh tonnes in 1969 
to 11.67 lakh tonnes in 1973 came down to 8.73 lakh tonnes in 1974 and 
7.08 lakh tonnes in 1975. The main reasons for fall in production are 
stated to be steep fall in consumption of bitmuen due to (i) low magnitude 
of road works due to financial constraints, and (ii) adoption of alternative 
specifications issued following tbe world-wide oil crisis in 1973. Ther 
declineing tread in the production of baumen is a matter of serious concern. 

8.35. The Committee find that Q o q b  dome& consumption of hitu- 
men started declining during the Forvtk Plan, no worthwhile steps appear 
to have been taken to step up #he export of bitumen during the Plan period. 
From 23,527 mnes of bitumen exported M u g  1969-70, i.e. the first 
year of the Fourth Plan, tbe quantity WI to 11,974 tomes during 1970-71 
and nil doring 1971-72. It was d y  p#er the Fourti Plnn that the export 
of bitamem picked up from 16,734 tonaes in 197475 to 72,531 tonnes in 
1976-77. Since bitumen is needed all the world over for road works etc. 
and at the same time our own needs are limited, fhe Caamitfee need hardly 
+ n p B r r s i s e g r r J I r a k r ( i a n e f b l d s a c a ~ d B b ~ o p d o t h e t s t l r p l u s  
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CHAPTER IX 
CENTRAL ROAD PROJECTS 

(i) Lateral Road Project 

A udit Paragraph 
9.1. In December 1963, the Border Roads Dcveloprnent Board 

(BRDB) approved devc~opment o l  a road frcm Barchy to Sil~guri, as it 
was required by uigent strategx ncccssity. 'l'hc road was proposed along 
the following alignment :- 

Barcilly-Pilibhit-L3khimp::r-U;~hritich-Ba~ii-Gorakhpur-Gopa1g;~11j- 
Piplakoti-Muzaflarpur-Bcgusarai-~u~1~~~-~4r:iria-UIh~durg~nj- 

'Tl~akurganj-Gaigalia-SIiiguri. 
(From Siiiguri ti) Amingaon thi aiignnizn! u.as to follow NH 3 1).  

9.2. As originaiip prc:p~+,~J, ~ : : c  Lateral Ro:~d Projzct (hcnczforih 
LRP) from Bareilly lo !'l:..lngm: :;.as to have becn 995 milcs long, of 
which 3 355 mile strcng~h \ ioul t  itc ci)minon with T<H 28 (from Basti 
lo Purnea 1 . i ~  Mu~affarpur-) h i d  \\hich v,::. alre:~dy u d c r  dcvelopm~nt by 
the Roads Wing; of tii;. I . c I ; I ; I : ~ ? ~ I I ~  :/XI milts of S:ate roads, new road 
construction was to 1x. u : I ~ ~ T I ; L A ~ I :  c n  ;r 140 miics whiie widening, raising 
and strengthening of existing I T ~ J  ::rmations was rcquircd over about 
-500 milcs. There were to 3; :~;>p.o.iim:lti.Iv 10,000 running feet of brid- 
ges (23 major bridges, mcdiuni bridge.: :tnJ 185 minor briugzs~,  
some of them being maiw biii!g:; :icT-os> rivers like Dmha (ROO lert), 
Gomati (2.000 feet). G5nqr:i (.:.(iOO Sect ). Sarda (2,000 feet) and Snrju 
('800 feet). The total cost ,>I' thc proitlc't as pi'oposed hy BRDB was 
Rs. 55 crores. but this was on!), a rough estimate and ultimately on receipt 
of details of cstimatcs. thc 7roic.c: cost u.as cstimatcd to be Rs. 11 1 crores-- 
. 5 8  crorcs ii.7 rlw.i ~'~,*7~t.-uc!i~.:. l  and Ks. 53 crortls for bridge construc- 
tion. Construction was takcn u.-. (711 ;I "high priority b:~sis" and the target 
date for completion of thc' road n x  3 1st Mnrch 1968. The priorities 
assigned were as follows:- 

Muzaffarpur-Gorakhpur-Priority I. 
Gorakhpur-Barcilly-Priority 11. 
Muzaffarpur-Siliguri-Priority 111. 

These priorities were indicated by the Defence authorities. Construction 
of missing road links and bridges on Siliguri-Arninpon section was also 
to be carried out on priority I basis and to be completed in three years. 

9.3. Considering the importance of the project acd that the State Gov- 
.ernments did not have the financial or other resources to undertake such 



a major time-bound programme, Government of India agreed to make: 
grants-in-aid to the States to cover the entire expenditure on the State 
roads portion and over and above this to grant: them 73 per cent agency 
charges. Regional Offices were created by the Ministry to maintain liai- 
son with the State Governments and keep watch over the quality and 
progress of works. 

I 

9.4. The Public Accounts Committee in its forty-second Report 
(Fourth Lok Sabha) 1968-69 commeilted on the decision by Government 
to embark on construction of the LRP on a priority basis in 1963, and 
the subsequent down grading of the Projxt in 1966 to the extent of 
virtually suspcnding work on it. H:)wever, oil the basis of a review by 
a committee appointed in October 1968 to go into the LRP, which re- 
comnlended completion of the LRP on reduced specifications by allocat- 
ing Rs. 39.63 crores over and above Rs. 43.7 crores already spent upto 
1967-68, Government decided to complete the work by March 1971 so 
that the carlicr expenditure was no: 1e:ldercd totally infructuous. The 
scope of the work was also reduced :o ?.73 miles (NH-270 miles, SH-603 
miles) and 303 major, medium and minor bridges. 

9.5. In Scptenibw, 1970, n prclposnl was firs! mooted for construc- 
tion of what was termed a "missing iink" in thc LKP b2taoen Darbhanga 
and Forbcsganj in Bihar over a length of about 154 K n ~ s  with major 
bridges over Kamllt Ralan and Kosi rivers. Thc alignmcn: of the LRP 
when it was first takcn up did no: include thi, "missing jlnk". A COill- 

mit!e:: was constituted to considcr ways and rncans of financing construc- 
tion of this missing link and Ciovc;.nment agri.cJ in September. 1972 to 
go ::head with 3.; construction. Thc cost of this wcrk was originally csti- 
mated to be Rr. 23.50 crores. Since then. thc cstimatcd cost has g m e  
upto Rs. 53.56 crores (August 1974), oi which the break-up is as fol- 
lows:- 

Add 20 prrccmt escalation cmt . 8.893 

The investigations for this work alone are estimated to cost Rs. 70.70, 
lakhs, according to an estimate received from the Bihar State P.W.D. 

[Paragraph 30 of Supplementary Report of C&AG for 1973-74, Part 
11, Civil.] 



9.6. A decision was taken in December, 1963 that a 995 (about 1600 
Kms) long lateral road running from Bareilly in Uttar Pradesh to Amin- 
gaon in Assam and connecting certain focal points considered important 
from the Defence point of view should be constructed on a priority basis. 
The total cost of the project as proposed by Border Road Development 
Board was Rs. 55 crores but this was only a rough estimate and ultimately 
on receipt of detailsof estimates the project cost was revised to Rs. 11 1 
crores-Rs. 55 crores for road construction and Rs. 53 crores for bridge 
construction. All the operations of the construction were to be planned 
and p h s J  in  such a manner that the entire length would be completed 
by 31 March, 1967. Since the Slate Governments concerned with the 
execution of the Project did not possess the necessary infra-structural 
facilities, the Ministry of Defence ( w h  were the original sponsors of the 
schemi.) agrccL! th:,i :I12 tal-gct date should be extc:ldcd by 2 years and 
that the road work completed In two stagi-s: 

Stagc 1: Thc full width of formation and a ~wo-lane carriageway 
with the road and briJge s!ructures adequate for 'A' 
class leading in the first stage. 

Stagc 11: The road s:ruclures for the ultimate design loads in t?le 
second stage. 

The first stage road work and the bridges wcrc to be completed by 
March 1968. and the second stage road work by March 1969. By 1965. 
mos; of the estimates for r a d  and bridge works had been sanctioneJ by 
the Road \Ving. 

9.7. The State PWDs. reinforced and geared up their organisations 
to ensure their completion by the target date. The Government of India 
also created regional oftices at Lucknow, Patna, Siliguri and Shillong for 
keeping a constant watch on progress, high standard of quality, and per- 
formance of the PWDs. and to keep a close liaison with the State PWDs 
and the Headquarters at Delhi. By the middle of 1966. the work was 
in full steam. At that stage. the Ministry of Finance found it difficult 
to provide funds to the required extent. The Ministry of Defence also 
felt about this time that the lateral road project need not be accorded 
the high priority given earlier. As a result of these developments, the 
Roads Wing had to advise the State Governments concerned jn August 
1966 to curtail to the barest minimum the expenditure on the works in 



progress and not to make any fresh contractual commitments. This em- 
bargo following as i t  did the financial distress in the wake of the aftermath 
of the Indo-Pak conflict of 1965, continued and the instructions given 
in August 1966, had to be repeated in 1967. The allotment of funds 
for this project during the years 1955-67 and 1967-fj8 was drastically 
r e k e d .  

9.8. Substantial portion of the work had been done on roads and 
bridges by then, but no portion could he considered as completed. Be- 
sides, the huge quantity of materials collected on both sides of the road 
in continuous lengths of hundreds of miles lying unused along partially 
excavated or constructed earthen embankments with bridges and culverts 
half completed started attracting public criticism. It  was impressed upon 
the Ministry of Finance at the highest level that the expenditure incurred 
on the project would become infructuous, apart from the dislocatioli caus- 
ed to the pre-existing lines of communication duo to half complelcd work 
along the entire length. It was finally decided in May 1968 to set up a Study 
'ream consisting of the officers of the Ministry of Shipping and Traiispcrt 
(Roads Wing) and the officers of the Ministry of Finance to find out  tlic 
ways and means of completing thc projec~ even to ccrtain lower sk~ndards 
and specifications. 

9.9. The Team visited all the four S.ares, had dis~ussioi~s w i ~ h  the 
local State Government officers and recommended certain rduct~on in 
length, certain omissions of link roads on which work had not very 
much progressed and re-assessed the cost of completion as Ks. 73.3 
crores out of which Rs. 43.7 crores had already been spent till 31 March, 
1968. On the basis of the reduced scope and specifications, the reduced 
total length worked out 873 miles including 74  miles of link road. The 
recommendations of the Study Team to complete the project with the 
revised length, cost and specifications were accepted in principle and 
phased programme of work fixing quarterly target of physical and financial 
performance was prescribed in consultation with the State Chief Engineers. 
According to these, the work was expected to be completed by 3 1 March, 
1971. 

9.10. The Public Accounts Committee in their 42nd Report (4th Lok 
Sabha-1968-69) had observed that the whole project was planned in haste 
and without careful assessment of the long term requirements vis-a-vis 
available resources. They had further commented on the decision of the 
Government for suddenly down-grading the priority of the project in 1966 
and virtually suspending work on it after having embarked on its construe- 
don on priority basis in 1963. The Committee had stressed for comple 
(tion of the project an schedule so that no portion of the expenditure of 
Rs. 43.7 crores already incurred on it was rendered infructuous. 



9.>1. In their Action Taken Note on the above recommendation, the 
Ministry while noting the conciusions of the Committee had stated (vida 
86th Report of Public Accounts Committee-Fourth Lok Sabha) :- 

"With a view tq  ensuring that the project was cornpletcd on sche- 
dule, instructions were issued to the State Chief Engineers 
concerned with the Lateral Road Pro.iect vide the Ministry of 
Transport and Shipping letter No. LR-5(10) 169, dated the 
12th March, 1969 to work out a detailed programme for 
completion of items of work in a propcrly phased and realistic 
manner so as to accelerate the tempo of work and complete 
the works by March, 1971. They were requested to fix tar- 
get dates of completion for each of the remaining items of work 
section-wise and bridge-wise and also ensure that these tar- 
gets were later on adhered to. In ordcr to watch the pro- 
gress and to plan further programmes of work, existing pro- 
gress reports were modified. For road works quarterly pro- 
gress charts were introduced and monthly and quarterly pro- 
gress reports were called for major and minor bridgcs respec- 
tively. These instructions were reinforced in the D.O. letter 
No. LR-5(10)/69, dated the 24th April. 1969 addressed by 
thc Director General (Road Development) to the concerned 
State Chicf Engineers." 

9.12. The Committee desired to know whether the project had been 
completed. The Ministry in a note have stated:- 

"Lateral road (excluding missing links) from Bareilly in Uttar 
Pradesh to Amingaon in Assam comprises of 873 miles (267 
miles of National Highway and 606 miles of Stntc Roads) and 
passes through the States of Uttar Pradesh. Bihar, \Yes! Bengal 
and Assam. 

Work on the roads in Bihar, West Bengal and Uttar Prndesh has 
long since been completed in all respects. However. in Assam 
small stretches are yet to be completed. Details and position 
of incomplete works are as under: 

Assam-3 miles of road (out of 58 miles) in stretches for ap- 
proaches to bridges/culverts. 

All the bridges have been completed except for five minor bridges 
in Assam which are in different stages of progress. ranging 
upto 91 per cent. One more minor bridge work in Assam has 
been deferred as it would become necessary only when the Flood 
Control Department constructs a spill structure on the mar- 



ginal bank of Champamati river, for which they have no defi- 
nite prograrpme. 

The lateral road is, however, open to the traffic with suitable di- 
versions at the location of the incomplete road/bridges. For 
completing the balance works, the matter is being pursued with 
the Assam Government. 

While submitting the revised estimates for the various works on 
the Lateral Road, the Assam State Public Works Department 
have not furnished convincing reasons to justify the excess ex- 
penditure. As such the revised estimates were returned to 
State unsanetioned and the State werc asked to resubmit with 
proper justification for the excess expenditure. The same are 
still awaited. 

l he upto-date expenditure on La!cral Itoad (including the National 
Highway portion in all the four States and for both Roads and 
Bridgcs) is about Rs. 75.00 crores." 

9.13. Asked as to why the Project was down-graded by the Ministry 
of Defence in 1966-67 when a sizeable expcnditurc had already been in- 
curred oil the road and bridges, the Ministry in a note havc explained 
thus:- 

' Obviously the priority u.a< loweied by the Ministry of Defence 
keeping in view thc international si:uation then prevailing and 
the consequent defence requirement:. This applies to other 
roads also as according to defence requirements the Ministry 
of Defence go on reviewing the priorities, need, etc. of roads 
projected by them for being taken up under the strategic roads 
programme which is their usual practice. Besides lowering 
of priority by the Ministry of Dcfencc the other factor which 
led to the reduction in the scope of the project and extension 
on the period of completion, was the acute shortage of fin- 
ancial resourccs from 1966-67 onwards." 

Missing Link 

9.14. The Audit Para points out that in September 1970, a proposal 
was first mooted for construction of what was termed as missing link in 
the projct  between Darbhanga and Forbesganj in Bihar over a length of 
about 154 km. The alignment of the LRP when it was first taken up did 
not Include this missing link. On the basic of recommendations of a com- 
mittee oonstituted to consider ways and means of financing construction of 
this mining link Government agreed in September 1972 to go ahead 
with this constructional an estimated cost of Rs. 23.50 crores. But the 



z~nstruct ion cost increased to Rs. 53.56 crores by August 1974. The 
:ommittee desired to know the reasons for the increase in the construc- 
'on cost and whether there was further revision of the estimates after 
'ugust 1974. In reply, Govcrnment in a note have stated:- 

" The initial: figure of cost of Rs. 23.50 crores for the construction 
of the Darbhanga-Forbesganj missing link including the new 
bridge across the riv.r Kosi was furnished by thc State Public 
Works Department. This consisted of Rs. 10.00 crores for 
the Kosi bridge and Rs. 13.50 crores for the Road. This 
was bascd on a preliminary roug':: asscssracnt madc by the 
State Public Works Departmen:. At that time, the exaci length 
of the Kosi bridge and the dctsils of guidc bunds and other 
protective works for the approach cmbankrnent were still un- 
der xnodcl study b> I!le Ccntral !-%'atcr 2nd Power Research 
Siation, Poona and these had not bcen finaliscd. 

The estimate for Rs. 53.36 crores projcc:cd by Statc Public Works 
Dcpartmcnr in 1974 consisted of Rs. 36.599 crores for the 
bridges portion and Rs. 16.761 crows for the Roads portion. 
This was also a rough cosi cstimatc but by this time the final 
results oT model studies \yere madc known by the Central 
Water and Power Rsearch Station, Poona. As such, the es- 
timate for thc ncw bridgc across the river Kosi could be made 
on a more realistic basis and it -&;IS found that this itself 
would amount of Rs. 14.579 crorcs. Further, thc proposal 
alignment v.as inspected in detail by the Public Works Depart- 
ment officcrs and propcr asscssmcnt of the waterway requiwd 
for other niedium and minor biidgzs was made, on the basis 
of which it was found tb:~: a provision of Rs. 12.02 crores 
was rcquired to bi. included in the estimate. It may also be 
mentioned that as the project \:as expected to take at least 
7 to 8 years for its completion. escalation of at  least 20 per 
ccnt in the cost U ~ S  c~nsidercd unrtv14able. The provision 
of Rs. 8.893 crores was. thcrcfore. madc in the estimate on 
this account. (The figures of Rs. 21.579 crares and 
Rs. 12.02. crorcs are, however, inclusive of this escalation). 

As the figure of Rs. 53.30 crores was w r y  high and the ava;!ability 
of funds wx likcllr to prove very di%cult. an attempt was 
made to rcdili't. th,: overall cost of the p r ~ j x t .  It was decided 
that we may in the first instance constnict onlg the new bridge 
across river Kosi and other missins bridges but utilise the 
existing State Public Works Department roads and bridges 
wherever available instead of going in for ncw alignments. 



With these modifications the rough cost estimate was worked. 
out again and the figure was brought down to Rs. 35.32 crores. 
in July, 1974. Now, however, this project has been dropped 
by the Ministry of Defence." 

Audit observations as contained in reports on certain States 

9.15. The C&AG in his reports for the year 1973-74 concerning the 
States which were responsible for the execution of the L.R.P. has made 
certain observations regarding the performance of the respective State 
PWDs. In this connection, extracts from the reports of the following 
States are given: 

(i) Assam 

In Assam the roads (length of 58 miles approximately) enters at 
the left bank of the Sankosh river (on the border with West 
Bengal) and joins National Highway No. 31 at Aie river ap- 
proach. 

of thre major bridges and 14 medium bridges to be construc- 
ted on the road, 2 major and 3 medium bridges were com- 
pleted and work on the remaining major bridge at Champa- 
mati and medium bridge at Bokra was in progress. Of the 
45 minor bridges, 33 were completed and the remaining 12 
were nearing complet'on. The Chief Engineer stated in March 
1976 that except for four minor bridges. all other bridges had 
been completed. Thc four minor bridges were incomplete 
because of the death of the contractor in one casc and non- 
finalisation of revised estimates and allotment of funds in the 
remaining three cases. 

Expenditure upto March 1974 on 34 ni'nor bridges, formation work 
covered by 4 jobs, establishment of the soil testing laboratory, 
etc., and construction of an inspection bungalow at Bongaigaon 
was Rs. 486.17 lakhs. The estimates for these items totalled 
Rs. 259.45 lakhs. The excess expenditure had not been saac- 
tioned by the Government of India (February 1976). 

The Chief Engineer inspected thc road in August 1974 and found 
heavy damage to the subgrade and surface of the road. Al- 
most the whole road was found to be covered with the big pot- 
holes. He reported that reconstruction of the hard crust 
would be necessary on the damaged stretches and in certain 
reaches, at least 50 centimetres of the subgrade would have to 
be relaid and compacted with selected soil. For repairing pot- 
holes, water-bound macadam would be neoessary, followed 
by surface painting. The department stated in March 1976 that 



the road had been repaired from February to ApriS 1975, ex-- 
cept for a few, stretches which were still under repair. 

(ii) Bihar 

Section from Araria to Galgalia (via Bahadurganj and Thakur- 
ganj). This section of the lateral road, 58. m i k s  (93 kms.) 
long, lis in Purnea district and its construction was sanctioned 
in four parts between August 1964 and June 1966 at a total. 
estimates cost of Rs. 9,52.42 lakhs as detailed below: 

Particulars 
Estimated Month/Year of 

cost sanction 

(In lakhs of Rupees) 

I .  :Iraria-Bahatlurglnj-Thakurganj section (52 miles) 2 . ~ ~ 6  A w g ~  1964 

s. Thakt~rganj-Galayalia section (6 miles) . ao.go Ditto 

3. Bridges and spill-bridges (5  I nos.) . 6,60.30 1965 onwards 

4. Cdverts (15 no;.) . . . . 6.66 Junr, 1966 , 

The works were to be completed by December, 1968. But the 
work at item 2 was completed in December 1971 and thz 
others in January 1973. Actual expenditure on items 1 and 
4 also exceeded the estimate by 53 per cent and 26 per cent 
respectively. Although thc Thakurganj-Galgalia secticn was 
completed in Dcccmber 197!, the accounts of the work had 
not been closed (November, 1974). 

For the Araria-Thakurpanj section a revised estimate was preparcd 
on the basis of actual expenditure incurred (Rs. 3,91.12 
lakhs) and sent to the Government of India in January. 1972. 
The main reasons for the increase in cost were stated to be 
extra earthwork due to increase in the f.ormntion level of the 
road and the br'dges, extra cost for carting earth, compaction 
of earth by machinery, and maintenance of scrvice roads and . 
temporary wooden bridges for six years instead of for three 
years, as estimated. The excesses in actual expenditure indi- 
cated that thc original estimate was not prepared after full 
survey and investigat'on. 

While the road was still incomplete, flood damage repairs costing 
Rs. 21.74 lakhs were undertaken in 1968-69. 1971-72 and 
1972-73. Of this, Rs. 7.6 lakhs spent in 1968-69 were in- 
cluded in the revised estimate for the work. 



Cement (13,482 bags) costing Rs. 1.24 lakhs supplied by a firm 
in October and November 1969 was found to be sub-standard 
after it was used in the construction of bridges. 'The work 
had to be dismantled and redone at a cost of Rs. 1.38 lakhs. 
The cement was not tested before use, as was required. A 
money suit for Rs. 3 lakhs had been filed against the firm and 
the case was awaiting settlement (November 1973). 

Even though the road work was complctcd in January 1973, matn- 
rials worth Rs. 4.13 lakhs were not utilised ( ~ o v e m b c r  ! 974). 
Materials had not been physically ver'fied. They !ind also 
not been transferred to other works in progress. 

A firm was awarded the work of construction of a high levcl bridge 
across river Kankail on this road at a cost of Rs. 24.5 lakhs; 
the work was to be completed by November, 1970. The 
bridge was completed only in 1973. Though the department 
attributed the delay to the contractor, no penalty which wss 
leviable under the contract was actually imposed. The matter 
was brought to the notice of the department in May 1973, but 
no reply has been received so far (September 1975 )." 

(a) The work on the Lateral Road Project in Uttar Pradchh was 
completed by March 1974 at a cost of Rs. 24.08 cr:>rcs. T'nz 
work on 1.35 miles of road within Gorakhpur city ha3 ,  how- 
ever, not been completed by Deccmbcr, 1974. 

Thc State Public Works Department attributed the slow prn_crcss of 
the project to ( i )  the shortage of  road rollers, tar ba lcrs and 
spare parts of earth moving cquipments and ( i i )  delay in 
sanctioning the estimates. It W;F reported that the approval 
of Government of India to estimates for suh-scctinn 4-3 
Nanpara-Zalimnayar (28 miles) and sub-section 4-2 
Lakhimpur-A'ra ( 1  5.5  mi!es) and to estimates fm 5 medium 
bridges was received in August and September 1970. 

(b) The construction of :I medium bridge at niilc 5, of Pilibhit- 
Puranpur section, was started in February 1963 hcforc the 
estimate was sanctioned and by July 1963 two wells had becn 
sunk at a cost of Rs. 0.28 lakh. Thcse wells wcre. however, 
found unsuitable for the finally approved design of thc bridge. 
The work also being found substandard, the w:lls wcre 
abandoned. The bridge which was scheduled to be completed 
by 1969 at a cost of Rs. 5.04 lakhs was ultimately completed 
in March 1973 at a cost of Rs. 6 lakhs. 



(c) The bridge over river Ghagra near Zalimnagar (Bahraich di- 
trict) was constructed by 1968 at a cost of Rs. 436.35 lakhs. 
In July 1968 clacks were not~ced in the bulbs of the beams oven 
their entire length. In August 1969, laboratory tests revealed 
that thc concreting done in some parts of the bridge was 
substandard. 

(d) During the period of construction of the Lateral Road Rs. 1.74 
crores were spent on its repairs. 

(e) During the rains of 1971 extensive damage was caused to the 
road in the Bareilly-Bahra~ch Section, for the restoration of 
which Rs. 4.57 lakhs were spent during 1972-73 and 1973-74. 
A majbr part of this expenditure was on miles 6 and 8 to 13 
of Bareilly-Pilibhit section, which were submerged at several 
places. 

(f) While no reports of inspection of the road under State High- 
ways were available, the Monthly Rcport for August 1974 of 
the Regional Office of Ministry of Transport at Lucknow indi- 
cated that the road in kilometres 289 to 293, 297 to 300 and 
312 to 315 (Gorakhpur-Kasia section of Nalional Highway No. 
28) had a very bad surface and spraygrouting with material 
left over from construction of the road, had to be provided. 
Kilometres 284, 285, 294 to 296, 301 and 302 wcre rough, 
and patches and settlements were developing thereon. In 
kilometres 317 to 361 of the Kasia-Bihnr border section, the 
road had developed settlements and waviness in at least 16 
kilometres, whereas on some stretches in k lometres 358, 359 
and 360 parties had not been completed. 

9.16. From the material made available to the Committee and the find- 
ings of the Audit, the Committee are constrained to think that the Lateral 
Road Project for constructing a length of 995 miles of road from Bareilly to 
Amingaon, with 23 major bridges, 130 medium bridges and 185 minor 
bridges, was ru$hed through without creating adequate intra-structural facili- 
lies for its execution in the States of Uttar Pradesh, Bihar, West Bengsi and 
Assam which were responsible to execute it within their respective territories. 
The State P.W.Ds. did not have adequate man-power, road construction ma- 
chinery md other resources necessaw to execute such a gigantic project 
w k h  wus originally scheduled to be completed by 31 March 1967. To en- 
able the State Govermnents to create separate PWD Wings exclusively for 
the ex~~u t ion  of the project, the target date of the project had to be extended 
by two years. The total cost of tbe project as originany proposed by (he 
Border Roads Development Board was roughly estimated at Rs. 55 cmrcs, 
bul on receipt of details of estimetes H w8s increased to Rs. 111 mres. 



9.47. m t  ha &tressed the Committee more is the tact that the 
priority of the Project was down-graded in 1966 to the exteat of virtually 
suspending work on it. It was not mswcitated uatil a review by a %dy 
Team in l%8. which recommended that the Reject sbould be cohrpleted 
by March, 1971 on reduced specifications by allocating Rs. 29.26 crore8 
over and above Rs. 43.7 crores already spent npto 1967-68. 

9.18. The Committee all the more regret that even after reducing the 
parameters of the Project (total length reduced from' 995 miles to 873 
miles with a corresponding reduction of bridge works), itk authorities 
failed to complete the project by the revised date of Mar&, 1971 although 
a major portion of it was already completed by 1967-68. And all this 
happened despite the forceful v e n t  of the Committee made in their 
42nd Report (Fourth Lok Sabha) that the expenditore already incurred 
should not be allowed to become infructuous. 

9.19. According to the information furnished to the Committee, some 
s d  stretches of the road and bridges are still to be completed in Assam. 
The Committee learn from the C&AG's report relating to Assam for the 
year 1973-74, that four minor bridges are incomplete because of the death 
of the contractor in one case and non-finalisation of revised estimates and 
allotment of funds in the remaining three casts. The Committee need 
hardly stress that all the outsfanding issues should be settled with the 
Government of Assam so that the construction of the remaining stretches 
of the road and bridges can proceed expeditiously and completed without 
fmtber delay. ... 

9.20. Another instance of improper planning on the part of the authori- 
ties has come to light in regard to the conslruction of a missing link in the 
project between Darbhanga and Forbesganj in Bihar, over a length of 154 
Kms. This project, which was originally estimated to cost Rs. 23.50 
crores and subsequently revised to Rs. 53.36 crores, was abandoned on 
the plea of constraint of resources. Thc Committee are unable to appre- 
date tbe rearom which led the Minishy to take up this project in September 
1W0 when the priorit3 of the Lateral Road Project was down-graded and 
the work had virtually been suspended fill 1968. It is also not clear to 
the Committee how the project, which was taken up for execution in 1972, 
nas smnnrnrily abandoned in 1974. The Coenmittee desire tbat a full 
explanation of the case sbould be furnished in consultation with tho 
M h i s t q  of Defence. 

931. The Committee are distressed to note that besides taking a long 
lime of over a d 4  in the completion of the thetend 16tood Project, them 
were otber frregolarities and discrepancia which have utanc to the m o b  
of Audit. As for example, excess expenditure has been incurred by tbc 
States Asssm, BiIm etc. In Assam expenditure upto March 1974 on 34 



minor bridges, formation of work covered by 4 jobs, estaMishment of soil 
testing laboratory etc. and construction of an inspection Bunglow at 
Bongaigaon was Rs. 486.17 l a b s  against tbe estimate of Rs. 259.45 lakhs. 
Similarly, in the !case of Bihar, the estimated expenditure of Rs. 255 
l a b s  on Araria-Bhadurganj Section (52 miles) and Rs. 6.66 hkhs on cd- 
verts was exceeded by 53 per cent and 26 per cent reypectively. The excesses 
in actual expnditure indicated that Ihe original estimate in the case of 
Arada-Bhadurgarh Section was not prepared after full survey and inves- 
tigation. In Uttar Pradel, a medium bridge at mile 9 of Pilibhit-Yaran- 
pur Section, scheduled to be completed in 1969 at a cost of Rs. 5.04 
lakhs was ultimately completed in March, 1973 at a cost of Rs. 5 l a b .  

9.22. As regards the quality of work done, the Committee note that 
there was considerable damages done to some road stretches in the States 
and heavy ,expenditure was incurred on their repairs. In Assam, Xbe 
Chief Engineer had inspected the road in August, 1974 and had found 
Yleavs damage td the sub-grade and surface of the road. Almost the 
whole road was found to be covered with big pit-holes. In Bihar, while 
the road was still incomplete, flood damage repairs costing 'Rs. 21.74 
lakhs were undertaken in 1968-69, 1971-72 and 1972-73. It is reported 
that cement costing Rs. 1.24 lakhs supplied by a firm in October and 
Novembw, 1969 was found to be substandard after it was used in the 
construction of bridges. The work had to bc dismantled and redone 
at a cost of Rs. 1.38 lakhs. Even though the road work was completed 
in January 1973, materials worth Rs. 4.13 lakhs were not utilised (November 
1974), nor physically verified. In the case of bridge across river Kankaii, 
there was a delay of about 3 years in completion. Though the delay was 
attributed to the contractor, no penalty was levied on him. In Uttar 
Pradesh, the bridge over river Ghagra near Zalimnagar though construc- 
ted in 1968 at a cost of Rs. 436.35 lakbs in July, 1968, showed cracks in 
the bulbs of the beams over theu entire length due to substandard con- 
creting. In Pilibhit-Puranpur Section, two wells had been sunk at a cost 
of Rs. 0.28 lakhs for the construction of a bridge at mile 9. These wells 
were found unsuitable for the finally approved design of the bridge and 
were abandoned. It is reported that during the construction of the Lateral 
Roads Rs. 1.74 crores were spent on its repairs. During the &s of 
1971 extensive damage was caused to the road in the Bareilly-Bahraicb 
Section for the restoration of which Rs. 4.57 lakhs were spent. 

9.23. The Committee would like Government to make a detailed study 
of tbe observations made by the Audit in the reports relating to the States 
for taking appropriate action. Government may also identify such of the 
deficiencies and irregularities which hava come to their notice during the 
execution of the Lateral Roads Projects so as to lay down norms while 
planning projects of such magnitude in future. 



(ii) Roads of Economic and Inter-State Importance. 

Audit Paragraph 

9.24. For promoting inter-State road communication facilities and to 
generally assist in the economic development of areas not served by NHs, 
a Centrally-aided programme was initiated in May 1954 under the title 
"State Roads of Economic and Inter-State Importance" (henceforth E l  
roads). Till the beginning of the IV Plan grants-in-aid were given to State 
Governments for such E l  road schemes accepted for financing, mostly on 
a matching grant bas's, i.e., the cost being met partly by Central Govern- 
ment and partly by State Government. In the Fourth Plan, however, the 
pattern of assistance was changed to 100 per cent loan assistance, and a 
total of Rs. 25 crores was made for El roads, of which Rs. 12 
crores were for carry-over works and Rs. 13 crores for new schemes. The 
loans are repayable in 15 years and carry 5 per cent interest with a rebate 
of i of one per cent for punctual payment of interest and repayment ' of 
principal. (The rate of intcrest may vary from time to time, as decided 
by Government). Power was delegated to the Stale Govern- 
ments to accord sanct'on to EI roads costing upto Rs. 1 crore, State Gov- 
ernments are required to send particulars of the approved estimate of 
such roads sanctioned by them as also a certificate from the State Finance 
Department on the basis of which the Central Government releases funds 
for each such project accepted for Central financing. They are required to 
submit detailed estimates, tenders etc. to the Roads Wing for technical 
approval and financial sanct'on of such projects costing more than Rs. 1 
crore. The broad specifications and standards for individual projects were 
to be the same for the appropriate categories of roads and bridges (State 
highways, major district roads etc.) as laid down by the Roads Wing. 

9.25. Proposals were called for from the State Governments for EI 
roads, and on receipt wcre examined and 'n January 1971, forty-nine works 
in 17 States were approved (Section A of Appendix IX) for development 
of 353 miles of such roads and construction of 64 bridges including such 
major bridges as those over the Yamuna at Palwal (Haryana), over the 
Subarnarekha in Orissa, on Kharagpur-Balasore section, over the Sutlej 
at Shahkot (Punjab), over the Chambal near Sawai-Madhcpur (Rajasthad 
over Pranhita and Indravat: rivers at Maharashtra-Andhra Pradesh and 
Maharashtra-Madhya Pradesh borders, over Krishna at Galgali (Karna- 
taka) and a 93 mile road through the mountainous area between Chamba 
'.I Himachal Pradesh and Bhaderwah in Jammu and Kashmir. The tot31 
cost of the projects approved at that stage was Rs. 17.46 crores, of which 
the above-mentioned 7 major bridges and the Chamba-Bhaderwah road 
accounted for a little over Rs. 7.50 crores. Later, 17 other projects were 
also approved including Rs. 2.32 crores for roads in daco't infested areas 
of UP (Rs. 134.50 lakhs) and Madhya Pradesh (Rs. 97.50 lakhs), vide 



Section B of Appendix IX; three projects in Maharashtra were approved in 
substitution of the two bridges across Pranhita and Indravat; rivers sanc- 
tioned in January 1971. The total cstimated cost of all approved projects 
till the end of the IV Plan was Rs. 25.36 crores. 

9.26. The individual projccts approvcd in January 1971 were based on 
broad details of site, rough oost cstimates and the nced for the road(s) or 
bridge(s) furnished by State Governments. In respect of the Chamh-  
Bhaderwah road no cost-benefit analysis of the heavy investment of bet- 
ween Rs. 2 lakhs and Rs. 3 lakhs per mile seems to have been undertaken. 
The traffic did not justify it. Thcre was, further, controversy over the 
11:enment of the route. The population expected to be benefited in the 
Doda district of J & K by construction of this road was estimated at 
about 2,000 in the v:llages falling on the alignment. and it was reported by 
the Ministry's engineers after local inspection that drift snow would result 
In the road being blocked for about five to six months in the year. 

9.27. The J & K State P.W.D. carrird out a survey of the Bhaderwah- 
TrP border length of this road (50 kilnmetres long) i n  May 1971 and, 
based on this, estimates were prcpared for kilometres --8 (cost Rs. 12.83 
lakhs), kilometres 9-27 (cost Rs. 28.64 lakhs) and kilometres 27-50 
(cost Rs. 60.29 lakhs). The estimatec were sent to the Ministry for ap- 
nroval in October 1971, May 1972 and September 1972 respectively. The 
Ministrv sanctioned loan assistance of RF. 9.87 Iakhc. Rs. 21.53 lakhs and 
Rs. 40.77 lakhs for these three estimatrs re~pectivelp. i.e.. in the proportion 
of l lS . l49  beins the ratio of the earl'er estimated and final estimated 
costs. While according sanction. the Ministrv wantcd improvement to the 
geometries, but since some of thc work had alreadv progressed considerably 
in stretches. it was not found feasible tn carry out these improvements 
without incurring infructunus exwnditurc. Tn the stretches not yet taken 
up the State Government assured that the necessary modifications would 
be incorporated, subject to feasibility of s'te conditions and economic as- 
pects (September 1973). Tn October 1974 the State's Anti-corn~ption 
oreanisation seized all records relating to land-acquisition for this road. 

9.28. The Sutlei bridpe proposed bv the Punjab Government at Shah- 
kot, it was also pointed out in the Ministry, needed reconsideration, parti- 
cularly as two bridges already existed in that area. at Harike and Phillaur. 
Evacu1at:on of civilians was. however, cited as the reason for approving 
this major project, the s in~le  most expensive work of economic or  inter- 
Statc importance. 

9.29. Individual projects under the El Programme costing less than 
Rs. 100 lakhs each can be sanctioned by Stntc Governments under their 
own povrers. However, even with this suhstnntinl dclemtinn of powers 
to State Governments, the pace of propess in sanct'oninp ET projects in 



States is slow. In Bihar, no works out of the four proposed have been 
approved so far (January 1975). For the Sutlej bridge at Shahkot, the 
tender was awarded to a firm not experienced in major bridge construction, 
even though h the case of the Chakki bridge over the Beas, for which ibis 
f i  had also quoted, the State C.E. had not awarded the work due to its 
lack of such experience. Though the main bridge work has been awarded 
(Rs. 95.215 lakhs), the estimates for the approaches on either side (Rs. 
43.85 lakhs) have not been finalised. 

9.30. In Madhya Pradesh, except the roads in the dacoit-infested areas, 
no other works were sanctioned in the 1V Plan. One other road, Limbdi 
Thandla, has subsequently been sanctioned. The Cha'mbal bridge has been 
dropped from the Plan. In West Bengal, the bridge over the Hooghly 
at Kalyani is yet to be sanctioned. 

(Paragraph 31 of Supplementary Report of C&AG for 1973-74, Part 11, 
Civil). 

9.31. The Central Aid Programme of State Roads of Inter-State or 
Economic Importance was actually initiated in May 1954 w:th a view to 
helping the State Governments in the development of roadslbridges falling 
under the following categories: 

(i) Road and bridge projects considered essential for promoting 
inter-State communication facilities; 

(ii) Road and bridge projects required to open up backward nreas 
andlor regions rich in mineral resources, etc.; and 

(iii) Roadlbridge projects required to provide access to areas where 
railway facilities cannot be provided. 

9.32. It has been stated by the Ministry that the programme has conti- 
nued since the First Plan though due to financial stringency a large-scale 
programme could not be approved during the Second and Third Five Year 
Plans. In the Fourth Five Year Plan against the total provision of about 
Rs. 25 crores (Rs. 15 crores for carryover works and Rs. 10 crores for 
new schemes approved), an expendbe  of Rs. 15.71 crores was incurred. 
The year-wise break-up of this expenditure is given below:- 

(Rupees in Crora) 



9.33. One fundamental change which came up in regard to the charac- 
ter of these schemes since its commencement was that while upto 31-3-1969 
the pattern of assistance was matching grants-in-aid, with effect from the 
commencement of the Fourth Plan, i.e., 1-4-1969, th;s was changed to 
100 per cent loan assistance. 

9.34. The draft Fifth Five Year Plan includes a provision of Rs. 54 
crores-Rs. 30 crores for approving new schemes and Rs. 24 crores for 
carryover works under this programme. It has been stated by the Minis4 
try that as a matter of planning process, which has been also accepted by 
the Planning Commission in regard to new road scheme, the Ministry 
generally formulates proposals worth about 150 per cent of the Plan provi- 
sion, the actual expenditure over the Plan period being restricted to the 
Plan allocation and the balance being carried over to the next Five Year 
Plan. 

9.35. While invitkg proposals from States for financial assistants under 
this programme, the Ministry brinss to their notice the criteria referred to 
above and requests them to wbniit proposals with the required technical 
data, estimated cost and data led justification for each individual scheme. 
in the order of their infer-se priority. After the reciept of those proposals, 
they are examined in detail and assessment made as to the extent to which 
those proposals fulfil the criteria referred to above, road communication 
system in the area and spcc'al considerations, if any, requiring greatef 
weightage for considerin? schemes. After this exercise, an overall list 
containing the proposals of the various States i? formulated, and further 
adjusted in the lipht of funds available for the nurpose. Thereafter the 
proposals so finalised are submitted to Mkister for approval and intimated 
to States after clearance by Planning Conimission and Ministry of Finance. 

9.36. To sum up, the Ministry takes the followin5 considerations h t o  
) account while accepting proposals of the State Governments for financbl 

assistance under the aforesaid Central Aid Programme:- 

(1) The extent to which the proposals of the State Governments 
fit in with the criteria rcferred to above. 

( 2 )  Inter-se priority of individual sche3mes amon2 the ptoposals 
of the States. 

(3) Overall total provis'on available for financi~t' assistance in the 
Five Year Plan. ' '  

(4) WillinLpess of the State Goverriment to take loan assistance 
as some. States like Assam, Meghchalaya, Napland, etc. h m  
not accepted the pattern of loan assistance. 



(5) Special considerations, if any, requiring greater weightage like 
the interests of some Central Ministries/Public Sector Under- 
takings etc. 

(6) General position of road communications in the area so that 
it is ensured that higher priority is given to proposals in regions 
which are comparatively lacking in road communication facili- 
ties. 

9.37. Asked if the Ministry was satisfied that the proposals sent by the 
States were examined in relation to the costs and the social benefits likely 
to accrue, so that priority was given to those works 'where the benefits in 
reIation to the costs were the greatest, the Min'stry have stated:- 

"The Ministry is primarily guided by the justification given by the 
State Governments themselves as they are local authorities 
concerned and have doubtless better knowledge about the 
local requirements, inter-se priority of individual schemes with 
reference to those requirements and the social benefits to be 
derived from the implemcntation of those schemes vis-a-vis 
the cost involved." 

9.38. Since in the matter of roads of Economic and Inter-State Impor- 
tance, the justification was to be g'ven by the State Governments, who 
might adopt diilerent criteria and stands of judgment, the Committee de- 
sired to know as to how the Ministry were able to decide about each work 
out of the proposals received from different State Governments. To this, 
tbe Director General (Roads) has stated during ev'dence:- 

"Since the start of the Fourth Plan we were giving 100 per cent 
loan assistance under the scheme. In the context of the Fifth 
Plan, we started with an indication that we might get 30 
crores outlay for ,new works and when we got proposals from 
States, this totalled up to Rs. 385 crores. That was a huge, 
big package. Wc applied our screening criteria and selected 
schemes worth Rs. 51 crores which we thought of projecting 
to the Planning Commission." 

9.39. Enquired if any socio-economic problems were taken into consi- 
deration at the time of selection of roads, the Director General (Roads) 
has clarified:- 

"We picked up only the absolute important ones and each State 
could figure for hardly 2 or 3 projects. The package of 51 
is still under consideration." 

The witness has further added:- 
"Backwardness, state of existing communication facilities ctc.. all 

these are taken into account. The engineers have not found 



any difficulty in choosing these projects to be ultimately picked 
up." 

9.40. As mentioned earlier, the pattern of assistance for executing these 
roads with effect from the commencement of the Fourth Plan, i.e. 1st April, 
1969, was changed to 100 per cent lwdn assistance. In this connection, 
the Sub-group on Roads, set up by the Ministry on Road Requirements 
of the Central Section under the Fifth Plan, has observed in its Report as 
under:- 

"The Group understands that the pattern of loan assistance was 
not accepted by all the States in the 4th Plan and the Govt. 
of Assam actually backed out of th: scheme even after ccrtain 
new projects to be undertaken as part of this progranimc in 
the 4th Plan had becn approved. Nagaland also has not 
participated to this scheme. The main problem was that 
their ways and means position was so tight that they did not 
like to burden themselves with a further loan. This financing 
pattern of cent per cent loan ignores the essentially infras- 
tructural nature of road cons'ructiun in which returns do not 
always get generated in the time sohcdule thought of or do not 
necessarily come to create exchange value in a planned 
manner as in an industry. 

As for the quantum of assistance. it is felt that the assistance should 
be in any case on a mntchin~ basis. This would have the 
following advantages:- 

This would involve a sense of self-participation on the part 
of the State Governments and would, therefore, make them 
to take greater interest in presenting really pressing 
demands. avoidin unnecessary increase in the costs and 
frequent revisions in' the estimates. 

It would enable the Government of India to approve a larger 
programme within available funds than would be possible 
under a 100 per cent assistance pattern." 

Chnmba-Bhaderwah Rood 

9.41. The Scheme relating to the construction of Chamba-Bhaderwah 
Road, length about 148 Kms.. as referred to in the Audit Para, was 
approved under Central loan assistance under the Central Aid Programme 
of State Roads of Inter-State and Economic Importance in the 4th Five 
Year Plan. The length of the road in Jammu and Kashmir portion is 
about 50 Kms. while the remaining length falls in the State of Himachal 



Pradesh. The project cost for the Jammu and Kashmir portion, as esti- 
mated in the year 1972, was about Rs. 149.00 Iakhs and a sum of Rs. 
115.00 lakhs has been approved as Central Loan Assistance to Jammu 
and kashmir, the balance cost being met by the State Government from 
their own resources. 

9.42. Estimates totalling to Rs. 93.51 lakhs for the formation cut and 
for construction of retaining walls etc. for the following 3 sections of the 
road in Jammu and Kashmir portion have been approved by the 
Ministry:- 

Sanctioned I 
Section coat 

RJ. lakb 
L_---. 

I KM. o to 8 . . .  12.79 
I1 KM. g t o 2 7  . 17.89 

I11 KM. 28 to 50 . . . .  52.83 -- 
TOTAL . 93.51 

- - - - 

9.43. According to the information furnished by the Ministry to the 
Committee, the progress made in the completion of the roads is as under:- 

"Estimates for construction of bridges and culverts are awaited 
from the State Government. The State P.W.D. have however 
fixed sites for various bridges, carried out detailed surveys 
and collected hydraulic and other re!evant data to enable 
them to prepare designs and cost estimates." 

The state of physical progress ending March, 1976, as reported by the 
State P.W.D. was as under:- 

Section I (KM. o to 8) 

Physical 

P"Ifness 
percentage 

LandAcquisition. . . . . .  100 

Earthwork . . . . . . .  97 
Retaining walls etc. . . . . .  12 

Sktin I1 (XM. g b 27) 
Land Acquisition . . . . . .  60 . . . .  Earthwork . . .  71 
Retaining wall8 . . . . . .  75 

. . . . . . .  Land AcquLition Not requirul 
Earthwork . . . .  . . 
Retaining walls . . . . . .  



The overall progress made on the work was about 60 per cent. 
Expenditure incurred upto 31-3-1976 was reported as Ks. 54.67 lakhs. 

As regards portion of the road falling in the State of Himachal Pradesh, 
detailed estimates have been approved by the State as approved cast of 
the work is Rs. 65.00 lakhs which is less than Rs. 1 crore. However, as 
per the report of the State P.W.D., the progress made on the work which 
mainly involves improvement of existing road/track, was as under:- 

Earthwork and retaining walls . . 40% 
C. D. works . . 62% 

The overall progress ending August 1975 was about 65 per cent and 
expenditure incurred was about Rs. 44.30 lakhs. 

It may be stated that progress on the E&J works is dependent o a  
the funds those are released to the State Government as loan 
assistance, keeping in view the overall availability position of 
funds and present financial stringency. Jn the present case 
it may also be stated that the area lies in difficult terrain with 
adverse climatic conditions and limited working seasons for 
the construction work." 

9.44. It bas been pointed out in the Audit Para that while according 
sanction, the Ministry wanted improvement to the geometrics, but since 
some of the work had already progressed considerably in stretches, it was 
not found feasible to carry out those improvements without incurring 
infructuous expenditure. In the stretches not yet taken up, the State 
Government assured that the necessary modifications would be incorpor.3- 
ted, subject to feasibility of site condition and economic aspects (September 
1973). 

9.45. Asked if the modifications proposed by the Ministry have since 
been adopted in the remaining stretches, the Ministry have stated:- 

"While sanctioning the estimates, it was indicated in the technical 
note enclosed with the sanction letter that the alignment pro- 
posals have been modified to eliminate some of the curves and 
improve geometrics and it was pointed out that feasibility of 
improving the alignment as suggested above may be examined 
during kxecution. State Chief !Engineer while replying to 

the technical notes has stated vide letters No. 19634-36 dated 
7-12-73 and 19637-39 dated 7-12-73 that the. modifications 
were being implemented for the remaining stretches to 
improve the geometrics keeping in view the feasibility at site 
and its economical aspects. The Audit has also been infor- 
med by the Executive Engineer, PWD, Bhaderwah, that the 
modifications have been carried out as per necessity and 
feasibility at site as per telephonic information given by Slate 
P.W.D." 



9.46. The Audit Para further mentions that in October, 1974, the 
State's Anti-corruption Organisation seized all records relating to land 
acquisition for this road. Asked to indicate the reasons therefor, the 
Ministry have stated:- 

"As per the information given by the State PWD on telephone, 
Anti-corruption Organisation of the State had seized the land 
acquisition records on the basis of some complaints. 'The 
allegations, however, were not substantiated and the case, 
therefore, not proved. The records are stated to have been 
returned to the State P.W.D. Division." 

Sutlaj Bridge at Shahkot 
9.47. It will be seen from Appendix-IX-Section A, that in Punjab a 

bridge over river Sutlaj at Shahkot was sanctionsd in January, 1971 at an 
estimated cost of Rs. 200 lakhs and the expenditure was authorised in 
March, 1973. It was pointed out by the Ministry to the Audit that the 
bridge needed reconsideration, particularly as two bridges already existed 
in that area at Harike and Phillaur. Evacuation of civilians was cited as 
the reason for approving this major project. It has been further stated 
that the tender for the bridg? was awarded to a firm not experienced in 
major bridge construction even though in the case of Chakkibridge over 
Bias for which this firm had also quoted, the State Chief Engineer had not 
awarded the work due to its lack of experience. 
Delegation of Powers 

9.48. The Audit have pointed- out that though individual projects 
under E. I. Programme less than Rs. one crore cash can be sanctioned by 
the State Governments under their own powm, tk pace of progress in 
sanctioning such projects has been slow. In this connection, i t  has been 
stated that in Bihar, no works out of the four proposed hav;: been 
approved so far (January, 1975). Though the main Sutlaj bridge work 
has been awarded, the estimates for the approaches on eilher side have 
not been finalised. Similarly, in Madhya Pradesh, except the roads in 
dacoit-invested areas, no other works were sanctioned in the 4th Plan. 
In West Bengal, the bridge over the Hooghly at Kalyani is yet to be 
sanctioned. 

9.49. Some extracts from the Supplementary reports of the Comptrol- 
ler and Auditor General for the year 1973-74 relating to roads and 
bridges of economic and inter-State importance taken up for construction 
during the Fourth Plan in the States of Andhra Pradesh, Assam, Bihar 
Karnataka, Maharashtra and Uttar Pradesh are given below:- 

A ndhra Pradesh 

The loan of Rs. 25 lakhs sanctioned in January 1971 by the 
Government of India for the road 50 kilometres from 



Burgumpad to Aswawopet, was utilised for construction of 
the stretch 19.14 kilonietrcs long from Burgumpad to An- 
navaram (55.26 kilometres from Aswaraopet) . Work on 
this stretch starled in March 1973 and scheduled to be 
completed before December, 1973, had not been completed 
(September, 1974). The earthen formation of thz road was 
entrusted to four contractors. It was completed excepting 
for four cross drainage works and gaps in all, 0.2 kilometre 
long, for which the land had not been acquired by the 
Revenue Department. Till .September 1974, Rs. 7.08 lakhs 
were spent. 

The position in February 1975 was that there was a gap of 26.26 
kilometres forming a gap in the middle of the road. Apart 
from the section from Burgumpad to Bhadrachalam 22 kilo- 
metres long which was an existing road, the other sections 
too were, as mentioned above, incompietc. Thus, ten years 
after the road was approved and work commenced, the 
road on which Rs. 21.25 lnkhs had been spent did not serve 
its purpose. 

The Government of India gave Rs. 19.58 lakhs as loans for these 
roads upto 197 1-72. Thcrcafter such assistance offered by 
the Govcrnment of India was not accepted by the State 
Governn~ent in consideration of the resources of the State and 
the liability for repayment of the loans. 

(i) In April 1969, six works (including one bridge) were in prog- 
ress. Five of these works were completed by March 1974; 
one work "Mani-Ullal Road" had been deferred 
after Rs. 52.69 lakhs were spent. 

(ii) Construction of a bridge across river Tungabhadm near Gil- 
lesgur (Mantralayam) on Hyderabad-Bangalore road (estima- 
ted cost: Rs. 44.75 lakhs) was approved by Government of 
Indisl in October 1968 and was taken up in November 1969. 
This was scheduled to be completed by January 1972. 

The bridge was incomplete as construction of approach roads, 
protective works, etc., were still in progress (March 1975). 



(iii) Three works (estimated cost: Rs. 236.47 lakhs) were ap- 
proved by Government of India for grant of l m s  under this 
programme in the Fourth Plan period as detailed below: 

(Rupe~s in lakhs) 

I. Construction of a bridge across Kabini river at Nanjm~ud on 
Mysore-Oty Road . . . . . . 20- M) 

a. Construction of a bridge across Krishnr river near Galeali on 
Hubli-Sholapur Road . . . . , . . 50' 00 

3. Construction of Mallrawar-Mangalore Rwtd . . 166.47 

Loans given by the Government of India from 1969 to 1974 for 
these works as also for the residual expenditure on works started before 
April 1969 totalled Rs. 192.58 lakhs. Expenditure incurred by the Gov- 
ernment of Karnataka during the period was Rs. 49.79 lakhs (including 
Rs. 35.02 lakhs on spill-over works). 

Against the estimated cost of Rs. 31.31 lakhs and Rs. 99.42 lakhs 
of bridges across river Savitri and Revdanda Creek, Central 
loans of Rs. 60 lakhs and Rs. 50 la!;hs wcrc provided. 
Relationship between the estimated cost and loan was not clear. 
Inforn~ation regarding cost-benefit studies, if any condiicted, 
wa5 not available. While the Governn~ent of India had approv- 
ed the construction of the bridge across the Revedanda Creek 
in September 1972, an agency to construct the bridge had not 
been found upto October 1974. Against Rs. 110 lakhs given 
as loans by the Government of India, cnly Rs. 18.04 li~khs 
were spent upto 1973-74. 

U tzar Pradesh 

Coustruc:ion of the Chamoli-Okhimath road was approved by the 
Government of India in July 1960 as part of the scheme for 
economic development of Uttarakhand and the construction 
was started in August 1960 due for completion in March 
1970. An estimate for Rs. 122.16 lakhs was sanctioned in June 
1962. 

The progress of work was & and by March 1969 only the 
Chamoli-Gopeshwar section (6.25 miles) was completed up to 
the consolidation stage. In January 1971 the estimates were 
revised for the Chamoli-Chopta ridge section from 
Rs. 84.81 lakhs to Rs. 98 lakhs and for the Chopra ridge-Kund 
section from Rs. 37.35 lakhs to Rs. 75.43 lskhs. The latter 



estimate was further revised to Rs; 75.61 lakhs in September 
1973 raising the total revised estimate to Rs. 173.61 lakhs. 
The target date for completion was also revised to December 
1972. 

Except for the stretch from Mandal to Chopta ridge, the road was 
reported to have been completed by August 1974. Till Sep- 
tember 1974, the expenditure on the Chamoli-Chopta ridge 
section was Rs. 97.13 lakhs and on the Chopta ridge-Kund 
section Rs. 73.44 lakhs. 

9.50. The Committee note that against the total allocation of Rs. 25 
crores earmarked for roads of inter&te and economic importance in the 
Feurth Plan, and expenditure of Rs. 15.71 crores (about 63 per cent) only 
was incurred during the Plan period. The pace of expenditure was signifi- 
cantly slow (Rs. 5.71 crores only) during the first three years (1969-70 to 
1971-72) because of the delay in the finalisation of the new prqramme 
which could be approved in 1971 only due to non-fisnalisation of the pattern 
of assistance and the time taken in ascertaining the williigness of the States 
to take the loans. It is surprising that though schemes costing Rs. 17.46 
crores (Appendix IX-A Sectian) were approved in January, 1971 under 
the Programme, the expenditure for the same was authorised in May, 1972 
or thereafter in majority of the cases. The remaming schemes (Appendix 
IX-B Section), costing about Rs. 8 crores were approved after 1971 and the 
expenditure was authorised in their case during the period from March, 
1973 !to August, 1975. This underlines the need for more expeditious pro- 
cessing of proposals and issue of the concomitant sanctions. 

9.51. The Committee note that even for the 5th Plan Government have 
not so far finalised the inventory of roads of Inter-State and Ecunomic 
Importance which are to be taken up, although three years of the Plan have 
already elapsed. 14 is noted that proposals for the new schemes costing 
Rs. 385 crores were initiany received from the States but after screening, 
schemes coslEng Rs. 51 crores have been selected and projected to the 
Planning Commission against the Plan provision of Rs. 30 mres. Tbia 
package of schemes is stated to be still under consideration. The Com- 
mittee would like this to be expedited. 

9.52. The basic change that has been introduced in the Scheme since 
the commencement of the programme in 1954, was that while upto 31 
Mnrch, 1969 the pattern of assistance was matching grants-in-aid, this was 
changed to 100 per cmt loan assistance with effect from the commence- 
ment of the Fourth Pbn, i.e. 1 April, 1%9. 

The Committee note that some States, such as Assam, Meghalaya, 
Nagaland ctc. have not availed of any loan assistance. The Sub-Group on 



Roads for 5th Plan has pointed out that ''this financing pattem of cent per 
cent loan ignores the essentially infra-structural nature of road construction 
in which returns do m t  always get generated in the time scbedule thought oT 
or do not necessarily come to create exchange value in a plslrned manner 
as in an industry". The Sub-Group has urged assistance of matching basis 
on the grourd tbat (i) it would involve a sense of self-participation on the 
part of the State Governments, and @) it would enable the Govcnunent of 
India to approve a larger programme within the available funds. The 
Committee would like Government to review the entire system of 
assistance by the Centre for State RoaL now handled in dilferent Croups 
e.g. Central Road Fund, Roads of Economic and Intc@late Importance 
and roads included in other Centrally sponsored programmes. 

9.53. The Committee n ~ t e  that the constructios of Bbadarwak-Chamb 
Road of the length of about 148 kilometres (50 kilometrcs in Jammu and 
Kashmir and the remaining kilometres in Himachal Pradcsh) was approved 
under the Central Aid Programme of State Roads of Inter-State and Eco- 
nomic Imporlance in the 4th Plaa. The project cost for the portion falling 
in Jammu and Kashmir as estimated in 1972 was about 149 lakhs and 
against that a sum of Rs. 115 lakbs was approved as centml loan to the 
State. The overall progress on this work as on 31 March, 1976 was about 
60 per cent and an expenditure of Rs. 54.69 lakhs was incurred thereon. 
It has been stated tbat the estimates for construction of bridges and culverts 
are still awaited from the State Government. The Committee repel that 
improvement in geometrics in respect of some of the stretches of the road 
could not bc effected because of their haviug been already progressed. 
Since geometrics is a basic requirement in road alignment, they feel that 
this aspect sbould bave been taken care of before the sanction was accorded 
to the estimates. 

9.54. With regard fo tbe portion of the road in the State of Himachal 
Pradesb, fhe Cammiftee have been informed that the overall progress, ending 
August, 1975, was about 65 per cent and an expenditure to the !tune 
of about Rs. 44.30 was incurred therean against the estimate of 
Rg. 65 lakhs. The Committee would like the reasons for slow progress to 
be looked into and appropriate fonow up action taken to completi the 
remaining works so thnt the road is pressed into public use. 

9.55. Further, in respect of this road, Audit have pointed out that 
"no cmt-benefit analysis of the heavy investment of between Rs. 2 lakhs 
and Rs. 3 lakbs per mile seems to bave been undc*kenw. 'The trsllie 
did not justify it. The Committee consider tbat before any project d this 
nature is undertaken for execution by the State authodtim with either loan 
or grants from the Central Government, the Ministry should invariably 
be furnished with the cost-benefit studies so that the projects may be 
examined in their proper perspective before sanction. The-Committee need 



hardly poiat out that in the contert of constraint of resources, priority may 
.be given to construction of roads which are viable and jua4ified on econoda 
.consideratione. -- 

9.56. The Committee note from the Audit para that though under the 
Programme of Roads of Inter-State and Economic Importance, individual 
projects costing less than rupees one crow each can be sanctioned by tbe 
Statc Governments under their own powers, the pace ul progress in sanc- 
tioning some such projects in Bihar (4 projects), Punjab (approaches on 
either side of main Sutlej Bridge at Shahkot), Madhya Pradeeh (except 
reads in dacoit-infested areas); . Wmt Bengal (bridge over Hoogly at 
Kalyani), etc. has been slow. The Committee wodd like the Ministry to 
look into these and such other cases where the State authorities have been 
either slow in sanctioning tbe projects or have not sanctioned and referred 
4be same to the Centre, with a view to examine as to how far the powers 
delegated to the State authorities in this behalf have been utilised by them 
and whether in the light of that study any streamlining of the procedure is 
.called fur. 

9.57. The Committee are concerned to note from the Audit para that 
though a bridge over the river Sutlej at Shabkot in Punjab was sanctioned 
in January, 1971 at an estimated cost of Rs. 2 crores it needed re-consider- 
ation as two bridgea @ready erdrted in tbat area. It has also been stated 
that the tender for the bridge was awarded to a firm which had no& got 
experience in major bridge constructions. The Committee would like to be 
infunned ns to why the positim of two bridges already existing in the area 
was not taken into account at the time of sanctioning the major bridge at 
Sbsbkot as aLqo the circumstances which prompted the competent authod- 
ties to award tbe work to a contractor who had not got adequate expedencei 
of construction of major bridges. They wodd also like to know the latest 
position in the construction of the bridge aad the expenditure incurred 
thereon so far. 

9.58. The Committee are perturbed to note cases of delays md irregu- 
larities in the execution of mads of Inter-State and Economk Importanm 
as pointed out by Comptroller and Auditor General in his Supplemenlary 
Reports for the year 1973-74 on cettain States. For example, in Andhra 
Pradesb for tbe construction of 50 kilometres of road from Burgompad 
to Aswaraopat the work started in March, 1973 and scheduled for cOmple- 
fon within six months, had not been completed till September, 1914. 

969. In rupect of Karnataka the Committee find that out of six works 
in progress in April, 1969, five were completed by March, 1974 and one 
work ''Mani-UW Road" bad been deferred after Rs. 52.69 laws were 
.crpe.1 thereon. Similarly, it Lr: reported that the consb\rctisn of a bridge 
across river Tungabhadm near Gillesgnr on Hydernbad-Bm4Xort Road, 
2435 LC17 



though approved in October, 1968 and scheduled to be completed by 
Jmwry, 1972, wm still incomplete in March, 1975. In the case of Maha- 
rashtra, while tbe Government of India had approved the construction of 
tbe bridge across the Revdanda Creek in September, 1972, an agency to 
construct the bridge had not been found even till October, 1974. 

As regards Uttar Pradesh, construction of the ChamoLi-Obth road 
approved by the Government of India, in July, 1960 was schedded to be 
completed by March, 1970 at an estimated cost of Rs. 122.16 lakhs. The 
progress of the work was so slow that by March, 1969 only the Chamoli- 
Goyesbwar section (about 10 Kms.) was completed. With two revisions of 
certain sections, in January, 1971 and in September, 1973, the total esti- 
mate of the road was revised to Rs. 173.61 lakhs. Though tbe target date 
for completion was. aIso revised to December, 1972 the road was completed 
by August, 1974, except for the stretdh from Mandal to Chopata bridge. 

The Committee would like tbe Ministry to study carefully the cases of 
delays, as pointed out in the above and other reports of Comptroller and 
Auditor General of Road Development during 4th Plan with a view to lake 
suitable remedial measure6 in consultation with the State authorities so that 
the roads and bridges taken up under the Centrally aided programme are 
completed expedthusIy and pressed into public use. 

Ci )  S*tegic w g s  
Audit Paragraph 

9.60. Arising out of defence requirements, a programme of construc- 
tion of certain roads in some border States u*.:s taken up in 1965. Due 
to the combined effects of financial stringency in 1966-67, and a revision 
downward in priorities (in June, 1967) by Defence Ministry of certain 
strategic roads (S. R. henceforth) formerly accorded high priority, there 
was a spill-over of SR works amounting to Rs. S crores. In May, 1968 
the Ministry of Defence indicated once again to the Ministry of Transport, 
its revised requirements for construction and development of strategic roads 

.during the IV Plan period. The IV Plan provided Rs. 8 crores for carry- 
wer wcuks and Rs. 35 crores for new strategic roads. 

9.61. The strategic r o a d ~ ' ~ r i o r i t ~  1st underwent drastic changes as a 
result of which high-priority strategic roads, on construction of which Rs. 
10.57 crores had been spent, were down-graded in priority. 

9.62. Test audit d some of the strategic roads brought out the follow- 
ing:- 

(a) Road 'G': This road was sanctioned in June, 1%6 fw Rs. 25.83 
lakhs and was completed in two staps, tbe first stage by 
September, 1967, and the second stage in 1971-72 (Secopd 
stqje estimated cost. Rs. 32.78 lakhs). Ehuinl tbe inteirven- 

., ~3 . 
1 lng period of tbree years after completion of the first phase of 



the work, the gravel road surface suffered corrugation and was 
badly rutted, necessitating regravelling at a cost of Rs. 4.79 
lakhs. Also, the berms, which were not stabilised with gravel 
and hence eroded by winds and rains, had to be restored in 
the entire formation by fresh earthwork involving expenditure 
of Rs. 1.50 lakhs. The Ministry of Transport stated (Decem- 
ber, 1975) that d x  to operational requirements of the Defence 
Ministry, the expenditure on regravelling, and earth work on 
restoration of road formation was unavoidable. 

(b) Road 'H': The road was sanctioned in June, 1966 for Rs. 40.95 
lakhs. In July, 1967 tbe road was categorised as 'low-priority' 
and work m s  slowed down, but again in May, 1968 a portion 
of 51 miles of this road, on which work was in progress, was 
allotted high priority. Estimate of Rs. 30.78 lakhs for dust- 
proofing of this portion was sanctioned by the Ministry in July, 
1970. Again, in December, 1970 Ministry of Defence decided 
that only 28 miles of this road should be developed. Since a 
major portion of the road had al.ready been completed with 
gravel specifications, the Ministry of Defence agreed to dust- 
proofing of the remaining portion even though there was n o  
operational necessity. Thus, an amount of Rs. 16 lakhs 
(estimated cost of the completed portion) was avjidable 
expenditure. 

9.63. An enquiry committee was appointcd (May,lY70) by the Ministry 
to investigate wherhcr undue benefits had beerr given to contractors in 
Rajasthan entrust:d with construction of strategic roads, involving Rs. 2.50 
crores, reports about which had appeared in the press and echoed in the 
Legislative Assembly. In the report submitted (December, 1973) by the 
Committee it was pointed out that the preliminary surveys conducted by 
the State P.W.D. were not adequate; availability of road metal in th: 
originally selected quarries was not fully explored; soil tests were not cerried 
out to adequate depths and changes had also been made in the estimates 
while execution of works was in progress. All these factors reported in the 
preliminary enquiry, resulted in excess expenditure of Rs. 17.81 lakhs. 
The Ministry requested the State Government to investigate the case 
further. The State Government referred the case to its Anticorruption 
Department in July, 1974 for investigation. The results are awaited 
(December, 1975). 

(Paragraph 32 of Supplementary Report of C&AG for 1973-74, 
Part 11, Civil) 

9.64. For strategic roads the 4th Plan, included a total provision of Rs. 
43 croms including Rs. 8 crores for pre-Fourth PIan cany-over works and 



Rs. 35 crores for new works. Against this an expenditure of Rs. 36.08 
crores was incurred during the Plan as under:- 

(Rupem in crores) 

1969-70 . . 6.65 
1970-71 .. 4.66 
1971-72 .- 5.77 
1972-73 .. 9.00 
1973-74 . . 10.00 
Total . . 36.08 

9.65. It has been pointed out in the Audit para that during 4th Plan 
high-priority strategic roads, on construction of whicb Rs. 10.57 crores had 
been spent, were down-graded in priority. The Committee desired to know 
as to how it is ensured in such cases that the expenditure already incurred 
does m t  prove infructuous and that the roads are completed and main- 
tained thereafter. In reply, the Ministry in a note have stated:- 

"Need and priorities for the construction/improvement of Strategic 
Roads are fixed by the Ministry of Defence according to thelr 
operational requirements. Subsequently, when a particular road 
is assigned lesser priority while the sanctioned work is still in 
progress, it' is not left incomplete. The physical position ot 
the work done, contractual commitments and investment 
already made are reviewed with the representatives of Ministry 
of Defence and the executing agencies to utilise the work 
already done and to suitably limit further expenditure on the 
work. The scope of the work is also limited. This may 
result in construction of lesser length of road or down grading 
the specification so that local traffic can make use of the road. 
Keeping in view the above, the work is so planned that it is 
completed to such a stage that expenditure already incurred 
does not prove infructuous and the investment already made is 
fruitfully utilised. Thereafter, the executing agency completes 
the work according to the decisions arrived at and States 
maintain them. In some cases maintenance of the roads after 
their completion has been taken over by B.R.D.B. wherever 
so warranted by operational requirements." 

9.66. Asked as to who is responsible for the maintenance of roads 
still categorised as strategic roads, the Ministry have stated:- 

"After the work on the Strategic Roads is completed, the responsi- 
bility for its maintenance devolves on the State Govennment as 
these are basically State Roads. They are generally being 
main taiaed properly." 



9.67. Asked on what considerations the strategic roads have been taken 
over by the Border Road Development Board after they have been comple- 
ted by the States P.W.Ds, the Director General (Roads) has stated:- 

"They are mostly in the Western Sector, in Rajasthan. That was 
decided at the highest level between Secretary, Defence and 
Secretary, Transport. These are strategic areas. And the 
Border Roads Organisation have better resources. That area 
is considered to be very important." 

9.68. The Estimates Committee in their lOlst Report (Fifth Lok Sabha 
-1975-76) on Border Roads has inter alia observed as under:- 

"At a time when the Border Roads Organisation admittedly do not 
have enough work and are even looking for openings outside 
the country, the Committee stress that there is an ovu-riding 
need for a critical assessment in depth of the requirements fol 
provision of roads in each of the border States, particularly in 
the North-eastern region, so as to prepare a Master Plan with 
proper perspective and priorities so that these works could 
be taken up for execution by the Border Roads Organisation." 

9.69. It has been pointed out in the Audit para that an Enquiry Com- 
mittee was appointed in May 1970 by the Ministry to investigate whether 
undue benefits had been given to contractors in Rajasthan entrusted with 
construction of strategic roads, involving Rs. 2.50 crores. Audit has also 
stated tbat in the report submitted (December 1973) by the committee, 
the preliminary surveys conducted by thc State P.W.D. were not adequate; 
availability of road metal in the originally selected quarries was not fully ' 

explored; soil tests were not carried out to adequate depths and changes 
had also been made in the estimates while execution of works ~ s a s  in 
progress. All these factors resulted in excess expenditure of Rs. 17.81 
lakbs. 

9.70. On a request made by the Rajasthan Government to the Ministry 
of Shipping and Transport (Road IVingI, the Ministry appointed Shri 
S. B. Patel, Chief Engineer (Roads) and Shri P. K. Thakur, Chief Engineer 
(Mechanical). ride Ministry of Shipping and Transport office letter 
No. SR-10(12)170 dated the 23rd October, 1970 to conduct a preliminary 
enquiry into the alleged irregularities in the construction of strategic roads 
in Rajasthan by the State P.W.D. The alleged irregularities related to the 
following- 

(i) Undue advantage to the contractors by changing quarries and 
allowing extra load; 

(ii) preparation of false bill in respect of repairs of machinery; 
(iii) missing of log books of machinery and preparation of duplicate 

log-books; 



(iv) di50ulty in realising of full rent of machinery from the contrac- 
tors m absence of log-books and files; and 

(v) any other connected matter which the Enquiry Officers may 
deem necessary. 

As Shri B. P. Pate1 retired before the Enquiry Committee could submit 
its report, Shri D. R. Upadhyaya, Chief Engineer (Roads) was appointed 
in his place on 3rd April, 1972. 

9.71. In its preliminary report, the Enquiry Committee has stated:- 

"From the data supplied by the State Chief Engineer, it has been 
observed that only 10 roads have either excess or saving on 
account of change in quarry or change in specification. . . . . . 

The execution of the work is the responsibility of the State Govern- 
ment and the State Chief Engineer is fully competent to make 
whatever change he likes during execution regarding quarries 
so that no inferior material goes into the road construction. 
Even in case of National Highways where the Central Govern- 
ment is fully responsible not only for execution but for main- 
tenance also, the National Highway Act provides:- 

'It is the responsibility of the Central Government to develop and 
maintain in proper repair all National Highways. But the 
Central Government by Notification in the Official Gazette, 
direct that any function in relation to the development or 
maintenance of any National Highway shall, subject to such 
conditions, if any, as may be specified in the Notification, 

also be exercisable by the Government of the States, with- 
which N.H. is situated etc. etc.' 

Thus the State Government is fully competent to execute &e work 
in any manner they like. Similarly, for Strategic Reads, the 

State Government can exercise the same powers. The State 
Chief Engineer has ordered change in quarries in the interest 
of the work and according to the suitability of the materials 
and quantities of materials available at a particular quarry. . . 

Central Road Research Institute surveyed the area and suggested 
certain quarries from which the road building materials should 
be taken. On account of these suggestiono also, quarries were 
changed during road construction. The Chief Engineer, 
Rajasthan, also explained that in certain quarries materials for 



road building could be obtained only for few miles even though 
during preliminary survey, which was a sort of visual inspection, 
indicated sufficient material bemeath the ground also. But 
actually, no material could be obtained below the ground. This 
resuIted in change of quarry. 

In many cases orders for change in specifications have been obtain- 
ed from the Government of India, or discussed with the officers. 
of the Government of India or a reference has been made to 
Government of India in this connection. The change has been. 
necessitated on account of lack of material obtained in certain 
quarries and on account of unsuitable material available at 
certain sites. The changes in the specifications have been made 
in order to improve the quality of work and also :o accelerate ' 
the progress of thc work as the roads were required immedia- 
tely for strategic purpose. . . . 

It is seen that there hnve been savings in many cases. If the inten- 
tion of the P.W.D. officers was to give undue advantage to 
the contractors by changing quarries and allowing extra load, 
normally saving would not result in doing so. Thus, it could 
be inferred that therc was no such intention on the part of 
PIVD officers." 

9.72. The Ministry of Shipping and Transport have stated that the 
reports of the preliminary enquiry cornmittcc havc been forwarded to the 
State Government who were the executing agency and on whose request 
such preliminary enquiries by ?he Ministry's two Chief Engineers had been 
carried out. The Ministry had suggested to the State Government to have 
detailed enquiries made. The Committee have been informed that the Anti- 
Corruption Department of State Government to whom the State had 
referred the case, have advised the State Government to take departmental 
action against the defaulters involved in the matter. 

9.73. The Comptroller .and Auditor General in his Supplementary 
Report for the year 1973-74 relating to Rajasthan has also referred to 
construction and maintenance of border roads in greater details. Some 
extracts of the observations made in the Report are given below:- 

"In 1965, the Government of India directed to develop 27 border 
roads in Rajasthan. at a total estimated cost of Rs. 30.75 
crores, through grants-in-aid to the State Government. Twenty 
of these roads were completed between 1968-69 and 197 1-72 
(expenditure booked upto end of 1973-74 Rs. 14.99 crores). 
Work on the remaining seven roads was suspended after 



Rs. 52.23 lakhs were spent because the Government of India nm 
longer considered these roads important. 

Re& and m&tenance-Jaisalmer DistriA-Repairs of four 
roads were carried out in May 1971 (to!al expenditure Rs. 
0.85 lakh) through 37 piece work agreeinents with petty cont- 
ractors without calling for tenders, and splitting the work into 
small items so as to bring them within the competence of As- 
sistant Engineers. No estimates were framed or approved by 
competent authority. Entries relating to dates of measure- 
ments in measurement books were found to have been tampe- 
red with, and not recorded in chronological order. Measure- 
ments of works extending over 286 kilometres were shown to 
have been checked by the Assistant Engineer on the same day. 
The Executive Engineer pointed out in June 1971 after ins- 
pection that there were no traces of the work done. These and 
other irregularities were brought to the notice of the Depart- 
ment by Audit in March 1972 and were confirmed in May 1973 
by a departmental committee consisting of the Superintending 
Engineer (Planning) and the Senior Accounts Officer. The 
Chief Engineer (Roads) intimated (December 1975) that draft 
charge-sheets against the persons found responsible for the 
irregularities had been sent to Government for further action.' 

9.74. The Committee note that arising out of the defence require.ments 
the programme of construction of certain roads in some Border States was 
taken up in 1965. Due to the combined effects of financial constraints in 
1966-67 and down-grading of priorities in June 1967 by tbe Ministry of 
Defence on certain strategic roads there was a spill-over of strategic works 
amounting to Rs. 8 crores. In May 1968, the Ministry of Defence had 
indicated once again to the Ministry of Transport, its revised requirements 
for construction and development of strategic roads during the 4th Plan 
period. 

9.75. The 4tb Plan provided Rs. 8 crores for carry-over works and 
another Rs. 35 crores for new strategic roads. The Committee note that 
even during the 4th Plan period, there was a shortfall in expenditure as they 
find that against the Plan provision of Rs. 43 crores, an expenditure as they 
36.08 crom only was incurred. What %as particularly concerned the Cum- 
mittee is the fact that the construction of roads on whicb Rs. 10.57 crores 
bad already been spent were subseqaently down-graded in priority. In Rajas- 
than alone, ant of 27 roads decided to be developed at a total estimated cost 
of Rs. 30.75 crores in 1965, 20 roads were completed between 1968-69 and 
1971-72 and work on the remaining seven roads was suspended after 
Rs. 52.23 lalchs were spent because the Government no longer considered 
these rards as important. 



9.76. The Committee fail to appreciate the justification for down-grad- 
ing tlhe priority of road works, which are in the process of execution,- 
the harmful consequences that stoppages w d d  entail, on the generation 
of employment opportunities as also the economies of the works them-. 
selves. o r  example, Road 'G' was sanctioned in June 1966 
for Rs. 25.83 lakhs and was completed in two stages, the first stage 
by September 1967 and the second stage in 1971-72. During the interven-.. 
ing period of 3 years, after completion of the first phase of the work, the 
gravel road surface suffered corrugation and was rutted, necessitating re- 
gravelling at a cost of Rs. 4.79 lakhs. Another expenditure of Rs. 1.50 lakhs 
was incur& to strengthen the berms which were eroded by winds and 
rains. Similarly, Road 'E' was sanctioned in June 1966 for Rs. 40.95 lakhs. 
In July 1967 the road was categorised as low priority' and work was 
slowed down, but again in May 1968 a portion of 51 miles of this road 
was allotted high priority. Again in December, 1970, Ministry of Defence 
decided that only 28 miles of this road should be developed. Thus an 
additional expenditure of Rs. 16 lakhs was incurred on account of changes 
in priorities and scope. 

9.77. The Committee feel that there is need to study the history of some 
strategic roads which were decided to be taken up on a priority basis 
earlier but were later down-graded and again after some time completed on 
priority basis so as to derive lessons and evolve institutional arrangement 
to avoid repetition of such situations which lead to halting progress and. 
escalation of cosk 

9.78. The Committee are perturbed to note the irregularities committed 
in the execution of the strategic roads in Rajasthan, a reference to which 
has also been made in the Supplementary Report of C&AG for the year 
1973-74 relating to the State. In this connection, the Committee would 
like to mention particularly the grave irregularity committed in the case of 
repairs carried out to 4 roads in May 1971 through 37 piece agreements 
with petty contractors without calling for tenders. The work was split into 
small items so as to bring them within the competence of Assistant Engi- 
neers. No estimates were framed for approval of competent authority. 
The executive Engineer had pointed out in June 1971 after inspection 
that there were no traces of the work done. The Committee regret that 
though the Audit had brought these irregularities to the notice of the 
authorities in March 1972 no conclusive follow-up action has yet been 
taken against the persons found responsible. The Committee need hardly 
point out that the Roads Wing of the Ministry should have exercised proper- 
vjgilance over each stage of planning and execution of roads through their 
Regional Offices so as to obviate the irregularities of the type mentioned 
In the Audit Report. This underlines the need for monitoring of works 
during execution and effective follow up action as pointed out by the Com- 
mittee elsewhere in thii Report. 



9.79. Shce tbe strategic rode am sponsored by fhe M i n i  of 
Defence u d  are in some cmes maintsiwd by tbe Border Roada Orgrmissr 
tion after compktion by the !&ate PWDs, Government may emmine 
whether fhe work of construction of strategic roads may be entrrasted to 
Border Roads Organisation right from the imption, specialy now that the 
Border Roads do not appear to have enough work to engage their 
resources. 



CHAPTER X 

STATE ROADS 

10.1. The Supplementary Report of the Comptroller and Auditor 
General of India for the year 1973-74 (Part 11)-Union Government (Civil) 
besides mentioning of development of National Highways, certain other 
roads constructed and developed with loans or grants given by the Union 
C h ~ ~ ~ m e n t  also mentions of State Roads. In regard to State Roads it is 
clarified in paragraph 33 of section I11 of the Supplementary Report of the 
Comptroller and Auditor General of India that expenditure on their con- 
struction, development, etc. is incurred by State Governments out of State 
Funds and it was not possible to determine the precise quantum of Central 
assistance given for the State's own road programmes. Thus expenditure 
incurred on construction and development of State Roads had been examin- 
ed s=.parately in audit and detailed findings had been included in separate 
St:rtc Audit Reports prepared for submission to the Governors of the :es- 
pective States. But as it was evident that the States' road,,development 
.programme absorbed a sizable, though indeterminate, quantum of the 
loans and funds given by the Centre to the States, as expenditure on certain 
State roads was incurred with Central assistance and moneys given for 
certain other Central programmes mentioned in the Supplementary 
Report of thc Comptroller and Apditor General of India for the year 
1972-73-Union Government (Civil) and the Supplementary Report of the 
Comptroller and Auditor General of India for the year 1973-74 (Part 1)- 
Union Government (Civil) and as National Highways and State Roads form 
a net work. a brief resume of certain aspects of some features pertaining to 
the State's road programmes has been given in parqyaphs 34 and 35 of 
section I11 of the Supplementary Report of the Comptroller and Auditor 
General of India for the year 1973-71 (Part 11)-Union Government 
(Civil). In paragraphs 34 and 35 it is mentioned that : 

*L . . . . . .State Governments can under the present system spend 
more or less than the outlay planned on roads, as development 
of roads is not one of the earmarked sectors. In fact, a num- 
ber of States substantially increased their allocations for road 
development aftcr the commencement of the Fourth Plan; in a 
few States, actual expenditure on roads in the Fourth Plan 
was more even than the revised allocalions. Another feature 
noticed in audit was that of the total amount spent on roads, 



expenditure on works which had already been in progress at. 
the beginning of the Fourth Plan was less than what was plan- 
ned. In a number of Staies, it was also seen that according to 
estimates made for the Fifth Plan, substantial amounts would 
be required to complete works which were incomplete at the 
end of the Fourth Plan." (Paragraph 34). 

"ln most States, with the exception of a few, no inventory had been 
taken of deficiencies, like missing links, niissing bridges, weak, 
narrow or damaged bridges and culverts or sug-standard road 
surface. In a number of States, it was seen that there was no 
overall programme for development of roads; works on roads 
and bridges were selected from time to time on the basis of 
recommendations received from field units or other." 

(Paragraph 35). 

10.2. Instances noticed by Audit are mentioned in subparagra1;hs of 
paragraph 34 and 34 ibid. Further information is available in Supplemen- 
tary Reports of the Comptroller and Auditor General of India for the ycar 
1973-74 separately for each State which have Seen submitted to the res- 
pective State Legislatures. 

w 

10.3. The Ministry in a written note has explained that "Actually, the 
fact that the entire road system in the country should be planned with the 
ultimate objective of providing a well-knit road network has been the prime 
objective of the entire thinking which has been going on in the matter over 
since 1943 when the Nagpur Plan of 1943 was formulated by the Chief 
Engineers incharge of Roads in the Centre and in the States so as to pro- 
vide to the Highway authorities a broad guide for framing their road deve- 
lopment programmes. The same objective was reiterated in the 20-year 
Plan suggested in the Report of the Chief Engineers on Road Develop- 
ment Plan (1961-81) which was also again intended to provide to the 
Highway authorities of the country a broad guide for framing their road 
programmes keeping in view the available resources and the basic objective 
of providing an integrated road network in the country. 

As regards roads included in the State Plans, they come under the 
jurisdiction of the State Governments who are responsible for formulating 
the Plans and implementing them after these have been included in the 
Plan. 

At the time of formation of the Five-Year Plans and annual plans, the 
Planning Commission issues guidelines (Appendix XITT) to the State Gov- 
ernments for preparation of their development programmes for roads. Like 
National Highways, in the case of State Roads also, State Governments had 
been requested as far back as 1969 at the Transport Development Council 



Meeting to carry out similar surveys in respect of deficiencizs on State 
Roads and to proceed on that basis. This has also been indicated in the 
guidelines issued to the States. 

During the Annual Plan discussions, the Planning Commision do take 
.a stock of the position and draw the attention of the States to any deficien- 
cies which they may find in the road plans. The Ministry of Shipping and 
Transport are also associated with these discussions. It is appreciated that 
even though the responsibility for construction of roads is divided between 
the Central Govcrnmcnt and the State Governments the road programme 
should be viewed as a whole as part of an integrated network. The Gov- 
ernment also sppreciate that development of roads not only in the Central 
sector should be undertaken in a planned and rational manner but also in 
the state seclor should be undertaken in a planned and rational manner. 
Nonetheless, by their very nature, the road programmes in the States com- 
grise of a very large number of schemes spread over the territories of the 
States and the Planning Commission can only suggest broad guidelines and 
suggest priorities for the formulation of these road plans. 

Thus, while the administrative arrangements for consideration of the 
State Plans for roads in the Planning Commission are considered to be 
satisfactory, the Commission feel that some of the State Governments 
could give greater importance to planning and monitoring oi the road pro- 
grammes." 

10.4. In evidence the representative of Government explained the 
present position and what was being done. 

(i) Explaining the role of Planning Commision regarding formulation 
of State Plan, the representative of Planning Commision has stated during 
evidence : 

"When the Plan is about to be formulated, the Planning Com- 
mission sends out guidelines indicating the priorities a d  
the various types of works which are entitled to high priority 
and such other details. On the basis of these guidelines the 
State Governments prepare their plans and submit them. 
These plans are scrutinised in the Planning Commission. 
The Chief Engineers of the States and the Secretaries con- 
cerned all call at the Planning Commission together with 
maps etc. and, in the Planning Commission, we do go into 
the merits of the schemes. We always insist on a few thing 
which we consider to be very important-that is, that first 
priority should be given to important spill-over schema 
because, before taking up new scheme, it is preferable to 

. . ... *- . complete a spill-over scheme on which sufficient investment 



has already been incurred. Then we also deal with the 
various other type of schemes. For instance, schemes of 
missing links, strengthening the pavements and roads requir- 
ed to meet the Minimum Needs Programme etc. were 
considered in the Planning Commission when the Fifth Plan 
was formulated". 

Asked to give broad idea of the points that had emerged out of tha 
appraisal of the 5th Plan in relation to the States road colnstruction pro- 
grammes, the representatives of the Planning Commission has further stated 
as under: 

"The first thing is that there had been 3 tendency (may be ior 
good reasons) to start new schemes rather than complete the 
spill-over schemes of the Third Plan period. In some States, 
this tendency is more pronounced and we have repeatedly 
pointed out to them that before taking up new schemes they 
should complete the on-going schemes so that they could 
have the full advantage of the investnicnts alrcady made." 

(ii) Explaining the procedure for allocation of priorities to roads in 
the State's Plans, the Secretary, Ministry of Finance has stated during 
evidence : - 

"The priorities that are given to particular roads within this sec- 
tor do not depend entirely on the Central Government 
operating from Delhi, nor does the priority given to roads 
within a Plan depend entirely on the Central Govcmment. 
As you would have seen the State Plans are prepared bet- 
ween the Planning Commission and the State Governments, 
and the State Governments broadly are in a position to 
decide what the roads sector should have in relation to their 
total Plan. A State which considers the roads programme to 
be comparatively more important than the soil conservation 
programmes for instance is in a position, and rightly so, to 
allocate more resources to roads. In 3 country like India we 
cannot centrally laydown complete and detailed priorities 
for every sector in every State and this is part of the current 
planning process that the States have a big say in what pro- 
portion the resources should go into each State sector." 

10.5. Since separate Audit Reports on roads development in the States 
were very revealing, the Committee desired to know h e t h e r  the Planning 
Commissioa and the Ministry of Shipping and Transport had taken note of 
tbc d&kncirs pointed out therein. The representatives of both the .Plan- 
ning Commission and the Ministry indicated that they were not aware of 



these Reports. In this regard the Secretary of the Ministry oi Shipping and 
Transport said during evidence that:- 

"These reports did not come in the ordinary course. In fact, as the 
Auditor General himself has said, it is a question of Centre- 
States relations. The examination of it is left to the State 
Legislatures  ere it is placed. We have not examined 
and we are not aware. I am not making this submission by 
way of any defence. Now that we are aware of this in the 
W ~ J  it has come up here, we recognise the necessity for calling 
lor these reports and going through them and trying to get as 
much information as possible, and to utilise them, for the Fur- 
pose of monitoring. When we go for the Annual Plan discus- 
sion at the end of the year, our role as far as State road deve- 
lopment is concerned is to advise the Planning Cummission 
and the Plan (Finance) in the Ministry of Finance at the stage 
cf the Annual Plan. It is only then wc really go into these. We 
do not have a system of getting reporls of State Highways and 
now that it has come up we will gather all the information to 
have a picture, as you have correctly said, of the road map of 
the country and also to see how the missing links are filled." 

10.6. The Committee were surprised to learn during evidence that the 
representatives of both of the Planning Commission and the Ministry of 
Shipping and Transport were not aware of the scparate Supplementary 
Reports of the Comptroller and Auditor General of India for the year 
1973-74 for different State Governments on road development in the States. 
Since these Reports contain valuable information on roads financed through 
loans sad grants given by the Centre and on the States' own road pro- 
grammes, it is in-explicable why the Planning Commission and the Ministry 
of Shipping and Transport, etc. should not have taken full cognisance of 
the valuable data and observations contained therein. The Committee de- 
sire that these Audit Reports should receive sustained attent~on with a 
view to rectifying the deficiencies in planning and implementation of the 
road development programmes. 

NEW DELHI; C. M. STEPHEN, 
November 6, 1977. Chairman, 
F~ . - .- -- 
Agrahay~na 15. 1899 (Saka). Public Accounts Committee. 



A P P E N D I C E S  



APPENDIX I 

(V;h Paragraph 2.16 and 2.72) 

NATIONAL HIGHWAYS WITH LENGmS AS ON 1-4-1974 

NH Ducription of route t No . in It* ... 2...- . 
I 2 4 -.. 3 . 

. . . .  r I Delhi..\mbala.Amritr~.Pakiatanborder 456 
. . . .  1A Jullundur -Pathxnkot-Wnagar-Uri 

. . .  2 Delhi-Agra-Kanpur-Varanasi-Calcutta 

. . . . .  3 Agra-lntlore-Narik-Bombay 

. . . .  4 Bombay-Poona-Bangalore-Madras 

4A Belgaum-Anmod-Ponda-Panaii . . . . .  
. . . . .  5 Madru-Vijayawada-Boharagora 

gA Haridupur-ParadeepPort . . . . . .  
6 Dhula-Nagpur-Sambdpurlcutta . . . .  
7 Varmasi-N lgpur -HI-Jerahad-Bangalore-bya-Kumari 

7hPalaramkottai-Tuticorin . . . . . .  
8 Delhi-Jaipur-Ahmedabad-B:~mbay . . . .  

8.4 Ahmedabad-Kmdla . . . . . . .  
8BBamanbore-Rajkot-Porbandcr . . . . .  

g Poona.Sholapur--Hydcrabad.Vi.iayawada . . .  
10 Ilelhi-Hirar-Pakistan border . . . . .  

17 I I Agra-Jaipur-Bikaner . . . . . . . .  582 
18 I 2 Biaora-Bhopal-Jahalpur . . . . . . .  424 
19 ~~Shalapur-Bijapur4hitradurga . . . . . .  4 9 1  

20 I:, Pathankor-Bikmer-Bar~nerSarnakhiali (near Kandla) . . 1156@ 

2 1 17 Panvel-Panaii-.Mangalore--Cochin (Formerly west coast highway) 1.29. 
22 I 7A Cortalim- .M omwgao . . . . . . . .  19@ 

%g 2 i Ct~mdigarib-Kirtpur-Mnndi-Kulu-Manali . . . .  323. 

n4 21 Arnbah-KaIkaSimh-Fbet Border . . . . .  4 S 8  
25 ng Ch~r.Rmchi.Rourkda-Jt . with NH Nr . 42 . . . .  %5?@ 
216 24 hlhi-BPreiUy-Lucknow . . . . . . .  439 
27 ngLucknow-Kanpur-Jhansi-Shivpuri . . . . .  3'9 
r8 26 Jhd--Sagar.-L.thn.dOn . . . . . . .  

.-I__ . -.-._l-- ..-___ 3.6 
269 



31 28A Pipra-Raxaul . . . . . . . . .  68 

32 ng Varanasi-Corakhpur . . . . . . .  1Z 

35 31.4 Siliguri-Gangtok . . . . . . . .  92 

& SIB North Sahara-Jogighopa . . . . . . . . .  19 

.3 8 .  33 Barhi-Xanchi-Baharagora . . . . . . . .  33p 

39 34 Calcutta-Dalkola . . . . . . . .  . ' 443 

@ 35 Baraset-Bongaon-Bangladesh border . . . . . 6 3  

41 36 Nowgong-Dabok-Dimapur . . . . . .  . I ~ O &  

. . . .  42 37 Panchratna-Gauhati-Saikhoaghat . . 680 

. . .  43 38 hfakum-lekhapani . . . . .  5 4  

. . . . .  gy Numaligarh-Dimapur-Burrnaborder 436 

45 40 Jorabat-ShiUong-Dawki . . . .  . . . .  161 

46 41 Rolaghat--I-laldia . . 51 

47 41 Sambalpur-Cuttack . . . . . . oCo 

/8 43 Raipur-Jagdalpur-Vizianagram . 551 

*Added to NH system in July. 1971 . 
@Added to NH system in March. 1972 . 

N o n  : 
O n  1-4-1974 (commencement of V P1.n). the total lcngth of NHs rioud at d. 819 Kilo- . The increase of 51 (18.870-28. 819) Kilometrca i n c e  then is only due to chanp 

in he  d i r t  ofNH N o  . I 7 between Kdadi and Ernakulam (Cbhin! in Xrrda and cone- 
quent in a t ~ d ~ s r a t ~ o n  ofNH 47 A. 



CONSTRUCTION OF MISSING LINKS 
. --.. --- ---- 

8. No. State NH Section I .engr h 
No. W m )  

---- - -- 

Rihar . . .  so Amh-Mohania . . . '23 
Kerala . . . 47A Perumpilavu-Kadavallur . 3 

htdhyp Pradesh . . 1 2  Dcori-Tendukheda-Balkhala 93 

Karnataka . . . 13 Donahally-Holoally . . 19 

Karnataka . . . 13 Hospet-Kughugi . . 54 

Karnataka . . . 1 3  Hungund-Mangoli . . 67 

Orisaa . . . 6 Kmjipani-Krmtala . . 37 

West Bengal . . . 34 Approaches to F a h a  
Barr4P- . - 

\Vcrt Benginl . . . 4 1  Kolaghat-Haldia . . 51 
. -- - -. . -- - - 



LIST OF MISSING M J O R  BRIDOM T - ZLLG OONSTRU- ON NATIONAL I? HIGHWAYS URING IV PLAN 
. -- 

* 
Percentage 
of comple- 

S. NO. State NH Date af tion upto Name of Bridg 
No. Sancticn, the Second 

Quarter of 
1974-75 

I o 3 4 5 6 -- 
I Andbra- 7 J ~ ~ ~ v ~  1971 14 Bridge acrm the 

(Sept., 1974) Pcnnar river. 
0 'bzaln 31 Estimate not Bridge acnw the 

rmived Gangadhar. 
38 M~rch,  1970 go Bridge across the 

Buri-Dching. 
4 Gujarat 88 Aug~~st, 1969 75 Bridge acroas the 

Bhadar river. 
5 M w y a  Wa$ 18 Nov., 1969 85 Rrid e across the 

sinboor. 
6 Modhya Pr#krb 12 March, 1970 25 Bridge across the 

Hiren. 
Completed Bridge across the 

Slll*all N&h. 
8 famataka 13 Estimate not Bridge a c m  the 

received. Hungund river. 

12 Rajmtban I I April, 1970 Nil Bridge at  Goviad- 
guh. 

IS Rajethn I I Completed Bridge at Doon&- 
LU. 

Completed Bridge at KPk- 
Lhoo. 

16 Utt.rfidab 25 July, 1971 38 Bridge usam r i w  
(Muc~, 1975) Yununa at KJpi. 

r7 Wat  BayJ 34 Canpletcd in Furakka barmpmm- 
1971 by Mi- bridge. 
nuvv of Irri- r2. a d  



STATEMENT SHOWING THE NUMBER OF OFFICERS IN POSITION IN THE ROADS WING OF THE MINISTRY OF SHIPPING 
AND TRANSPORT 

- _ -. I 
PobcIoh ml on Asstt. Ex. Enginen Ex. Enginem Supdt. Engineers a i e f  J%ngheers - -  - 

Hqs. Regions Hqr. Regions Hqs. Regions Hqs. Regions - ... 
Act. Sanct. Act. Sanct Act. Sanct. Act Sanct. Act. Sanct Act. Sanct. Act. Sanct. Act. Sanct. 

X - ~ - P .  . . . . .  17 @69 6 * g  65 66 27 27 30 27** 8 8 7 10 . . . .  
. . . .  . 1-4-79 . . . . .  37 0 6 9  4 * g  66 66 27 27 27 a7 8 8 g l o  

. . . .  . . . . .  a-4-74 32 C69 2 66 66 a7 97 ~7 27 8 8 lo 10 

. ------ - ----. - -- 
@Four tmporary paats of A.E.Es. reduced s u ~ u e n t l y .  

*Indude r port for Road Test Track at Calcutta merged subsequently with the establishment of the Regional ORice at  Cntcutta. 

ee3 part of C.Es. downgraded to poao of S.E. temporarily and up& dpeqgcntly with the concumnce nf Ministry nf Fimnce. 





(gt .a qder8e~ed:ap!~) 





1972% 1973-74 T'-tal Fapenditure in 
Category d Rondr. 1.V Plan Rs. in cmres 

B. E.s' Actual Percentqe B.E.'s A c t d  Peccentqe 
Itr. in Sspendirun (-Bav~ng Us. in cxpaidihm -j!hvmg 
LLb 1k.m Mh ( + ~ x c c s s  4akb1 R s j n l 3 h  fj-jEx- - - 

I XXoml.High~aqlr . . . . . 5,910.00 7,781'50 (+)91-67 6,387;70 6,542'31 (+)2e42 216.95 
(a) Continuing works. . . . 
(b)  Newly ssectbncd work. . . 

2 R d r g E d r Z  . - . . . ~ O O * O O  ~oo.00 (-)25-00 400-00 &.QO (-)35'00 11-65 
(a) Continuing works . . . 
(b)Newworks. . . . . 

3 Other roPds including strategic roads. . 600.00 507.00 (-)15-50 500.00 43-31 (-)I#-34 25.86 
4 La&~d&tni (State P d o n )  . . . 90.00 41-66 (-)53-71 25-00 . (-)loo 20- 23 

(a) Continuing works . . . h) 4 

( b )  New  work^ . . . . 4 

7,-.00 8,630.16 (+)23'10 7,312-70 7,245-63 (-)o.gn W . 6 9  
-- . . --- - -- 

A&-: 
(i) TooZImd Phnt . 

3x1 (ii) Rardaia Mining) 
A r e a .  . . 0'21 

(iii) 1-8 l o  State Coy&. 
for aod Build- 
ing Machinery . 2- 15 

(in) Ad.Peceacriot~ foci 
V MUNUOC~S. . 1.6: 

--v 

TOTAL 282- 51. 
CrOrC 



FUNDS ALLOTTED AND EXPENDITURE INCURRED BY THE STATES 
ON MAINTBNANCE AND REPAIRS OF NATIONAL HlGHWAYS 

DURING THE IV PLAN PERIOD 

State 

Allotm~nt Expenditure Percentage 
for mam- on main- E x c ~  ( f )  

tenance dr re- tcnurce & Savmg (-.) 
pain during repain during of upendl- 

1-74 1969-74 turc wer 
(Rs . In lakhs) (Rs . in Ub) allotment 

Frrry Veueb at PMdu/Mxintenance of &ahm- 
putra Bridge 

Bihv . . . . . . .  . . . . . .  Chandigarh 
Ddhi . . . . . . .  
Boa . . . . . . .  . . . . . . .  Gujarat 
Haryana . . . . . . .  . . . . .  Hiacbal Praderh 
Kernla . . . . . . .  . . . . . . . . . . . .  Madhya 
Mabamhtra . . . . . .  
Meghdaya . . . . . .  
Manipur . . . . . .  
KPrnruka . . . . . .  
Nrgplpnd . . . . . .  
Orirsn . . . . . .  
Funjab . . . .  
R+mhan . . . . . . .  TamilNadu ' 

Tripura . . . .  
UturPrrdcsh . . . . . .  
WestBengal . . . . . .  

I. ooy s4 (4- ! 8.2R 
0.94 (-1 41-97 
4.89 ($1 4.n9 
9-46 (-1 43'35 

571.71 ( t )  1-80 
241'59 (+) 5'90 
lo4°99 (+I 31'63 
204- 84 (-) 0.23 
463.66 (+I 1-32 
590'42 (+I 5'07 

n8' 13 (+) 9-67 
76.68 (+) 11-68 

325'65 ($1 '0'32 
90'99 (+I 11-43 

348.06 (-) 1-27 
I37.09 ( t )  3-81 
370.66 (+) 2-16 
377'79 (+I 0.24 .. (-) loo.oQ 
758'@3 (+I 5.85 
773.74 (+I 3*-45 



APPENDIX UF 

(Vide paragraphs g- 25 and g. 50) 

Secrrolv-.4 (SANCTIONED IN' JANUARY 1 9 7 1 )  

ROAD/BRIDCES SCHEMES APPROVED FOR CENTRAL LOAV ASSISTANCE UNDER THE CENTRALLY-AIDED PRO- 
GRAMME O F  STATE ROADS O F  INTER-STATE O R  ECONOMIC IMPORTANCE IN IV PLAN 

Length in Cost Date of Date of Amount 
S1. Name of State Name of Scheme miles or Rs. in relem of authori- R*. in 

No. No. of lakhs f c n h  satim laklls. 
bridges 

-- 
I 1 3 

-- -- - . - - 

8 Andhra.Pradolh . I. Yadqiri to Raichur Rowl. . . 
. . ,  2. A~~varaopeth to Bhadrachellarn Road . . 

3. Kothaguddem to Lanakpalle road . ' . 
2 h a m  . . . I. Silchar to Zirighat road (Improvcrnent) 

2. Bridge over river Jiri at Jiribam . . . - . . I bridge 30.00 go:Lcort of 
bridge 
C a t t o  be 
w U P ~ ~ Y  ahred by 

I J P  6 
Bihar. 

2. Rridge over Karamnasha . . . . . . . I b r i d s  12.00 

5. Bridge over Gowai river on Cha-Chandan kiari-Raghunathp~~r 
road.. . . . . . . . . . . ~ b r i d g c  16.00 

4. Rridgc over Kanhar on Rohla-Ramanujganj-Arnbika pur road I b r i d ~  10. -- i___._.. 









@Th? total estimatrd cost nf the briclgr is Rs. 18 IaLl~s. Half thr r-stima~ccl c (  rt has. thrrrfcwt. t r *  n shoun in Orissa and I d f i n  AIP for purpose 5 
of loan w~stanct. 

m e  totalcost of the bridge isRs. 18iakhs. Hall the estin:atrd erst has. tlir,rf< re. h en shoun in 0ris.a and half in  hI1' fot purposes of loan 
agistmu. 

+ T h e  (oh1 cost of the bridge is Rs. ;o Iakhs. Half the cstimatrd crat has. thrrrfwr. hrrn shown in JIP and half in Rajasthan for pr~t~poses of 
loan asnbmnn. 

%The total mt of the hridgc is Rs. nq lakhs. IIalf the cstirnatecl c m t  has. thrreforr. hecn 41o1c.n in Rihar and half i r ~  l ' .P .  for pln.pris+s of Inan 
?ma=. 





7 ksutp. . k. bridge 01-er river Gambhir on Bayana Bantha road . t bridge 13.m 
2. Road from Deeg to Naogaon (Haryana Llistt.) via Sikri Klio upto Rajasthan 

border. . . . . .  . . .  . . .  

8 Uttar Pradcsh 

3 Construction of a bridge on river Ga~nbhir on Hinduan-Bayana Fatellput.- 
Sikri road. . . . .  . . . .  . . a  

4. Construction of bridges on Uholpur-Bari-Sirmatllra-Karauli road (Mile 
o at Bari) . . . . . . . . .  . . .  

(i) Barnni Ndla . . 
(ii) Nalla i n  lnilc 8 &'CJ . 
(iii) Barnaya Nalla in  mile 14. . 
(iv) P a r d  Kherar river in m l e  21) 
(v)  Eanota Nalla in  mile 22 . 
ivi) Chardap Nalh in mile 26 . 

(vu) Bhadravati river near Karauli 
jsiu) Balkua kho Nalla in mile 27 . 

3 Roads in  dacoit idested areas. . . , .  . . 

I .  Con~truction ofJagatpur Dallnau road including bridges (22 Kms.) . . 
2. Improvement of Rai Bareilly Mohanganj road ( 2 0  Kms.) . . . .  
3. Constructio~l of Sarani-Semri road including bridges (I r Krns.) . . 
4. Roads in dacoit infested areas (Nine roads) , . , . . 

9 Meghalaya . . Bajengdeba-Rongram road (Meghalaya portion) 1 . . . . 
10 hladhya Pradesh . Roads in Dacoit infested areas ( I  I roads) . . . . . . .  

. 11 Jammu & Kashmir Dayalchak-Dinga-4mb.Ramkot road . . . . . . .  



APPENDIX X 

(Vide paragraph 3.81) 

ement showing the data on Agency charges kr~~isherl  by the State Governmrr~ts for the years 1960-61 to 1g69-i0 

SI. State 
No. 

No. of Execu- Admini* Overall 
years tive trative establish- 
for Establish- establish- ment ex- 
which ment ex- ment ex- penditure 
infor- penditun penditure Average 
mation Average Average percen- 
available percentage percentage t* 

I .  An<lhr8 M e a h  . . . 
n . A s s a m . .  . . . 

Tools 
& Plant 
expen- 
diture 
Average 
percen- 

tage 

No. of Execu- 
years tive 
for esta- 
which blish- 
infor- ment 
mation exptn- 

available diture 
Average 

percentage 

Admiais- Overall Tooh 
trative esta- & Plant 
establish- blish- cyem 

ment mrnt &re1 
expen- expen- Average 
diture diture penen- 

Average Avcrage tage 
percentage percen- 

tage 

g. Bihar . . . . , 10 8-00 3.10 "'40 3'90 5 10.20 4-32 14'51 3-62 





APPENDIX XI 

(Vide Para 3.1 13) 

Statement showing expenditure on C.R.F. (Allocatiin~ Pr ordinary reserve) in various State< during 1971-72 to 1975-@! 

(Fb. in lakhs) 

S1. Name or the State 197 1-72 1972-73 '973-74 1974-75 1975-76 
-- -- ---- No. -- 

Alloca- Ordi. Allo- Ordi. Mlo- Ord. Allo- Ord. Allo- Ord. 
cation Rcscrce cation Reserve cation Reseve cation Reserve cation Rncrve 

I .  Andhra Pradesh . . 
2. Assam . . . . . 
3. Bihar . . . .  
4, Maharash tra . . .  
5. Gujarai . . . . 
6. Madhya Pradesh . . . 
7. Tamil Nadu . . . 
8. Orissa . . . . .  

a.Punjab . . . . 
10. Uttar Pradesh . . . 

1-14 

6.65 

?*21 

. . 
4' 02 

. . 
0.91 

4-65 

N.A. 

1'59 

25-68 

. . 
25.01 

55-90 

36.12 

5' '3 

30' 24 

10'00 

N.A. 

I 1- 78 

48.84 

. . 
5'47 

69-09 

43' 99 

13' 47 

26.00 

23' 20 

N.A. 

20.92 

2'27 

1'39 

. . 

. . 
3-07 

6.82 

17-82) 

0.29 

N.A. 

12.08 

31-96 

6.98 

40' 67 

141'8~ 

34' 85 

2 -01  

47'95 

17-14 

N.A. 

1-80 

. . 

. . 
6.05 

5' 42 

. . 

. . 

. . 
N.A. 

I '  Qa 





APPENDIX XI1 

SI. Chaptcr Rccol~~!llcl~cIa~io~ir Rcct~~nmrn-  I < C C O I I I I I I C I ~ ~ -  H r ( . v ~ ~ ~ ~ n e ~ l d a t i ~ ~ ~  still to br  i n ~ -  Kccon~~ncndation still to be imple- 
No. 90. already i n ~ p I r n ~ r n ~ r d  tlation alrcatl\ rlation not p l c n ~ r ~ ~ t c d  b)- tllc hfinist~y ant1 mcntccl by  the Statc and the present 

by thr Ministry implemmt- accepted by the thc present position position. 
cd by thr blini.;al.y. 
Statr G..vt. 

........ ... .--- .- . - .......... - ......................... . --- ----- 

4.9.15 : lJr0pl>~al for CSta- 
11:irllmcnt of more worlrrhops 
is being considered in consul- 
tation with the Ministry of Fi- 
linncr. 

4.9.4: A nurn1)cr of review meetlnpr navc 
also heen held with the State Chief En- 
gineers to take early action for setting up 
training facilities in co-ordination u-ith 
rhc I,T.Is. The matter is being pur- 
sued vigoronsly. 

4.9.5. : Ministry has already finalised 
thc pay ranges to be adopted in a meeting 
with thr Group of State Chief Engineers 
and the States have bcen asked to adopt 
~nitalj lr  pav scale keeping the same in 
vicii c:idt. our letter dt. 28-:I-75. 



i.:';.;: .l'ltr accuu~i t i~ ig  prucr- 5.27.1 : '1 I;,: States liar-c. 11t r.11 rcc.uc>trid 
r l~ t ic  ;rd,yfrd i*i thc otlrrr ridc. I c t t c  rlt. 4-1;-76 tr ~r:ll:rlir inlmr- 
sictrr c~rganisatior~.; l i l t =  tlia!clr 1111- amount.; I ;r l ,~ in ' .L)c!~~sjt~" 
( ' .1 ' . \ \ - . I? . .  Uordrr Koatls ia  c w  "Swprnw" hcac! uf i l c c o t ~ ~ ~ t  t c t  11:e 
Irirlr: ;c .crrtaitircl hrforr ta- rort-rrt H r x l  of . k c #  L.!I? indicarctl 
Line f ! ~ r t h r ~  artinn. tllrni. 

5.27 .2 .  r o  5.27.7: Ir:w I:( .ifmq ha\ r al- 
reatlv Iven gi\.r~: vide. . \ I i r~istr~ 's  lcrt I 

(11. 4-fi-1vi6 to fhr  State PIVIls, a re- 
\ ised plocrtltlr r f o ~  t alculation and ac- 
c o u ~ ~ t i t i g  ~ r f  birr cJ: ir i r_.~ of Central ma-  
c h i n c n  allottetl to them takino al l  t l ~ r  
r c c o n ~ ~ n r ~ i d a t i o n s  iu paras 5.2 7.2 to 
5.2 7.5 into account. 



6. VII 7.16.1: 7.16.2: 
7.16.3; 7.16.4: 
7.16.5: 7.16.6. 

7.1s: As this recommendation can 11c 
implcrnentrd onlv whc11 all efforts to 
fi- depreciated value from the available 
rrcords fail. such caws are awaited 
from the State Puhlic M'nrks r)epa:t- 
menr*. 

5.6.4: I'he Ylinistry i q  pursuing use of N 
heavy machinrry etc. departmentally 
on earthwork in high cmhankmcn'. 
This matter was also impressed upon 
during the revirw mrctinq held in Ocro- 
ber. 1976 with the Stak Chief Engi~crrs 
having hirlk of Central machinery. 

9.6.3: As alrrady indicated againkt 7.27.2. 
ahove. a revised procedure for calculatian 
and accolrnt of hire charge* of Crntral 
machinery haw already been cornmuni- 
cated to the Statm for adoption. 

q.ci.7: The neressity for arranginp spare 
parts in advance for the proper u p  
keep and trtilisation of Central cquip- 
ments has h e n  imprmerl upon the Statcs 
in a number of corre.ipondenccs and in 
the wrious Chief F.ngineen meetinp 
h?lfl. 

-----.--- .~ - -  - -- - ~ . - --- -- 



APPENDIX XI11 

(vide Paragraph 10.3) 

E-mutt from Guidelines Jor the formulation of the Annual Plan 1971-72 

R o d  Development 

( I )  In formulating the progmnmes for 1971-72, it is necessary to  
t:!bc into account the targets and likely achievements in the Annual Plan 
1370-71 and the reasons for shortfalls in achieving the targets Within 
the resources available, the first priority should be given to expedite 
completion of works which are already in progress and efforts should be 
~ m d e  to completc the works in progress within the next 2 or  3 years, so 
th:11 advantage can be taken of thc investments which have already been 
m.tdc in these works. 

(2) Those continuing schenm on which little work might have bcen 
done so far and not much financial liability might have been incurred 
should bc reviewcd from thc point of view of priority and phasing so that 
schemes of low priority could be deferred. This would help in makiug 
resources available for more urgent and high priority schemes. 

( 3 )  As regards new schemes, the main criteria should be the present 
tr::.fic intensity and the likcly gowth of traffic in the next few years. The 
first priority should be given to removing the deficiencies in the existing 
systcm by 'providing for missing links. missing bridges on important river 
crossings, replacement of existing sub-standard structures (silch as narrow 
bridges or weak pavements), and development of supplementary facilities 
through widening of roads to two Ianes, bypasses etc. A note furnished 
by special projects like irrigation projects, tourist centres, etc. Similarly 
works for removal of deficicncics and other improvements on existing high- 
ways is enclosccl a t  Anncxure for reference of State Governments. 

(4 )  Carc should be taken to cnsurc that needs of road developme~t 
in industrial and mining areas. and of major and minor ports are provided 
for to the extent possible and road links are also provided in areas served 
by special projects like irrigation projects. tourist centres, etc. Similarly. 
road dcvclopment requirements of metropolitan areas and largs cities should 
he provided for to the extent possible and the gaps which remain should 
be identified so that these could be taken into consideration in subsequent 
planning. Need for opening up of backward areas and hill areas and to. 



mtcgrate the economic life of various regions with each other should be 
kept in view. 

(5) There is only a limited financial provision for roads of inter-Staid 
and economic importance in the prograrnmc of thc Ministry of Shipping Sr 
Transport. It is, therefore, necessary that thc State Govrrllnients/Unio:i 
Territories make suitable provision for important road links ot intcr-Stm 
importance within their Plans. Such hnks are necessary for integralin; 
economically and culturally neighbouring states and for integrntccl regional 
development. 

(6) In the Fourth Five Ycar Plan, special cmphasis is bcing laid 0.1 

the development of rural roads. Statc Ciovernn~cnts hnvc agrecd to s ~ t  
apart about 25 per cent of the total outlay on road dcvclup~ncnt. Th.2 
State Governments should ensure that no1 less than 5 per cent of ti12 
outlay on road development is sct apart for rural roads and spccial a t t x -  
tion is paid to rural roads which link villages with markct cwlres. 

(7) Some of the State Governmcnts had bec.11 ~-cquc~tcd to iiic.ludc i : ~  
their Plans on a priority basis ccrtain r'oads which wcrc ir-lpoi.l:~n+. for tlici: 
own civilian requirements as also for dcfence and operationd necds and 
in certain cases for antidacoity operations. Thcse S t ~ t c  Governnicnt\ 
should make suitable provisions f.or these roads in thc Annual P!;I;: 
1971-72. 

(8 )  Having regard to the broad priorities indicittd d x w .  the rout' 
programmes shodd be classified as in the Statement I cnclc:scrd. As i n .  
dicated in the statement, thc provsion for r ~ r i ~ l  r:jatls shou!d hc scparatelq 
specified. 

(9)  The State Governments should establish nrranrements for conl- 
piling and keeping up-to-date based on field surveys ol' cxistins roods, 
showing the extent and maginitude of deficiencies in h e  r n d  hystcm. 

(10) The State Governments should undertake tralik ~ l t l  road acci- 
dent studies to identify tralXc requirements of different highwnys and thc 
need for improvement of accidcnf-prone spots. 

(1 1)  Suitable arrangements should be made ior carrylnz out itcivi~ncc 
planning, investigations, surveys, formulation of debiys i~nd pr.c:jcct esti- 
mates so that projects are got ready well in advance nf thc budfcting of a 
work for execution. 

( 1  2)  Testing and control laboratories should be strengthened as this 
'd h d p  in formulation of technically and economically sound projects. 



(13) Adequate provision should be made for wayside ;imcnities on the 
highways. 

(14) A map of the Statelunion Territory indicating (i) existing roads, 
c i i )  dcvclopmcnt works already undcr way, (iii) new schemes proposed 
: 3  bc taken up in 1971-72 may also be scnt. Explanatory notes may also 
be given which might include (a) a review of the progress made during tho 
first two years of thc Fourth Plan, i .e . ,  1967-70 and 1970-71, (b) major 
deficicncics expecrcd at the end of 1970-71 and (c )  special problems. 



S1. Para No. Ministr ylDepartrncnt 
No. of Report concerned Conclusionsl Recommendations 

I 2 I Ministry o f  Shipping 
and Tranecor: The Committee note that the first attempt to umfy the road system 

on an all-India basis was made by the conference of the Chief ~ n g k e e r s  
in 1943 when a Road Development Plan, commonly known as Nagpur 
Plan, was drawn up to cater to the traffic needs of the country for a period 
of 20 year's. The Plan envisaged an increase in the road mileage of sur- 
faced roads from 88,000 to 1.23,000 miles and unsurfaced roads from 
1.33.000 to 2,08,000 miles. These targets were achieved by the First Five 
Year Plan ( 1  956) i.e. within a period of 13 years of the commencement of 
the Plan. Although it augured well for the development of roads in the 
country, the Committee do not fee] very enthusiastic about this accomplish- 
ment in as much as the Plan was formulated during the pre-Independence 
era and nuturally had not envisaged thc growth of traffic which was to 
come about in thc post-Tndcpendencc pcriod on account of rapid changes 
in economic. industrial and asricultural ficlds. The Committee would, how- 
ever. like to point out that Governnient did not take sufficient care to 
~'rojrc'i f l l C  i~icr~nsinp trnffic requircnrt.nl~, :it thc time of fortntllntion of the 



h r s t  and Second Five Year Plans with the result that after the comple- 
tion of the Second Plan in 1961, the national highways as also other im- 
portant roadways in the country were still deficient in several aspects, such 
as, unbridged river-crossings, substandard surface, narrow carriageway 
etc. Not only there were nunierous n~issing bridges on the arterial routes 
but on the National Highways alone about 80 major bridges remained to 
be provided at the end of the Second Five Year Plan. 

'fie Committee further note that the Bombay Plan drawn up by the 
All India Highway Chief Engineers in 1958 for a period of 20 years 
(1961-81) envisaged an increase of total mileage of roads in the country 
from 3,79,000 miles in 1961 to 6.57,000 miles (10,52.000 Lm.) in 1981 
at an estiniated cost of Rs. 5,200 crorcs. The Committee are concerned 
to note that there have been marked shortfalls in physicnl and financial 
terms of the Plan as the total mileage of roads as on 31 M:irch 1975 stood 
at 8,95,078 kms. (which include 4.09,485 kms. only of surfaced roads) 
and the expenditure incurred was Rs. 2.016.37 crores till 31 March 1976. 
The Committee note that similar shortfalls have been highlighted by the 
Audit in the Plans relating to various States, such as Aisam, Hihar, Gujarat, 
Maharashtra etc. Government have conceded the shortfalls. It was sub- 
mitted by the representative of the Ministry during evidencc that Govern- 
ment were not committed to the Bombay Plan and the projections con- 
tained therein were intended to provide for a broad guideline to the High- 
way authorities in the country for framine their Five Year Plan. The 
Estimates Committee in their 75th Report (Fifth Lok Sabha, April 1975) 
too while pointing out the shortfalls had recommended that every endeav- 
our should be made to achieve the targets laid down in the Plan. 
-. _ .. _ -  .. . _ _ - .- . - - - ---- - -  



'23 'liniStrJ' of Shipping The Committee considers that as building a net work of roads capable and Transport 
of dealing with the growing traffic needs of the country is bound to take a 
long time, it was necessary for thc Central and State dovernments to have 
prepared a master plan with a schedule of priorities. This master plan 
had necessarily to cover not only national highways and other Centrally 
sponsored roads, but State ronds, going right down to villagz roads. Had 
such a plan been approved and priorities determined, it would have been 
a comparatively simple task to determine what should be done during each 
Plan period. keeping in mind the resources available. If the Bombay Plan 
was not considered acceptable to the Central and State Governments it 

h) would have been amended or replaced. Lack of an a?proverl plan to be g, implemented as such. unless changed by a conscious decision, ha; un- 
doubtedlv contributed to the present situation where roads (bsth Centrally 
financed and State) were npporantly selected for consrruction or develop- 
ment without due consideration of their inlpnrtance vis-a-vi,~ other roads, 
roads and bridges sanctioned or under construction or improvement have 
lanpished for lack of funds while new work5 were taken up or projects 

n en up. given priority were not nctually t k 

The Committee would. therefore. recommend that a conlprehensive plan 
should be drawn up. Thiynccd not be an entirely new exercise as the' 
(yet unaccepted) Bombay ~ l ' n n  and plans made for N2tional Hig!irvnys and 
for State roads by certain State Governments would be available as n base. 
Rut it iq essential that the Central :in? State Gnyernment. should consider. 



and approve a plan, after considering technical, economic and social as- 
pkctS1- The Committee would emphsise that. to get the full value of the 
road net work it is essential that State Governments should participate 
fully in this drafting of the road plan and in approving it. The Central 
Government should take the lead not only because its rok  in overall 
planning but considering the outlays made and being incurred on  National 
Highways, Central roads and the roqds being built under other ongoing 
programmes and schemes. 

4 0 -  The Committee concede that allocation of priorities and decisions c.n 
what should be built or improved in any given period are matters which 
need detailed consideration keeping in view changing requirements and 
availability of resources. However. the Committee would recommend that 
the following guidelines should be accepted for reason's explained against t.~ 

rg each : - \O 

( i )  Incomplete roads, bridges ctc. should be given the highest priority, 
unless there is a conscious decision that the work in progrcFs was to be 
abondoned or treated as complete without further outlay. This is neceq- 
sary to ensure that resources are not blocked for ion? yeriods and incom- 
plete assets do not deteriorate without use. 

(ii) Priorities once allocated should not be changed !ightly or frequent- 1 
ly. This is necessary so that the technical staff can do t'le preliminary 
work in an orderly fashion without fear of their work going waste. It is 
also anticipated that works will then not be started without [he preliminary 
work (survey, soil tests, design estimation etc.) being done properly. 





The history of road development in the National Highway sector froril 
the dawn of Independence upto the beginning of the 4th Plan presents a 
picture of unfulfilltd promises of wide divergence between programmes 
and actions, gapping gulfs between estimates and actuah and the pronounced 
disparities between assurances and implementation. In April 1947 the 
Central Government assumed the responsibility for development of National 
Highway, which then numbered 34 and had a total length of about 
21,440 kms. At the end of the Third Plan, followed by thzec AanuaI 
Plans i.e., April 1969, the total nlileage of National Highway stood at 
24,000 krns. This indicates that in a period of over 22 years a length of 
only 2560 kms., at an average rate of 116 kms. per year, was added to 
the total length of 1947. Against this, keeping in view the future trends 
of road traffic pattern and development activity. the length of National 

W Highways under the Road Development Plan ( 1961-81 ) was to be raised o 
C from 23,770 knls. in 1961 to 52,000 kms. in 1981, whioh meant, on an 

average, an addition of 1400 kms. per year. At this rate, the Imgth ot 
National Highway in April 1969 should have been about 35,000 kms. as 
against the then existing total of 24.000 kms. Thu's, there was a heavy 
shortfall of about 1 1,000 kms. 

During the First Plan period 1951 -56 no road was added and during 
the 8 years 1961-69 (end of 3rd Plan) only a small length of 230 kms. 
was added to the National Highway system. The Committee cannot help 
regretting Government's complacency in this regard-a fact which has also 
been conceded by the Director General of Roads who dur in~  evidence 
stated that in the preceding three Annual Plans this aspect has been serious- 
ly neglected. 



. . - --.-- - - --I.--- ___I________. - 
I 2 3 4 -__ .-____I_. __ -- - - _ --- _. -- 

8 2.85 Ministry of Shipping Jnspite of heavy shortfalls in the National Highway mileage by the end 
and Transport of the Third Plan and the overwhelming demands from various quarters, 

both inside and outside Parliament, Government could add, during the 
Fourth Plan period, only 1 1  roads with a total length of 4819 kms., against 
the proposals to the extent of 32,000 kms. submitted by State Governments 
in this regard. The Committee are perturbed to note that even these 11 
roads were declared as National Highways as late as in 1971-72, i.e. in the 
third year of the Fourth Plan, with the result that the outlay of Rs. 15, 
crores earmarked for the new additions during the Fourth Plan remained 
largely unutilised, the only expenditure having been incurred to the tune 
of Rs. 2 crores on the on-going works which had already been s a ~ c t i o n d  u 
for such roads from the Central funds before take-over of the roads. This 8 
speaks volumes about the inept planning of the Roads Organisation, a 
situation which has not been adequately eiplained. 

What concerns the Committee more is that though it was found that 
these mads needed Rs. 58.50 crores for rectification of deficiencies and, 
improvement, no positive steps were taken to remove these deficiencies 
except that estimates amounting to Rs. 3.40 crores had been sanctioned. 
In this regard, the Committee would also like to emphasize that before any 
roads are finally decided to be added to the existing National Hrghways 
system. it should be ensured that they have been properly inventorised for 
determining their deficiencies and that they have been maintained by the 
State Governments at a rcasonablc standard and do not entqil heavy expen- 
diture on removal ~f deficiencies. 



-d o- The Committee are further concerned over the fact that instead of 
accelerating the pace of development during the Fifth Plan, the Planning 
Conlmission has targeted for additions to the National Highway system 
of a total of 6178, kms. only against thc proposals emanating from the 
States for a length of 43.000 kms. Evcn this modest programme has not 
yet been cleared by the Ministry. 

-do- ' ~ h c  Committcc would urge the Governnlent to finalise the proposals 
with a schedulc of prioritics depending upon the importance of each road 
and availability of rcs~lurccs as long delays and indecisions may result in 
further deterioration uf the roads i n ~ ~ h i n g  more expenditure. 

-do- The Committee note that of the outlay of Rs. 293 crores provided for 
new works on National Highway during the Fourth Plan, 59 per cent was 
accounted for removal of deficiencies in missing links of roads and bridges 
and widening and/or strengthening of single-lane sections to double-lane 
sections etc. It was expected that at the end of the Plan, there would be 
no missing links of roads/bridges, nor would there be any low-grade sections 
and that the full length of the existing National Highway system would be 
made lit for 2-lanes traffic. The Committee, however. note that all these 
expectations were bclied as a large number of deficiencies were generally 
found in the Plan period in the projects estimates and execution of National 
Highway. The Committee note that th: physical programme of road deve- 
lopment in the 4th Plan undertaken included about 470 road works in pro- , 
gress on 1 April 1969 over a length of 4.000 kms. of which about 3,000 
kms. were completed. while out of 189 bridges in progress on that date 168 



bridges had been completed. There was poor progress in the completion of 
the missing links of 440 kms. on important National Highway, such as Nos. 
6, 30, 41 etc. and 17 major bridges. As regards improvements to low- 
grade sections, while works covering about 300 kms. out of the targeted 
480 kms. had been sanctioned, work was completed on 158 kms. only 
during the Plan period and further on 53 kms. by December, 1976. For 
widening and strengthening of single lane sections of National High- 
ways to two-lanes. against 7120 kms. targeted, work had been complet- 
ed on 2977 kms. only (upto December, 1976). Similarly, strengthening 
of existing weak 'two-lane National Highways and widening of two-lanes 
without strengthening were sanctioned over a length of 2209 kms. and 3765 
kms. respectively against 4th Plan targets of 3120 kms. and 6080 krns. 
respectively. Work was completed over 1177 kms. and 1985 kms. res- 
pectively upto December. 1976. 

13 - 2.90 Ministry of Shipping In this connection. the Committee on "Morc Efficient and Economical 
and Transport Construction and Maintenance of Roads" in its Report (1974) has inter-alia 

remarked that "the original deficiencies like poor riding surface, low-grade 
line, weak shoulders and standard geometrics continue to plague the coun- 
try's road system even though outwardly many have changed markedly as 
regards width and the quality of surfacing. Ignoring the few well-planned 
highways of recent origin, this applied as much to National Highways as to 
roads of lower categories." The representative of the Ministry was not 
obliviou~ of these deficiencies as he has stated during evidence that "weare 
all serious as to what should be put in to increase the capability of Hihway 
authorities to come to expectations," 



14. 2.91 do. 

do. 

What has perturbed the Committee Ippre is the fact that altbobgb 
ac'cordiq to the Audit para thc construction of missing links was given the 
first priority in the 4th Plan, only 3 kms. of missing road links were com- 
pleted and the work was in progress over a length of 225 las. against the 
target of 440 kms. As per infonnation received from the Ministry on 2 
May, 1977 the total length of missing links completed upto December, 
1976 was 111 kms. The principal bottleneck's in the way of edQcditious 
construction of the missing linkc have been identified by the Ministry viz., 
difficulties in acquiring land, difficultie5 in fixing suitable contractors and 
financial constraints. The Committee have been informed during evidence 
that these bottlenecks have been largely overcome and the Roads Wing has 
been repeatedly writing to the States authorities, including the respective 
P.W.D. Ministers and Chief Ministers. for early completion of the missing 
links. Despite all these efforts, the progress has not been satisfactory, as 
according to the infonnation furnished hy the Ministry to the Committee the 
overall progress on the scheme is 'of the order of 50 per cent or so'. It has 
been apprehended that at the present ra'e of priority in the allocation of 
funds for missing links, the work are expected to be completed in the first 
year or so of the Sixth Plan. 

The Committee have reasons to believe that one af the causes for the 
set-back in the completion of the missing links is !hat the funds earmarked 
for this purpose were diverted to other priority works as has been conceded 
by the Ministry in a note furnished to the Committee that "the missing links 
were given slightly lower priority because on these sections there was no 
traffic and these were utilising the alternate temporary routes." The 
Committee cannot but deplore the perfunctory manner in which the whole 
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question of construction of missing links has been tackled. It is apparent 
that construction of missing links in the scheme of things was not given the 
impor!ancc that it deserved. Now that the Ministry have accorded high 
priority to this item, the Committee hope that concerted efforts would be 
made to complete them without further loss of time. 

16. ' 2-93 Ministry of Shir~ink? One of the items of works where the highway authorities faltered in the 
,?nd Transport matter of missing links was the construction of 16 (out of 17) missing 

major bridges, out of which only 3 had been completed during the Fourth 
Plan, with work on the remaining 13 in vari.ous stages of progress. The 
Committee have been informed that as on 31 March, 1976 four more 
major bridges have since been completed, while two have not yet been 
sanctioned and one, though sanctioned, has not been started yet. The $ 
progress in respect of the remaining 7 bridges ranges between 35 to 76 
per cent, except in the case of one 1.i;. Bridge across Parnban Strait 
(originally due for completion during the Fifth Plan), where the progress 
was 11 per cent. The C.ammittee are unhappy over the slow progress 
and the long time taken in the completiori of the missing major bridges 
and would like the Government to expedite' their qmpletion without 
further loss nf time. 

The Committee are also unable to appreciate the action of the Govern- 
ment in holding in abeyance the sanction of two bridges and to defer the 
construction of another bridge, particularly when these had been accorded 
necessary priority for completion during the Fourth Plan. They would 
urge the Government to review the position urgently in respect of them with 
reference to the availabjlitv of fund5 and prepare n time-bound p reg i l ,me  



do. 

for their early completion. The Committee would like to be informed o i  .. 

the action taken in this regard. 

The Committee are constrained to note that the progress of the road 
crust works on the 123 kms. long Arr,.h-Mohania missing links on National 
Highway 30 in Bihar varied from 2 to 27 per cent and that out of 17 
bridges on that missing link none had been sanctioned during the Fourth 
Plan period. The 'progress on this missing link varies from 15 per cent to 
44 per cent on diferent items. such as Land acquisition, Earth Work, Cul- 
verts and Pavements. 

do. On the present reckoning. the road works alone are expected to be com- 
pleted by June 1979. The Director General (Roads) has conceded during 
evidence that he was "not satisfied with the progress on this nlissing link". 
The ofi-repeated explanations for slow progress are the constraints of 2 
financial resources from mid-March 1973 to March 1976. obstructions in 
land acquisition, reluctance of contractors because of abnormal increase in 
prices and wages in the past 5 years. The Committee consider that all 
these dificulties could have been averted. if the highway authorities had 
taken sufficient care to take up and commence the execution of the works in 
the eariy years of the Fourth Plan. What was lacking was a time-bmnd 
prograninic and the proper phasing of the works within the resources avail-. 
able. But it appears to the Comniittec that matters were allowed to drift. 
The Committee would like this aspect to be gone in!o depth and at the 
same time urge thut all-out efforts should be made to complete the works 
early by settling the outstanding issues expeditiously. The Committee 
expect to be apprised urgently of further action in the matter. 



2 0  Ministry of Shipping and In regard to the 17 missing bridges on the Arrah-Mohania missing link, 
2'97 Transport the Committee are concerned to note that they are still in the sanctioning 

stage, though they were scheduled to be completed in the Fourth Plan period. 
According to the present expectation, another 5 years would be needed to 
sanction and execute them. The Committee are led to the inescapable 
conclusion that these works were neglected in the beginning and are now 
being pursued at higher level, obviously after the receipt of the Audit para. 
In order that these are completed expeditiously, the Committee would like 
the Ministry of Shipping and Transport to draw up, in consultation with 
the State Chief Engineer P.W.Ds.. a phased time-bound programme, stage- 
wise, for construction of the bridges and extend all possible assistance to the 
State authorities to ensure that the programme agreed upon is adhered to % 
strictly. The Committee would like to be informed of the progress made in 
the matter. 

do. Yet another important instance where unduly long time has been taken 
in completing a missing link is the 32 mile road link between Kalaghat and 
Haldia on National Highway 41 in West Bengal which was sanctioned as 
far back as in July 1969 and according to the Audit para was about two- 
thirds complete and out of 3 bridges on that missing link one was 30 per cent 
complete and the other two, though sanctioned in August 1974, had not yet 
been taken up. Because of delay in completing this missing link not only 
difficulties were faced in movement of materials for construction of Haldia 
Port but the development of hinterland was also retarded for not generating 



the tldfic ~ I I  h e .  The Commiftcc have bccn infornled during evidence 
that this work is cxpccted to be completed by March 1978. The main 
reakons for the delay in the construction has been adduced as delay in 
acquisition of nccess:q land for the work. thoush Land Acquisition pro- 
ceedings were commenced as early a? in 1968. The Committee are un- 
able to accept thc plea of ignorancc of correct position at the time of 
sanctioning the project estiniatcs and they fcel that the system for moni- 
toring the project and the supervision of the respective RO/ELO, to say 
the least, was wholly inadequatc. The result of this heavy delay ha's been 
that the work on the road could not be proceeded within time. 

Ministry of ~ ~ i l \ ~ ~ ~ . ~  In regard to the remaining two over-bridges over Mechada and Padam- 
~ i n & r ~  of sGpping pur on the missing link, the Committee would like the Railways to accord 
aqd Transport necessary priority so that their construction synchronises with the completion % 

of the road. The Committee would like the Ministry of Shipping and 
Transport to keep a close touch with the Railways in this regard kee'ping in 
view the imperative urgency of utilisation of the port facilities created at 
Haldia at enormous cost's and the social and economic benefits that would 
accrue therefrom to the country as a whole. The Committee would urge 
the construction of these works on the missing link without further loss of 
time. The Committee has also referred to this project in their 33rd Report 
(Fifth Lok Sabha) on Haldia Dock Project. 

23. 2.100 Ministry of Shipping The Committee would also like to emphasise the need for updating the 
and Transport inventory of 1968 in respect of National Highways so that the latest data 

are available before the commencement of the Sixth Plan. The Committee 
_ _ _ _ _: . 
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also sugest  that the work of inventory making for National Highways 
should be streamlined and coordin~ted at the Central level, based on a 
standard form devised for countrywide application. 

24. 2. 10 I Ministry of Shipping The Committee are unhappy to note that as many as 530 National 
and Transport Highway works of the pre-Fourth Plan period were spilled over to the 

Fourth Plan. While 389 of these works were colnpleted during the Fourth 
Plan period, the remaining 141 works were further spilled over to the Fifth 
Plan, though 133 of them were targeted for completion during the Fourth 
Plan period itself. The present position. as indicated by the Ministry on 
2 May 1977, is that 60 works are still in progress when the third year of 
the Fifth Plan is already over Surprisingly enough, it includes 15 works 
on which thc progress is 50 per cent or less. If precious and limited 
resources of the country are not to be frittered away, it is imperative that 
pro;ects once included in the Plan should be executed within the Plan 
period itself and not allowed to be spilled over thereby adversely affecting 
the road dcvelopinent programme of the next Plan and escalating the costs 
of labour and materials. If there arc any on-going projects carried over to 
the next Plan, prudence demands that priority should be given to the corn- 
pletion of such projects over r ~ c w  works. The representalive of Planning 
Commission has also concsclcd during evidence that '-first priority should 
be given to important spill-ovcr schemes, because before taking up a new 
scheme it is preferable to complete a spill-over scheme on which sufficient 
investment has already been incurred." 



The Co~nmittce find th,lt mojt of thc delq; in the esecution of 141 
works during the Fourth Plan which were mainly due to land acquisition, 
contractual difIiculties and changes in the scope of alignments, design etc. 
could have been eliminated or reduced to n great extent if the Ministry of 
Shipping and Transport, in consultation with thc State authorities, had 
conipletcd the preliminaries sufikiently in advance of the actual execution 
of these works. Since the dcli~ys which led to the spill-overs 10 the 5th 
Plan arc of recurring nature, the Conlmittee would like the Ministry to 
study them in depth so 3s to take remedial action for future. The 
Committee expect to be informed of the results of such study and action. 

The Coninlittee find that against the total outlay of Rs. 418 crorcs for 
Centrally financed road works in the Fourth Plan, the works on National 
Highways alone i.e., carryover works (Rs. 20.45 crores), new additions to - 
National Highways (Rs. 15 crores) and new National Highway Works - 
(Rs. 293 crores) accounted for Rs. 328.45 crores or 78.5 per cent of the 
total outlay envisaged. The Committee note that a total shelf of Rs. 
455 crores was required to be sanctioned by the Ministry to achieve the 
targeted provision of Rs. 293 crores on new National Highways works. 
Against this. works totalling an expenditure of Rs. 324.18 crores (about 
71 per cent) were actually sanctioned during the Plan period. The short- 
fall in sanctions was particularly critical during the first two years (1969- 
70 and 1970-71 ) of the Plan when Road works totalling Rs. 57.50 
crores and bridge works totalling Rs. 13.90 crores, which constituted 
about 16.4 per cent and 13.2 per cent respectively of the total required 
shelf for road works (Rs. 350 crores) and bridge works (Rs. 105 crores), 
were sanctioned. Since road construction takes anything upto three years 

. , 



from the time an award is made, it needs har& any emphasis that a 
much more effort was needed to sanction the maximum number of works 
during these two years so that at the beginning of the third year, a larger 
number of works would have been ready for the execution stage. The 
Committee do not agree with the Ministry that this could not be done 
because of heavy consiraints on sanctions. The proper course for the 
Ministry would have been to have the preparatory work completed in res- 
pect of a larger number of schemes, sanction them under two categories 
viz. high-priority and low-priority works so that schemes of high priority 
could at least have been completed first. The Committee are surprised to 
note that even the works of widening and/or strengthening of National 
Highways which were accorded high 'priority in the Fourth Plan were 15 
ignored to a large extent. In some States such as Kerala, Madhya 
Pradesh, Maharashtra, Uttar Pradesh and Orissa, the gap between the works 
planned originally and those actually sanctioned was substantially large 
and the number of such works sanctioned ranged between 46 per cent to 
74 per cent of the number of works planned. The Committee need 
hardly cmphasise that in view of the limited resources available for road 
works the annual programme of the Plan should be so tailored and phased 
that urgently needed items of works invariably receive high priority and 
are completed in time. 

27- Ministry of Shipping The Cornmiltee notc that apart from imposition of restrictions, on 
2. 104 

and Transport sanctions, thcrc have heen hcavy shortfalls even, in expenditure on central 
road ~ 0 1 1 ; s  duiitlg the f i r i t  t\vo years of the Tou~th Plan as they find that 



against the Budget Estimates of Rs. 34.21 .crores and Ks. 43.08 crorei 
for 1969-70 and 1970-71 respectively, an expenditure of Rs. 26.52 
crores and Rs. 36.53 crores was made during these years thereby show- . 

ing a saving of 22 per cent and 15 per cent respectively. The magnitude 
of shortfalls in expenditure can, be judged from the fact that as per total 
Plan outlay of Rs. 418 crores an expenditure of Rs. 83.60 crores was 
required, on an average: to be incurred during each year of the Plan. 
The Committee regret that for lack of proper planning. even the smaller 
amounts provided in thc Budget could not be utilised. 

-Do - One of the reasons advanced for the shortfalls in expenditure during 
the years 1969-70 and 1970-7 1 is the non-availability of Second IDA 
credit. The Committee regret that Government unnecessarily waited for 

W a considerably long time in negotiating for the credit, which ultin~ately - 
W 

did not materialise and resulted in huldinp up of the sanctions of a num- 
ber of road works. It would have been more prudent to make necessary 
funds available from ,internal r:awrces and proceed immdia,:e!y with the 
execution of the works. as soon as it became clear to the Ministry that 
foreign aid was not ,going to materialise. Evidently. the country had to 
pay heavily for lack of this fore-thought as the works had tc be deferred 
for two years for non-availability of IDA credit and ultimately thece were 
financed from internal resources. 

Tllc Committee :Ire, however, glad that Governnlcnt have learnt a 
lesson from this experience for not proceeding negotiations for the next 
T.D.A. credit proposed in 1974. 

- - -  - -_ _ _--- 



29. 2.106 Ministry of The other reasons for shortfalls in the expenditure durir?: the first 2 
Shipping and years of the 4th Plan were, ( i )  Organisational inadequacies both at 'I'ransport Centre and State levels and (ii)  shortage of material like cement, steel, 

etc. The Committee are constrained to point out that for the execution 
of an ambitious 4th Plan of the magnitude of Rs. 418 crores, the highway 
authorities did not resort to any advance planning to assess the require- 
ments of men, materials and equipment that were needed for eflicient and 
succcs\ful iniplemcntation of tho Plant projects. This sorry state of affairs 
has been depicted by the Committee for Suggesting Measures to Expedite 
the Execution of Bridge and ,Roads in its report (1972) that "the erg+ 2 
nisations have no resources of men to carry out even a fraction of the P 

work required for it and what is needed to be done in the context of the 
needs of the Highways in the country". The Committee find that it was 
only in the third year of the Plan, when things had gone away and works 
had already suffered for more than two years, that the authoritie woke 
up and took some steps to ausment the staff both at Centre and State 
levels. The Committee need hardly stress that there is need for detailed 
study of availability and capability of resources of men, material and 
equipment sufficiently in advance of the consideration of the projects to 
be included in any Five Year Plan so that there is no let up in the efforts 
to execute the projects within specified targets. Such a concept would 
facilitate Plan formulation on a realistic basis. both in respect of costs of 
\v.orks and availability of resource$. 



Ministry of The Committee note that there were significant divergences in tfie 
and average cost per kilometre in widening and strengthening of work on Transpor National Highways sanctioned during the Fourth Plan. n e  costs varicrl 

from Rs. 1.25 lakhs to Rs. 2.5 lakhs per Km. in the States. Bihar, Kerala, 
Maharashtra, Uttar Pradesh and West Bengal had the highest cost per Km. 
The cost of construction also varied from year to year, as for instance, the 
estimated cost of construction per h. of widening and strengthening 
(single lane to 2 lanes) ranged from Rs. 1.20 lakhs to &. 3.50 lakhs in 
1971-72 but rose to Rs. 4.70 1aU1s in 1975-76. Similarly, the construc- 
tion cost of roads of bye-passes ranged between Rs. 2.10 lakhs to Rs. G.10 
lakhs per Km. in 1974-75. The Committee agree that there are several 
factors like the cost of and acquisition, wrying soil and climatic condi- 
tions, cost of labour and material in different parts ,of the country, which 
affect the cost of construction of roads; but they'feel that there is still 

C scope and need for effecting economy and improvement at various stages cn 
of construction. It is an established fact that maximum scope of economy 
in construction can be done at the planning stage by better selection of 
alignment and ensuring technical soundness. The Committee further feel 
that better utilisation and maintenance of machinery and equipment, re- 
duction in earth work requirements, well-knit organisation for over-seeing 
the construction, maximum utilisation of locally available man-power and 
materials can go a long way in reducing the cost of mnstruction. The 
Committee need hardly emphasize that the cost of construction should be 
kept ,under constant review both by the Director General (Roads) and 

State Highways authorities so as to take concerted measures to effect 
economies without detriment to the quality of works. 



3 1 a. 108 Ministry The Committee have noted that as a result of the delay in the exccu- 
Shipping and tion of the project, there has been invariably an escalatioa of the project Transpon 

estimates, non-utilisation of the facilities available and consequent loss to 
the country. The Committee have also noted that delays were also due 
to dearth of suitable personnel in the initial stages, lack of coordination 
between merent  authorities, defective terms of contract, non-supply of 
materials in proper time and absence of proper planningl The impression 
that is left on the mind of the Committee after a review of the physical 
achievements in respect of national highways is that ?he Ministry have 
executed the schemes without adequate plamning in depth. The Com- 
mittee desire that the Ministry should i,mmediately introduce a P.E.R.T. 2 Chart for every major project and issue instructions regarding its. mainte- OI 

nance. Along with the maintenance of this Chart, the Ministry should devise 
an in-built mechanism for fixing the responsibility for delays in the execoi 
tion of the projects. The Committee hope that 'the P.E.R.T. Chart would 
take care that there is proper synchronisation of the dierent companents 
of the projects from the very beginning and that there is proper supervi- 
sion in regard to the estimation of requirements, placement of indents and 
utilisation of materials. 

-Do- The Committee would like to make the folbwing further recommends- 
tiars in regard to the execution of pmjech by the Cemtral/State antho+ 

(i)  There should be a single authority incharge of a National 
Highways and other Centrally Financed roads in each State 



which should coordinate, control and watch progress of all 
activities including land acquisition, construction, purchases 
of machinery and other allied matters. 

(ii) A separate organisation working under the overall control af 
the authority mentioned above should be responsiie for 
framing accurate estimates as far as possible and for keeping 
accurate accounts of the expenditure incurred and to be k- 
curred from time to time. 

(iii) The terms of contracts to be entered into with various parties 
should be carefully studied to ensure economy and adherence 
to the time schedule. $ 

4 

( iv) The Ministry should satisfy themsehres at all stages why a 
d s i o n  of the original estimate is necessary and wbther tkc 
reasons adduced in support of revision do not lead to waste- 
ful and unnecessary expenditure. 

(v) Tmmediately after deciding to start a pro.ject, Government 
should ensure that preliminary and consequent steps, namely, 
the acquisition of lands, placing orders for the purchase of 
plant, equipments. etc. are taken in hand and in proper 
sequence so that the original estimates do not become out of 
date. 
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33 3' 1 10 Ministry of Shipping The Committee understand that the Roads Wing and Indian Roads 
and Transpon Congress have issued a series of guidelines, standards and circulars to 

bring about improvements in the preparation of projects for roads and 
bridges works. The Committee would like the Ministry of Shipping an4 
Transport to collect and collate such instruction and circulars and bring 
them out in the form of a compendium for use of all Highway authorities. 

The Committee note that the Ministry of Shipping and Transport is 
responsible for overail nationai policies relating to road planning and 
developmeut and for provision of funds from the central budget for out- 
lay on National Highways and centrally tinanced roads. The actual work 
of construction, development and maintenance of National Highways and 
other Central roads works is done by the respective State Governments' oa 

PWDs who prepare the estimates and forward the same through the 
State Governments to the Roads Wing of the Central Ministry for techni- 
cal approval and financial and administrative sanction. For the services 
rendered by the State PWDs the Roads Wing pays them an 'agency 
charge' of 9 per cent of the estimated cost of works. Besides sanction 
of estimates, the Roads Wing also prepares standard designs of roads and 
bridges and publishes them for the guidance of the executing agencies. 
There are Regional Officers (ROs) and Engineer Liaison Officers (ELOs) 
who function as the Ministry's local representatives with the State PWDs. 
One of the functions of these ROs and ELOs is sending of periodical 
reports as directed by the Roads Wing on the progress of works and 
maintenance of National Highways falling in their respective jurisdictions. 



The Committee are concerned to note that while the outlay of Rs. 418 
crores in the Fourth Plan was nearly 24 times of the Third Plan, the staff 
available with the F.oads Wing in the be$nning of the Fourth Plan period 
was only 2]3rd of the staff during the Third Plan period. What distresses 
the Committee more is the fact that a process of shedding off the stafI 
started following the studv made by the Staff Tn~pection Unit of the 
Ministry of Finance without taking an overall and judicidus view of the 
work-load that would come up iq the Fourth Plan. It was only in 
Febn~arv  1972 !hat the headqunrterc staff of the Roads Wing was aug- 
mented on an ad-hoe basis by the :I Wtion cJ five Chief Engineers. 12 
Superintending Fnsineers. 38 Fxecutivc En?inc.cn and 38 Assi'stant En@- 
neers amon? the technicd staff. 

The Committee are not convinced thnt  the study by tho Staff Jnspec- 
tion TJnit was carried out scicntificnlly or rt,?!istically. P a d  that b e n  
done and the Team imparted a basic aopreciatior, of the nntionwide task 
in the matter of developin? national hiyhwys. t f ? ~  would not have given 
the recommendations of the nature thst 7 . 4  th- ?flrct ~f dismantlino the 
orean;sation. and reducinc i t s  effectivernqc ?f  +he cupemison~ and coordi- 
nation level. At anv rate. it was for tllc F ~ - w t i v e  to have taken effec- 
tive action even after the receint of the Report nf the Tns~ection Unit and 
convinced the comnetent ~utfioritr thyt n *.-schanical imnlementation of 
the recommendation would accentuwe <lif%i.~Rie< instead nf achievino 
economv. The Committee need hardlv o h t  out that as soon as the 
difficulties in the matter of handlin,~ e~~ l l~ r l r f i d  wlrri. of pI,ln work< cpmc 
to notice. concerted measures should hwe  hyen taken to nut in position 
effective technical and supervisory machinery which would have proved - _ 

- -. ...-- --- 



equal to the task and made for its expeditious and timely completion. 
Had this been done in an imaginative and effective manner, the shortfalls 
in the achievement of targets in the Fourth Plan and the subsequent years 
would have been obviated to a considerable extent. 

Ministry of Shipping The position was even worse in the case of regional offices of the 3.35  and Transport Roads Wing. From the statement given in Appendix IV, the Committee 
note that the sanctioned strength of 34 Assistant Executive Engineers and 
40 Executive Engineers as on 1 April 1969 was progressively reduced to 
9 and 27 respectively by 1 April 1974. As against the actual strength of 
135 officers of the rank of Assistant Engineers and above in the head- 
quarters on 1 April 1974, the number of such ofiicers in the Regional 8 
Offices on that date was 37. Another disquieting feature was that most 
of the high grade oficers were concentrated at the headquarters in Delhi 
and the need for keeping senior officers in the regional &ices for technical 
coordination and liaison work and to oversee its satisfactory and timely 
execution was not apparently realiscd. 

How the organisational inadequacies and deficiencies, both at the 
headquarters and regional offices have affected adversely the central road 
works has been commented upon by the Departmental Committee set up 
for Suggesting Measures to Expedite the Execution of Bridges and Roads 
Works. That Committee has inter alia observed that "the Roads Wing 
has hitherto not played an active role in the matter of construction of 
National Highway works. Lack of adequate personnel both at the head- 



quarters oftice and at the Regional OBices of Roads Wing in order td 
achieve etfective overseeing of construction activities and inadequate sys- 
tem of reporting and analysis of progress of works both physical and 
financial have mainly contributed to this passive and rigid attitude of the 
Roads Wing towards construction of National Highway works." 

The Committee note that lately some steps have been taken to streng- 
then the regional set-sp of the Rods Wing. 'The recently approved pro- 
posals for re-structuring of the Roads Wing envisage augmentation of the 
six regional oflices at Calcutta, Patna, Lucknow, Jaipur, Bombay and 
Bangalore by establishing three more regional offices at Chandigarh, 
Gauhati and Madras. In addition to the State capitals where Engineers 
Liaison Officers are already posted, Government also propose to post 
Engineer Liaison Otficers at some more stations such as Panaji, Jorhat and 
Imphal. h) - 

The Committee feel that the Gssence of the matter lies in investigating, 
planning and execution of the construction and maintenance works for the 
national highways and other centrally sponsored roadways schemes in the 
most efficient and economical manner. The Committee feel that Govern- 
ment who have experience of nearly 3 decades should be able to have a 
set up which is both compact and expert in this technical field. It appears 
to the Committee essential that the regional offices which have to maintain 
an effective coordination with the State authorities which are 
with the execution of the works are manned by engineers of experience, 
technical standing and expertise and administrative skill to ensure that the 
work is got executed smoothly and in accordance with the planhed targets. 

---- - - - - -- -. -. - - - - -. - - - - - 



41 3.39 iMinistry of Shipping and The Committee stress that there should not be over-emphasis on num- 
Transpost bers or a sense of complacency developed by talking of the percentage of 

expenditure incurred on the organisation as compared to the total tum- 
over, for the Roads Wing have essentially to perform a limited but 
essential function of planning and overseeing while the actual work is being 
done through State agencies. The officers and supporting staff should be 
of the highest calibre, but minimum in number to achieve this objective. 

do. The Committee are distressed to note that the position in regard to 
organisational set-up in the States to handle the Na!ional Highways and 

W 
other central road proiects during the Fourth Plan period was far from 
satisfactory. In fact. the Mini~tl-y of Shipping and Transqort have con- 
ceded that there were serious inadequacies in regard to the organisational 
structure in as-much-as most of the States had mixed staff handling all 
types of works at  the Chief Engineers headquarters and in the field where 
central proiects lost their identity and adequate mre was not possible in 
respect of standard5. qpecifica tion-. speed etc. Dspi te  th. efforts made 
by the Ministry at Miniseerial level and other various fcnims. e.g. period- 
ical meetinp of the Chiof  Endneers held at Kulu. Darjeeliny. New 
Delhi and Madm durinp the period from 1967 to 1970, the response 
of the State PWDs to set up exclusive or~anisationn in the States for 
National Hi$wav works including a separate set up for wrvev investiga- 
tion and project preparation and for ensuring qualitv control has not been 
encouraging as accordinp to the Minirtrv only about 60 per cent of the 



States had created exclusive organisations for investigation and design by 
the end of 1972-73. The Committee note from the information now 
furnished by the Ministry that there are a number of States/Uniw Terri- 
tories, e.g. Gujarat, Himachal Pradesh, Kerala, Manipur, Rajasthan, 
West Bengal, Chandigarh. Delhi and Goa which haw i?ot yet set up an 
exclusive organisation. Thcre are certain other States, e.g. Andhra 
Pradesh, Karnataka, Maharashtra stc. where the exclusive set up of cons- 
truction of roads has since been either dismembered or modified. 

Do. Since the road const~uction in  the present day calls for an expertise 
and technical know-how in soil mechanics, traffic and transportation engi- 
neering, bridge engineering etc. it ap'pears desirable to have a separate 
full-fledged and exclusive organisa?ion in each State to deal with the 
specialised jo!l of National Highway construction. Expw-tise should be w 

h, 
developed in ?laming. designs. surveys and investigations. materials and w 
plants, contracts and specifications. quality control. progr:ss monitoring 
and evaluation etc, to ensure more efficient design. construction and 
maintenance of the highways. The Committee srrggest that the Roads 
Wing may evolve a model set-up for hmdling the constru.:tion and main- 
tenance of National Highway and other central road projects in the States 
and Union Territories more efficiently and economically. The Committee 
would like to be informed of the specific action taken in pursuance of 
these recommendations. 

Do. The Committee are distressed to note that cven though the National 
Highway Rules 1957 stipulated the submission of monthly progress reports 
no upto-date information about progress at various stages of Central 



road projects sanctioned was available to the Ministry almost throughout 
the Fourth Plan. Failing .to get needed response from the State PWDs, 
instructions were issued to Regional Oiiicei's/Engineer Liaison Officers to 
furnish monthly reports in duplicate about the inspection of woks falling 
in their regions and forward the same to the Ministry by the seventh of 
the following month. 

45 3'43 hlinistry of Shipping and Likewise, during the first four years of the Fourth Plan, the Ministry 
Transport had no operative system or mechanism whereby for each National High- 

way, all developmental works, ordinary maintenance and repair works, 
special repairs and/or flood damage, widening of culverts and other works 
could be continuously monitored for each stretch so as to give an idea of 
inuestme.nt/expenditure incurred on it over a length of time. The Re@& 
nal Officers and the Engineer Liaison Officers were in charge of large 
stretches of highways under their respective charge and they were experi- 
encing considerable dificulties to report on account of lack of properly 
equipped offices. The cumulative effect of these deficiencies was that the 
quality and effectiveness of monitoring the construction activity of the 
State PWDs suffered. 

Do. The Committee have now been informed that after the estimates are 
smctianed, the State PWDs are required to furnish to the Centre, Quarter- 
ly Progress Reports. indimtine the physical and financial progress achiev- 
ed. The Committee observe that even those reports are not being 



submitted regularly and in time as is evident from the fact that during 
1976 (March-December 1976) alone the overall percentage receipt of 
these reports varied from 72 to 86 per cent. The Committee note that 
the need for sending these progress reports to the Ministry in time has 
been emphasised at the Chief Engineers meeting held at New Delhi, 
Srinagar, Hyderabad and Madras, where the State h i g h a y  authorities 
were also advised to set up a separate monitoring cell. The Committee 
would like the Government to ~~npres s  upon the State authorities the 
imperative need for sending these progress reports regularly and in time. 
The Committee would like to judge the success or otherwise of restruc- 
turing and the additional expenditure which has been incurred on aug- 
mentation of its staft by the results it achieves in expediting execution of 
work with greater eficiency and better economy. 

W 
Do. The Committee feel that apart from the structural reorganisabon ~3 

with a view to lap more emphasis on the monitoring aspect, what is more 
important is the devising of the proforma which helps to feed back the 
essential information about progress made to the Head Office of the Roads 
Wing and enables it to take remedial measures without loss of time. 

Do. The Committee further note that in the Roads Wing a separate moni- 
toring zone has been set up recently at the level of Chief Engineer and 
that the Ministry have also introduced in 1976 a system of "Monthly 
Letters" to be written by State Chief Engineers to the Director General 
(Roads) regarding the problems requiring urgent attention which would 
help in receiving attention at the highest level both in the States and in 
the Ministry. The Committee have earlier recommended that the Minis- 

- -- - -  ---.. b --.-_ - -  - - - . -  -- . -- 



try should imnlcdiatcly introduce a P.E.R.T. Chart for every project and 
along with it also devise an in-built mechnnism for fixing the responsibility 
for delays in the cxccution of the projects. The Committee hope that 
thcce rneawrcs, ith n~pncntrti  stnlf in Roads Wing ahd at Regional 
Officcrs/Enginccr I.ii~ison OtIiccr5 levels, would lead to timely submission 
of progress rcpr tq  hctwccn the States rnd the Roads Wing on one hand 
and hetwccn tbc R c w k  \l'ing a 4  the Regional OfFicers/En$neer Liaison 
Officers on thc other. 

49 3.66 Minisrry of Shipping and The Committee note that while :hc outlay on maintenance and repair 
Transport of National Highway incrcnced from Rs. 5.79 crores in 1961-62 (begin- 

ning of 3rd Planl to RF. 15.72 crnres in 1973-74 fend of 4th Plan). 
registerine an incrcasc of 172 per cent. the annual expenditure per kilo. 
metre row from RF. 2X35 in thc 3rd Plan to Rs. 5680 during the 4th 
Plan. registerinr an incrcasc of 100 per cent only. Tt is significant that 
this upward trend in road nlaintcnancc expenditure per ki1orneti.e came in 
thc wnkc of the recomm:ndations of !he Technical Group of Chief En$- 
neers which was sct up in 1968 at the instance of the Ministry with a view 
to suggest appropriate norms for assessing the maintenance requirements 
of National Highways. 

Do. The Cornmittet. however. rrpret that the recommendations of the 
Technical Group f w  a fresh appraisal of the maintenance grants every 



iwo years m order to &-set the &reasing cost of materials and labour 
was not done throughout the Fowth Plan and allotments for maintenance 
and repairs continued to be made on the basis of those old recommend- 
ations. In this connection, the Committee would like to draw attention 
to the remarks of the Committee on 'More Efficient and Economical Cons- 
truction and Maintenance of Koads that the "niaintenance needs are 
more or less arbitrarily determined on the bask of traffic, cost of materials, 
carriageway width. rainfall, terrain conditions and judgement of the super- 
vising staff. For some categories of roads, maintenance programmes is 
merely tailored t o  ~hc'  money allotted for the road up-keep." The Direc- 
tor General (Koads) has conceded during evidence that there was need 
co review those norms of the 'Technical Group every two or 
thrce years and that a review was in fact undertaken and it showed that 
a turther step-up in the grants was necessary. The Ministry in a further 
note furnished to the Comnlittce have admitted that in the Fourth Plan, 
more so in the second half, the allocation for maintenance of national 
highways did not fully take into account the increase in the average width 
of carriageway subsequent to the inipruvcment works, substantial increase 
in the price of bitumen in January 1974 consequent to oil crisis and the 
needed up-dated requirements of the norms laid in 1968. The Committee 
urge that a technical team may go into tho matter thoroughly to find out 
whether the grants given during the 5th Plan for the maintenance and 
repair of national highways have been sufficient to meet the requirements 
and in the light of that study Government may re-fix the norms in con- 
sultation with the State authorities in order to obviate any feeling or 
ground that these have been fixed 'arbitrarily'. 



5 1 3'- Ministry of Shipping and The Committee aresurprised to note the wide variations in the State-wise 
Transport oxpanditure on maintenance and repair of national highways during the 4th 

Plan. Bihar accounted for the highest outlay of Rs. 10.09 crores, foIlowed 
by West Ren~al  (Rs. 7.74 crows) and Uttar Pradesh (Rs. 7.58 crores) 
itnd t h e  three States accounted for about one-third of the total outlay 
on maintrhance and mir expenditure of Rs. 76.31 crores during the 
4th Plan. The Committee are not convinced at all by the reasons advanced 
in bstiftcation d heavv concentration of expenditure in these three States 
and w d d  like the Government to direct the technical team to go into this 
aspect also in depth while reviewing the n o r m  of expenditure on main- 
tenance and repair of notional highway as sugeertted earlier. 8 

00 

Do. The Committee are concerned to note the excess expenditure over allot- 
ment for maintennnce and repair of national highways over a decade or so. 
7he exceaes have fluctuated from RF. 13.97 lakhs in 1959-60 to Rs. 69.41 
lakhs in 1972-73. the peak havine been reached in 1971-72 (Rs. 258.03 
hkht) .  Acco&~ to Audit. the cxpenm'ture on maintenance and repaif 
nF national hiehwnys drlrinr! the 4th Plan had exceeded the actual allotments 
in wvctat  state^. T h e s ~  exredes are more si-pificant in the case of West 
R m ~ l .  A.sam, Himafin1 Pradesh. Na~aland. Manipur and  ama at aka where 
& expcndittvte e x c d e d  fmm 10 per cent to about 36 per cent. The Corn- 
mitt= wottld like to dram attention. in this connection. to the r m -  
mendations cnnt:tined in 9fit)l and 134th Reports of Public Accwnts 
Cm,mittee (Tth T.ok Sahha) wvhich inter-r.lin have dealt with in detail (be 



Do. 

Do. 

expcdture  on roads and stress the need for devhimg strict regulatory con- 
trol w w  excezss expenditure. The Committee would like to be b h m d  
of the measures taken and improvements effected in this regard. 

The Committee note that for executing the National Highway umks 
o a  behalf of the Union Government, the State Governments are paid an 
qpncy charge which is a percentage of the cost of the projects under- 
taken. 

In October 1945 the agency charge was fixed at 10 per cent but w.e.f. 
I April 1954 it was reduced to 7+ per cent and then raised w.e.f. 1 Octo- 
ber 1975 to 9 per cent. The State authorities x e ,  in addition, paid 1 per 
cent of the estimated cost of works for quality control. The Committee 
are unhappy to note that Government took no pains to review the agency 
charges for over two decade, from 1954 to 1975, particularly when during 3 
this period substantial investment was made on road development in the 
coutltry. 

The Committee further note that advance agency charge for investiga- 
tion works on National Highways is also available to the State authorities 
at the rate of 1.75 per cent of the estimated cost of a project and such 
advance payment is to be adjusted against the a9ency charges as and when 

I 

the project is technically approved and financially sanctioned. 1 
! 

55 3.89 Do. Ttre Committee find that during the Fourth Plan agency charges td 
the tune of Rs. 207.6 millions were paid to the States while during the 
last 2 years 1974-75 and 1975-76 the agency ohar_ees paid are about f 

f 
Rs. 104.8 millinn. j i 

7------------- -- - ---- - - -- - - . - - ---------- - ---- ----- - ---- i l 
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56 .3-90 Ministry of Shipping The Camittee k d  from the data furnished (Appendix X) that the 
and Transport charges on account of overall establishment expenditure also for tools 

and plants vary greatly from State to State. For example, while the 
charges for overall estsblishment expenditure are only 8.08 per cent and 
8.10 per cent in the casc of U.P. and Punjab, respectively, these rose to 
22.90 per cent and 16.22 per cent in the case of Maharashtra and Orissa 
respectively. Similarly, while for tools and plrmb the average percentage 
eipenditure in the case of Punjab and U.P. are 1.19 and 1.56 per cent 
respectively, these are 8.88 per cent and 6.79 per cent in the case of 
Tamil Nadu and Maharashtra respectively. The Committee are unable 
to appreciate this wide variation in the percentage of expenditure either 
on account of the overall establishment charges or tools and plants and 
they recommend that the matter may be looked into in depth by a team 
of technical experts which should have on it, inter alm, a re'pesentative 
of the Cost Accounts Branch of the Ministry of Finance, so that the 
agency charges are fixed on a more scientific basis. The Committee sug- 
gest that this exercise may be undertaken on a priority basis during the 
current Plan period' so as to provide a firm basis for fixing the agency 
charges at least for the Sixth Plan period. 

Do. The Committee need hardly point out that in reviewing the agency 
charges, Government may also take into account the system obtaining in 
Britain and other leading countries where such charges are similarly rr- 
imbursed by the Central authority- to the State and local authorities for 
creation of projects connected with National Highways. 



Do. 

The Committee would also suggest thi$ the t e e b i d  rpyp irJa 
dia devise and recommend such institut~onal a r r a n m t  &K 
ment of agency charges which would provide an in-built check on timely 
completion of the works and ensure that these conform to quality speci- 
fications. 

The Committee are unhappy to note that although the Committee set 
up for "Suggesting Measures to Expedite the Executim of Bridge and 
Roads Works", had recommended as early as in 1972 the creation of a 
National Highway Construction Corporation for execution of all major 
highway and bridge projects in the country, with similar Corporations in 
the States, the Government moved in the matter tardily and a decision to 
set-up a Central Road Construction Corporation was taken only in 1976. 
According to the information furnished by the Ministry on 12 April, 1977, 
the Corporation was registered as a Company under the Cot t ip ies  Act, 
1956 on 20 December, 1976, and has now started £unctioning. It has been 
set up on the lines of any commercial organisation and is primarily for 
undertaking road and bridge construction works abroad besides taking up 
any such work within the country. The Committee have been informeal 
that the Chairman-cum-Managing Director id now engaged in visiting 
various Gulf countries for exploring the possibilities of securing contracts. 
Actually, in one case, the Corporation has submitted a tender for the 
Helmand Valley Development Road Project in Afghanistan in c~liaboration 
with Helmand Valley Development Coiporation, which is a local Oorpora- 
tioa wholly owned by the Government of Afghanistan. 



The Committee feel that if the objective was to avail of the opport\r- 
nity available in the petro-dollar countries, the Corporation should have 
been set up several years earlier. I 

Ministry of Shipping As far as construction work within the country is amccmed, the 
and Transport Committee stress that not only there should be complete coordination in 

the matter with the National Buildings Construction Corporation, National 
Project Construction Corporation, Border Roads Organisations etc., but 
also with the State Corporations where these exist. The Committee would 
like to judge the functioning of the Cofpration by the manner in which 
it executes the works connected with national highways etc. with greater 
e£Eciency, speed and lesser cost. u t., 

Do. The Committee stress that Government khould keep a close wakh on 
the functioning of the Corporation from the very inception to ensumthat 
it develops on the right lines, so as to subserve the objectives with which 
it bas been conceived. 

Do. The Committee note that the Central Road Fund was created by the 
Government of India in  1929 by earmarking the additional revenue realised 
by the increase of the excise and import duties on motor spirit. Accord- 
ing to the revised Resolution approved by Parliament in April 1976, 80 
'per cent of the accruals to the Fund go to the Central Road F b d  (AUo- 
cation) Account and arc distributed to the States on t& ,basis of their 
actual petrol mnsumption This amount is usable by thcr;St#m yitb 



Do. 

Do. 

the approval of the Government of lndh. The remaining 20 pt cent goes 
to the Central Road Fund (Ordinary) Reserve Account and is retained 
by the Central Government for use for various purposes such as ahinis- 
tration of the Fund; promotion of research, surveys and investigations, 
trainiug cd engineers and assistance for road schemes of &-India import- 
ance, etc. 

The Committee notc with concern that there had been wide variations 
from State to State in the quantum of grants given out of the Fund during 
the last five years from 1971-72 to 1975-76. For example, in 1975-76 
Maharashtra got highest (Rs. 1 20.70 lakhs) followed by West Bengal 
(Rs. 86.60 lakhs) and Assam (Rs. 57.20 lakhs) and these three States 
together accou~~ted for nearly one-third of the total releases of Rs. 788.49 
lakhs during 1975-76. The payments made to the State/Union Territories 
fiuctuated from year to year. For instance, while Rs. 147.01 lakhs were 
releabed to Maharashtra in 1972-73 it was reduced to Rs. 48.60 lakhs in 
1974-75 and then raised to Rs. 120.70 lakhs in 1975-76. A somewhat 
similar trend is noticcablc in the case of grants to Uttar Pradesh, Haryana 
and Fk~jasthan where thc relcascs had been widely varying from year to 
year. The Conunittce need hardly en~phasise that releases from the "Allo- 
cation" portion of tlx Fund to the StateslUnion Territories should be 
regulated and paid strictly on the basis of specific norms which should 
be made known to the States. 

The Committee further note t h i t  during thu 1 s t  five years, except for 
1974-75 w5en the total cxpcnditurc had exceeded the total allocations, 
thm have been shortfalls in the expenditure by the States during the 



remaining four years. The percentage of expenditure incurred w* 56 per 
cent in 1971-72, 55 per cent in 1972-73, 88 per ceht in 1973-74, 108 
cent in 1974-75 and 80 per cent in 1975-76 of the total allocations made 
during each of these years. 

3.119 Ministry of Shipping In respect of some States (Appendix XI) the Committee find that the 
and Transport expenditure incurred was in excess of allocation; for example, in Maha- 

rashtra during 1975-76 it was Rs. 147.89 lakhs as 'against Rs. 120.70 
lakhs allotted. Similarly, in the case of West Bengal, the expwditure in- 
curred in 1975-76 was Rs. 115.48 Iakhs against Rs. 86.60 lakhs allutted. 
From the heavy shortfalls and excess expenditure incmed it a$pars that 
no proper watch was kept over the execution of the works. The Commit- 
tee urge the Government to see that allocations are made on realistic basis 
and that the approved schemes are progressed appropriately in accordance 
with funds allocated to obviate shortfalls and exc-s. 

Do. The Committee note that the scdge of objectives of the Fund under 
the revised Resolution has been widened considerably. The Committee 
would like special attentioh to be paid to projects for promoting inter- 
State road communication facilities, helping in the opening of new areas, 
providing funds for schemes of research and investigation etc. 

The Committee are unhappy to note that after 1950 it was only in 
1976 i.e., after a lapse of 25 years. that Govenunent found it necessary 



to review the working of thc Fund by bringing folward a revised ~esohk- 
tion before the Parliament and that too, when some controversy had arisen 
that this road Fund should be merged with the General Budget. The fact 
that the Fund had not worked satisfactorily is evident from the statement 
of the Minister who had inter alia stated during the course of discussion 
in Lok Sabha on 30 March 1976 that "in course of years, many States 
did not draw their funds, with the result that their funds have been accu- 
mulating." Now that the objectives of the Fund have been revised and 
enlarged in scope, the Committee hdpe that Government would take ade- 
quate measures to ensure that Stotes/Union Territories take due advantage 
of it in the coming years. 

-do- The Committee would like to make the following further recommenda- 
tions in this regard:- W 

W 
VI 

( 1 ) Government may ensure that there is no diversion of b d s  
once allocations are made for particular projects. 

(2) Government may Iny down clear guideiine~/criteria for selection 
of projects. 

(3) Projects financed through the Fund are completed and not 
left incomplete, as has been the c a k  in some States. 

(4) The States are kept informed from time to time of the amount 
outstanding in their :mounts of the Fund so that they may 
plan their works and expenditure thereon better. 

The Committee would like to be apprised of the action taken in pur- 
suance of the above recommendations. 



69 3.1- Ministry of Shipping The Committee would also like the Government to comprehensively 
& Transport review the working of the Fund in the light of its revised objectives and 

inform Parliament of the results of such a review, before the commence 
ment of the Sixth Plan. 

-do- 
The Committee note that during the 4th Plan the surveys and investi- 

gations of local site conditions were often lacking in many major respects 
as a result of which the estimates. prior to their sanction by the Ministry, 
required clarifications or the essential data about which, even after ~anction, 
had gaps. During execution the shortcomin_es had to be removed by f r e  
quent revisions of the estimates. For example, on NH 2 in the Agra- 
Rhognipur stretch in U.P., one year after the commencement of widening 
and strengthening of the works, rnqjnr changes in the design of the road 
crust were proposed by the State PWD due to the earlier soil data having 
to be substantially altmed to reflect actual site condition's. Similarly, 
laboratory reports on s u b p d e  soil tests for im'provements to the low-grade 
sections of the road between Keonjihr and Kanjipani on NH 6 in Orissa 
were funtished after the earth work was comple'ted. In the case of 
widening and stren@ening the Krishnagiri-M?durai Section of NH 7 in 
Tamilnadu. improvements for geometrics and reconstruction and widening 
of existing culverrs wme not incorporated initially in the estimates prepared 
by the State FWD. which were generally defective due to the inadequate 
field studies and investiptions. L.ikewisc. estimates for 4 by-passe3 on NH ,, 
31 at Koderma. Jojouli. Nnwdah and Riharsharif in Bihar and for 9 



worh on NH 28 in U.Y. in  Lucknow and Basti divisions had to be revised 
upwards ranging from 18 to 157 per cent, due to the original estimates being 
defectively framed. According to the explanation of the Ministry the main 
reason for the inadequacy of 'pre-estimate surveys and investigations on the 
part of the State's was their disinclination to create separate organisations, 
especially for survey. investiyation and project preparation. 

The Committee feel that as the State authorities are paid an advance 
at the rate of 12 per cent out of the agency charges to meet p r e h i m y  
investigatory expenditure, as also 1 per cent of the cost of 'project for field 
Burvey, it is but proper that the huthorities be persuaded to have adequate 
technical organisation to prepare the project estimates. 

The Committee note that the Ministry have been able to persuade a 
U n u m k  of States like Tamil Nadv, Andhra Pr;desh, Maharashtra, U.P., 4 

West Bengal, Bihar, etc., to strengthen the 'survey and investigation 
machinery and there has been considerable improvement in the prdpration 
of projects for sanction by these Stsfes. Thc  Committee would like the 
Ministry to follow it up with the remaining F- ,1.es and Union Temtorie3 
who have not yet got adequate organisations fcf. survey, investigation and 
preparatioh of project reports so that the positi~ ; :s br w ~ h t  to a satisfactory 
level. 

72 4-32 -do- The Commitfee stress that the regional offices should maintain close 
liaison with the State authorities in order to see that the investigations, 
survep and project reports are prepared ab initio on sound and acceptable 
lines to facilitate the work of processing sanction and execution. 

- - .  - -- - .  



73 4'33 M ~ ~ ~ S Q Y  of Shipping The model set-up, drawn up earlier by the Ministry, may be reviewed & Transport in the light of experience gathered, so as to commend an arrangement 
which would find acceptance by the remaining States. The stress obviously 
should be on the development of expertise at crucial stages of survey, in- 
vestigation and project preparation in order to achieve the underlyin:: 
objective of submission of a dependable and realistic scheme as per 
agreed guidelines to facilitate the work of processing and sanction. 

The Committee note that the result of lack of essential details and 
data in preparing the project estimates has been that there was unduly 

W long time taken in sanctioning the estimates at the Ministry's level. , 
It is observed that for mapr road works, each costing over Rs. 25 lakhs, 
an analysis of the minimum and maximum times taken for sanctioning 
works on major National Highways showed that in case of NH Nos. 2, 
3, 4, 5, 6, 7, 8 and 10, covering 173 works the minimum time taken for 
sanction of estimates ranged from 2 months (23 works on NH 5 in Orb- 
Andhra Pradesh) to a maximum of 16.) months (35 works on NH 2 in 
U.P.-Bihar) . 

The position has been still worse in the case of sanctioning estimam 
of major bridge works. The Committee observe that whereas the time 
taken to sanction the estimate was 4 months (October 1955 to February 
1956) in respect of Ru'pharayan bridge on N H  6 in West Bengal, it waS 
13 years ( 1 9 5 6 1  969) in the cew of B h d r  bridp o. NH 8s. 



'The Committee regret that despite various measures taken to build 
up the capability of the States for proper project preparation, the position 
is far from satisfactory as the Ministry have conceded in a note to the 
Committee that one of the main reasons for long time taken in sanctioning 
the estimates is that the projects prepared by the State PWDs are not 
upto the required standards. According to Ministry's own calculations, 
the time taken for sanctioning a project is 4 to 6 months in normal cases. 

The Committee consider that 4 to 6 months taken by the Ministry 
for processing of such cases is on the high side. They desire rhat concrete 
measures should be taken to streamline the procedure, lay down clear 
guidelines and check-lists, prescribe norms for processing at various levels 
(to be reduced to the minimum) so that the sanctions are issued in a 2 
'period n& exceeding 2 to 3 months of receipt of proposals from the 
State Authorities. 

-do- The Committee understand that in order to reduce the time taken on 
sanctions the Administrative Reforms Department at one stage had suggested 
delegation of powers to the States to sanction Road and Bridge estimates 
u'gto Rs. 25 lakbs and Rs. 15 lnkhs respectively, but as a result of discus- 
sions had finally stated that they would be agreeable if the delegated power 
was restricted to Rs. 10 lakhs to begin with. According to the Ministry, 
this matter is currently under consideration. 



799 4' 39 Ministry of Shipping The Committee consider it essential that Government should review 
and Transport - --- d, novo the existing financial powers delegated to the State Governments, 

Ministry of Yinance Roads Wing and the Ministry of Shipping and Transport in cc~i3ultation 
with the Ministry of Finance in the light of the experience gained during 
the 4th and 5th Plans (so far) so as to rationalise the issue of sandionb to 
the project estimates by various competent authorities. 

Ministry of Shipping The Committek need hardly point out that the delays noticed in the 
and Transport mere sanction of projects get further accentuated because of the tardy 

machinery and institutional arrangement for execution of projects involving 
calling of tenders (in several caes  more than once), de'prtmental screening 

P of tenders, lengthy negotiations which all result in costly delays. The o 
Committee note that some measure bave been mken, particularly during 
the 5th Pla'n to effect improvement in the preparation of projects includbg 
surveys and investigations and as a result thereof, lesser time is mrw taken 
in clearance of the estimates and putting the pmjects on the ground. The 
Committer: desire that the Roads Wing should mzke all out efforts to  bring 
about standardisation and unifonnity of practice so as to cut down delays 
to  the minimum at various stages of execution of works. 

-Do- The Committee are concerned to note that the State authorities 
acting as agent of the Union Government do not yet possess the requisite 
skills and resources for tackling the problems like investigation, designing 
etc. in the matter of bridges. Tn fact, the Ministry have admitted in a 
note furnished to the Committee that inspite of the best efforts all these 



years the data collected by the PWDs fur preparation of detailed de- 
signs and estimates of bridges have not always been very satisfactory. It 
has been recognised during evidence that there is an urzent need for an 
expert orpanisation for designing larger and more complex bridges. The 
Committee note that some of the States have suggested that leading private 
consulting engineering firms may bc entrusted with investigations and de- 
signing of complex bridges. The Committee would like the Government to 
cx~mine thoroughly the matter in consultation with the State Governments 
which have a Jarge number of complex and important bridses on national 
highways to construct and come to a final decision in the matter without 
further loss of time. The Committee would like to be apprised of the deci- 
sion taken in the matter. 

-Do- The Committee learn that some State Governments have already 
set up Bridge Construction Corporations with a view to s p e d  up the bridge 5 
construction programme. The Committee would like the Government, to 
assess thc functioning of these bodies in concert with the State Govern- 
ments so as to encourage the setting up of suitable agencies in all the States 
for bridge consutruction works. 

-Do- The Audit has pointed out that (i) the majority of Engineers' posts 
being at Headquarten. not all the recruits have had a posting to the Re- 
gional and Liaison Offices before tliey qualified for promotion to higher 
level posts; and (ii) the Officers of the Roads Wing do not normally have 
opportunity of gaining field experience through periodical mutual exchanges 
between them and the State Governments. The Committee do not agree 
with the view of the Ministry that since 60 per cent of the existing officers - - 



--- - . -- -I-C.-'- -- , , -.-. -.-- - 2  

I 2 3 4 
----.- ----. --. - -  -- -- - .- -- - 

in the Roads Wing have been appointed through Lateral recruitment/de- 
putation there is no need to have a regular arrangement to depute its offi- 
cers on deputation to the States for gaining field experience. 

5 .  17 Ministry of Shipping The Committee stress that suitable institutional arrangement should be and TrPna~ort' devised which would make for two-way deputation of officers from the 
Roads Wing in the interest of ensuring that officers who have the requisite 
field experience are entrusted with the responsibility of scrutinising the pro- 
jects and of overseeing their timely completion and what is more of ensur- 
ing quality during execution of the works. 

This arrangement would also ensure that the points which the Roads 
Wing desire to be kept in view while carrying out survey and investigation 
in the field and preparation estimates are a6 initio complied with by the 
officers of the Central Government who would be working on deputation 
with the State authorities. This should facilitate and speed up the work of 
scrutiny and issue of sanctions. 

Do. 
' The Committee have elsewhere in the Report dealt with the question 

of over-centralisation in the Roads Wing at Delhi. They have also given 
recommendations that the regional offices need to be strengthened by suita- 
bly re-deploying the strength available at the Head Office. The Committee 
would like the Government to see that there is regular institutional arrange- 
ment for exchange of officers at various levels between the headquarters 
and the regional offices so as to make for continuous flow of experience 
from the fieM into the apex body and vice versa. 



?'lie Coululittec would like to be inlvrrucd of the detailed institutionai 
arrangements which are made in pursuance of the aforementioned recom- 
mendations. 

Minisuy of Shipping The Committee find that due to a variety of factors such as absence 
and Transport of proper qualified staff and precise norms for routine testing, quality con- 

trol on scientific lines has not been receiving the full attention that it deser- 
ved. Audit has pointed out a number of instances where the works execu- 
ted were of sub-standard qualities because the requisite quality control 
measures were lacking. The Committee feel that the main reason for this 
short-coming was that there was not a proper organization for quality con- 
trol operations on a regular basis. It is imperative that there should be a 
separate Quality Control Cell in each State which should be adequately 
staffed and properly equipped and charged with the overall responsibility I;: 
of coordinating quality control measures within that State. The cell should w 
also take stock of the specific problems resolved during the construction , 

of the projects and pass on the essential knowledge of the same to the con- 
struction agencies for application in the! field. 

-Do- The Committee note that a satisfactory set-up for quality control on 
road works has two essential components, viz., (i) Testing, Control and Re- 
search Laboratories; and (ii) Quality Control Units. The Committee have 
been informed that Test and Research Laboratories have been set up in all 
the States except in Nagaland, Meghalaya and Sikkim and out of the Union 
Territories such laboratories are being set up in Andaman and Nicobar Is- 
lands and Goa. The role of these Laboratories is to carry out investigations 
required in connection with the Highway Projects, prospecting for locally 





be earmarked to be spent on matters connected with tra£iic and highway 
engineering so as to effect economy, improve riding quality and enhance 
durability of the road works. The Committee need hardly emphasise that 
there should be close and integrated relationship between the research labo- 
ratory and the Quality Control Units so as to ensure complete flow of gui- 
dance from the 1;tboratory and feed-back by the Quality Control Units, bas- 
ed on field experience. 

90. 6-30 Ministry of Shipping The Committee fcel that thc most important aspect of strengthening 
and Transport the laboratories is to ensure that they are not only adequately equipped but 

stalfed with expcrts/technicians of the requisite disciplines with field experi- 
ence of road construction. It is pertinent to recall that the Director General, 
Road Research Institute is of the view that the Statz laboratories should 
not be devoid of civil engineering conlpetency and efforts should be made 
to attract high ranking civil engineering graduates passing from Universities 
and Indian Institutes of Technology. The Committee would like this matter 
to bc pone into in depth with a view to devise adequate incentives to attract 
and keep promising civil engineen attached to Laboratories for a period of 
at least 4 to 5 years. 

The Committee note that the Central Rvad Resear& Institute is con- 
ducting courses for diffeicnt categories of Highway Engineering staff from 
the Assistant Engineers to the Superintending Engineers and that it is pro- 
posed to further improve the training programme. The Committee hope that 
the laboratories would take full advantage of the training courses being 
conducted by the Central Road Research Institute, and ensure that they 
imbibe the latest techniques that have been developed in the field of road 
engineering. _ _ _ _ ... .. - - - - - - 



92. 6.32 Ministry of S hippiug The Committee note that on the recommendation of the P l a ~ i n g  Com- 
and Transport mission on Assessment Committee headed by Director General, Road 

Development was constituted to critically examine bow new techndogy 
could be put to wide application with advantage. The Committee under- 
stand that this Assessment Committee has so far approved 16 techniques 
evolved for large scale adoption in the field. The Committee desire that 
the results of application of the new tecbniques may be as& and tht' 
wider and more extensive application of those found successful encouraged. 

W 
-Do- The Committee note that a hand-book on quality control was pub- & 

lished by the Indian Roads Congress in 1973 ai~d circulated to the State 
P.W.Ds. The Committee desire that the norms Iaid down in this book for 
testing different types of constructions should be strictly adhered to by the 
field units. 

-Do- The Committee further note that it has been a policy now to 
allow 1 per cent extra for quality control in the works estimates for Na- 
tional Highways. In addition, a special provision for survey and investiga- ' 

tion is also available to the State P.W.Ds. as part of agency charges to the 
extent of 1-314 per cent with extra provision of 1 per cent as field cost. The 
Committee consider that the special provision of 3-314 per cent of the esti- 
mates should enable the State P.W.D. authorities to ensure proper cmtro1 



over quality right Irom the stage of project investigation to execution. The 
Committee desire that the quality control measures and supervision at the 
State and Regional levels should be made effective and the Roads Wing 
should keep a close watch on the quality of road works executed by State 
authorities on agency basis. 

Y 4  

Contractors have an important role to play in executing the works to 
95 6-35  minis^ the prescribed designs, standards and specifications. In order that the jobs 

and Transport ... .~ are carried out strictly according to the prescribed specifications, the Com- 
Ministry miltee dosire that the terms and conditions of tenders should be reviewed 

so as to make provision for rigid quality control tests before fmal Payments 
are made to the contractors. The Committee are given to understand that 
the Roads Wing is producing a model NIT document which attempts a kind 
of uniform system of inviting tenders based on certain standard conditions 2 
so that the problems of the contractors are also taken care of. This docu- 
ment, though evolved a couple of years ago, is still to be finalized in con- 
sultation with the Ministry of Finance and the Comptroller and Auditor 
General. The Committee would urge speedy finalization of the document 
for early implementation. 

% 6.663 Ministry of Shipping The Committee are distressed to note that there have been major failu- 
and Transport res of control over technical aspects in the execution of many large National 

Highway works during the Fourth Plan. Lack of adequate supervision by 
the competent authorities had led to construction of several substandard 
roads as revealed in the Audit paragraphs. The Committee are unhappy that 
because of lapses, technical and administrative, not only has there been a 



colossal wastage of resources but also of huge capital outlays. For exam* * 

NH 6 and 1NH 2 by-Pass in West Beilgal.compkted m 1967 ~farhxt shooring.-, 
signs of extensipe failure and heavy distress and as a result &ereof.rtpair * I -  

estimates totalling Rs. 119.61 lakhs and Rs. 156.97 lakbs for NH 2 and 
NH 6 respectively had to be sanctioned in November 1973. Upto 31 March 
1976, rehabilitation works of about Rs, 64 1akhs.and Rs. .18 lakhs. had - .. 
been completed on NH 2 by-Pass- and h3I 6 respectively. As sugested 
by the Ministry, the State Government have appointed. a Committee in 
December 1975 to cnquire into the matter. Similarly, .a stretch of 12 kilo- 
metres of NH 33 over the Ranchi-Baharagora sectian in Bihar failed jn - w _ 

C .i 1968 although it had been constructed at a cost of over Rs. 5 lakhs per kilo- a - 
metre in 1965. Upto 1968-69 the expenditure incurred on the maintenance 
of the Ranchi-Baharagora section of NH 33 was Rs. 12 lakhs. The flood 
damage repairs work in Januan, 1969 was completedat a cost of about - 
Rs. 12.86 lakhs. The State Government had appointed a Committee in Sep , 
tember, 1968 to investigate the reasons for the failure of the road. It is sur-- 
prising that the Ministry of Transpart (Roads Wing) became-aware. of the 
Committee only after a lapse of six years in 1974 and then at the instance 
of the Union Ministry a proper Technical Enquiry Committee was appoin- 
ted .by*the State Government in December, 1975 in which the represents- 
t ivesd the  Mintsty and of the Central ROW Reseaxh Tnstitut6 - .- 
ciattdti..Thisv situation reveals the ineffectiveness of the ~atclrtlkept-~by the 
Roads Wing of the Ministry and theit Re@onel.- OEc& aver1 the 'Mate of 
the -work; c o m m i w  s u w t  thar suitable ~iastructions~ may be -laid 11' 



Do. 

down tbat-in all Enquiry Committees constituted to look into deficiencies o! 
serious irregularities in connection with tbs National Highways,' the W-:t, 

tral R o d  Research hzstitute is inmriablypassaiated1ahd:4he Roeds W i : ;  
of the UniaalMinistrs and the Regional Office kept concurrently infomedta 
It shodd also be incumbent on the Roads Wiag to keep a close waWron,** 
the progress ma& by the Enquiry Committee.to ensure'timely and:cOnclu~'~l- 
sive €ollow-rrp action. 

hlinistry of Shipping In regard to lack of control over technical aspect of execution of pro-* 
and jecti the Committee would like to emphasise that stricter check shonld be -+- 

exercised both at the state and regionalc levels over the essentiaf-technical: - 
details and effective check should be exemised in the field* to ensun quality--: 
control during execution. 

w $ '; 
The Committee have dealt at length with the delays and deficiencies in . 

the execution of projects elsewhere in their report but would like to emphad 
sise here that systematic analysis should be made of reasons for serious 
deficiencies creeping into project at various stapes in the interest of taking - 
timely =medial measures to obviate their recurrence. 

T h e  Committee note that during 1962-66 specialised road and bridse 
building equipments worth Rs. 20.55 crores were purchased out of the 
Central Funds for the execution of various important projects, viz.. roads 
financed by the Tnternational Development Association (IDA-1961), the 
Fmerpency Road Works (1963) and Lateral Rond Project (1963-64). 
Thew works were entrusted to the! States for execution and the machinery 



purchased was allocated to these States, viz. Assam (Ks. 345.25 iakhs), 
Bihar (Rs. 609.45 lakhsj, Gujarat (Rs. 170.67 lakhs), Maharashrril 
(Kg. 13.50 lakhs), Orissa (Rs. 52.50 lakhs), Punjab (Ks. 12.24 lakhs), 
Kajasthan (Ks. 245.95 lakbs), Uttar Yradesh (Ks. 281.54 lakhs) and West 
Bengal (Ks. 323.45 lakhs) for this purpose. The Conunittee are distressed 
to find tbat though a bulk of the machmery was rendered idle on comple- 
tion or slowing down of the above works due to financial stringency about 
a decade ago, no concrete or conclusive action had been taken d l  these 
years lo re-allocate the maci~inery to other States where these could be 
put to proper use, more particularly for the execuib~ oi the National % 
Highways. The Committee have been mformed during evidence that a policy 0 

decision has now been taken tbat the Central Government would retad all 
sophisticated types of equipment worth Rs. 10 crores and the remaining 
items like road rollers, trucks, boilers etc. worth Its. 9.5 cro-ies would be 
g v m  to the States against loan assistance. The matter is stated to be under 
correspondence with the States. The Committee regret that the Ministry 
had waited for about a decade before re-allocating the surplus machinery to 
the States. Even now the question of transferring the ownership to the . 

States remains to be settled. What surprises the Committee is the fact that 
the machinery acquired at heavy capital cost was allowed to remain unuti- 
lised all these years, entailing heavy loss to the Exchequer. The Committee 
consider this to be a fit case reqwring a thorough probe with a view to fix 
responsibility. 



Ministry of Shipping 
and Transport 

The Conmittee are further distressed to note from the Audit Paragraph 
that to meet additional requiren~cnts during the Fo:wh Plan, the Ministry 
had purchased tools and plants woith Rs. 391.39 lakhs but because of 
imbalance in the actual supplies of the equipment and thc' timing of th.: 
supplies. some of the items could hardly be used on road works in the 
Fourth Plan. . - 

! .% ;.: .- 
- r 4  

Do. A proposal for grant of loan assistance to 12 S!ates, viz. Himachal 
Pradesh, Andhra Pradesh. Punjab. T.nniil ?::!:la, Kerala. Maharashtra. 
LJttar Pradesh, Madhya Pmdesh, Karnad:!ka. Harl ma,  Orissa and Rajasthan. 
was also approved by the Ministry of Finance in January. 1972 for the pur- 
chase of machinery. Against this proposal, a totd loan of Rs. 788.54 lakhs. 
waq sanciioned for the years 1972-73 t o  !075-76 and out c>f that a total w 

cn 
of Rs. 377.256. lakhs was relcnse to thc Statcs The loans :~ rc  released to 
the State5 in imtalments after recehing thz acceptance of the prescribed 
terms and conditions and after receipt of copies of purchase orders placed 
by them for the type and qcantity of eanipmmt ~pproved by t!,e Centre. 
What has surprised the Committee is that m l v  2 States. viz. Maharashtra 
and Haryana. have been able to utilisc ful!v the loan sanctioned to them. 
While some States have partiallv utiliwi the mounts ,  the Statcs of Punjab 
and Uttar Prndesh have not utilised any amount so  far out of Rs. 75 Iakhs 
and Rs. 104.55 lakhs respectively sanctioned to them. The Conlmittee are 
not aware of the basis on which these two States have been sanctioned 
loans, nor have they been informed about the t c  lxons for urn-utilisation 
of the loan assistance. Incidentally these States are a?rracly lio!din9 machi- 



nery wora  Rs. 12.24 lakhsL(Punjab) and Rs. 281.54 hkhs (U.P.). which 
had been rendered surplus on completion of Emergency Road works in 
Punjab and Lateral Road Projects in Uttar Pradesh. 

rr 7' 

7.48 Ministry of Shipping Ln this mmoection the Committee would like to observe that imediate- 
and Transport , ly after receipt of Report of the Road Building Machinery ammit tee  in 

1970, the Ministry should -haw initiated effective action to mgulate new 
. purchases and ensure further utilisation of machincry and equipment by 

better dephyment within the State on central works or by reallocation to 
ditfcrent States. W 

ul . N 

Do. Since s bulk of the rnacb'nerg purchased during the years 1962-66 and 
thereafter thmugh centrd thnds is lying unutilised, or is not being utilised 
to its optimum, the Cammittee would like to emphasise that further expen- 

: diture on purchase of road b u a d q  machinery for central works shauki be 
considered only after making sure that the machinery already available 
has been put to effective use and that the deficiencies pointed out in the 
Regoft of the Road Building Machinery Committee (1970) have been fully 
rectified. 

Do. , The .Committee would also like the Ministry to identify such of rhe 
. i t e m  of. .machinery as have not been utilised at all or markedly under- 

utilised. wilh a view to ascertain the rationale for their initial purchases. 



:kk nsponsPility lor purchase of. unwanted itexns may be thmougblj 
investigated so as to take corrective measures to obviate such punhases in 
future. The Chmi t tee  would like to be informed of the concrete measures 
taken in pursuance of this recommendation. 

Do. In view oi the distu~bing position about the acquisition.and utilisation 
of costly road-building machinery and equipme~~:.purchaseri on central 
accoun:, Ihe Committee stress that in the Annual Report there should be 
detailed mention of the machinery and equipment purchased for road-build- 
ing, its allocativn State-wise, as also utilisation, she deficiencies noticed and 
the measures taken to rectify the position. 

106 7- 152 hiiniatr" of I he Ccmmittee note from the Audit para that the nlaintenanr'e of the 
Trampon machinery by the States was not satisfactory as they did not have the 

-- 
Ministry of Finance :$XXid facilities by way of WO~MO~S for servicing and maintenance of the 2 

wphisticated nlachinery during the Fourrh Plan. The rcpreseutative of the 
Ministry has also conceded during evidence that many States are still defi- 
cient of this facility. It is rather disturbing to note that despite negotiations 
going on with the States since 1962 no concrete steps lzave k e n  taken to 
augment the workshop facility in the States where the machinery rendered 
sur#~s from the initial special projects is to be transferred for execution 
of thc national highways. It is only now athat a proposal far cln.:amount of 
I&. 182 lakhs has been sent to the Ministry of Finance for concurrence of 
procurement of 20 mobile workshops, 6 central workshops and 9 division 
workshops to take care of the machinery repairs etc., ownerdlip of which 
vests or would continue to vest with the Central Ministry. -4notber pro- 
posal for gilling another loan to the States to the tune of Rs. 60 lakhs for 



the establishment of new workshops to take care of machinery repairs. 
ownership of which vests with the State PWD but used on central works is 

. .  . also before the Ministry of Finance. The Committee would like the Ministry 
to pursue these matters with the Ministry of Finance for early sanction 
so that the workshops are set up in respective States bv the time the 
machinery is allocated to them. 

7.58 Ministry of Shipping The Committee also emphasise the need for contempraneous watch to 
and Transport ensure that mobile workshops are organised properly and rcnder necessary 

service in keeping the machinery and equipment in firm and efficient condi- 
tion. W 

Cn 
P 

Do. Jt is necessary that for propcr operation. up-keep and r':yair of equip- 
ment there should be an adequate number of well t raind operators and 
technical staff. The Committee find from the Audit parayraph that the 
States lacked facilities of trained staff to operate machinery :~llotted to them 
for execution of ccntral works during the Fourth Plan. The Committee on 
Road Buildintr Machinery in its R e p r t  (1970) has also . inphasised ihe 
need for properly trained staff for use, mainlenance and wpervision of the 
machinery. 

b.. The Committee need hardly emphasise that facilities available at Train- 
ing Centres nm by the Central Water and Power Commission of the 
Department of Irrigation should be increasingly taken advantage of. The 



Da. 

Do. 

Committee commend the idea of imparting training to the staff at Industrial 
Training Institutes which have been set up in almost all thi: States and would 
like the scheme to be finalised expeditiously. For this purpose, the Com- 
mittee wodd like the Ministry to review, in consultation with the States, 
the present strength vis-a-16 the future requiremen's of operators and 
technicians so that a regular training programme is ::ri:~nged in every State 
expeditiously tc meet tlie future requirements. It ; - , i l l  be benzficIa1 if re- 
fresher and in-service training courses are also arranged from time to time 
so that the staff is nude conversant with the working of tlie equipment 
of thz latest design and technology. 

The Committee wou!d also like to urge th:~t in !he case of new range 
of equipment the State authoritiss may be persuaded to ~ c n d  the machine 
operators and mechanics to the manufacturing units for training well ahead 
of the arrival of the equipment so t h t  there is no loss of machine-time at 'a 

the work site. 

The Committee would also like to be assured 'hat the workshops are 
manned adequately by trained technicians with reqr~iritc qualifications so 
that the equipment is well maintained and repaired satisfactorily. It has 
also to be ensured that the workshops do not suffer on account of non- 
availability of the right type of spares. 

The Committee are perturbed to note from the firldlng of the Road 
Building Machinery Committee ( 1970) that the utilisation of the imported 
and the major items of machinery had not exceeded 40 pzr cent (often it 
was 10 to 20 per cent) of the available working hours. In some cases, the 



machinery could not be put to proper use beciause of: (i) amval of the 
machinery late after the work had been completed; (ii) State Governments 
being unable to use the machinery allotted due to special site conditions 
for  which the imported machinery w ~ r e  not suited (iii) lack of skiled 

.+operators and know-how for operation; (iv) lack of trainod technicians for 
I maintenance and repairs; land (v)$aon-availability of spares in time. 

Ministry of 
Shipping and 
Transport 

lo order to have proper check the Ministry have introduced w.e.f. 1972 
the system of getting from the States yearly utilisation programme of 
machinery under which the States are required to indicate the quantum of 
machinery likely to be surplus so that the Ministry could consider trans- 

W ferring [he same to other States. The Committee are distressed to note , uc 
0\ from the information furnished by the Ministry that the utilisation pro- 

grammes were not prepared in the prescribed manner and were sent quite 
late. In addition, the utilisation programmes did not furnish utilisation 
picture for all types of central machinery and detailed calculation on the 
basis of quantum of work sanctioned against job numbers. Since forward 
planning resulting in redistribution of machinery in a rational manner can 
help improving the utilisation. the Committee would like the Ministry to 
impress upon the States concerned the importance of these utilisation pro- 
grammes and persuade them to submit them regularly in the prescribed 
manner. The Ministry, on their part, should make a detailed study of 
these returns within a time-bound programme and issue suitable and timely 
instructions to rhe States to ensure that each item uf machinery is put to 
optimum utilisation and maximum prculuctivity. 



Do.  he Committee need hardly emphasise that Regonal ~fficers/~ia'isod 
Officers at State Headquarters should ensure that -utilkcion pmgr;lmmes 
are properly prepared, furnished m time and that:directions issued.are got 
implemented in letter and spirit. 

Po.  . .-The .Committee further note that in order to have continuous record 
ok the performance of the .cehtrai machinery in the headquarters, the 

.. S!ates are q u i t e d  to .submit from.- 1972-73 onwards a quarterly perfor- 
a c e  report indicating the number of hours the equipment has worked, 
remained idle or under breakdown etc. The Committee find that whereas 

: aU<<the 8 States concerned had furnished reports for all the 4 quarters 
during 197475, the position had deteriorated in 1975-76 as only 2 States 
vi. ., . Haryana and Punjab, submitted these reports for the year. 

'4 . ,Xhe. Commitlee would desire the hiinistry to ensure that these quarteriy 4 
reports are received regularly and in time from all the States so that on 

?.-the basis of particulars furnished therein the Index Cards now being main- 
tained at the headquarters are kept up-to-date, all L9e tinle. 

The Comrnittee note that at the instance' d the Centre soole States Do. have augmented their mechanical set-up and at present the States of 
Assam, Bihar, Haryana, Madhya Pradesh, Orissa, Tamil Nadu, Uttar 
Pradesh, and West Bengal have Superintending3 Ekgineers (M) along with 
supporting staff. The Committee desire that the remaining States shtluld 
also fall in line with other States and have separate nitclianical set-up to 
ensure better utilisation of equipment. 



r 17. 7-69 Ministry of The Committee note that physical verification of the equipments is done 
Shipping and annually and the State Governments are required to send a copy of their 
Transport report to the Ministry in the prescribed proforma by the end of each finan- 

cial year. A close watch should be kept regarding timely receipt of these 
physical verification reports. More important is to sec that ali inachinery 
is properly utilised and maintenance is not neglected. 

De. The Committee find that there is a multiplicity of twms pres~iibed for 
reporting utilisation, physical verilication etc. of the rnachl~xry 'n 'h; Statcs. 
The Committee would like the Ministry to study these forms;:.wrns with 

W a view to rationalise them so as to contain essential data about the utilisa- u 
Qo tion and performance of the niachiiery and facilitate the monitxing of 

performance and issue of the follow up directions including rcn!lncation in 
the interest of better utilisation. 

The Committee are distressed to note that no sorious attempts hale 
been made so far by the Ministry to standardise the equipment5,'machinery 
for road building as by and large they have been uti!isin~ the machinery 
imported during 1962-66 for theinitial projects. Since several States are 
now purchasing plant and machinery from indigenous soilrces in connec- 
tion with the execution of the central works, it is but p:.oper that a begin- 
ning should be made in right earnest to standardise at le~s:  some of the 
items which are in common use in road building. The Committee wodd, 
therefore, recommend that a technical body wi!h officers drawn from the 

I 



Ministry (Rcads Wing), Border ~ o a d s  Organisation, DGTD, lndian ~ o a d s  
Congress, Public Sector Undertakings concerned etc., be set up to go 'into 
the question cf standardisation of the machinery now in use in raad build- 
ing. The Committe would like the expert team to be appointed without 
further loss of time So that they may compile and evaluate the necessary 
data and give their considered recomnwndations by a specific date about 
standardising the important items of n~achinery and equipment in the 
interest of rationalising the production and maintenance programmes. 

Do. The Committee n.ould like the Ministry to take appropriate measures 
in consultation ~ i t h  the Ministry of Industry, DGTD, etc. to examine the 
feasibility of manufacturing indigenously such of the items of road building 
machinery and equipment which have to be imported at present in con- 
siderable number spending appreciable foreign exchange so that the coun- 
try   nay attain sclf-reliance in this behalf at the earliest. 

110. The Comptroller and Auditor General in his Reports on States for the 
year 1973-74 has made a number of observations on the upkeep and 
utilisation of various items of machinery and equipment in the States. The 
Committee are perturbed to note that besides a large number or" items of 
machinery lying idle for lack of utilisation progralnule or under repair 
for long periods ranging from one year to three yean. as in the case cd 
Andhra Pradesh, Gujarat, Karnataka, Punjab, Rajasthnn and Uttar Pra- 
desh, there are other irregularities of serious nature, as F-r exmple (i) out of 
8 hot-mix plants in Gujarat the whereabouts of 2 piants purchased in 
August 1972 were not known (November 1974); (ii) the majority of 27 
road roller imported from Rumania suffered from deficiencies and were 
not in working order or were lying idle; and (iii) the State Government of 



Ministry of Ship~- Rajastham had apurchard 529 items of m a c h i n e ~  for Border Roads r a m  -.- 
lJ% and Transport at Rs. 106.75 likhs bet- Octobn 1965 a d  M a M  1967 f r m  the opn 

market withow informing the Union Minktry. Inspite of objections .from 
the Centre. the 'State PWD continued to make :direct purchases and pro- 
cured ahother rl5'items valued at Rs. 21.95 lakhs between April 1967 and . - the obser- Jul$ 1969:. Tbe 'Cotnmittee would like the Ministryzto examin, 
vations made by the C&AG in his *Reports carefully and select cases d 
,nlarinp irrepdnrities involving monev from the Centre for investigation by 
a Committee of OfYicers who may bk drawn from the Ministry of Shippine, . 
and Transport, Ministry of Finance. Borderi.Rosds .Orgmisation and the .- 
State authorities etc. The Comlnittee would like .to be in fomdwi th in  six 8 
months about the action taken in pursuance of this reamme-. - 

Do. The Committee find that C i r n m e n t  had constituteafa Road Buil-r- 
Machinerv Committee in October 1968 to go jnto the whole qrlestion of 
rogd buildin9 machinem from the stage of af procurement and 
purchase. to i t s  utilisation. operation. maintenance .etc. Tt is re~ettable 
that thou$ the Committee submitted its $emart in 1970. actioa has still . 
not been completed on several of it4 recommendations. Out of the seven 
years taken so far in the considesation/implemen~ion of the recommenda- 
tions. the Committee find that ahout two vcars were tabn-by the Ministrp 
of Shipoiw and Transnort itcelf to forrnldate.their.viewr on the xecm- 
mendations and about three vears (from July 1972 to Mav la751 were taken 



by the Ministry of Finance to concur in those views. Thz Committee have 
no satisfactory explanation from these Minktries for taking such a brig. 
time .to consider and concur in the recommendations and would like (them 
to identify the reasom for the same so as to streamline the procedure in 
this,re@ard ahd at least obviate such heavy and costly delap in the fattne. -. 
The Committee would like to be informed of the +spLxific action takm -ia 
pursuance d this recommendation. 

Fa3 7.M Ministry of Shipping The Committee further note from the information furnished by the 
and Transport Ministry that of the total of 60 recommendations, the bfinistrv/States have 

so far accepted 53 recommendations and the remaining 3 are still mder. , 

various stages of consideration. Of the 53 recommendatiom accepted, 37 ' ' 
have since been implemented and out of remaining 16 recommendations 2 , , 
are yct to be implemented by the Ministry and 14 by t3e States. The'Com- ? 
n~ittec need hardly emphasise that conclusive action on the iemainhg ; 
recom~nendatio~h, not yet accepted or not yet implemenfed should be takeu 
without further delay and the Committee infonhed. 

1Y 8' 30 ~i~~~~~ of shipping While in all the Oil Companies as well as in several developing COUP 

and Transport tries in the world 'bitumen distribution takes place prepond&ntly h 
- bulk (90 per cent or above), in India nearly 94 per cent of supplies are Ministry of ~ e t r a e u m  

made in drums. The Committee note that because of substantial savings 
both in the price of bitumen supplied. in bulk as compared to that supplied 
in drums as also in foreign exchange, instructions were issued to the State 
Governments in 1967 to make arran,gements to move bitumen in bulk. 
According to the calculations made by the committee set up for Con- 



version of Bitumen Distribution from Packed to Bulk (1972), the ex- 
refinery price differential between packed and bulk bitumen was about 
Rs. 235 a tonne (including sales tax). Even after allowing for the ex- 
penditure on putting up facilities for the handling of bulk bitumen, there 
was substantial cost advantage to the consumer (mostly State PWDs., 
Governments and quasi-Government organisations) in taking supplies in 
bulk instead of 'packed' ranging from about Rs. 200 a tonne near the 
refinery location to well over Rs. 80 a tonne at far off points requiring 
movement by rail. The Committee are distressed to note that inspite of 
a number of measures suggested by the above committee for switching over 
bitumen distribution from drum-pack to bulk supply in a phased manner, 
the Scheme has not made much headway, as they note that against the 
estimated progressive conversion of bitumen from pack to bulk at the rate 
of 24 per cent, 34 per cent and 41 per cent of the total bitumen during 
the years 1973-74, 1974-75 and 1975-76 respectively, the actual move- 
ment of bulk bitumen by rail during these years has been of the order 
of 1.56 per cent, 1.09 per cent and 1.77 per cent respectively. As a 
matter of fact, there has been a steep drop in the total quantity moved on 
railways in 1975-76 as compared to 1973-74. On the other hand, the 
plea of the Railway Board was that even after the conversion committee's 
recommendations, the consumer was not really going in for bulk transport, 
as against 105 tanks wagons available, the demand was not sufficient even 
for 82 tanks. 



Ministry of Shipping 
and Transport 

Ministry of Pmpleum 

126, 8.32 Do. 

The Cinnmim furtber note that as a result of cfiorts made by the Oil 
Companies within their concerned zones, the percentap of bulk supply of 
bittunen, within 250 kilometers from the Refineries, has risen fnw 42 
per cent in 1972-73 to 63 per cent in 1975-76 only. Judging from the 
slow progress of the scheme, the Committee cannot but conclude that the 
Government have made no serious efforts to study and resolve the diffi- 
culties which stood in the way of the consuming units receiving their sup 
plies of bulk bitumen. The Committee find that it was d y  after the 
matter was discussed by this Committee in evidence that the Oil Compa- 
nies have been addressed on 7th September, 1976 to make all-out efforts 
to increase the sale in the supply of bulk bitumen and to send Govern- 
ment a quarterly report indicating the pmgrws made. The work of folluw- 
ing-up action with the oil companies. the Department of Transjmt and 
State Governments for promoting the sale of Mk-bitamem is stated to 
have been entrusted to the Oil Cumdination Committee. The Committee 
f ix1 that had these steps been taken earlier, immediately on the receipt 
of the report of the conversion comIllitttt, the results envisaged would have 
been achieved by now. The Committee hope that the Oil Cootdination 
Committee would study the problem in depth and take effective measures to 
hpIement the scheme without loss of further time. Tbe Committee sag- 
gest the precise prmvss made in this behalf should be jnduded in the 
Arrnunl Report of the Ministry. 

The Committee note that in June 1973 G o v m e n t  had decided to 
establish Bitumen Marketing Corporation for marketing of the bitamen 
produced in the country with the s p c X c  responsibility of promoting d e s  



of bitumen in a phased programme as recx)mmended by the Committee 
on Conversion of Bitumen Ditsribution (1972). That Committee in its 
report had also recommended the setting up of such an orpisation to 
undertake the burden and responsibility of making all the arrangemeats 
neassary for receiving and handling bulk bitumen. The prapcwed Cor- 
poration was registered in March, 1974 at a cost of Rs. 1.86 lakhs. Ae 
cording to the Ministry of Petroleum and Chemicals the whole qudon 
of functionkg of the Corporation needs rethinking in view of the new 
developments, such as (i) taking over of Oil Companies and amequently 
cmthement of production of bitumen by Oil Companies in the public set+ 
ta, (ii) availability of steel sheets for drums-indigenously and colpcplle3lt % reduction in involvement of foreign exchange, and (iii) fall in consamp 
tion of bitumen due to increase in its prices on account of oil crib. The 
Committee would like to be informed witfiin six months of the decidon 
taken in this regan). 

127. 8 . 3 3  Ministry of The Committee note that Government haw decided to emm~age the 
MinisW of oil companies in the pubic sector to market bitumen in bulk and if rde- 

TratUPO* quate progress is achieved in th4 field within a period of two years, ths 
the question of winding up of Bitumen Marketing Corporation would be 

, considered. The Committee would like this matter to be kept under review 
by Government in order to ensure that effective measures are in fact taken 
to market bitumen in bulk for the sizeable road construction progrBmmC 
under way in the interest of achieving overall ecollamy. 



f ig. 8-34 hlinitiy of I)etro!eunl fhe  Conmitt& me Coriceraed to note that the production of bitumen 
which kdd progressively increased from 6.90 lakh tonnes in 1969 to 11.67 
lakh tonnes in 1973 came down to 8.73 lakh tonnes in 1974 and 7.08 
hkhs tannes in 1975. The main reasons for fall in production are stated 
to be steep fall in consumption of bitumen due to (i) low magnitude 
of road works due to financial constraints, and (ii) adoption of alternative 
specifications issued following the world-wide oil crisis in 1973. This 
declining trend in the production of bitumen is a matter of serious concern. 

Do. The Committee find that though domestic consumption of bitumen 
started declining during the Fourtb Plan, no worthwhile steps appear to 
have been taken to step up the export of bitumen during the Plan period. 
From 23,527 tonnes of bitumen exported during 1969-70, i.e. the first 

U year of the Fourth Plan, the quantity fell to 11,974 tonnes during 1970-71 
and nil during 1971-72. It was only after the Fourth Plan that tbe ex- 
port bitumen picked up from 16,734 tonnes in 1974-75 to 72,531 tonnes 
in 1976-77. Since bitumen is needed all the world over for road works 
etc. and at the same time our own needs are limited, the Committee wed 
hardly emphasise that production of bitumen should be stepped up so 
that surplus bitumen could be exported and valuable foreign exchange 
earned. Incidentally, this wii  also enable the refineries to liquidate the 
stocks that have been accumulated over the yeam causing acute storage 

. . 
problems. 



130- 9.6 Minbtq of Shipping From the material made available to the Committee and the findings 
and Tranwrt of the Audit, the Committee are constrained to think that the Lateral Roed 

Project for constructing a length of 995 miles of road from Bareilly to 
Amingaon, with 213 major bridgcs. 130 medium bridges ' and 185 minor 
bridges, was rushed through without creating adequate infra-structural fa- 
cilities for its execution in the States of Uttar Pradesh, Bihar, West Be@ 
and Assam wbich were responsible to execute it within their res- 
territories. The State PWDs. did not have adequate man-power, road cons- 
truction machinery and other resources necessary to execute such a gigantic 
project which was originally scheduled to be completed by 31 March 1967. 
To enable the SWte Governments to creat separate PWD Wings rxdu- 
sively for the execution of the project. the target date of the project had 
to be extended by two years. The total cost of the project as originally 
proposed by the Border Roads Development Board was roughly estimated 
at Rs. 55 crores, but on receipt of details of m a t e s  it was increased 
to Rs. 1 11 crores. 

Do. What has distressed the Committee more is the fact that the prioritg 
of the.Projcct was downgraded in 1966 to the extent of virtually suspend- 
ing work on it. It \: as not resuscitated until n review by a Study Team b 
1968 which recommended that the Project should be completed by Match, 
1971 on reduced specifications by allocating Rs. 29.62 crnres oyq  a$ 

F. 43.7 crclres already spent upto 1967-$8! 



Dd. I'he Chnimittec all the more regret that even aftex redadng the pdrai 
meters of the Project (total length reduced Erom 995 miles to 873 miles 
with a corresponding reduction of bridge works), the authorities faiied 
to complete the project by the revised date of Marc4 1971 although a 
major portion of it was already completed by 1967-68. And all this hap 
pened despite the forceful argument of the Committee zmde in their 42nd 
Report (Fourth Lok Sabha) that the expenditure already incured should 
not be allowed to become infructuous. 

Do. According to the information furnished to the Committee, some small 
stretches of the road and bridges are still to be completed in Assam. 'fie 
Committee learn from the C&AG's report relating to Assam for the year 
1973-74, that four minor bridges are incomplete because of the death of 
the contractor in one case and non-finahation of revised estimates and 
allotment of funds in the remaining three cases. The Committee need 
hardly stress that all the outstanding issues should be settled with thd 
Government of Assam so :hat the comtmction of the remaining stretches of 
the road and bridges can proceed experfitiously and completed without 
further delay. 

Do. Another instance of improper planning on the part of the authorities 
has come to light in regard to the ~ollstroction of a missing link in the 
project between Darbhanga and Fwbesganj in Bihar, over a length of 
154 Kms. This project, which was originally estimated to cost Ws. 23.50 
mres and subsequently revised to Rs. 53.36 mores, was abandoned on the 



plea of constraint of murres. The The t tee  are unable to apprecjate 
the reasons wW led tbe Ministry to take up this project in September, 
1970 when the priority of the Lateral Road Project was down-graded and 

' tbc work had virtPally been suspended till 1968. It is also not cleat to 
tbe Committee how the project, which was taken up for d o n  in 1972, 
was summarily abandoned in 1974. The Committee desire that a full 
explanation of the case should be farnisbed in consultation witb the Mia- 
istry of Defence. 

Mini'W of Shipping me a-ttee pn to p 

Transport of over a decade in the completion of the Lateral Road Pro'- there were 
other irregularities and discrepancia which have come to the notice of 
Audit. As for example, excess expenditure has been incurred by tbe 
States-Assam, Bii etc. In Assam expenditure upto March 1974 m 34 
minor bridges, formation of work covered by 4 jobs, e8taMishment of soil 
testing laboratory etc. and coostruction of an inspection bungalow at Ban- 
gai- was Rs. 486.17 lakhs a@mt the estimate of Rs. 259.45 1a.M~. 
Similarly, in the case of Bihar, the estimated expenditure of Rs. 255 laldrs 
cm Araria-Bahadnrganj Section (52 miles) and Rs. 6.66 lakhs ad culverts 
wa,, exceeded by 53 per cent and 26 per m t  respectively. The excesses in 
actual expenditure indicated that the oiiginal estimate in the case of Amria- 
Bhadurgarh Section was not prepared after full survey and investigation. 
In Uttar Pradesh, a medium bridge at mile 9 of PiIlibhit-Puranpur Sec- 
tion, scheduled to be campkted in 1969 at a cost of Rs. 5.04 lakhs v+q 
@timat@y cpmplepd in March, 1973 at a cost of Rs. 6 lakbs, 



Do. As m g d ~  the quality of work d m ,  the Committee note that them 
was oonsidcrable damages done to some road stretches in the States and 
heavy expenditure was incurred on their repairs. In Assam, the Chief 
Engineer had inspected the road in August, 1974 and had found heavy 
damage to the sub-grade and surface of the road. Almost the whole 
road was found to be covered with big pit-holes. In Bihar, while the road 
was still incomplete, flood damage repairs costing Rs. 21.74 lakhs were 
undertaken in 1968-69, 1971-72 and 1972-73. It is reported that cement 
costing Rs. 1.24 lakhs supplied by a firm in October and November, 1969 
was found to be substandard after it was used in the construction of bridges. 
Thcr work had to be dismentled and re-done at a cost of Rs. 1.38 lakhs. 
Ewn though the road work was completed in January 1973, materials a 

wmh Rs. 4. I3 lakhs were not utilised (November 1974), nor physically 
verified. In the case of bridge across river Kankail, there was a delay + 

of about 3 years in completion. Though the delay was attributed to the 
contractor, no penalty was lev* on him. In Uttar Pradesh, the bridge 
over rfver Ghagra near Zalimnagar though constructed in 1968 at a cost 
of Rs. 436.35 lakhs in July, 1968, showed cracks in the bulbs of the 
beams over theii entire length duei to sub-standard concreting. In Pilibhit- 
Puranapw Section, two wells had been sunk at a cost of Rs. 0.218 lakhs 
for the construction of a bridge at mile 9. These weIls were found un- 
suitable for the finally approved design of the bridge and were abandoned. 
gt is teported that during the construction of the Lateral Roads Rs. 1.74 
crores were spent on its repairs. During the rains of 1971 extensive 
damage was caused to the road in the BareSny-Bahraich Section for the 
mtoration of a c h  Rs. 4.57 lakbs were spent. 



I37 9'23 Ministry Of Shipping The Committee would like Govenunent to make a detailed study of 
and Transport the observations made by the Audit in the reports relating to the S w s  for 

taking appropriate action. Government may also identify such of the 
deficiencies and irregularities whicb have come to their 110th during the 
execution of the Lateral Roads Project so as to lay down norms wblde 
plPnning projects of such magnitude in fdma 

1 + *  ; I  

Do. - ' The Committee note that against the total allocation of Rs. 25 crores 
earmarked for roads of inter-State and economic importance in the Fourth 
Plan, an expenditure of Rs. 15.71 crores (about 63 per cent) only was 8 
incurred during the Plan period. The pace of expenditure was significant- 
ly slow (Rs. 5.71 crores only) during the first three years (1969-70 to 
1971-72) because of tbe delay in the finalisation of the n m  programme 
which could be approved in 1971 only due to non-finalisation oi the pat- 
tern of assistance and the time taken in ascertaining the willingness of the 
Sbtes to take the loans. It is surprising that though schemes costing Rs. 
1 7.46 crores (Appendix IX-A Section) were approved in January. 197 1 
under the Programme, the expenditure for the same was authorised in May, 
1972 or thereafter in majority of the cases. The remaining schemes 
(Appendix IX-B Section), costing about Rs. 8 crores were approved after 
1971 and the expenditure was au!horised in their case during the period 
frola March, 1973 to August. 1975. This unded'ies the need for  more 
expeditious. processing of proposak and issue of t&e concomitant d a r w :  



Do. 

Do. 

The Committee note that even fox the 5th Plan Government have not 
so far finalised the inventory of roads of lnter-State and Eamomic hit- 
portstrrce which are to be taken up, although three years of the Plan have 
already elapsed. It is noted that proposals for the new scbemes casting 
Rs. 385 crores were initially received from the States but after screen& 
schemes costing Rs. 5 1 crores have been selected and projected to the 
Planning C o d s s i o n  against the Plan provision of Rs. 30 crores. This 
package of schemes is stated to be still under consideration. Tbe Corn- 
mittee would like this to be expedited. 

The basic change that has been introduced in the Scheme since r k  
m e n c e m e n t  of the programme in 1954, was that while upto 31 March, 
1%9 the pattern of assistance was matching grants-in-aid, this was chang- 
ed to 100 per cent loan assistance with effect from the commencmmt of 2 
the Fourth Plan, i.e. 1 April, 1969. 

The Committee note that some States, such as Assam, Meghalaya, 
Nagaland etc. have not availed of any loan assistance. The Sub-Group 
on Roads for 5th Plan has pointed out that "this financing pattew of cent 
per cent loan ignores the essentially infra-structural nature of road con- 
struction in which returns do not always get generated in thc time sche- 
dule thought of or do not necessarily come to create exchange value in a 
planned manner as in an industry". The Sub-Group has urged assistance 
of matching basis on the ground that (i) it would involve a sense of self- 
participation on the part of the State Governments, + and (ii) it would 
enable the Government of India to approve a larger programme within 



the availabk funds. The Committee would like Gwernment to review 
the entire system of assistance by the Centre for State Roads now bandl- 
ed in different Groups e.8. Central Road Fund, Roads of Economic and 
Inter-Scate Importance and roads included in other Centrally sponsored 
PBtammer. 

Y 1- 9-59 Min. of Shim md The Cammittae w t e  that the mstruction of Bhadarwah-Chamba 
TmpOrt Road of the kagth of about 148 kilometres (50 kkmetres from Jammu 

and Kashmir and the remaining kitmetres in Himachal Pradesh) was 3 
approved under the Central Aid Programme of State Roads of Tnter-State 
and Eccmomic Importance in the 4th Plan. The project cost £or the 
portion falling in Jammn and Kashmir as estimated in 1972 was about 
149 lakhs and against that a sum of Rs. 115 lakhs was a p p d  as central 
loan to ,the State. The overan progress on this m k  as on 31 March, 
1976 was about 60 per a n t  and an expenditure of Rs. 54.69 lakhs was 
incnrred thereon. It has been stated that the estimates for construction 
of bridges and culverts are sti l l  awaited from the State Cbvernment. The 
(lammittee ngnt that improvement in geometries in tcspcct of some of 
the stretches of the road could not be effected because of their having 
been almdy progressad. Since emmetics is a basic requirement in raad 
alignment, they feel that this asbect should have been t a w  can of before 
the maaioD w a  aawrdcd to the estimates. 



Do. 

Do. 

Do. 

WII mprd to tbe partion of the road in the Sate of HImachal 
Prderh, the Committee have been informed that the o v d  props, 
ending August, 1975, w u  about 65 per cent and an expenditure to the 
tune of about Rs. 44.30 lakhs was incurred thereon agaiast the estimate 
d Rs. 65 laLhs. The Committee would like the reasons for slow pro- 
gress to be boked into aod appropriate follow up action taken to oompletc 
tbe rcmsiniog works so tbst the road is pressed into public use. 

F%uther, in respect of this ma4 Audit have pointed out that "no as- 
benefit analysis of the heavy investment d between Rs. 2 lam and Rs. 3 
la& per mile ,seems to have been undertaken". The traflk did not 
justify it, Tbe Committee consider that before any project of this nature 
is undertaken for execution by the State ,authorities with either loan or 
grants Erom the Central Government, the Ministry should invariably be 
furnished with the cost-benefit ,studies so that the projects may be em- w 
mined in their proper perspective before sanction. The Committee need 
hardly point out that in the context of constraint of remmes, priority may 
be given to cwstruction of roads which are viable and justified on 
n d c  considerations. 

Tbe Committee note from the Audit para that though under the Pro- 
gramme of Roads of In te ra te  and Economic Importance, individual 
projects costing less than rupees one crore each can be sanctioned by the 
State C3overnments under their own powers, the pace of progress in, sanc- 
tioning some such projects in Bihar (4 projects), Punjab (approaches on 
eithet side of main Sutlej Bridge at Shahkot), Madhya Pradesh (except 
rcmds in dacoit-infested areas), West Bengal (Bridge over Hwghly at 



Kalyani), etc. has been slow. The Committee would like the Ministry 
to look into these and such other cases where the State authorities have 
been either slow in sanctioning the projects or have not sanctioned and 
referred the same to the Centre, with a view to examine as to how far the 
powers delegated to the State authorities in this behalf have been u W  
by them and whether in the light of that study any streamlining of the 
procedure is called for. 

'4s. 9.57 Min. of Shipping and The Committee are concerned to note from the Audit para that though 
Transport a bridge over the river Sutlej at Shahkot in Punjab was sanctioned 

in January, 1971 at an estimated cost of Rs. 2 crores it nekded re-consi- 
deration as two bridges already existed in that area. It has also been 
stated that the tender for the bridge was awarded to a firm whicb had not 
got experience in major bridge constructions. The Committee would 
like to be inforined as to why the position of two bridges already existing 
in the area was not taken into account at the time of sanctioning the major 
bridge at Shahkot as also the circumstances which prompted the competent 
authorities to award the work to a contractor who had not got adequate ex- 
perience of construction of major bridges. They would also like to lrnow 
the latest position in the construction of the bridge and the expenditure 
incurred thereon. so far. 

The Committee are perturbed to note cam of delays and irregulari- 
ties in the execution of mads of Inter-State and Economic ItnprtaSl60 
as m t c d .  out by Comptroller and Auditor General in his SupplenmnW$ 



Reports for the year 1973-74 on certain States. For example, in Andhra 
Pradesh for the constnrction of 50 kilomdres of road Burgumpad 
to Aswaraopat the work started in March 1973 and scheduled for cample- 
tkm within six months, had not been completed till September, 1974. 

DO. In respect of K8mataka the Committee h d  that wt of six works in 
progress in April, 1969, five were completed by March, 1974 and one 
work "Mani-Ullal' Road had been deferred after Rs. 52.69 lakhs were 
spent them.  Similarly, it is reported that the construction of a bridge 
across river Tungabhadra near Gillesgur on Hyderabad-Bangalore Road, 
though approved in October, 1968 and s~beduled to be completed by 
January, 1972, was still incomplete in March, 1975. 'In the case of 
Maharashtra, while the Government of India had approved the construction 

3 of the bridge across the Revdanda Creek in September. 1972, an qync): 
to construct the bridge had not been found even till October. 1974. 

As regards Uttar Pradesh, construction of the Chamoli-Okimath road 
approved by the Government of India, in July, 1960 was scheduled to be 
completed by March, 1970 at an estimated cost of Rs. 122.16 lakhs. The 
progress of the work was so slow that by March, 1969 only the Chamoli- 
Gopeshwar section (about 10 Kms.) was completed. With two revisions 
of certain sections, in January, 1971 and in September, 1973, the total 
estimate of the road was revised to Rs. 173.61 lakhs. Though the target 
date for completion was also revised to December, 1972 tbe road was com- 
pleted by August, 1974. except for the stretch from Mandal to Chopta 
d g e .  



The Committee would like the Ministry to study ciuehlly the cases of 
delays as pointed out in the above and other reports of Comptroller and 
Auditor General on Road Development during 4th Plan with a view ta 
t&e suitable remedial measures in consultation with the State authorities so 
that the roads and bridges taken up under the Centrally aided prograrrrmt 
are completed expeditiously and pressed into public use. 

Minisvy of Shipping The Committee note that arisiig out of the d e f i m  rcqakncnts, the 
9' 74 

and Transmrt programme of C O U S ~ O ~  of roads in some Border Stat- was 
taken up in 1965. Due to the combined effects of financial constraints in 
1966-67 and down-grading of priorities in June 1967 by the Ministry of De- 
fence on certain strategic roads there was a spill-wcr of strategic worb 
amounting to  Rs. 8 crores. In May 1968, the h i s t r y  of Defence had 
indicated once again to thc Ministry of Transport, its revised mpkemnts 
for construction and development of &-ate& roads d m '  thc 4tb Plan 
mop. p >"< 1.4 

1-33. The 4th Plan provided Rs. 8 mrcs for ~ - w c ~  wofb and 
Rs. 35 crores for new strategic roads. The Committee notc tliat ctnn 
during the 4th Plan period, there was a shortfan in expendihne as thcy 
find that against the plan provision of Rs. 43 mm, an expendim of 
of Rs. 36.08 mres only was incurred. What has collccfiled 
the Committee is the fact that the constructim of IOZU% which h. 10.57 
crores had already been spent were subsequently do~~~gradcd ia m. 



In Rajasthan alone, out of 27 roads decided to be developed at a total 4 

estimated cost of Rs. 30.75 crores in 1965, 20 roads were completed bet- 
ween 1968-69 and 1971-72 and work on the remaining seven roads was 
suspended after Rs. 52.23 lakhs were spent because the Government no 
longer considered these roads as imporiant. 

Do. The Committee fail to appreciate the justification for down-grading the 
priority of road works, which are in the process of execution, the harmful 
consequences that stopgages would entail, on the generation of employ- 
ment opportunities as also the economies of the works themselves. For 
example, Road 'G' was sanctioned in June 1966 for Rs. 25.83 lakhs an@ 
was completed in two stages the first stage by September 1967 a i d  the 
second stage in 1971-72. During the intervening period of 3 years, after 
completion of the first phase of the work the gravel road surface suffered 5 corrugation and was ~ t t e d ,  necessitating re-gravelling at a cost of Rs. 4.79 4 
lakhs. Another expenditure of Rs. 1.50 lakhs was incurred to strengthen 
the berms which were eroded by winds and rains. Similarly, Road 'F 
was sanctioned in June 1966 for Rs. 40.95 lakhs. In July 1967 the Ioarf - 
was categorised as 'low priority' and work was slowed down, but again- in 
May 1968 a portion of 51 miles of this road was allotted high priority. 
Again in December, 1970 Ministry of Defence decided that only 28 
miles of this road should be developed. Thus an additional expenditure 
of Rs. 16 lakhs was incurred on account of changes in priority and scope. 

Do. The Committee feel that there is need to study the history of some 
strategic roads which were decided to be taken up on a priority basis earlier 

but were later down-graded and again after some time completed on priority 



basis so as to derive lessons and evolve institutional armngement to avoid 
repetition of such situations which lead to halting progress and escalation 
of costs. 

152 9.78 e in is try of Shipping The Committee are perturbed to note the irregularities armmitted in 
and Transpo* t h  execution of the strategic mads in Rajasthan, a reference to which has 

also been made in the Supplementary Report of C&AG for the year 
1973-74 relating to  the State. Tn this connection, the Committee would 
like to mention particularly the grave irregularity conlmitted in the case 
of repairs carried out to 4 roads inMay 1971 through 37 piece agreements 
with petty contractors without calling for tenders. The work was split 2 
into small items so as to bring them within the competence of Assistant 
Engineers. No estimates were framed for approval of competent ifutbopi- 
ty. The Executive Engineer had pointed out in June 1971 aher inpipec- 
tion that there were no traces of tbe work done. The Committee regret- 
that though the Audit had brought these irregularities to the notice of the 
authorities in March 1972 no canclusive follow-up action has yet been 
taken against the persons found responsible. The Committee need hardly 
point out that thb Road5 Wine of the Ministrv should have exercised p 
per vigilance over each stase of planning and execution of roads through 
their Reyional Wces so as to obviate the irregularities of the type men- 
tioned m the Audit Report. This underlines the need for rnmhUhg of 
works durin? execution and effective follow up action as pointed ant bp the 
Committee ekewhere in thk Report. 

I - 



4 0 -  Since the strategic roads are sponsored by the Ministry of Defence and 
are in some cases maintained by the Border Roads Organisation after com- 
pletion by the State PWDs, Government may examine whether the work 
of construction of strategic roads may be entrusted to Border Roads Or- 
ganisation right from.the inception, specially now that the Border Roads do 
not appear to have enough work to engage their resources. 

40- The Committee were surprised to learn during evidence that the re- 
presentatives of both of the Planning Commission and the Ministry of 
Shipping and Transport were not aware of the separate Supplementary 
Reports of the Comptroller and Auditor General of India for the year 
1973-74 for differat State Governments on road development in the 

States. Since these Reports contain valuable information on roads 
financed through loans and grants given by the Centre and on the States' $ 
own road programmes, it is in-explicable why the Planning Commission 
and the Ministry of Shipping and Transport, etc. should not have taken 
full cognisance of the valuable data and observations contained therein. 
The Committee desire that these Audit Reports should receive sustained 
attention with a view to rectifying the deficiencies in planning and imple- 
mentation of the road development programmes. 




